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LOK SABHA DEBATES

LOK SABHA

——

Tuesday, February 18, 1875/Magha 29,
1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
Member Sworn
SHRI SHARAD YADAYV (Jabalpur):

OBITUARY REFERENCES

MR. SPEAKER: I have to inform the
House of the sad demise of two of
our friends namely Shri Debendra Nath
Mahata and Shri Ramesh Chandra
Vyas.

Shri Debendra Nath Mahata was a
sitting Member of this House from
Purulia constifuency of West Bengal.
He was also a Member of the Bihar
Legislative Assembly during the years
1950—56 and served as Parliamentary
Secretary to the Chief Minister of
Bihar. Thereafter he was Member of
the West Bengal Legislative Assembly
during the years 1956—66 and 1969-70.
An agriculturist, social worker, educa-
tionalist and a trade union leader, he
served the people of West Bengal and
Bihar in various ecapacities and fought
relentlessly for their uplift. He was
associated with a number of educa-
tional and other institutions and cham-
pioned the cause of Scheduled Castes,
Scheduled Tribes and backward classes.
He served as a Member of the Public
Accounts Committee during 1971—73
and of the present Committee c¢cn
Absence of Members from the Sittings
of the House. He used to take keen
interest in the debates on matters relat-
ing to Scheduled Castes and Schedu’ed
Tribes and spoke fearlessly. He sud-
denly passed away at Purulia yester-
day afternoon at the age of 57.

3344 LS—1.,

Shri Ramesh Chandra Vyas was a
Member of the Second and Fourth Lok
Sabha during the years 1957—62 and
1967—70 representing Bhilwara con-
stituency of Rajasthan. He was also
Member of Rajya Sabha during the
years 1952—67. A veteran {freedom
fichter, he suffered imprisonment dur-
ing the freedom struggle on a number
of occasions between 1932 and 1942
and weni on hunger strike for 90 days
in 1934. A journalist and social workesr
he was associated with a numter of
institutions connected with the wel-
fare of the people of his State.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

We may stand in silence as a mark

* of respect to the Members.

The House then stood in silence for
a short while.
ORAL ANSWERS TO QUESTIONS
Decline in Profit of I. 9. C,
+
1. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of PETROLEUM
AND CHEMICALS

be pleased to state:

(a) whether there was 5 considerable
fall in the profit of the Indian Oil Cor-
poration during 1973-74 on account of
the huge fees paid tp the foreign com-
panies for refining of crude;

(b) if so, the broad outlines of the
fees paid and the quantum of oil re-
fined and at what rates;

(c) whether the fees paid for refin-
ing of crude by the foreign com-
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panies was too high and could have
been reduced; ang

(d) if 50, what steps are being taken
to ensure that the foreign companies
are not allowed to dictate their terms
and thereby earn huge profits on re-
fining?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVATA); (a) There was no fall
in the profit of IOC on account of the
processing fee paid to the foreign oil
companies,

(b) Does not arise.
(c) No, 8ir,
(d) Does not arise.

SHRI VASANT SATHE: The hon,
Member has begun. ... (Interruptions)
The hon. Minister is alsoc an hon.
Member. The hon. Minister has begun
by giving to the very first question
the usual evasive answer; there was
no fall in the profit of the OC on
account of the processing fee paid to
the foreign oil companies. I should
lLike to know from him whether there
was shortiall in the profit on any other
account because he can say: I do not
say that there was no fall on any other
account. Is it a fact that the IOC paid
Rs. 15 crores to the other private com-
panies and thereby although the sale
increased by 33 per cent the gross
profit came down by 4.7 per cemt in
1973-74 alone? Is it also true that the
I0C manipulated the accounts by show-
ing higher depreciation rates and lower
profits? In 1069-70 the depreciation
provided was 1094 per cent and it
increased to 1529 per cent in 1873-74
and the net profit came down from
20.41 per cent in 1969-70 to 9.81 per
cent, Yet you say that the profit did
not go down. Will you please clarify
the position?

SHRI K. D. MALAVIYA: 1t is a fact
that we had to import crude oil and
get it processed in the foreign refineries
because they had free capacities. We
got them processed after entering into
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commercial agreements with them. The
charges that were paid by the 10C
were not unreasonable because at that
time the cost of importing petroleum
products would have been higher com-
pared to what we could do by supply-
ing them crude and getting it processed
through the refinery. It is a fact that
during 1973-74 despite the increase in
the tota]l sales turn over by the Indian
Oll Corporation—about 997.8 croreg in
1872-73 and Rs, 1242 crores in 187374,
the net profit of the IOC before the tax
was Rs. 41.55 crores as compared to
Rs. 46.08 crores in the previous year.
The decrease in profit is accounteg for
by some causes. One of them is that
the rate of interesi was 0.65 per cent
more, other expenses Rs. 2.3 crores,
depreciation was Rs. 1.88 crores, apart
from the increase in the establishment
cost, about Rs. 3 crores. All these
amounted to greater increases in cost
and consequently less profit by about
Rs. 425 crores. Therefore, this ques-
tion of reduction in profit should not
be confused with the charges that were
pald to the foreign oil companies for
processing of incremental crude oil in
their refineries.

SHRI VASANT SATHE: Is it a fact
that because Haldia refinery did not
go on stream within the stipulated
time and because the Koyali pipeline
was nol laid in {ime, our public sec-
tor capacity to refine crude oil has
remained low and the capacity of the
private sector had incrcased three-fold
beyond their licensed capacity? Is
there some link between the officials
of IOC and the public sector in grant-
ing some concession for continuing the
private sector capacity and slowing
down the capacity in the public sector?
Why are the Government not fulfilling
the capacity of the public sector within
the scheduled time?

SHRI K. D. MALAVIYA: There was
nothing deliberate about it. When 1
say there is nothing deliberate, the
word ‘deliberate’ is quite specific. The
hon. members should understand its
meaning. But it is a fact that Koyall
and Haldla were somewhat delayed.
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fhen we try to start something, some-
nes delays do occur. But the rele-
it point is that the fees that were
arged by the foreign oil companies
refine the oil was not excessive.
e operating cost at some of. our
pr coastal refineries was somewhat

er than the processing fee of
5. 20 that was paid for processing the

SHRI DHAMANKAR: 1 would like
know the oil refining capacity of
g private sector—Esso, Burmah Shell
1d Caltex—and our public sector and
¢ the commissioning of Haldia re-
ery is being delayed from time to

SHRI K. D. MALAVIYA: [ have not
. all those details as to how it was
layed from time to time because it
ot very relevant to the question

I DHAMANKAR: What was the
ssity of handing over this work to
ivate sector?

RI K. D. MALAVIYA: As I said,
rder to prevent import of petroleum
ducts, it was necessary that the
de oi] should be processed immedi-
ly. At that time, the excess capa-
was already lying with the private
or and we could not get that crude
efined in our refineries at that
The fee we paid to them was
easonable and was less than
e would have spent to refine it
own refineries. This fact also

mported the petroleum products

‘abroad, we would have had to
- much more. With regard to
lia refinery, it is a fact that reasons
nd our control contributed to the

JYOTIRMOY BOSU: What
ose .reasons?

I K D. MALAVIYA: I will re-
notice to answer that.

RI INDRAJIT GUPTA: In reply
rt (c¢) of the question, the hon.
er said “No” or in the negative
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by saying “the question does not arise”,
I forget which. May I know from him
the method by which the refining fee
which is paid to these private com-
panies is determined? Has he succeed-
ed in persuading any of these foreign
oil companies to refine crude oil other
than that which they themselves bring
from their own sources abroad? Can
we bring our own crude and ask them
to refine it and, if so, at what rates?

SHRI K. D. MALAVIYA: We are
trying to get crude from direct sources.
To a certain extent we do succeed
sometimes and sometimes we do not
succeed.

SHRI INDRAJIT GUPTA: My ques-
tion was not whether you are ‘trying
io bring crude or not but whatever
crude the Government are able to ob-
tain from agroad, whether they can get
it refined by these private companies,
or do the private companies insist on
refining only the crude brought from
their own sources?

SHRI K. D. MALAVIYA: We import-
ed crude from Irag and we got it
processed in their refineries.

SHRI INDRAJIT GUPTA: How do
vou determine the fees?

SHRI K. D. MALAVIYA: They were
charging Rs. 20 per tonne and we have
agree to it. Some objections were
raised and the question was examined.
This matter was then referred to the
Cost Accounts Branch of 'the Ministry
of Finance. They went into it in
great detail and negotiated with the
Caltex people. They did not agree to
it. In fact, they wanted to raise it
above Rs. 20. So, 'the whole question
was gone into, and we insisted that
this rate should be re-examined. They
did not agree. That question is still
under examination. Now they are de-
manding Rs. 28 instead of Rs. 20. We
are insisting that over Rs. 23 should
not be paid. The whole matter is
under examination.

SHRY D. N. TIWARY: Is it a fact
that there was extra capacity in
Barauni refinery and this crude was
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not given to the Barauni refinery [or
refinement and, consequently, other
things werg produced there instead of
petroleum?

SHRI K. D. MALAVIYA, 1 am nol
quite clear as to what the hon. Member

means.

SHRI D. N. TIWARY: Even though
there was excess copacily in Barauni,
this crude was not given to 1t for re-
fimng.

SHRI K. D. MALAVIYA: There was
some excess capacily in Baraum at
a particular point of fime. I am not
n a position just now to give the de-
tails as to al what time whal was
manufactured, or what was left un-
despatched to Barauni rcfinery. There
were certain other reasons for it. But
no special petroleum product was with-
held from being refined in the Baraum
refinery. Now Barauni refinery is
getting adequate quantity of oil, so far
as 1t 1s possible,

SHRI P. VENKATASUBBAIAH: The
hon. Minister was not able to give us
a salisfactory explanation, As the hon,
Minister is aware, the situation 1s that
the refineries 1n the private seclor are
having excess capacity to oblige you
at any time by refining your crude.
On the other hand, in the public sector
where they wanted to take additional
capacity to meet your demand, they
were not able to be completed in time
How are you going to reconcile thus
position? By what time will you he
able to become self-sufficient 10 refine
your own crude?

SHR!1 K. D. MALAVIYA: We hope
that very soon we will have enough
installed capacity both in the private
and public sector. The capacity in the
private sector is also now substantially
if not completely. utilized. But, some-
times because of certain difficulties in
the public sector refineries, we are not
able to process all the crude that 1s
imported. Because of the excess in-
stalled capacity that is available with
the private sector which is not being
utilized always. we do utilize their
excess capacity to get our crude oil
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processed, because it is cheaper on the
whole to get it processed in our re-
firteries, in the Indian refinevies, even
in the private sector, than to import
that amount of petroleum products.

SHRI JYOTIRMOY BOSU: Wil the
hon. Minister kindly tell us (a)
whether il is a fact that long drawn
out negotiations with Burmah-Shell
and Callex, ine iwo foreign firms, are
mainly responsible for heavy refinery
losses during 1473-74, and whether it
is also a fact that the 1IOC refineries
will mmecur losses in the current year
also for the same reason; if so, Gov-
ernmeni’s reaction thereto; and (b)
when the negotiations about the take-
over of Burmah-Shell and Caliex re-
fineries were started, when the same
are expected to be over and at what
stage the negotiations are at the pre-
sent moment”

SHRI K. D. MALAVIYA. If the hon.
Speaker wants me to answer this ques.
tion, which has no bearing on the main
question, I shall do so.

SHRI JYOTIRMOY BOSU 1 have
asked aboul losses. The gue:fon 18
about lall in profit and my question
was whether 1t was a iact that the
losses during the current year in the
IOC are due to long drawn nut nego-
tiations with Burmah-Shell and Caltex.
Kindly read the question which says,
“whether there was a considerable fall
in the proiit”. What is the irrele-
vancy, I cannot find.

MR. SPEARER: If you are the judge
yourself, you need not address me.

SHRI K. D. MALAVIYA: Sir, 1t ap-
peurs to me that he has corrected him-
self. So far as the latter supplementary
1s concerned, I say, no; the losses are
not due to prolonged negotiations; it
is not a fact.

SHRI JYOTIRMOY BOSU: I hag also
asked at what stage the negotlations
were at the present moment, when they
were started and when they will be
concluded. If the hon. Minister has
skeletons in the cubboard to hide. he
can do go.
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SHRI K. D. MALAVIYA: I have
nothing to hide but I do not answer
irrelevant guestions.

SHRI JYOTIRMOY BOSU: That is a
matter of opinion.

SHRI N. K. P. SALVE: We know to
our cost that the price of petroleum
products had to be paid by the people
through their nose; therefore, we are
not surprised that there is increase in
the turn-over in 1973-74. But may I
. 'know of the hon. Minister whether it
¢ is aitributed to larger quantum of the
product having been sold or it is mere-
iy because of the higher price that he
i has charged or whether it is because
¢ of both? He has attributed the decline
° in the gross profit rate to depreciation,
" interest and other establishment ex-
- penses. May I know whether an in-
. quiry has been made as to why there
was increase in establishment charges
in terms of percentage related to the
turn-over? I only hope that the Minis-
fer under his vigilant eyes is not allow-
ing an emirate to be built, which the
Indian Qil Corporation is coming out
to be.

SHRI K. D. MALAVIYA: So far as
the increment in the establishment
charges is concerned, I shall surely
make a very serious inquiry and find
out as to why this has gone beyond
the proportion. There must have been
some legitimate reason for it but 1
am not able to answer it just now. I
‘shall make inguiries and lay the
reasons for it on the Table of the
House.

So-far as the increment in the total
sales is concerned, there has been an
increase in the total sales of the pro-
duct. It has been our policy to try
to reduce the consumption of petroleum
products because of the out of propor-
tion rise in the price of crude and
petroleum products. Perhaps, sub-
,stantially our increase in grass income
;was attributed to this.

T L
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Agreement with Irag for supply of
crude oil

+
%2, SHRT ARJUN SETHI:

SARDAR SWARAN SINGH
SOKHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Iraq has agreed to sup-
ply crude oil to India during 1975-76;
and

(b) if so, the broad outlines regard-
ing the terms and conditions of the
agreement?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) Yes, Sir.

(b) It is not in the public interest
to disclose the terms and conditions of
supply of crude oil.

SHRI ARJUN SETHI: The hon.
Minister has not even indicated the
quantum of crude likely to be sup-
plied to us by Irag. I would like fo
know from the hon. Minister as to
what will be the guantum of crude
likely to be supplied to India during
this year and whether it will be lesser
quantity than previous year.

SHRI K. D. MALAVIYA: This ques-
tion was not asked originally but I am
ready to reply to it because it is a
relevant supplementary. We imported
2.8 million tonnes of crude oil last year
and we propose to import the same
quantity this year also. The condi-
tions are under negotiation.

SHRI ARJUN SETHI: It is reported
in one of the newspapers published on
the 20th January that the Information
Minister of Irag has given some sort
of a warning to us. I quote:

“Iraq exported its oil through two
outlets, Mediterrancan and the Arab
Gulf. There is Iranian danger ‘to the
Arab Gulf and India must take this
danger seriously.”
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In spite of our good relations wiih
Iraq, the Minister of Iraq has ex-
pressed this kind of warning to us.
What is the reaction of the Govern-
ment thereto?

SHRI K. D. MALAVIYA: I have not
seen any report as referred to by the
hon. Member. Every country is en-
titled to export or carry on trade of
crude oil either from one source or
from two sources or from one source
to another.

SARDAR SWARAN SINGH SOKHI:
May I know from the hon. Minister
what harm it could do if he disclosed
the terms and conditions entered into
with Iram? Is he avoiding to reply
the question because he is not ready
with a proper answer?

SHRI K. D. MALAV'YA: I am in-
formed that the hon. Member is =2
businessman. He carries on legitimate
business for his own purposes. Obvious-
ly, he would not like his own business
transactions to be discussed publicly.
Whenever Government wants to enter
into any deal with regard to such vital
commodities, like ciude oil, in the
present context of the situation of pric-
ing and all that, he will appreciate
very much that when we negotiate for
the purchase of crude eil, it is not
always very useful or very good and
purposeful to discuss in public all the
conditions that might give us the
benefit in purchase of crude vil.

MR. SPEAKER: Mr, Sokhi, you are
not entitled to second question. But
I can make an exception if you ask a
question in which you are interested.

SARDAR SWARAN SINGH SOKHI:
I am interested in this question.

May I know whether any investment
has been made in Iraq, in oil industry
and, 1f so, what amount of investment
has been made ang whether USA has
threatened Irag of military action in
view of recent agreement with India?
What is the reaction of the Govern-
ment theveto?
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Guicelines for Drug Industry

*4 SHRI P. M. MEHTA: Wiil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the internal guidelines issued in
1573 for the growth of Indian phar-
maceutical industry, foreign multi-
nationa] giant sector and small scale
gector:
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(b) whether shortages of some of
the brand names have been created
wilh the kelp of these guidelines by
the multinationsl giants operating in
India; and

(e) if not, the particulars of each
and every item for which the shortage
is reported, whether there have been
proposals for these items from Indian
firms and the fate of these proposals
approved, rejected with reasons for re-
jection?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library. See No, LT-8882/
751.

SHRI P. M. MEHTA: This is a long
statement that he has given. There are
established vested interests in this
Ministry....

MR. SPEAKER: Please ask your
question.

SHRI P. M. MEHTA: The statement
is so long, Sir, that I want to seek
clarification before I put my question.

There are vested interests in this
Ministry; the Secretary anq the Joint
Secretary always favour foreign-domin-
ated companijes or the multi-national
giant sector, and the Minister of this
Ministry has failed, so far, to prevent
the anti-national activities going on in
his own Ministry.

The bon. Minister is aware of the
position that small scale firms like
Cadilla, Gujarat Pharmaceuticals,
Unique and others who were in a posi-
tion to afford a healthy competition to
the foreign-dominated companies were
allowed only five kg. of canalised raw
materials; either they are not given
industrial licences or they are given
very small quantities of the canalised
raw materials llke Methyldopa, Pre-
nlleminlector, Cyprohetadine snd In-
domethyzine, while the forelmm com-
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panies were given more than their in-
stalled capacity. This has been the
grievance for a long time. Keeping
this in view and the undue favour
shown tp the foreign-dominated com-
panies, may I ask the hon. Minister
whether Government will assure that
they will introduce an element of com-
petition s0 ag to make drugs aval-
able at cheaper prices? Will Govern-
ment allow the Indian drug-manufac.
turing firms to manufacture formula-
tions which are at present produced by
foreign firms based on imported raw
materials, without any restrictions? I
also want to know whether, with a
view to reducing imports, Government
would like to have a quick perusal of
raw materials and intermediates im-
ported by foreign firms and then ask
them to manufacture these in the
country and save foreign exchange for
the country,

SHRI K. R. GANESH: I must con.
test the statement the hon. Member
has made about certain officers in the
Ministry. As the hon, Member himself
knows about the growth of the drug
industry in the country, due {o certain
historical reasons there is a foreign
sector, a powerful sector no doubt and
there is also the 'ndian and the public
sector. Now, with a view to see that
high quality drugs are produced and
at cheaper prices, the Government has
appointed a committee of which the
House is aware, known as Hathi Com-
mittee which is comprehensively going
into all the aspects of the drug indus-
try. They have already completed
their deliberations and the reports are
getting ready and by April all thelr
recommendations will be available. The
Government will then have a quick
processing of these reports and tske
decisions on them, Even naw the
policy of the Government is to en.
courage the Indian sector and to build
up the public sector into a position so
that it can play its role.

The hon. Member has asked certain
specific questions. As far as the canal-
ised items are concerned, more than 80
per cent of the items are canslsed
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through STC. I do not know the exact
nature of the question he has asked
about cerfain flrmg not being given
their full requirements and certamn
others having been given more than
what 1s required.

As far as the excess capacity is con-
cerned, this guestion is being looked
into by the Ministry and we have given
this information earlier.

1t 18 the intention of the Government
to help the Indian sector grow and
whatever impediments there may be in
the growih of the Indian sector, they
will be removed so that an integrated
drug policy emerges and drugs arc
available at cheaper prices and also of
high quality.

SHRI P. M. MEHTA: I would like
to know from the hon. Minister
whether it is a fact that the utihsation
of imported raw materials by foreign
firms is much more as compared to
Indian firms; and

(b) whether 1t is also a fact that the
prices at which STC mnports bulk
drugs and intermediates are substanti-
ally low as compared to the prices at
which foreign firms were importing
them previously

SHRI K. R. GANESH: As far as the
canalised items are concerned, the
actual requrements of a particular
firm on the basis of their last year's
figures are given and subsequently,
they are also increased. I will look
further into 1t if there are any dis-
crepancies in this and also if it re-
quires a certan review. It is a fact
that certain drugs imported by some
of the foreign firms have had g higher
price than the drugs imporied by the
STC. That 183 why the policy of ‘the
Ministry is to see that the bulk of the
drugs which are to be imported are
canalised through STC.

SHRI N. K. SANGH}]: May I know
whether the IDPL and the STC have
huge stocks of bulk drugs and the ma.
nufacturers are not lifting them?
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What are the current stocks with them?
Is that also one of the reasons for the
increase in prices and shortage of the
drugs?

SHRI K. R. GANESH: It is a fact
that the IDPL and the STC have an
inventory of Rs. 4 crores and Rs. 5
crores and some of the bulk dnigs
have not been lifted by some of the
companies and they have been saying
that due to the financial stringency and
credii squeeze they have not been
able to lift these bulk drugs. The Mi-
nistry held a meeting with the Bank.
ing Departmeni and with these firms
and has asked them to prepare a nole
on their requirements. But the ques-
tion of credit squeeze is a part of the
general position in the country and
these firms have not yei specifically
brought the difficullies fo the notice
of the Ministry or of the bank. It may
also be correct that some of the short-
ages are due io the fact that sume
of the pulk drugs which are now avail-
able, may have been in short supply
at that particular point of time,

st wfw waw w77 7 wafy
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SHR1 K. R. GANESH: As far as
the prices of certain drugs and formu-
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. lations are concerned, both in the
Indian sector and 1 the foreign sectbr,
it ig a fact that when the drug prices
were frozen in 1963, they were frozen
at {he level of these prices at that
4ime. Therefore some of the prices of
foreign firms might have been higher
and the prices of some of the Indian
firmg might have beep much lower.
And now when they are coming for
the revision of prices, the prices are
being fixed on the basis of those prices
which were fixed at that point of time.
1 agree with the hon. Member that
ihe fixation of drug prices under the
Drug Price Control Order al<o requires
a second look. The Hathi Committee
also is specifically going into the ques.
tion. It is a fact that Novalgin is a
formulation from basic Analgin, Anal-
gin ig produceq by IDPL. The price
of Novalgin is higher ihan Analgin.
Novalgin is a formulation which is
produced by a foreign majority concern
and Analgin is produred by IDPL.
‘This is an unusual situation. The
Hathi Committee is going into it,
whether Novalgin should be allowed
lo be marketed at higher price when
Analgin {s available and Analgin is
basic drug from which the forraula-
uon of Novalgin is made, and whether
the capacity of Analgin can be in-
creased further, So, this is a matter

which can be looked mnto,

And, regarding brand name, ‘the
Hathi Commitiee has gone into this
question. A medical panel has made
vecommendation to the lathi Com-
mittee for abolition of some brand
names. This is engaging their atten.
tion. Regarding the other matters,
when the full report of the Hathi Com-
mitlee is available Government will
fook into it.

SHR]I K. 8. CHAVDA: Sir, as per
guidelines for formulations given by
the Joint Secretary of the Ministry ot
Petroleuym and Chemicals, which have
no approval of the D.G.T.D, D.G.HS,
and the Cabinet, they gave free hand
to the foreign seclor to form late drugs
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trom the imported raw materials and
{he 1ndian firms are not allowed to
tormulate if they do not produce the
basic drugs and if they have got the
annual turnover of more than Rs. 2
crores, May I know from the Minister
whether he will reopen all the cases
rejecting grant of Industrial Licences
ol the Indian firms under these guide-
lines and submii these points for re-
view and favourable consideration Le-
fore the Licensing Committee? Second-
ly, 1 want to know whether the Minis-
ter intends 1o give a iree hand to
Indian firms to formulate drugs from
imported raw materials which are
presently formulated by the foreign
sector from the imported raw materials.

(c) May I know whether Govern-
ment intends to take any action against
those officials who have formulatad
ihese anti-national guidelines which
have no approval of the D.G.T.D. and
the Cabinet?

SHRI K. R. GANESL. The internal
guidelines about which the hon. Mem-
ver 1s speaking are actually a sort of
a working principle which the Ministry
has adopted for its own internal work-
ing so that each case which is pro-
cessed will not be processed in a dif-
ferent way and atl least the processing
will be based on certain guidelines
which are there. These guidelines are
not the last word because each of the
applications which might have been
processed according to guidelines has
to be looked into according to the drug
technology available, essentiality of the
drug and the sector that is producing
various things. So, if any changes are
necessary as far as guidelines are
concerned--1 myself think that certain
changes are necessary—those will be
made. We are looking into it

He has asked about the formulation
which is being done on imported raw
materials by the foreign sector which,
he says, are not being given to the
Indian sector. The basic fact is that
the foreign sector has been engaged
largely in the formulation of various
drugs. If this country has to achieve
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any breakthrough in drug production
and develop iIndigenous techmnology,
then it is necessary that the bulk drugs
are produced in larger gquantities than
they are done today. The present posi-
tion 15 that each sector is producing
about one-third of the bulk drugs pro-
duction. It is with this idea that the
Ministry has thought that if the Indian
sectors go in for the production of bulk
drugs it will help the growth of the
indigenous manufacture by the drug
industries. I agree with the hon. Mem-
ber that thie requires to be looked into.
The foreign sector does it in a long
way in producing only the formula.
tions. So that the Indian sector can
get more surpluses; they should not
be allowed more tima. Apart from the
bulk drug production they can do more
formulations so that with the sur-
pluses available the Indian sector con
grow. Regarding the third question,
we are looking into the warious medi-
cines that have been rejected to find
out whether more emphasis and more
incentive can be given to the Indian
sector.

SHRI M. RAM GOPAL REDDY: The
Minister said that some firms are not
producing medicines on account of cer-
tain reasons. I want to know whether
the wholesalers are making an effort
not to allow the manufacture of med:i-
cines so that they may create an arti-
ficia]l scarcity in the market and what.
ever medicines are available they are
sold at a very high price.

SHRI K. R. GANESI!: I think I have
already answered this question earlier.

SHRI M. RAM GOPAL REDDY: It 1s
not clear, These medicines are -old
at a very very high price. What steps
the Government propose to take against
those people? He has not answered
this question.

SHRI K. R. GANESH: I have indi-
cated in reply to another question by
another hon. Member that it is a fact
that some firms are not lifting the bulk
druges which are lying with the STC
ang the JDPL. May be some of them
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are not doing this due to financial con-
straints. Maybe they are not lifting
them because they want to create an
artificial scarcity. The ministry has
called these people and held a meeting
and told them that if there are financial
constraints, then we will develop the
capacity elsewhere and we will ask the
Indian sector or whichever secfor is
available to see that these drugs are
produced.

SHRI S. M. BANERJEE: When the
Patent Bill was discussed" we had seen
a iremendous influence exercised by
these foreign drug companies and how
they were trying to influence both
politically and economically.

I would like to know from the hon.
Minister whether Government propo-
ses to take over the foreign drug firms
in the larger interest of the country
because these firms have already mint-
ed money at the cost of the nation? T
would like to know whether after the
Seminar in Delhi itself whether Gov-
ernment made up its mind to take
over these firms to save people and
also give them drugs at reasonable
prices?

SHRI K. R. GANESH: There is no
proposal at the moment with the Gov-
ernment for taking over the foreign
sector firms. There has been a demang
from the various public organisations
to take them over but I would like
to submit if cheap and high quality
drugs are to be made available a look
at the very structure of the drug in-
dustry is necessary. If the drug in-
dustry is based on profit motive then.
I think, it will not be possible to make
available cheap drugs for the vast
masses of people. It is a fact that
more than 80 per cent of our people
do not avail themselves of the bene—
fit of drugs. Government will take
info consideration this fact.
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SHRI K. R. GANESH: The prices of
drugs are fixed under the Drug Price
Confrol Order which is processed by
the BICP which is an experi body and
all factorg such as the increase in the
raw-matcrial cost, increase in the
packaging costs are taken wnto consi-
deration before these prices are fixed.

SHRI K, MALLANNA: In view of
the guidelines issued in 1973 may I
know from the hon. Minister whether
the investment in the foreign sector
decreased or increased? If so, to what
extent and what is the foreign ex-
change mnvolved in this?

SHRI K. R. GANESH. The internal
guidelines which I mentioneq have no-
thing to do with the growth of the for-
eign sector. Historically speaking the
foreign drug industry has already
grown in thig country and is occupyng
a very imporiant position and, as far
as drugs are concerned, it 1s the inien-
tion of the Government (o reduce this
dominance and see that the public
sector a8 well ag the Indian sector
grow.

Alternate Alignment on Kangra Valley
Railway

*8, PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RAIL-
WAYS be pleased 1o state:

(a) the latest progresg made with
regard to the construction of the alter-
nate alignment on Kangra Valley Rail-
way; and

(b) whether any target has been
fixed about the time by which the
track woulg be opened to traffic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Overall progress
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achieved on this project go far is
about 70 per cent.

(b) The project is expected to be
opened by 30-6-1076 subject to ade-
quate funds being made available by
the Beas Dam Authorities,
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SHRI BUTA SINGH: It ig true that
the target date has been postponed
from tises 4 e for various reasdas
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which the hon, Member himself has
elaborated in his supplementary. This
line will be opened for traffic by the
30th June 1976, again, I would say,
subject to the availability of funds be-
ing releaseq by the Beas Dam autho-
rities.

In regard to the question, how many
times we coniacted the Ministry ‘of
Irrigation and Power, I must add here
that it ig about ten days back that the
last attempt was made by the Ministry
of Railways.
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Ofl Exploration in Bombay High

<+
*7. SHRI D. D. DESAI:

SHRI RAGHUNANDANLAI
BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to siate:

(a) whether there has been complate
success of the Bombay High explora-
tion of oil;

(b) if so, whether this success will
reduce the country’s dependence on
imports of crude oil;

(e) if g0, to what extent;

(d) whether it would leag to self-
suffictency; and

(e) if so, what is the expected pro-
duction 1in the Bombay High currenily
a day?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): (a) to (e) In the three
wells drilled so far in the Bomboy
High structure ofil bearing horizone
have been encountered and the pro-
duction tests have shown good fluw
of oil. It 1s necessary to drill a few
more wells before making an assess-
ment of the full production potential
of this structure.

While the oil and Natural Gasg Com-
mission would be able to finalize the
production programme for the Bom-
bay High structure only after asses-
sing 1ts full poteniial, ONGC is taking
action to set up an intermediate stage
of production during 1978-77 so a=
to be able to produce oil from Bombay
High at the rate of about one million
tonnes per annum.

SHRI D. D. DESAI: In view of
the difficulties involveq in the import
of oil at high exchange cost, would
the Minister consider drilling of more
oil wellg in the other areas like Kutch,
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West Bengsl, off shore of Orissa and
so on? If some work has been done
in these areas, what is the progress
made go far in these areas?

SHRI X, D. MALAVIYA: What-
ever I have been able to hear from
the hon. Member, I will try to answer,
Perhaps, he wants me to report on the
other areag where some activities are
going on, Is that so? So far as the
off shore area is concerned, the work
on the Bombay High structure js going
on rather more actively and I have
answered about that. So far as the
other stiuctures, on the West Bengal
coast, from Balasore to West Bengal,
and some areas in and around Kutch
are concerned, there also, scismic
work has been more or less completed
and it iy expected that after the mon-
soon season, we may start drilling
there also.

SHRI D. D. DESAI: Has the Min-
jster a programme of drlling oil in
the deep sea and has he iaken the
help of other people who have experi-
ence in deep sea drilling, particularly
Britain which has been drilling in
the North Sea? Has any company
been approached for this purpose just
25 a contract hay been given to an
American company in regard to the
Bombay ligh area,

SHRI K. D, MALAVIYA: There is
no deep sea drilling in the off-ghore
area of Bengal or Kutch so far as
my information goes just now; it is
rather shallow sea, If we have to go
into deep sea drilling, we shall have
to go into greater details to find out
from what source we have to get some
technology which we may not possess,
But 1 can assure the hon. member that
50 far as ONGC is concerned, we are
mastering the technique of offshore
drilling in quite a satisfactory manner
and we hope to drill the areas which
are now being prospectel and there
will be no difficulty in the execution
of the programme, whether it is in
the shallow see, or, comparatively
speaking, deep sea,
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MR. SPEAKER: The question hour
iz over.

WRITTEN ANSWERS TO QUES-
TIONS

Employees not taken back on Duty

*3. SHRIMATI SAVITRI SHYAM:
Will the Minister of RAILWAYS
be pleased to state;

(a) whether there are slill a large
number of Railway employces whe
have not Yyet been taken back on
duty or punitive actions have not
been withdrawn for participation in
Railway strike of May, 1874;

(b) if so, the tolal number of Rail-
way employees on each Railway,
(Division and Zone-wise) either sus-
pended, removed, dismissed or awar-
ded break of service to date;

(c) the reaons for not withdrawing
acliong against them; and

(d) the number of Railway em-
ployees convicted or whose cases are
pending in the court for participa-
tion in the above strike?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) to (c). Out of about 16,700 em-
ployees dismissed/removed or whose
services were termineted, about 13,800
have been taken bacx and the pro-
cess of consideration of the individual
appeals is continuing. A statement,
zonewise, is laid on the Tekle of the
Sabha.

(d) No. of employees convicted—
1,111 (74 set aside on appeal).

No. of employees against whom cases
are pending in courts at present—1,625.
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Statement

Railway No.of employees No.Re-instated No. of No.of  No.of No.of
dssmussed/removed  on appeal employ- employees employ- employ-
from service or ees who whose  eessus- ecs whose
whoses  ervices suffer-  break pended sufpen-

‘were terminated ed break  in service sion
in service has been has been
cond revoked

Perma- Tem- Perma- Tem-
nent porery nent porary
1 2 3 4 5 [ 7 8 9
‘Central PR 457 1244 288 1,239 65,602 52,655 984 876
Hastern . . 2,812 336 1,972 288 115,868 110.227 1,196 1,071
Northern . . 1,018 371 894 343 38,453 30,187 1,028 1,198
North Bastern , . 683 143 559 13§ 17.506 11,602 849 770
Northeast Frontter , 2,603 733 2,248 89 65.000 17,169 97 88
Southern .. 467 S44 369 §3 65115 §1,701 294 266
South Central . 579 b sI1 43,748  39.619 .

South Eastern . 1431 677 956 528 78,868 49,179 1,935 1,789
FEasterp . . 1,436 2,071 1,237 2,035 72581 60,714 3431 3421
Foreign Drug Firmsnot lifting Stocks ties. The problem arising out of the
from 8. T. C. credit squeeze was discussed with

*5. SHRI Y. ESWARA REDDY: Will
the Minister of PETROLEUM AND
CHEMICALS be plea-ed to state:

(a) whether the foreign drug com-
panieg in the country are deliberately
not lifting the stocks from 8.T.C.
thereby aiming at getting concessions;
and

(b) if so, the broad outlines thereof
and Government’s reaction thereto?

THE MINISTER OF STATE IN
“THE MINISTRY OF PETROLEUM
AND CHEMICALS (BHRI K. R.
GANESH): (a) and (b). 8.T.C, have
reported slow lifting by the actual
wmivers on account of financial difficul-

the representatives of the drug indus-
try at 8 meeting which was also at-
tended by the representatives of the
Department of Banking, Department
ot Revenue and Ilnsurance, D.G.T.D.
Drugs Controlles (India), S8TC and
IDPL, It was clarified that necessary
credit to & company can be given by
the Bank if its present credit utilisa-
tion and the justification for such cre-
dit was adeguately explained.

Proficiency Examinations for Wireless
Operators (Southern Rallway)

*g. SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased to siate:

(a) whether the Lower and Higher
Proficiency Examinations for Wirelass
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Operators (South Railways) were not
gonducted during the last three years;

(b) if so, the reasons therefor; and

{c) when are the examinationg like-
Ly to ke held?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) ang (b). No Sir,
Lower and Higher Proficiency Exami-
nations were held during February
and March, 1972, respectively, Since
then no Examinations were held as
adequate number of qualified staff are
available.

(c) The next Lower Proficiency Exa-
mination has been fixed for 20-2-75.
The Higher Proficiency Examination
will also be held shortly thereafter.

Cancellation of Trainsin Bihar du, to
Coal Shortage during 1974

*9. SHRI M, S. PURTY:
SHRI N. E. HOROQ:

Wil] the Minister of RAILWAYS
‘be pleased to state:

(a) whether some trains have been
vancelled in the State of Bihar due to
the shortage of coal during 1974; and

(by if so, the particulars of guch
trains and when they are likely to 1un
again?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI MOHD SHAFI QURESHI)::
(a) Yes, Sir.

(b) Of the passenger trains serving
Bihar State, only 24 pairs tremain can-
celled at present due to shortage of
coal. Particulars of these trains sre
given below. However, with the in-
creage in produclion of steam coal
Jately and anticipated improvement in
coal for Railways Zonal Rallways
have been advised to progressively
Testore required train services.

Train No. Section
Lli'f Up/az4Dn  Siwan—Crupra
2Upj322Dy  Samastipur—Jayanagar -

325 Up/328 Dn
3% Up/a3c Dn
332 Dn/333 Up
337 Up/338 Dn
5:16 Up/347 Dn
351 Up/360 Dn
361 Up/1362 Dn
369 Up/370 Dn
380 Up/381 Dn

K
-

387 Up/3oc Dn
419 Up/420 Dn
:429 Up/436 Dn
331 Up/432 Dn
457 Up/458 Dn
463 Up/464 Dn
483 Up/484 Dn
489 Up/450 Dn

503 Up/sc4 Dn
451 Up/452 Dn
443 Up/444 Dn
505 Up/scé Dn
440 Up/4s4 Dn
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Samastipur~~]ayar agar
Jayanagar—Nirmali
Nirmali—Sama tipur
Samastipur—Nirmali
Samastipur—Darbharga
Raxavl—Segarhi
Markatirganj—Dbig-a
Gaunha—Narkstisganj

Sahebpur Kamal—
Mor, ghyreghat

Thapsbihpur—Bhagalpur
Sahars a—Bchariganj

Darbhar ga--Narkatiegan

Doa.
Samg' tipur—Darbha; ga
Sonpur—Chupra
Muzaffarpur—Bagaha
Muzaffarpur—Narkatia-
8an}

Ka'ihar—Barauni Jn.
Muzaffarpur—Samastipu
Muzaffarpur—Samastipue
Sonpur— Barauni Jn.
Kheragpur—Tata

Legal Aid to the Poor

#10, SHRI S. M. SIDDAYYA- Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

state:

(a) whether any legal aid to the
poor has since been provided; and

{b) if so, the main features thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS

(SHRI H. R. GOKHALE):
(b). Yes, Sir.

(a) and
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Government have already provided
for legal aid to the poor to a limited
extent in section 304 Cr.P.C, 1873, and
in Order XXXIII of C.P.C. (Amend-
ment) Bill of 1974, pending before
Joint Committee of the House, and
in Sections 6 and 7 of the Advocates
Act, 1961, as amended, So far a5 &
comiprehensive scheme for providing
lega] aid to the poor is concerned, the
matter is being examined,

Election Commission’s Crash Plan

*11, SHRI V. MAYAVAN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether ail the oppusition par-
ties have felt concernea on the Elec-
tion Commussion’s poll ranel’s crash
Plan;

(b) if so, whether the Election Com-
mission had issueq directions fo the
State Governments to have the elec-
toral rolls published soon; angd

(c) whether the Delimitation Com-
mussion’s repory hag been fully im-
plemented and the constituencies de-
latest by 15th March, 1975,

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) The
Election Commission has received 3
representations regardirg the revision
of the electoral rolls which is in prog-
ress,

(b) The Commission has issued ins-
tructions to the Chief Electoral Offi-
cerg of all States and Union Terrilories
to complete the current revision and
to finally publish the electoral 1iolls
latest by 15th March 1975,

(¢) The parliamentary and assembly
constituencies 1n 19 States and Union
ternitories have been delimited by the
Delimitation Commission. The work
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in respect of the remaining States viz.,
Rajasthan, Punjab, Bihar, West Bengal
and Jammu and Kashmir and the
Union territory of Dellu is in progress.

Freedom Fighters working on indian
Railways

*12. SHR1 SHASIII BHUSHAN:
Will the Mimster of RAILWAYS be
pleased to state:

(a) the number of freedom fighters
working on Indian Railways, Zone-
wise;

(b) whether representations (rom
some of them have been received for
giving credit to their pas: service on
the Railwayg rendereq by them prior
1o subsequent employments on Rail-
ways after participating in the free-
dom struggle and if so, the particu-
larg thereof tngeither with decisions
taken on each of them; and

(c) in case certuin cases still remain
to be decided, how long will 1t take to
finalise them?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The number of em-
ployees who have claimed benefits on
the ground of being freedum fighters 15
22. Thuir zone-wise  wstribution 1s
given in the statement la:d on the Tahle
ot the House,

(b) and (c). Yes. Fifteen of tihe
twentytwo have been given benefils in
respect of fixution of pay and senioritly,
leave, efe. Out of § freedom fAghters
on the Western Railway, four were not
in service earlier and as such the only
benefit admissible to them was em-
ployment. The remaining two put in
claims for couniing previous service
under a State Government and a Gram
Panchayat Board for Axation of pay etc.
This claim was examined but rejected.
There 1s one case pending with the
Northeast Frontier Railway. This will
be finalised shortly,
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3. SHRI SUKHDEO PRASAD
IMA: Will the Minister of RAIL-

whether Government are aware
e widespread incidence of crime
the railway network including
S in railway yards; and

3

) if so, the positive steps Govern-
t propose to take to curb such in-
nts?

[E DEPUTY MINISTER IN THE
ISTRY OF RAILWAYS (SHRI
. SINGH): (a) Yes, Sir, during
re has been some increase in
incidence of theft and pilferages
lving booked consignments, in-
g those which occurred in rail-
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(b) The following steps have been
taken to check the growing incidence
of thefts and pilferages of booked
consignments on Indian Railways:—

(i) All important yards, goods
sheds, transhipment,’ repacking
points etc. are being guarded
round the clock by Railway
Protection Force.

(ii) Nominated goods trains, par-
ticularly those carrying high-
rated commodities, are being
escorted by the Railway Pro-
tection Force in vulnerable
sections,

(iii) Special drives are being con-
ducted against the receivers
of stolen property and cases
are prosecuted under the Rail-
way Property (Unlawful Pos-
session) Act, 1966,

(iv) Plain clothed R.P.F. staff
are deployed to keep watch
on the activities of criminals.

(v) Assistance and cooperation of
Railway  Trade Unions has
been sought for prevention
and detection of crimes on
the Railways.

(vi) Necessary  cooperation is
maintained  with the State
Police authorities for keeping
surveillance cver bad charac-
ters operating on the Rail-
ways.

(vii) Criminals and receivers of
stolen property are being de-
tained under the Maintenance
of Internal Security  Act
where sufficient material is
available against them.

Employees victimiseq ang placed
under Suspension during last Strike
on Southern Railway

*14. SHRI M. K. KRISHNAN: Will
the Minister of RAILWAYS be pleas-
ed to state the total number of em-
ployees victimised and placed under
suspension in Southern Railway (per=
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manent, temporary and casual),
Section-wise, for their participation in
been suitably dealt with,

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): No rail-
way employee who acted within the
limits of the law of the land was
victimised. But those who flouted the
law and wviolated clear orders have
been suitably dealth with.

2. On Southern Railway, the total
number of Permanent and Temporary
Railway employees whose services
were dispensed with was 521; out of
this number, 422 have been taken back
to duty ag a result of consideration
of their individual appeals and repre-
sentations. Some appeals and review
petitions are under consideration, The
number of Casual Labourers/Substi-
tutes who were discharged from ser-
vice was 3,971 cut of whom 2,038 have
been re-engaged so far. The number
of employees who were  suspended
from duty was 294 and all but 28
have been allowed to resume their
duties. Section-wise figures are not
maintained by the Railway.

Manufacture of Detergents by Foreign
Companies

*15. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the number of foreign compa-
nies which have been granted licence
for the manufacture cf detergents;
and

(b) the names of their products?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) One foreigp majori-
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ty company has been licensed for th
manufacture of detergents.

(b) The names of its products ar
Surf, Rinso, Rin and Solar.

dZifm #t @aq +w 737 & fag
i

*16. *Y AATE Tow : FAT
i@fqaw A @A 441 ag aam #r
FI F4 fF -

(%) #11 dgfqam & =333 30
TEAT AT FAFT TIFRIL A T T WAL
& AATF 93 Kl @77 F9 F & A0
FE F3W A d

(=) afz zt, @ Farf, 1974
41 A7TA, 1975 7 FAT AT
¥ feaar 3@ ad fear o fea-
fFr & & ;

(1) IraER I FTET I
s & fag w15 wade sy fey
7T

(a) afz zt, A IAHT TTRT 790
3 97

datfama =it wwma w/A (o
Fo dro wradt )« (F) 3w & izifaw
Feqrat w1 AT F9 F & fag gvEn
¥ fafyg 9657 F 539 I3 £ 330
T E 0 ZAH AT 1T F HIA-419 3
dt gfeafer 2 (1) fadig g4Y oF
fafqrfgas aOF1 T G958 399 §
FAY FAT (2) 39T WA H IS
FAgAAGT  qF (3) FAT 77 9T
aragr F AFferw &7 97 afgsifas 1
fadzar zmr



37 Writien Answers

(@) g W™

o 3

(7} "z (7) faer marem (=9
fawrm)  qrT W 1974 ¥ HRRW
Iy fem o i gaa ady
wareal ) frammt & wvatew upr &
fam Y 2 g ¥oTn WA Ny
wFEeF om & 10 9fma F2AY
s af T

Coal-based Fertilizer Planis

*17 SHRI B R SHUKILA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any coal-based fertili-
zcr plants arc « perating in India; and

(b) if not, whether Government in-
tend to start such fertibzer plants
and by what time?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH): (a) Yes, Sir, The Ferti-
azer plants at Sindri and Varanasi
are based on ccke/coke oven gas de-
rived from c¢nal and the Neyvelli
Plant ig based ¢n Ynnite which 15 an-
other form of ceal The  Rourkela
Plant is based on buth coke oven gas
and naphtha as fecd-stock

(b) Three coal besed fertilizer nro-
jects are currently under impleman-
tation one each at Ramagundam (An-
Jdhra Pradesh), Talcher (Orissa) and
Korba (Madhya Pradesh) all in the
public sector.

Financial gificulties faceg by Gorakh-
pur Fertilizer Plant

*18. SHRI SAT PAL KAPUR: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

MAGHA 20, 1806 (SAKA)
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(a) whether Government are aware
that Gorakhpur public sector fertihi~
zer plant is in trouble because of
financial difficulties;

(b) whether a nationalised bank
with which the Gorakhpur plant has
opened letters of credit is nct fulfil-
ling its obhgations or is delaying pay-
ments;

(¢) whether because of financial
stringency the Gorakhpur plant has
not heen able to pay its own bills for
power, coal and fraght; and

fd) the stops taken 1 piopesed tn
be tiken to mmprove the situation?

THE MINISTER OF STATE IN
THF MINISTRY OF PETROLEUM
AND (HEMICALS (SfHRI K R
GANESH): (a) The Gorakhpur nnit
of the FCI 1s not facing any financial
difficulties.

th) Yes, Sir Some payments were
delayed by the banks against teiters
of credit established by the U.P. Co-
operative Federation to whom fertili-
zers were supj bed by the FCI  The
onutstanding amounts have since tLeen
paid to the Corporation by these
hanky.

(¢) No, Sir.

(d) Dues not arise in view of reply
to (c) ahove,

Re-instarcment of Workers who par-
ticipaled in May 1974 Strike

*19. SHR1 MADHU LIMAYE: Wil
the Mimster of RAILWAYS be pleased
to state:

(a) whether any progress hag been
made in regard to the re-instaternent
of permanent, temporary ang casual
workers who had been removed/sus-
pended or whose services had been
terminated for participating in the
May, 1974 sirike;
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(b) if so, the latest flgures, zone-
wise;

(c) the number of workerg charged
with violence and sabotage, and the
number of workers actually convicted
on these charges, zone-wise; and

(d) when the remaming victi-
mused workers not falling under (c)
will be reinstated?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD, SHAFI QURESHI):

(a) to (d). Considerable progress has
been made in regard to taking back to
service of permanent and temporary
employeeg earlier dismissed/removed
or whose services were terminated. Out
of about 16,700 permanent/temporary
employees, presently there are only
about 2,800 who remain either dismis-
sed/removed or terminated. In other
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words, about 13,800 have been taken
back to duty. A statement showing
the latest figureg is placed on the Ta-
ble of the Sabha,

2 In regard to casual labour, out
of about 21,600 discharged, about
12,470 have been re-engaged. The
employment of casual labour depends
entirely on the work needs and re-
sourceg position However, the state-
ment attached gives the present posi-
tion.

3 So far, a tota] number of 1,111
raillway empolyees were convicted, On
scrutiny of the chargeg for which they
were convicted, all except 85 have
been taken back to duty, These 53
were convicted for serious charges as
indicated, zonewisc, in the statement
laid, There are at paesent 550 emp-
loyees against whom cases are pend-
ing 1n Courts involving violence and
sabotage

Statement
Railway No.of  No.of Tem- No.ol  No.of C.Lj No of No. of wor-
permanent porary em- Casual  Substitutes workirs  kers convi-
employees ployees ; labour, 1e-engaged convicted cted of
dismussed; whose substitutes under serlous
removed services  discharged Gdifferent  charges out
from ser1- were ter- offences o column
vice but mmunated but i6)
not so far not so far
taken back re-instated
to duty
1 2 3 4 s 6 7
Central , . . 169 [ 4,267 4,178 13 Nil
Eastern , . . 540 48 2,646 600 5 Nil
Northein . . . 124 28 904 782 64 26
North Eastern . . 124 8 366 132 28 Nil
Northeast Frontier |, . 355 644 325 5 2 2
Southern . . . 106 b¢ 3,971 2,038 142 9
South Central , . . 68 I 1,008 117 407 I
SouthBastera , . . 475 149 4,855 3,089 75 17
Western e . 199 69 3,224 1,528 355 Nil
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Discovery of Olf and Gas in Baramura
+20, SHRI K. MALLANNA:
SHRI G. Y. KRISHNAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Oil and Natural Gas
Commission hag found o1l gnd gas in
Baramura near Agartala; and

(b) if so, the broad outlines thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D MA-
LAVIVA). (a) A few gas horizons
have been encountered in the first well
drilled gt Baramura structure in Tri-
pura.

(b) The commercial nature of this
strurture can be established  after
testng this well thoroughly and dri.
ling and testin? some more wells 1n
this stiucture

Proposals from certain Foreign Firms
for giving Technical know-how to
LDPL for manufacturing
DPoxycycline

1. SHRI BHALJIBH\I PARMAR.
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the proposals of M/s.
Pfizers India Limited and M/s. Rachel-
les Limited (American Firms) for giv-
ing technical know-how to ID.F.L.for
the manufacture of Doxyeycline; and

(b) what is the position in regard to
Government's decision on their pro-
posals?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The offer of technology
by M/s. Riizer India for improving
the production of Tetracycline and
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Ozyteti-ncycune and for the manufac-
ture of Doxycycline by IDPL is free
of charge and has been made in the
context of their request for (1) regu-
larisation of their excess capacity for
oxytetracycline and (ii) grant of in-
dustrial licence for manufactiure of 5
Tonnes p.a of Doxyeycline. It will
thus result in continuous outgo of
foreign exchange by way of remit-
tances of profits. On the other hand
the Rachielle proposal involves the
following foreign exchange payments:

Supply of know-how TUS<9g9000 (Rs. &
and crgmesring lakhs) in rhree
details instalments.

Royaliy. 4 '\on net sale price

of Doxyeycline
frym the date of 1t

fir.t -ale eithera

bulk or in ducag
torm for a penod
of five years.

Nodeaicaoy has bueg tak gop the ah v
offir.,

Employees sullered suspension, Ter-

mination, Dismissal on Northeast

Frontier Railway during May, 1974
Strike

2 SHRI NOORUL HUDA: Will the

Minister of RAILWAYS be pleased to
state:

(a) the number of Rajlway empla-
yees who are still under suspension,
termination or dismissal all over the
country and in the Northeast Frontier
(N.F.) Railway because of participa-
tion in the May, 1974 strike;

(b) out of them, against how many
employees there are concrete charges

of violence, sabotage and criminal in-
timidation; and

(c) against how many employees
lega] proceedings have been instituted
and the progress of such proceedings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No employee of
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the N.F. Railway was dismissed/re-
moved from service nor were thelr
services terminated nor suspended for
mere participation in the illega] strike
in May '74. However, where they
flouted the law of the land and violat-
ed orders, they have been suitably
taken up. The number of employees
on all Railways ~ dismissed/removed/
terminated from service is  about
16,700 out of which over 18,800 have
been takep back to duty, The pum-
ber of employees of N.F. Rallway who
were  dismissed/removed/terminated
from service was 3336 which include
about 700 line petrolmen whose ser-
vices were no longer required. Qut
of remaining 2636, 2337 have already
been taken back on consideration of
their appeals, whereas 76 have not
submitted gppeals. The appeals of
the remaining are under conslideration.
Out of 97 suspended, 88 have been pug
back to duty already,

(b) 208 employeea are involved in
serious offences of sabotage, violence
and intimidation.

(c) Legal proceedings against 174
employees, are in various stages of
progress being processed by the State
authorities,

Production and Marketing of certain
Drugs by some Foreign Companies

3. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

{a) what are thc broad fealures of
production and marketing of Analgin,
Metronidazole, Tetracycline, Oxytetra-
cycline and Gentamycin vis-«-vis mo-
nopoly position of M/s. May and Baker,
Hoechst, Pfizers, India Schering and
Fulford;

{(b) what are the imported raw ma-
terials needed either for bulk drugs or
for formulations and what is the CIF
" wvalue ‘of imported raw materials for

the Fourth Five Year Plan period in
respect of the above drug items; -

(c) whether these items are being
manufactured by these firms under a
regular licence, a permission leifer of
diversification or without any indus-
trial licence; and

(d) what steps Go\remment‘propose
to take to check the monopolist atti-
tude of these firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) to (¢). A statement furnishing the
requisite information in respect of
units in the organised sector is laid on
the Table of the House. [Placed in
Library. See No. LT-8883/75]. CIF
price of imported raw materials as
well as the bulk drugs vary from time
to time and as such no gingle C.LF.
price is available for the fourth plan
period.

(d) Government has appointed a
Committee on Drugg and Pharmaceu-
ticals Industry headed by Shri
Jaisukhlal Hathi to examine the various
agpects of the drug industry. The Com.
mittee’s terms of reference inter alia
include:—

(i) To recommend measures nes
cessary for ensuring that the
public sector attains a leader-
ship role in the manufacture
of basic drugs and formuia-
tions, and in research and
development,

(ii) To make recommendations
for promoting the rapid growth
of the drugs industry and,par-
ticularly, of the Indian and
small scale industries’ sectors.
In making its recommenda-
ticns the Committea will keep
in view the need for a balanced
regiona] dispersal of the in-
dustry. '

The Committee’s report is expected

by April 1875.
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Reducing Prices of Drugs by curtail-
ing Propagantia and Packaging Costs

4 SHRI MOHINDER SINGH GILL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the priceg of drugg can
be immediately reduced by 25 per cent
as 35 per cent of the cost of the drugs
produced by multinational interests go
towards propaganda and packaging,

(b) if so, whether some steps are
proposed to be taken In this regard;

(c) whether the national convention
of economic independence and pers-
pective of drug industry has recom-
mended the nationalisation of the in-
dustry taking into consideration such
tendencies 1 the private sector; and

(d) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI K R, GANESH)-
(a) and (b), Government of India
have set up a Committee on Drugs
and Pharmaceutical Industry under
the Chairmanship of Shm Jaisukhlal
Hathi, whose terms of reference,
interalia, includes.

“To examinc the measures taken
so far to reduce the prices of drugs
for the consumer and to recommend
such further measures as may be
necessary to rationalise the prices
of basic druge and formulations”

The Committee 18 expected to sub-
mit its report in April, 1975 Such ac-
tion as is necessary, will be taken by
Government in the hight of the recom-
mendations of the Committee.

(¢) The convention has recomm&_
ed immediate nationalisation of all
units of the pharmaceuticals and drugs
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industry with foreign equity parti-
cipation.

(d) All the declaration and docu-
ment sent by the comvention are un-
der consideration of Government.
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Reviseq Schedule for Conversion of
Erpakplam Trivandrum line inte
Broagd Gauge

6. SHRI VAYALAR RAVI: win
the Mimister of RAILWAYS be pleas-
ed to state:

(a) whether Government have fur-
ther revised the time schedule for the
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completion of the works on the con-
version of Ernakulam-Trivandrum
railway line into a broad gauge line;
and

(b) if so, the circumstances which
compelled Government to review the
time schedule and the salient fratures
of the final t ‘ule according
to the latest asressment by Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA  SINGH): (a) This project
which wag originally targetted to be
completed by ewsrly 1975 has now been
rescheduled to be completed by Marej,
1976.

‘b) There has been some reduction
.1 the allotmert of funds; in the cur-
rent financiul year due to curtsilment
i the Plan outlay for the Rai'ways
Due 1o 1his the target date «f com=-
pletion has hetn revivsed to March,
1976.

Suspension of Drilling Work at Bara-
mura in Tripura

7. SHRI R N BARMAN:- Wul the
Mimmister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether driling work at Bara-
mura, Tripurg has been suspended;

(b) 1f so, since when and the reasons
therefor, and

(c) when will the work be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)
(a) No Sir. The drilling work at Ba-
ramura has not been suspended, The
firet wel]l at Baramura has been com-
pleted and is under test.

(b) and (c). Do not arise,
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Report of Delimitation Commission

8. SHRI S. N. SINGH DEO: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaged to
state.

(a2) whether the Delimitation Com-
mission has submitted its report; and

(b) 1f not, by what time will it be
able to submit the same?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SARO-
JINI MAHISHI)* (a) The Parla-
mentary and Assembly constituencies
in 19 States and Union termtories have
becn completed by the Delimutation

Commussion

(b) The work in 1espect of 1he
remaining States and Union territonie
namely, Rajasthan, Punjab, Rihar
We<t Benuol, Jamnuu and Kashmiu an?
Delh1 18 1n progress and is expectod
to be coinplcted by May, 1975

Haldia- Panskura Hailway Line

9 SHRI SAKTI KUMAR SARKAR:

SHRI N E HORO:
Will the Mimster of RAILWAYS
be pleascd to state:

(a) whether the work of Haldia-
Panskura in Midnapore of West Ben-
gal link Rail line has been started m
1960,

(b) the sahent features of the work
done in this line, up-to-date and the
results achleved in this regard;

(c¢) whether any Passenger Train
rung in this line, if not, the reason
therefor; and

(d) the broad outlines of the action
taken regarding running of passenger
trains on thig line as Haldia has
become industrially important?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The work on
this project was started in the year
1963.

(b) The construction of the entire
length of the railway line glong with
minimum requirements at the stations
for commissioning the line for carry-
ing construction and other materials
of Calcutta Port Commissioner, 1.0.C,,
M.M,T.C. etc was completed and open-
ed on 16-1-89. The electrification of
the section is also nearing completion.

(c) This line has not yet been open.
ed for passenger traffic. It has been
decided to introduce EMU services in
this section for which it is necessary
to construct high level platforms
and also to complete the electrification.
Hence we have to defer the running
of passenger trains.

(d) Running of passenger traing on
the Panskura-Haldia Section will  be
introduced immediately after the
construction of high level platforms
and the electrofication are| completed,
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Import of Cruse Oil

11. SHRI P. A. SAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether India approached di-
rect certain nations for the supply
of crude oil to India but failed to
obtain the same;

(b) if so, the names of countries
approached for the supply of oil to
India;

(e) to what extent the oil produ-
cing countries have agreed to supply
oil to Indiz on concessional rates;

(d) whether Government have
asked the oil companies operating in
the country to purchase more crude
or hag allowed them to get more oil
from the other nations; and

(e) to what extent the oil shortage
will be met in 1975?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) ang (b). Arrangements for the
supply of crude oil during 1975, on a
bilateral basis have so far been made
as indicated below:;
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Name of the country Qty/Million
tonnes
Iran 3-8
1r8q : : . 28
Saudi Arabia - . J . I‘r

N:g tigtions forobtaining crude from
the United Arab Emirates arc in progress.

(¢) It is not in the public interest
to disclose the terms of supply.

(d) No, Sir.

(e) Consistant with the availability
of foreign exchange resources, efforts
will be made to sustain the essential
requirementis of the country.

Loss incurred by Narrow Gauge Lines

12. SHRI HARI SINGH: Will the
Minister of RAILWAYS
be pleased to state:

(a) whether the narrow gauge
lines of the country have incurred
an unprecedented heavy loss during
the last year;

(b) if so, the reason therefor; and

(c¢) the broad outlines of the above

loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

{b) and (e). Do not arise.

Inquiries by MRTP Commission

13. SHRI MUKHTIAR SINGH
‘MALIK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
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be pleased ‘to state: "

(a) whether any inquiries have
been conducted or are being con-
ducted by the Monopolies and Res-
trictive Trade Practices Commission
under section 10 of the MRTP Act,
1969;

(b) the number of such inquiries
including names of the industrial
houses and the dates of inquiries
during the last one year; and

(¢) the results of the enquiries and
the action taken by Government in
each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). In-
formation relating to the inquiries by
the MRTP Commission™ under section
10 of the MRTP Act, 1869 iz cun-
tained in the tkree Annual Reports on
the execution of the provisions of the
Act for years 1971 to 1973, copies of
which have been laid on the Table
of the House, A Statement, furnishing
the required information for the year
1974 is laid on the Table of the House.
[Placed in Library. See No. LT-8884/
T4].

(c) As the MRTP Commission ex-
ercises mandatory powers under sec-
tion 87 of the MRTP Act in res-
pect of inquiries into the restrictive
trade practices indulged in by under-
takings, the question of Government
taking any action in the matter does
not arise.

Nationalisation of Foreign Oil
Companies
14. SHRI D. K. PANDA:
SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of PETROLEUM
AND CHEMICALS

be pleased to state:

(a) whether Government have
finally decided to nntimnllle_ the
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foreign oil companies in the coun-
try;

(b) if so, what are the steps being
taken in this regard;

(c) whether Government are
aware that thcse companies have
been selling away their properties
like refinery machinery; and

(d) if so, the facts thereof and
steps being taken to prevent such
deals?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): (a) and (b). The contro:-
ling interests oi Esso's operations in
India have already been acquired
through negotiation and legislation,
Negotiationg are in progress with
Burmah-Shell and Caltex.

(c) and (d), No refinery machineiy
was sold by Burmah-Shell. Caltex and
AQC, Burmah-Shell ig disposing of
some of its arsets in the ordinarv
course of business. For dispossl of
fimmovable assets only, Reserve Bank
of India's clearance is required under
the Foreign Exchange Regulation Act.
Burmah-=Shell end AOC have intimat.
ed that the ga'e proceeds from the
disposal of assets amounted to Rs.
1.08 crores and Rs. 5.63 lakhs respec-
tively in 1973 and the appropriate prc-
cedures for disposal of immovaktle as-
sets are being adhered to. The Re-
serve Bank of India have been re-
quested by the Government to check
the position.

National Convention on Economic
Perspective of Drug Indusiry

15, SHRIMATI PARVATHI
KRISHNAN- Wil the Minister of
~ PETROLEUM AND CHEMICALS be
" vleased to state:

(a) whether a national convention
on economic perspective of drug in-
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dustry took place in New Delhi re-
cently;

(b) if so, the outcome of this con-
vention; and

(¢) what was Government's re-
action regarding the outcome of this
convention?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) Yes, Sir, Nation Convention on
Economic Independence and Perspec-
tive of Drug Industry was held in
New Delhi on December 21-22, 1974,

{b) and (c) Government have re-
ceived the declaration and documents
of this convention and the same are
receiving the attention of the Gov-
ernment,

Statements of Prime Minister and
Chief Electien Commissioner regard-
ing Electiong

16. SHRI SAMAR GUHA: Will the
Minister of LAW, JUSTICE AND

COMPANY] AFFAIRS be pleased to
state:

(2) texts of the different state-
ments made by the (i) Prime Minis-
ter and the (1i) Election Commis-
sioner regarding completion of
arrangements for frech delimitation
of constituencics and holding of pre-
mature Lok Sabha poll;

(b) when Election Commission ex-
pects to complete constitutienal ob-
ligations mn repard to complete revi-
sion of voter's list and re-drawing
of constituencies; and

(c) the latest position of Govern-
ment about (i) possibility of holding
snap poll for Lok Sabha and (ii) in-
troduction of electoral reforms?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) In regard to the likeli-
hood or otherwise of an early general
election, the Prime Minister answered

. questions put on the subject by Press
Correspondents.

On January 24, the correspondent of
the Asahi Shimbun, Tokyo, asked her:
“There is tzlk c¢f a snap Lok Sabha
pell in May, 1975, Do vou feel any
justification for an early election?”
The Prime Minister repiied: I think
this is mere speculation.”

Earlier, on Januzry 14, lhe Prime
Minister wxs ouestioned at  Madras
airport on her way back frocm Rlaldives.
The Indiar Express (New Dethi), Janu-
ary 15, 1973, hax given this report on
the subject:

“The Prime Minister, Mrs. [ndira
Gandhi eai? *‘scay at dadras airport
that it was not likely that the next
general elections would be advanced.

“Newsmen told her that while
possibilities of a snap poll were being
discussed there had been no cofficial
reaction from her.

“The Prime Minister first replied;

‘I have no comments.” When further

questioned whetker there was any

likelihood of the genera] elections

heing advanced, she replied, ‘I doubt
it

The Prime Minister had also referred
to revision of electoral rolls in a
speech she had made te the Congress
Parliamentary Party on December 21.
The Hindustan Times of December 22
reported the speech and the portion
relating to the electoral rolls reads as
follows:

“Presumably referring to the pros-
pects of the much discussed snap poll.
she observed, ‘no body can say any-
thing about it’. But even in the
absence of a general election. a
thorough revision of electoral rolls
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would be helpful in by-elections. It
should be considered a task of ‘per-
manent importance’, she emphasis-
ed-ﬂ

Regarding the statements by Chief
Election Commissioner, the Press Cor-
respondents me him while he was on
tour at Madras and Calcutta on 25th
November, 1974 and 7th January, 1973,
respectively, when he answered some
questions put by the correspondents.
Copies of the news agency's messages
(Annexures I & II) concerning these
are laid on the Table of the THouse.
[Placed in Library. See No. LT-8885/
74].

The Chief Election Commissioner
was alsp interviewed on 25th December
i4974, over the Delhi Televisian. A
news agenrcy message (Annexure III)
concerning this is iaid on the Table of
the House. [Placed in Library. See No.
LT-8885/74].

{b) The final publication of electoral
rolls after the current revision, which
ic in progress in all Sitates and Union
Territorvias (excent Gujarat where it
has ween completed already), is ex-
pecied ic be made by 15ih March, 1975,

The Delimitation Commission ex-
pects that the delimitation of consti-
tuencies in all States and Union Terri-
teries will be completed by May, 1975.

(c¢) (i) No such proposal is under
consideration.

(it) A Bill to amend the election
laws based mainly on the recommenda-
tiecns of the Joint Committee on
’ﬁ';héndments to Election Law was in-
troduced in the Lok Sabha on the 20th
Bgcember* 1973. Government has an
open mind in the matter. A discussion
with the leaders of the major political
parties may be held if found neressary.
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Tenders for Carrying Goods by Road
From New Bongalgaon to New
Gauhati

17. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railways had call-
ed tenders for carrying goods by
road from New Bongaigaon to New
Gauhali, recently; and

(b) 1f so, the rcasons therefor and
the broad outlines thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(n) The reasons for calling of ten-
ders was to examine the possibihity
of moving the traffic to Assam and
North Eastern States by rail.cum-road
to supplement the existing break-of-
gsauge transhipment capacity at New
Bongaigaon 1n view of the anticipated
increase in movement into Assam and
North Eustern States. The 1dea 1s
ireing explored by the North-east Fron-
tier Railway among other measures to
augment transhipment capacity.

Demand from Meal Canvassers of
3Up/4 Dn Howrah-Madrag Mail

18. SHRI SAROJ MUKHERJEE:
Will the Minisler of RAILWAYS be
pleased to state:

(a) whether there is any demand
from the Meal Canvassers working
on 3 Up/4 Dn. Howrah.Madrag Mails
to increase their commission and
absorb them as regular Railway em-
ployees;

(b) it so, the
thereof; and

salient features

(c) the reaction of Government
thereto?

Written Answers (1.9

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)* (a) Yes,

(b) The main points of demand are:

(1) That the meal canvassers work
for 14 hours a day, have to
supervise service of meal and
yet receive a commission of
only 6 paise per rupee.

(ii) They are nol treateq as rail-
way employees.

(iii) They have no benefit of me-
dical treatment, regular sa-
lary and leave benefits which
are given even to casual la-
bourers,

(iv) They do not have avenues
for absorption in Railway ser-
vice.

(v) In view of the above, they
should be treated ag regular
Railway employees.

(c) The Government has taken the
the following action.

(i) The rate of commission of
meal canvassers has been In-
creased from 6 per cent to T}
per ceni and they are not re-
quired to supervise gervice of
meals which is done by the
Manager of the  establish-
ment,

(ii) M=2al canvassers have been

made eligible for medical at-

tendance and treatment free

of cost as out-patients 1

Railway  hospitals/dispensa-

ries for themselves,

(iiiy They are also considered
alongz with others for appoint-
ment in clasg IV posts when-
ever vacancies arise,

(iv) and (v). As they are work.
ing on a Commission basis it
is not possible to consider
them @a regular Railway em-
ployees.
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Absorption of Casmal Labour on
Bouthern and other Rallways

19. SHRI THA KIRUTTINAN:
Will: the Minister of RAILWAYS
be pleased to state:

(a) the total number of casual
labour working for more than three
years but not yet permanently ab-
sorbed in Southern Railway and other
Railways; and

(b) the time by which Govern-
ment propose to make these casual
labourers permanent?

THE DEPUTY MINISTER IN THE
MINISTRY COF RAILWAYS (SHRI
BUTA. SINGH): (a) Approximately
48,000 as on 21-3-1974.

(b) Absorption of casual lahourers
against regular posts depends upon
the availabilicy of vacancies and it
is not feasible tc lay down any time
limit for this purpose.

Establishment of New Refineries

20. SHRI C. JANARDHANAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have a
oroposal to build up new refineries in
the country;

(b) if so, which are the refineries
inder construction or proposed to be
-t up indicating their capacities;

(¢) whether Government are in a
position to import enough crude to
run the existing refineries to their
full capacities;

(d) what is the quantum of
shortage of crude for capacity utili-
sation and what is the quantity im-
ported; and
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(e) what are the reasons for build-
ing up new refineries?

THE DEPUTY MINISTER IN TEE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The Fue] Sector of the
2.5 MTPA Haldia Refinery has re-
cently gone into production and the
Lube Sector is expected to he ready
by the end of 1975. Projects for set-
ting up of refineries at Bongaigaon
with a capacity of one million tonnes
and at Mathura with a capacity of 6
million tonnes have been taken up.
Another project to expand the capa-
city of the existing Koyali Refinery
by three million tonneg has also been
taken up. There is also a proposal un-
der consideration for expansion of the
Madras Refinery. In view of the diffi-
cult crude supply and foreign ex-
change position no new refinery pro-
jects apart from the projects men-
tioned above are under consideration
of the Government at present. How-
ever, the level of demand and the
optimum refining capacity that has to
be set up during the Fifth Plan pe-
riod are under review, keeping in
view the foreign exchange constraints
for import of crude oil.

(c) and {d) Based on the normal
operating levels, the existing redning
capacity excluding Haldia is about
24.5 million tonnes. Thig capacity is
being utilised to the extent of about
21.4 million tonnes, comprising 13.9
million tonnes of imported crude and
7.5 million tonnes of indigenous crude.
The indigennus availability of crude is
expected to go up to 72 million tonnes
per annum by the eng of the Fifth
Plan. The level of crude ¢il imports
is determined from year to year basis
keeping in view the crude supply and
foreign exchange position.

(e) The refinery projects mentioned
in the reply to parts (a) and (b) above
have been taken up in view of the ex-
pected increase in the demand for
petroleum products.
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Employees Dismissed, Terminated
and Suspended on Western Rallway

21, SHRI ROBIN SEN: Wil the
Minister of RAILWAYS be pleased to
state:

(a) how many employees perma-
nent, temporary and casual were dis-
missed, suspended and whose services
were terminated ip Western Raillway
during and after the last Railway
strike;

(b) section.wise particulars there.
of; and

(c) recaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHEI
BUTA SINGH): (a) The present
position is as under:

i) Permanent employecs dismi-

ssed/removed - 1.436
ii) N taken back out of (§) : 1237
[iii) Temporaty cmployeds whose

SETVICLS Were lLrInts @il . 2,671
Jdv) No.taken back out of(y) 2,035
v) No. of casual 1ahuur,f-.ub~situ-

tes discharged. 3.224
vi) No.re-epgaged vutof (i) - 1,525
vii) No. of p..rmnm.m t.mplnyw,

suspended. 3431
(vui; No, taken back to duty out

of (vi1) 31

(b) Section-wise figures are not
being maintained.

(¢) The policy of the Government
as repeatedly pronounced in both
Houses of Parliament is that while
no general amnesty can be given to
the staff irrespective of the serious-
ness of their actions against national
interest in maintaining the nation’s
hife-line, the Railway Administration
are considering all appeals and repre-
sentations with sympathy, putting
staff back to duty wherever possible,
tondoning break-in-service where ex-
tenuating circumstances brought out
i'n appeal are acceptable. The Rail-
{way Administration have also been
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reviewing court cases in consultation
with State Governments and have
taken the view that except in cases
where the employees have been charg-
ed with sabotage, violence or intimida-
tion, the Railway would not be
interested in pursuing such cases.

Take-over of Burmah Shell and
Caliex

22. SHRI K. M. 'MADHUEKAR": Will
the Minister of PETROLEUM AND
CHEMICALS be pleaseq to state:

(a) whoether Governmoent has
given up the proposal for taking over
the Burmah Shell and Caltex 0il
Company: and

(h) it not. thc reason for delay in
their take-over and the steps so far
taken in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) No, Sir,

(b Negotiations with Burmah-Shell
and Caltex are in progress. The Gov-
ernment are considering the terms,
conditions and all other questions in
this regard.

Rail Link between Kanyakumari and
Trivandrum

23. SHRI R. P. ULAGANAMBI:
Will the DMinister of RAILWAYS
be pleased to state-

(a) the progress of work of the
construction of Rail line between
Kanyakumari and Trivandrum;

{b) whether it is going to be com-~
pleted according to the schedule; and

(¢) if not, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Over all progress
achieved upto the end of Junuary,
1875 is 27 per ceat.



(b) and (c). There has been some
reduction in the allotment of funds
in the current financial year due to
curtailment in the Plan outlay for the

Railways. It has therefore been not
possible o allot adequate funds for
this work. This may lead to some

delay in the date of completion of the
work.

Trains fro;m South to Dehra Dup and
other places of Filgrimage

24, SHRI M. M. JCSEPH:
SHRI VARKEY GECRGE:

Will the Minister of RAILWAYS
be pleased to statc:

(a) whether hundreds of thous-
ands of pilgrims from the South visit
Hardwar, Rishikesh and Badrinath
every year and also a large number
of tourists visit Mussoorie;

(b) whether there are large numter
of people from the South who are em-
oloyed in the institutions and estab-
lishments at Dehra Dun;

(¢) whether all of them are facing
great difficulty in the absence of
direct train services between Dewira
Dun and the South: and

(d) if so, whether Government
intends to introduce a sufficient num-

ber of compartments in the trains
connecting Dehra Dun with Delhi
for onward connection with the

South-bound trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The number of
pilgrims from South visiting Hardwar,
Rishikesh, Badrinath and Mussoorie is
not known. However, the traffic mov-
ing by rail from Hardwar/Dehra Dun
to South side for Southern and South
‘Central Railways is about 6 passen-
gers a day only.

(b) amd (c). No information is
available with the Railway.

TR ST N A et

(d) Introduction of a through coach :
between Dehra Dun and South India
is neither justified on traffic considera-
tions nor operationally feasible.

Robberies on Mail, passenger and
goods traing

23. SHRI HARI KISHORE SINGH:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) the number of robberies com-
mitied in the years 1972-73, 1973-74

and during the period from 1st April, ‘

1974 {0 ?1:t Jonuary, 1375 on
passenper and
Raiiway zone;

mail,
goods traing in each

(b} the cxtent of loss cf life and
property involved therein and num-
ber ¢f per:sons arrested for such rob-
beries; and

(c) the gteps taken by Government
to protcet the lives of passengers and
to prevent theft of goods in Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS {SHRI
BUTA SINGH): (a) and (b). A state-
ment is laid on the Table of the House.
| Placed in Library. See No. LT-8886/
73.]

(e) (1) Under the Constitution,
maintenance of law and order on the
Railways and prevention of crime is
the responsibility of the State Gov-
ernments which they discharge
through the agency of the Govern-
ment Railway Police. Security of the
person of passengers and their pro-
perty is ensured through the Govern-
ment Railway Police by escorting
important trains at night, prosecuting
criminals for specific offences and also
detaining persons suspected to be in-
volved in the commission of surh
crimes under the Maintenance of In-
ternal Security Act.

Cases involving personal property
of the passengers are registered and
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investigated by the Government Rail-
way Police and every possible effort
is made by them to recover the stolen
property and restore it to their owners
after completion of the necessary
lega) formalities,

(2) The following steps have been
taken {o check the incidence of thefts
and pilferages of booked consign.
ments

(i) AD important yards, goods
sheds, trnnshipmentftepacking
points ete, are being guarded
round the clock by Railway
Protection Force,

(ii) Nominated goods trains parti-
cularly those carrying high
valued commodities are being
escorted by the Railway Pro-
tection Force in vulnerable
sections,

(m) Special drives are conducted
against the recervets of stolen
property and cases are prose-
cufed under the Rallway Pro-
perly {(Unlawful Possession)
Act, 1966.

() Plamn clotheq Railway Pro-
tectton Force staff are de-
ployeq to keep watch on the
activities of criminals,

(v} Assistunce and co-operation of
Rallway Trade Unions has
been sought for prevention
and detection of crimes on the
Railways.

(vi) Necessary co-operation is
maintained with the State
Police authorities for keeping
surveillance over bag charac-
ters operating on the Ruzil-
ways.

(8) The possibibty of constituting
. unified Police Force by combining
he exitting Government Rallway
'olice under the State Governments
nd the Protection Force under the
‘Ontrol of the Railway Ministry is
lso under examination.

4 L83 !
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Fixation of Pay of Signallers when
promoted as Assistant Station Masters,
Deihi Diviston (Nertherp Rallway)

26. SHRI RAJDEQ SINGH: will
the Minister of RAILWAYS be pleased
to state:

{a) whether the signallers in the
previous scale of Rs. 60—150 when
promoted to Assistant Station Master
in scale ¢f Rs 84—170 got one incre-
ment in all the Indian Railways;

{b) whether one increment wag not
granted to the signallers in Delhi Divi-
sion who have been promoted to the
grade of Assistant Station Master de-
gpite mony representaticns; and

(c) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No

(b} Not granted.

(c) Under the rules existing prior
to 1-4-61, pay of Signallers grade
Rs 60—150(PS) on promotion @s
Assistant Station Masters in scale of
Rs. 64—170 (rovised to Rs. 80—-.170
w.el 1-4-58) used to be fixed at the
next stage in the promotional grade
After 1-4-61, the pay of the staff on
promotion to the higher grades 1s fix-
ed by allowing one increment in the
Jower grade and then fixing at the
next incremental stage in the prcmo-

tion grade

Looting of Railway property »t
Nandyai Railway Station

27 SHRI DINEN BHATTACHAR-
YA Will the Minister of RAILWAYS
be pleased to state:

(a) whether there was an open loot
of railway properties at Nandyal
Railway Station (S. C Railway) on
the 31st October, 1074;
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(b) 1f 50, the facta thereof;

(¢) whether four class IV employees
have been arrested instead of the real
culprits who are having the backing
of some top officials; and

(d) whether 1n view of this Gov-
ernment propose to order an impartial
investigation to look the real culpritst

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (d) No
However, on 23rd October, 1974, three
goods wagons containing iron sheets
got deraileqd at the Home Signal of
Nandyal Railway Station and some
wron sheets therein were stolen Stalen
iron sheets worth about Rs 1000 were
recovered by the RPF and 5 railway
employees (one of class III and four
of class IV categories) and one out-
sider were arrested under the Raillway
Property (Unlawful Possession) Act

All of them are facing trial in a court
of law

Oll exploration in Cauvery off-ghore
Basin

28 SHRI BIREN DUTTA Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) what steps have been taken by
Government for exploration of o1l 1n
the Cauvery ofi-shore Lasin, and

(b) the results thereof®

THE DEPUTY MINISTER IN THE
MINISTRY OF PLTROLLU.i AND
CHEMICALS (SHRI C P MAJHI).
(a) and (b) Ceitain proposals for an
offghore exploration contract made by
some forelgn o1l companies are under
conaideration
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Setting up of a Fertliiver Plant st
Panipat

29 SHRI BIRENDER SINGH RAO.

SHRI NAWAL KISHORE
SHARMA:

Wil the Mimuster of PETROLEUM
AND CHEMICALS be pleased to state.

(a) whether Government have de-
cided to set up a fertalizer plant at
Panipat mn Haryana,

(b) 1f 0, the main features thereof
together with the cost at which 1%
would be set up,

(c) the estimated annual fertilizer
production at the plant,

(d) the extent to which this plant
would meet the demands of Haiyana
and Rajasthan, and

(e) whether there 1s a proposal to
set up such o plant in Rajasthan, 1if
g0, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
(a) Yes, Sir

(b) and (o) The fertilizer plant at
Panipat, based on fucl o1l as feed-
stock, will have a capacity for the
manufacture ot 900 tonnes of ammo-
ma per day and 1550 tonnes of urea
per day equivalent to 2 35 lakh tonnes
of mitrogen per annum. The project
13 esumated 1o cost Rs 139 Ta crores
with a foreign exchange component of
Rs 5060 crores and 1s expected to be
completed by April, 1978

d) Fertihizers produced from various
plants in India 1s pooled with imported
fertilizers 1n planning fertilizer dis-
tribution, taking into account the
requirements of different states The
productlon from the Panipat plant
woulg no doubt be taken into consi.
deration 1n meeting the demands
of Haryana and Rajasthan keep.
mg in wview the relevant factors
such as the demand from these States,
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the production from vazious wunits
within the economic marketing zome,
the legistics of transportation ete.

(e) A letter of intent has been issu-
ed to M/s. Delhi Clows and General
Mills Co, Ltd. for further expansion of
their fertilizer plant at Kota in Rajas-
than envisaging an additional produc.
tion of 3.45 lakh tonnes of Nitrogen
per annum in the form of urea and
other products. Some studies are also
under way regarding the feasibility of
setting up a fertilizer complex 1n
Rajasthan based on the locally availe
able pyrites and rock-phosphate.

Implementation of Report en Legal
Aid to Poor

30. SHRI NIT1RAJ SINGH CHAU-
DHARY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the reasons why Central Gov-
ernment have not yet implemented
the report of the Expert Committee
on legal aid to the poor and its com-
mitments to Parliament; and

(b) when Legal Aid Scheme would
be brought into force in the country
particularly in the Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) The examina-
tion of the Report. which contains
numerous suggestions, hag revealed
that the Committee has suggested for-
mulation of Nationasl Policy on the
question of Legal Aid. As such it
15 being examined in consultation with
the State Governments and TUnion
Territories. The views of the State
Governments and Union Territories
are still being received, No final deci.
sion can be taken until comments
from them are received, analysed and
final decisions taken thereon.

(b) Doey not arise, in view of ()
above.
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Desline In profits ot 1.0,C, despite
increase in turn over of produetion

31 SHRI RAM SHEKHAR PRA.
SAD SINGH:

SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
Ath CHEMICALS be pleased to
state:

. (a) whether Indian Oil Corporation,
in spite of increased turnover during
1073-74 from Rs. 996 crores to 1241
crores and the tolal volume of pro-
ducts sold from 16 million kilolitres
to 17.3 million kilolitres, suffered g set
back of nearly 40 per cent in profit;

(b) if so, the main reasons there-
for; and

(c) steps being taken to improve
the profits?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). During 1973-74, despite
increase 1n the total gales turnover of
the Indian Oil Corporation from about
Rs. 998.03 crores in 1872-73 to about
Rs. 1242.80 crores in 1973-T4 and in-
crease in total volume of products
sold from 16.0 million KLsg to 17.3
million KLs respectively, the net pro-
fit of the Corporation before tax was
Rs. 41.55 crores as compared fo Rs.
46.08 crores in the previous year. The
decrease in profit is due to increase in

expenditure under the following
heads: — |
Increase in Head of Account
costs
b (Rs. Crores)

3-20 Betablithment
0-65 Interest
2+33 Other expenses
1-88 Deprecistion

8-04
—) 0-97 [(Lets incremse in
Inl:rgnu. = i §C¢piuﬁsuinn
07
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According to the present pricing
mechanism the marketing margins re-
main unchangeq (Rs. KL/tonnes in
spite of the increase in working ex-
penses since 1970. The present pric-
ing mechanism does not allow full
neutrabsation of increase in FOB and
ocean transportation costs of crude.
*These matters are now under consi-
deration of the Oil Pricing Commit-
tee already set up.

Suspension of Trains in North Eastern
Railway

32, SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether North-Eastern Railway
has suspended the zunning of a large
number of trains on that Zone;

(b) if so, the number of trains €0
suspended together with the reasons
therefor;

(c) the extent to whill the suspen-
gion of the trains would adversely
affect the production of sugar In
sugar factories 1n Fastern U.P, and
Bihar, as the sugarcane from the
growers would not reach factories;
and

(d) the steps being taken to rostore
the running of trains to provide
enough sugarcane to the factoriea?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). As on
12-2-1975, 40 pairs of passenger trains
only stand cancelled on North Eastern
Railway due to shortage of cosl

(e¢) and (d). The production of
sugar would not be adversely affected
as adequate arrangement for clearance
of wagons loaded with sugarcane by
cane ghuttles or alternatively by
ghunting van goods trains has been
made,

Progress on setting up of Mathura
Rehiory

33, SHRI M. V. KRISHNAPPA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
states:

(a) whether the work on the Ma-
thura Refinery has commenced;

(b) if so, the progress so far made
on this project;

(c) the amount on this project upto
1st January, 1975; end

(d) the time by which the projec-
tion is expected?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir,

(b) Land for the Refinery and 1its
township has been acquired. Survey
and mutial phase of soil investigation
work have been completed. Process

design of the licensed units has been
completed, The Detailed Project Re-
port is in the final stages of comple-
tion by the USSR authorities. Basic
design/engineering of Units/facilities
under Indian scope of responsibility
are in progress Design/engineering
of Thermal Power Plant along with
the coal handling and ash disposal
facilities are progressing with BHEL.
Action for procurement of equipment
and materials has been initiated and
some of the steel materials have star-
ted arriving at site.

(¢) The amount gpent on this re-
finery project upto 1-1-75 is Rs. 385.43
lakhs.

(d) As per the schedule approved in
1973, the Refinery in expected to be
completed by the middle of 1978.
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New Ratlway Lines constructed in
Kerala during Fourth Five Year Plan
period

34, SHRT VERKEY GEORGE: Will
the Mimster of RAILWAYS be pleased
to state:

(a) how many new railway lines
have been constructed in Kerala dur-
ing the Fourth Five Year Plan;

(b) whether Kerala hag the lowest
kilometerage in the country;

(c) if so, whether Government pro-
pose to construct certain new lines in
that State during the Fitth Plan; and

(d) if so, that salient features there-
of?

The DEPUTY MINISTER IN TiiR
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Railways deve-
lopment is not envisaged on any State-
wise or Region-wise concepts but on
over-all considerations in the national
interests. However, the following
projects are in progress falling partly
or wholly in the state of Kerala

(3) Trivandrum-Ernakulam con-
version to B.G.—in progress.

(i) Trivandrum-Tirunelveli wia
Nagercoil with a branch line
to Kanyakumari—in progress.

(b) No. !

(¢) and (d). Do not arise in view
of reply to part (a) above

Employees whose services terminated/
suspended in last Strike on Northern
Hallway

35. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS
be pleased to state:

(2) number of employees whose
services have been terminated or sus-
pended in Northern Rajlway for their

Written Answers 74

participation in the Jlast Railway
strike;

(b) particularg thereof category-
wise; and

(c) reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No employee of
the Northern Railway was dismissed /
removed from service or his services
terminated nor was suspended jor
mere participation in the last strike
in May 1974, However, where em-
ployees flouted the law of the land
and wiolated clear orders, they have
been suitably dealt with. The number
of employees of Northern Railway
who were dismissed removed from
service or whose services were termi-
nated are 1,389, Out of them, 1,237
have already been taken back, The
employees suspendeq are 1,208, out of
which 1,188 have already been put on
duty.

- (b) Category-wise particulars are
nol being maintained.

(c) The policy of the Government
as repeatedly pronounced in both
Houses of Parhament is that while no
general amnesty can be given to the
staff irrespective of the seriousness of
their actions against national interest
is maintaining the nation's life-line
the Railway Administration are consi-
dering all appeals and representations
with sympathy, putting staff back to
duly wherever possible, condoning
break-in-service where extenuating
circumstances brought out on appeal
are acceptable. The Railway Ad-
ministrations have also been review=
ing court cases in consultation with
State Governments and have taken
the view that except in cases where
the employees have been charged
with sabotage, violence or inlimida-
tion, the Rallway would not be in-
teresteg in pursuing such cases,
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Rallway employees lll!lﬂﬂql during
the last Rajlway Btrike
38. PROF. MADHU DANDAVATE:
SHRI B. S. BHAURA:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of railway emplo-
yees in varioug zones ag on date who
had been dismissed ip connection with
the last sirike but have not been
reinstated;

(b) what are the specific grcunds 2f
their dizmissal; and

(c) what steps have been taken to
reinstate them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement is
attached in respect of permanent em-
ployees dismissed or removed,

(b) Dismissal fremoval from
service has generally been on groundsg
of serious misconduct relating to
aefious intimidation, sabotage, vio-
lepce and thrests of violence. Some
railway employeeg were also remov-
ed from service as & result of their
conviction by courts of law on the
charges framed against them by the
police authorities,

(¢) The cases of those who have
appealed agmnst their dismassal/ re-
mbval have been examined on a case
to case basis by the appellate autho-
rity. Wherever convictions by courts
of law have been set aside by the
higher courts of law, the employees
goncerned have also been taken back
40 duty.
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Statement

Railway ﬂo. of railway

yees who ware
'dibhlued [removed

but havenot

“"been reinstated

Central g . . 169
Bastern . . . $40
Northern ., ., 134
North Eastern R ' 124
Northeast Froptier 155
Southern . . 106
S uth Central . . 68
S~uth Bastern . . 475
Western . . 199

Smuggling of basic raw material by
some Forelgn Firms

37. SHRI S, N. MISHRA: Will the
Minister of PETROLEUM  AND
CHEMICALS be pleased to state:

(a) whether it hes come to the
notice of Governmcnt that some of the
foreign pharmaceutical firms with
more than 28 per cent foreign equity
have been smugghing the basic raw
material for which they were given
licences and have been selling those
as their own manufactured material

(b) 1f so, the names of such firms
and the broad ouilnes of the raw
material smuggied; snd

(¢) what achon Government have
taken against them and whether Gov-
ernment propose to proceed against
them under MISA?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR1 K. R.
GANESH): (a) 1o (¢). Infermation is
being collected apd will be lajd on
the Table of the House,
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38, SHRIMATI ROZA DESHPANDE:
will the Minister of 1
AND CHEMICALS be pleased to
state:

(a) whether there is a wide dis-
party in the pooled prices vis-a-vis
C.LF. priceg of drugs imported by
IDPL and S1.C;

(b) if so, which sre the important
bulk drugs and formulations being
jmported by the I.D.P.L. and 8.T.C.
and what are the pooled and imported
prices of each of these items; and

{c) what is the reason for fixing a
high pooled price?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH): (a) and (c). The dispar-
ity between the pooled prices and
the CIF prices of drugs imported
by STC and distributed by IDPL/
STC is mainly on account of inciden-
ce of customg duty, handling and
port charges, STC's charges ete.
and the comparatively higher cost of
indigenous production.

(b) A statement showing important
bulk drogs for which pooled prices
were fixed 1974-75, the C.LF. price and
the pooled price fixed for such drugs

is attached. No formulations are
imported by the STC.
Statement
Name of the drug ~ CIF price  Pooled
1974-7% price
1974-7%
Rs./Kg. Rs/K{.
1. Andlgi §6:00  174's3
" (19~4-1974)
175-02
(22.8.1974)
2. Amidopytine gwsa 133°43
PRk B2 us
ine . .
+ (19-4-74)
11561
(22-8-1974)

MAGHA 29, 1886 (SAKA)
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Name of the drug  CFI price TPooled
1974-75 Price
1974-75
. Paspobarbitone 140'60 2736
(19-4-74)
{:zns: 1169'1‘ I)
6. Viamin B, 28000 59:.:8
7. Streptomycin
Sulphate - 250-26 295.00
4300
(B~8-197
8. Vitamin B 450-00  93§-
9. Chloramphenicol
powler : 480-00 54265
(1-4-1974)
6 "00
8-8-1974)

Annual Report of MRTIP,
Commission

39. SHRI INDRAJIT GUPTA:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pieased
to state:

(a) whether in their third annual
report gsubmiited to the Government
of India by the Monopolies and Res~
trictive Trade Practices Commission
it has been pointed out that “the Com-
mussion cannot help feeling that there
is some incongruity in that sometimes
cases not involving any major issues
are referred to the Commission while
others which would prima-facie in-
volve important consideration are not
so greferred”;

(b) if go, the reasons therefor; and

(c) can it be further explained by
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Yes,
Sir. With regard to the observa-
i of the Commission es contain-
in Chapter V (iil) of its Report
the calender year 1973, atten-

is invited to para (e) of Chapter
of the Central Government's Third
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Annual Report on the execution of
the provisions of the Monopolies and
Restrictice Trade Practices Act, 10880
laid on the Table of the House on the
18th December, 1874, wherein legal
position and the policy with regard
to the requirement of references to
the Commussion under Chapter III
of the MRTP Act, weile explamned in
detail,

(¢} Does not arise; the Commis-
swon has admitted at p.ue 92 of the
said Report that “only proposals
which are considered as requiring a
“urther inquiry’ before the Central
Government can decide the matter”
are referred to the Commission

Allocation for neu T .ilway Lines in
Backward Area, doring Filth Plan

40, SHRI S. A. MURUGANAN-
THAM, Will the Mwmster of RAIL-
WAYg be pleased to stale-

{a) the amount of Fiftk Plan allo-
cation to the new ralway lineg in
backward areas in the country;

(b) whether the Railways have ap-
proached the Planwng Commssion
for more funds as the allocated am-
ount is inadequate; ang

(c) if s0, the salient features there-
of and Government's response there-
to?

T{/E DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) to (c). An
amount of Rs 100 ciores has been al-
located by the Planning Commission
for the construction of new railway
lineg in the 5th Five Year Plan in-
cluding those required for develop-
ment of backward areas, This
amount would be insufficient even
for competing the approved works
and those required for the core see-
tor of the economy. In view of the
pressing demand for construction of
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new railway lines in backward areas
from all parts of the country, the
Plannung Commission was approached
for making additional allotment of
Rs. 255 croreg in the 5th  Plan for
this purpose, bul they have not allot-
ted any amount.

Security Arrangements in Trains

41. SHRI TRIDIBE CHAUDHURI:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawp to the
serious deterioration in the security
arrangements for the travelling public
on the Raiways particularly in the
Sealdah and Howrah Divisions of
Easterp, Railway and in the Howrah-
Kharagpur ine of South Eastern Rail-
way leading {o an increase in the
incidents of robbery, snatching of
ornamentg and valuables by organised
armed gangs at dagger and revolver
ponis, and

(b) 1f so, steps lakep to remedy the
situationy

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). {(a) There has been
some increase 1n the incidence of
cases of robberieg in the Sealdah and
Howrah Divisions of the Eastarn
Railway. However, there is an ap-
preciable decrease of such cases on
Howrah-Kharagpur line of the South
Eastern Railway.

(b) Under the Constitution, main-
tenance of law and order and pre-
vention of crime on the Railways is
the responsibility of the State Gov.
ernment which they discharge through
the apency of the Government Rail-
way Police.

Security of the person and property
of the passengers is ensured by the
Government Railway Police by es-
corting important trains at night,
regular beat patrolling at station
Platforms/waiting  halls, keeping
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surveillance over criminals and known
bad characters, prosecuting criminals
for specific offences and also detain-
ing persons suspected to be involved
1n the commiseion of such crimes un-
der the Meaintenance of Internal Secu.
rity Act where adequate grounds exi-
st. Cases involving personal prop-
erty of passengerg are registered and
investigated by the Government Rail-
way Police and every possible effort
is made by them to recover the stol-
en property and restore it to their
owners after completion of necessary
legal formalities,
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Non-availability e¢f drilling equipment
for oil exploration

43. SHRT R. V, SWAMINATHAN:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to gtate:

(a) whether Iudia will be sell-
sufficrent in oil by 1980,

(b) if so, what sieps arc being taken
in this regard;

(c) whether India 15 fated with non-~
availability of rigs and drilling equip-
ment for the oil exploration;

(b) whether India has requssted the
US.A. and U.S.S.R. to supply the
same; and

(&) if so, the -eaction of these two
countiies thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{a) and b) As per estimates drawn
up, the indigenous oil production i#
expected to be of the order of 12
mil'on tonneg during 1978-79 against
the then estimated requirement of 32
million tonnes approximately.

(c) to (e), In view of the oil crisis
the world over, the supply position of
driling rigs and other oil field equip-
ment is acute and the ONGC have
been taking necessary steps to pro-
cure ils requirements of these from
different sources. As a result the
Commission has been able to place
orders for 11 rigs recently (3 from
USSR, 6 from Rumania 2 from
US.A). In addition the Commission
is procuring one rig each from U.S.A.
and U, S.SR. for its Iraq operations.
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Setting up of an 0il Industry
Development Bank

45. SHR1 D. B. CHANDRA
GOWDA: Will the Mimnister of
PETROLEMU AND CHEMICALS be
pleased to state:

(a) whether an Oil Industry Devel-
opment Board hag been set up by hia
Ministry; and

(b) if so, the broad outlines regard-
ing its functions?

THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Under Section 8 of the Oi] Indus-
try Development Act 1874 (47 of 1974)
an Oil Industry Development Board
has been set up with eflect from
13-1-1975.

2%, St fir dag ¥ ST T ¥
o i e o fasy o fedr
W wreETEn § q-ar sifgg o af
g, az & T o & sfvewera A o
-y ¥ e f & faeg wwfay
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Ryt e o st ot o o e | rumersied 1n Saction © of e -
w mw'ﬁﬁmiﬂﬂ‘tw ::i_ The main funetion of the
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is to render Anancial and

er assistance for the promotion of

all such measures as are, in its opi-

nion, condoctive to the develupment
of oi] industry,

Cases pending in Supreme Court

46. SHR] MOHANRAJ
KALINGARAYAR;
SHRI C. T. DHANDAPANI:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state:

(a) whether a large number of cases
are pending in the Supreme Court;

(b) if so, the total number of cases
pending at present; &nd

(c) the action taken by Government
in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) and
(b). As on 1-1-75, 12,737 cases we=re
pending in the Supreme Court in-
cluding caseg for admission,

(¢) The pendency of cases is al-
ways under review of the Chief Jus-
tice of India and all steps are taken
to clear the arrears. These steps
tnclude setting up of special Benches
to hear criminal appeals involving
capital sentences cases, Tax, Appeals,
Election Appeals, Labour Appeals etc,.
from time to time depending on the
req\uiremt-ntq; grouping all matters
involving identical question or aris-
ing out of the same subject matter
in order to facilitate their speedy dis-
posal.

mh Mm:ﬂm

47, SHR1 BHOGENDRA JHRA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether on 2nd Jonuary, 1975
speweh. of his lite the late

Shrt L, N, Mislra, the then Railway
Ministey publicly aewounced thet all

Written Answers 86

the employees not igvolved in physi-

cal violence and sabotage wouid be*
taken back immediately including the

President of Samastipur Division N.E.

Railway Mazdoor Unlon dismissed

earlier; and

(b) if go, wheinher his last smnounce-
ment has since te-n npiemenied?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). It has
peen reported in a section of the daily
press that on 2-1-75 while addressing
a gathering at Samastipur, the late
Shri L. N. Mishra mentioned that
raillwaymen who were charged with
violence or sabotage would not be
reinstated. He also gave an indication
that appeals of rallwaymen who have
heen removed/dismissed from service
would be considered within six weekas.
These reporteq utterances were in lLne
with the Government policy that
while no general amnesty can be giv-
en, persons removed/dismissed or
whose services were terminated had
to make appeals and representations,
only on consideration of which, bas-
ed on the circumstances of each case,
could they be taken back, General-
ly, those who were not charged with
violence, sabotage or inmtimidation
were to be takep back in service. This
policy hag continued to be in the process.
of implementation with all possible
promptitude. There is, however, no
knowledge of the particular mention
about the President of Samastipur
Division N.E. Railway Mazdoor Union:

in the reports that have come to our
notice.

Production of Vitamip ‘C’ by a Firm
of Railam

‘45. DR. RANEN SEN: Will the
Minister of P!

AND CHEMI.
CALS be pleased fo state:
(a) w the firm named Jaytha.
Vitaming of

are preducing
Vitamin-C and have offered their
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product to the Government at a price
less than the tmported price;

{b) whether Vitamin-C is being
imported in gome quantity at a higher
price; and

(e) if go, whether Government have
taken any steps to see that the pro-
duction of Indian firm ls lifted by
Government agenties?

THE MINISTER OF STATE IN
THE MINISTRY OF FPETROLEUM
AND CHEMICALS (SHRI K. BR.
GANESH): (a) to (c). M/s. Jayant
Vitaming have advised Government
that they have commenced production
of Vitamin C and have requested for
a fixation of price of thegir product.
The price asked for by the company
for Vitamin C produced by them is
more than the price of Vitamin C
imported by the STC.

‘Expenditure on research and oil
exploration by 0 & NGC in 1975

40. SHRI B. S. BHAURA: Will the
WMinister of PETROLEUM AND
ACHEMICALS be pleased to state:

(a) whether O&NGC has proposed
to spend Rs, 255 crores in 1975 for
research and o1l explocation; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Yes, Sir. ONGE plans
to spend Rs. 25536 crores in 1075-T6
for exploration/production of crude
oil and natural gas, This takes in-
to account the Commission’s onshore/
offshore operations including its over-
seas operations. It also includes a
.proposed outlay of Rs. 2.90 crores for
researW

FRBRUARY 18, 1075
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Punitive action against Rui
anmnm:gw

50. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister af RAIL-
WAYS be pleaseg to state:

(a) whether punitive actions agalnst
a number of Railway employees on
Eastern Railway for participating in
Railway strike nf May, 1874 have
been condoned;

(b) if so, the number ¢f such em-
ployees on each division and zone on
Eastern Railways and the particulars
of condonation;

(c) the reason for such cundonation;
and

(d) whether Government propose
to take such steps of condcnation for
all the Railways employees on all
Railways and if so, when and how
and if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (c). No rail-
way employee was penalised for mere
participation in the illegal strike in
May 1974, However, where staff
flouted the law of the land and vio-
lated clear orders they were suitably
dealt with, After the strike was
called off unconditionally Govern-
ment decided that cases of staff dis-
missed/removed/terminated from,
service may be reviewed on appeal on
the merits of each case. It was also
decided that the break in service may
be condoned where the Administration
is satisfled that the sta® could not
come to work for reasons beyond their
control.

(b) A statement showing the pres-
ent position in respect of staft who
were dismissed/removed/terminated
#from service, suspended from duty
and who had break in gervice on the
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Eastesn Baflway is laid on the Table
of the House. (Placed in Library.
See Moo LT-8888/75.)

(d) Jases of all staff, who parti-
cipated in the illegal strike of May
n4 gpe being reviewed in accordance
with this policy,

Demeunstratien by Railwaymen jn
Delhi on 31st March, 1975

51 SHRI M. KATHAMUTHU: Will
the Minister of RAILWAYB be pleas-
ed to state:

(a) whether Government are aware
of the fact that railwaymen will hold
a demonstration in Delhi on 3lIst
March, 1975 ipn support of their long
pending demands;

(b) if so, Government’s
thereto; and

reaction

(c) stepg taken to meet the repre-
sentatives of the railway employees to
settlp their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A report to this
cffect has appeared in a section of
the daily press.

(b) and (c¢) There are already
two bioad-based federations, namely
the All India Raiwaymen's Federa-
tion and the National Federation of
India Railwoymen and therr affilia-
ted unions, comprising of all categori-
es of railwaymen. These recogni-
sed federations and thewr affiliated
unions enjoy negotiating facilities
under the Permanent Negotiating

Machinery and the Joint Consultative
Machinery.

Dacolties in December 1974 beiween
Nawadah and Gaya

$2. BHRI N. K. SBANGHI: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether two armeq dacoities
were committed within two days in

Written Answers 0o

the month of December, 1074 between:
Nawadah and Gaya;

(b) it so, whether proper enquiries
have gince been completed to find out
why the second dacoity at the same
railway line could not be prevented;

(¢) the number of persons killed or
in‘jured and the amount of compensa-
tion given to each; and

(d) whether in view of the increase
in the number of dacoities in the Rail-
ways, Government have considered it
desirable to restructure its security
forces so as to yield better results?

THE DEFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Both the cases are under In-
vestigations by the Government Rail-
way Police, Gaya.

(c) None.

(d) The control of the Government
Railway Police, both adminjstration
and operational rests with the res-
pective State Governments, Crea-
tion of a unified Police Force on the
Railway is under consideration.

Indian Investment in Iraql Petroleum
Industry

53. SHRI P. R. SHENOY: Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state :

(a) whether Indig has made any
investment in Iraq in Petroleum In-
dustry; and

(b) it so, the nature and broad
out lines of such investment?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.
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(b) Under the Contract signed on
JAugust 22 1973, the Oil and Natural
+Gas Commission is to render specified
technical, financial and commercial
services to the Iraq National Ofl Com.
Pany (INOC) in respect of the explo-
ration for and the expoitation eof
petroleum in an area of 4,175 Sq Kms
in Iraq, the marketing of petroleum
‘produced therefrom, ete. The total
expenditure on this venture iz esti-
mated at about Rs. 68.95 crores, of
which the expenditure on exploration
would be about Rs. 4.5 crores to Rs.
7.5 crores. In the event of commer-
cial discovery and production, all cost
would be recoverable from INOC,
and the ONGC will be remunerated
for its serviceg through its right to
purchase certain specified quantities
of crude oil produced from the area at
a concessional “guaranteed gal»-
pl‘lce-"

Foreign Exchange needed for Import
of Crude in 1975-76

5¢ SHRIMATI BHARGAVI THAN.
KAPPAN: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas.
ed to state-

(a) the amount of foreign exchange
eeded for the import of crude during
‘ne years 1975-76; and

{b) how does thig figure compare
with the amount spent during 1873
and 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The amount of foreign
exchange for the import of crude
during 1975-78 is being worked out,
The foreign exchange outgo for the
import of crude oil during 1974-75 is
«ggtimated to be about Rs. 807 crores
.against Rs. 420.70 croreg during 1073

74,

!
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Retai] outlets of Petroleum Products
in Karnataka

56. SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the number of retall outleis/
agents for Petroleum, Kerosene, dlugel
ang gas at present in Karnataka;
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(b) whuther thase retallers have
political afiliations; and

(c) the action taken by Gov-
ernment to change the get up?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI): (a)
to (¢) The information is being col-
tected and will be laid on the Tahle
of the House.

Electrification of Railway Stations

57. SHRI CHINTAMANI PANI.
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state’

(a) whether the 11 railway stations
wiuch were programmed to be electri-
fied 1n g874-75 have been electrified by
now,

(b) the names of these 11 stations;

te) if all of those stations have not
been electrified, the names of the
stations which have not been electri-
fied so far; and

(d) when the el. ‘trificati 1 of those
stations will be complete.'’

THE DEPUTY MINISTER IN THE
MINISTRY OF ..AILWAYS (SHRI
BUTA JSINGI a) Two ot the 11
atlway slations on South Eastern Rail-
ray have been electnified.

{b) } Santhala
2. Kenduapada
3 Bissam Cuttack
4. Humma
5. Salegaon
¢ Attabira
7. Brundamal
8. Khalllapall
9. Muniguda
10. Gangadharpur
11, Garudajhati®

MAGHA 20, 1886 (SAKA)
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(c) Btations listed at 8, Nos, 1 to 9
in reply to part (b) of the question
have not yet been electrified.

(d) Electrification of these stations
ig expected to be completed by 3lst
December 1875, except Khalliapalli for
which no firm date for availability of
power supply is yet available.

Movement of Jaggery under priority
Olasg ‘E’ of Railway Freight

58, SHRI NIMBALKAR: Will the
Minister of RAILWAYS be pleased to
state "

(a) whether Jaggery qualify for
movement under the lowest priority
class ‘E' of the Railway freight; and

(b) if so, what sre the reasons for
this lowest priority?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH) (a) and (b). Since the
relative importance of traffic in jaggery
mw re:ation to ils essenhishty and re-
venue yielding polentiality is less, it 18
given Priority 'E' in the matter of sup-
ply of wagons.

Viewy Expressed by MB.T.P, Com-
mission in its 3rd Annual Report

59. SHRI ATAL BIHARI
PAYEE:

VAJ-

SHRI JAGANNATHRAO
JOSHI:

SHRI R. V. BADE;

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleascd to state:

(a) whether Government’s attention
hag been drawn to the Monopolies and
Restrictive Trade Practices Commis-
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sion’s view expressed in ity 38rd
Annual Report that certain objects of
the M.R.T.P, Act could not be achieved
unless there was proper understanding
and appreciation of the Commission's
view point by the Company Law Ad-
ministration; and

(b) the facts in thig regard and re-
action of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The Commus.
sion hag not made any such observa.
tion in its Third Annual Report. The
Commission has confirmed that i1t has
not expressed any such opimon or
made any Press statement in that re.
gard,

(b) Does not arise

Demand to increase trains between
Howrap and Samastipur and between
Ranchi and Samastipur

60. SHRI BHOGENDRA JHA: WwWill
the Minwster of RAILWAYS be pleased
to state:

(a) whether there has been a per-
gistant demand from All India Maithil
Sangh and other orgamsations of
Calcutta to increase the number of
express or Mai] traing beiween
Howrah and Samastipur gs there is
Unmanageable rush in 19 and 21 UP
{rams;

(b) whether it js proposed to rum
one extra Maithila Mail train between
Howrah and Samastipur iy complete
the journey in about eight hours;

(c) whether a large number of
passengerg travel between Ranchi and
Samastipur for varioug destinations
between Ranchi, Dhanbad ang Hazari-
bagh districts oh the one gide and
several districts of North Bihar on the
others; and

(d) if go, whether it is proposed to
inste] a direct sleeper coach between
Ranchi and Samastipur?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) snd (b). A de-
mand has been recently received by
the Railways from the All India Mai.
thil Sangh, Calcutta, for intreduction
of direct train between Howrah and
Samastipur. This has been examined
and found operatwonally not feasible
due to lack of line capacity on sections
enroute and terminal facilities gt How.
rah.

(c) and (d). The existing level of
through traffic between Ranchi and
Bamastipur 15 very meagre and does ’
not justify provision of through coach
between these points.

Demandg of Co-operative Societles of
vendors of Muzaffarpuy and
Darbhang,

61. SHRI BHOGENDRA JHA- Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the Co-operatives of
actual vendors of Muzaffarpur and
Darbhanga under Samastipur Division
have demanded the grant of vending
and catering facilitieg to them for the
above stations in accordance with the
rules and directiveg of the Railway
Board;

(b) ¥ so, whether they have been
granted vending rights and i not,
whether 1t i proposed to be done
soon; ang

(c) action proposed to be taken
against the officers responsible for pre-
ferring Individual vested interosted

againgt the vendors' co-operative
soclety?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) In response 1o a
notification issueq on 20th March 1974
by the Divisional Superintendent,
Samastipur for award of a vending con.
tract at Darbhanga station, the N.E.
Railway Vending and Canteen Co-

¥

i

operative Soclety Ltd., applied foe al= .

letment of the contract. In respouse to
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applications called for recently by the
North Eastern Railway for allotment
of catering and vending contracts at
Muzaftarpur and Darbhanga, the fol-
lowing Co-operative Societies have ap-
pled;

At Muzaffarpur

(i) Muzaffarpur Railway Labour
Contract and Construction So-
ciety Ltd., Muzaffarpur.

(ii) Muzaffarpur Goods Handlng
Labour Co-operative Society
Ltd., Muzaffarpur.

(iii) N. E. Rallway Vending and
Canteen Co-uperaiive Society
Ltd., Muzaflarpur.

(iv) Railwaymen Consumer:® Co-
operative Society Ltd., Muza.
flarpur.

At Darbhanga

For allotment of vening coniract at
Darbanga, only one sociely, viz.. N.E.
Railway Vending ang Canteen Co-
operative Society Lid. Darbhanga hag
applied.

(b) The N.E. Raillway Vending and
Canteen Co-operative Socwely Lid,
Darbhanga which applied for a con.
tract in 1974, were not granted a conr
tract as they were not found suitable
for the same. The applications of the
Co-operative Societies who have applied
in response o the recent call for ap-
plications are slill under scruliny,

fe} Does not arise

Representation from Chutiz Railway
Colony Labour Co-operative Society
Ltd., Ranchi

i 62, SHRI BHOGENDRA JHA: Wil
' the Minister of RAILWAYS be pleased
to state:

(a) whether Chutia Railway Colony
Labour Co-operative gociety limiled
P.O. and District Ranchi on the South
Eastern Railway has been represent-
ing to the Railway Board for (i)
clearing its dues since June, 1974 upte
date (ii) making its member regular
3344 LS4
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workers of the South Eastern Rail-
way and (iii) granting centract of
transhipment work at Ranchi and
Hatia to Co-operative Society: and

(b) if go, Board's reaction thereio?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Rep-
resentations have been received from
Chutia Railway Colony Labour Co.
operative Society to the effect that they
should be alloiteq a handling contract
at Ranchi and Halia and that the
labourers now working under the pre-
sent contraclor namely Bhojudih Co.
operalive Sociely have not been receiv-
iIng wages regularly.

2. SE Railway Labour Sahayog Sa-
miti Ltd., Bhojudih has heen awarded
goods and parcels handling contract at
Ranchi and Hatia along with certain
other stations on SE. Railway. There
ig one Chutia Railway Colony Labour
Co.operalive Sociely, Ranchi, Registra.
tion No. 58 of 1973. This Labour Co-
operative Society has not been award.-
ed any goods and parcels handling con-
tract by S.E. Raillway. They have how-
ever, represented recently to Division=
al authorilies for award of contract of
handling work of goods and parcels
shed, transhipment shed at Ranchi
with recommendation in thig behalf
made by the Joint Regisirar, Co-opera-
tive Societies, Ranchi. The gquestion
of awarding contract to this Society
in repfacement of S E. Railway Labour
Sahayog Samiti Ltd., Bhojudih does
not arise during the currency of exist-
ing contract valid upto 3 years with
effect from 16th April 1973 in respect
of Ranchi and Hatia stations The
award of contract to Chutia Railway
Colony Labour Co-opertive Society
I.td., would be considered whenever a
vacancy arises and if the party applies
in response to call for tenders.

In regard to the complaint that the
present contractor namely Bhojudih
Co-operative Labour Society were not
paying the wages to the labourers, the
matter is under enquiry.
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Loss to Railways due to the incident
at Samaslipur Station on 2-1-1975

63 SHRIMATI SAVITRI SHYAM.,
Will the Minuster of RAILWAYS be
be pleased to state the loss in kind
and cash suffercd by the Railways on
the 2nd January, 1975 bomb incident
at Samastipur Railway Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) Minor damage was
caused to some cloth sheets and mat-
tresses sprcad on the dais

Railway Accidenis during 1974-75

64 SHRIMATI SAVITRI SHYAM:
Will the Minster of RAILWAYS be
be pleased to state

(a) the number of rajlway accidents
occured during 1974-75, to-date,

(b) causes of each accident,

(c) number of persons died and in-

Jured i1n each accident,

(d) compensation paid or to be paid
to each person miolved 1n these acel-

dents, and

(e) the loss of properiy fo railways

due to such accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH) (¢) During the pe-
rnod lst Aprnil 1974 to 10th February
1975, there were T99 ii1ain accidents In
the categories of colisions, derail-
ments, level crossing accidents and
fires 1ir traing on tne Indian Govern-
ment Rallways

FEBRUARY 18, 1975
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(o) The causes of these accidents
are as under —

Cane No of acau
dents
(1) Human failure . 495
(1) Tailure of EQuipm=nt . 136
(m) Accidental § . . 55
(w) Sab)tage . . 7
v) Case o1 thd not b= estavlished I
(w1) Cause not yet finalised  * 95

Wy It these acadents 229 persons
we ¢ hilleg and 717 imjured

(d) Conpensation under the Indian
Railways Act finalised and paid so far
amounts to Rs 329000/- Information
regarding compensation paid under the
Workmen s Compensation Act 1s being
collected and will be lad on the Talle
of the Sabha

() The cost of damage fo railway
property involved n the accidents upto
slsl January 1975 ha bewn estimated
at arprovimatcly ks 21518 000/ -

Application from M,* C I Fulford &
Company for gn Indusirial Licence

65 SHRI BHALJIBHAI FPARMAR:
Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether M/s C E Fulford and
Company have applied for an Indus-
t1ial Licence without obtaiming COB
licence 1n 1970 j3f <o, the particulars of
the same and the rcaction of Govern-
ment on this 1ssue,

(b) what are the itemg manufactur-
ed by thig firm, item-wise and produc-
tion-wige during Fourth Plan ang the
import allowed agamnst each item and
under what provisions, and
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(¢) whether they have flouted the
law of the land and if so, what steps
Government propose to take against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMCALS (SHRI K, R. GANESH):
(a) Yes, Sir. The items proposed to
be manufactured are as follows:—

— — ——— - —— — — ——

S. No. Item Annual capacity
1 Gwntamycin Sulphate 1000 Kgs.

2. Tahlets - . + 260 Million nos.
3. Injectables . + R100 litie .

4. Ointm~nt« and crcams 25000 Kg-.

5. Solutiops - 17000 i roe,

62 Caprules 5005 million nos

(b) Details regarding actual produc.
fion of drugs achieved by the party
during Fourth Plan periog and the
imports allowed against each item etc.,
are being collected and will be laid
on the Table of the House.

(c) The question whether the firm
was required to apply for grant of a
COB licence In 1870 is being examined.

Proposals for Dilution on Foreign
Equity ¢f Drug Firms

66. SHRI BHALJIBHAI PARMAR:
Will the Ministef of PETROLEUM
AND CHEMICALS be pleased to state:

(8) what are the proposals of his
metr;‘r regarding Foreign Exchange
Rtt‘lulafmn Act, 1973 vis-a-vig dilution
o fi:x:eun equity of drug firms in

_ (b) whether Government wi keep
in mind excess production, eregn re-
patriation and capital formulation by
:he Oreign firms and compel them to
urrender equity, over and above 26
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per cent in favour of IDPL in view
of over-production/repatriation etc;

(¢) if not, the reasons therefor in
respect of each and every foreign firm
at present holding more than 40 per
cent foreign equity; and

(d) whether Government propose to
consider joint produchion, sales and
equity together in {he case of foreign
firms having inter-linked Dirccturship
as has been done in the case of Indian
firmg with common Directors?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Under Section 29(2' (a) of the
FERA, 1973 all foreign compames and
India companies having more than 40
per cent non-resident interest have to
seek Reserve Bank's approval to con-
tinue their existing activities. The ap.
plications are received by the Ministry
ot Industry ang Civil Supplies from
the RB.I In respect of Drugs and
Pharmaceutical Industry, Ministry of
Industry and Civil Supplies deal with
these cases in consultation with the
Ministry of Petroleum and Chemicals
in accordance with the guidelines on
Section 29 ot the FERA 1873 which
were laid on the Table of the Lok
Sabha on the 20th December, 1973, by
the Ministry of Finance.

(b) to (d). Government have appoin.
ted a Committee on Drugs and Phar.
muaceuticals Indusiry under the Chair.
manship of Shri Jaisukhlal Hathi and
its terms of reference inter agha in.
clude:—

(1) To enquire into the progress
made by the industry and the
status achieved by it;

(1ii) To recommend measures neces-
sary for ensuring that the
public secior attains a leader-
ship role in the manufacture
of basic drugs and formula-
tions, and in research and de-
velopment;

(iii) To make recommendations for
promoting the rapid growth of
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the drugs industry and, parti.
cularly, of the Indian small
scele industries’ sectors. In
making its recommendations
the Committee will keep in
view the neeg for a balanced
regional dispersal of the in-
dustry,

The Committee is likely to submit
i_ts report by April, 1975. Government
will take a view on such matterg after
the report of the Committee is receiv-
ed.

Misrepresentation of facts in the
application from M/s Hoechst for
C.0.B, Licence

67. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether M/s. Hoechst have sub-
mitted a proposal for a COB licence in
1973 on misrepresentation of faets in
their application;

(b) the items applied under COB,
commencement of production ghown in
their application, along with itemg of
production, their capacity, value of
production/sales and what apparatus
was used to have it verified: and

(c¢) whether any misrepresentation
of facts has been found in their appli-
cation and what action Government
propose to take against them for this?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). A statement in respect of
M/s, Hoechst Pharmaceuticals Ltd.,
indicating the name of the item of
manufacture, capacity asked for, year
of commencement of preduction ex-
factory value of production, source to
which production was reported ig laid
on the Table of the House. [Placed
in Library, See No. LT.8889/75). The
application of the party for the grant

of COB licence is still under considera.
tion.

Statement of Chiey Election Commiz-
sioner on Snap Poll

68. SHRI NURUL HUDA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state whether his Ministry has autho-
riseq the Chief Election Commissioner
to state publicity that snap elections
can be held in 1975 by bringing in
amendmentg to the Constitution and
revision of electoral rolls?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJINI
MAHISHI): The Chief Election Com-
missioner being an  independnent
agency vested with authority under
the Constitution in the matter of the
conduct of elections, the question of
his being authoriseq by this Ministry
does not arise.
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Import of Crude 0il

72 SARDAR SWARAN SINGH SO-
KHI: Wil the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the names of friendly countries
who have come forward to help India
in the matter of supply of crude oil;

(b) when India is likely to aitain
self-sufficiency in petroleum products;
and

(¢) how much gmount in foreign
exchange is involved in oil imports
this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
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Written Answers 108

(a) Arrangements for the supply of
crude oil during 1975. on a bilateral
basis, have so far been made as indi-
cated below:

Name of the country . in
¢ " Mitiion
Tonnes
Iran - : : : . 38
Iraq . . 2-8
Saudi Arabia - . : . 11

Negotiations for obtaining crude from
the United Arab Emirates are in pro-

gress.

(b) While every efforl has been
divected towards achieving self-suffi-
ciency for petroleum, it is not practical
to forecast with any accuracy when it
will be possible to achieve this.

(c) The foreign exchange outgo for
the import of crude oil and petroleum
products during 1974-75 is likely to be
of the order of Rs. 1124 crores,

Steps to stop Robberies at Nights
73. SHRI VARKEY GEORGE;
SHRI M. M. JOSEPH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the train robberies are
viry frequent these days and the
passengers do not feel safe while
travelling during nights; and

(b) if so, the steps Government pro-
pose tp take to stop these robberies in
the running traing ang to safeguard
passengers’ lives ag well ag their
belongings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. However,
some sporadic occurrences of robber-
leg in trains are being reported from
the raflways.
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(b) Protection of person ang property
of passengers in trains is the respqnsi-
bility of the State Governmentg and
they are taking the following steps for
prevention of this type of crime,

(1) Escorting of important trains
during nights by Government
Railway Police.

(2) Regular beat patrolling at sta-
tion platforms and waiting
halls,

(3) Keeping surveillance over cri-
minals and known bad charac-
ters,

(4) Prosecuting criminals for spe-
cific offences and also detain.
ing persons suspected to be in-
volved in the commission of
such crimes under the Main-
tenance of Internal Seourity
Act, where sufficient grounds
exist.

(5) Registration and investigation
of the cases involving perso-
nal property of the passengers
by the Government Railway
Police with the efforts to re-
cover the stolen property and
restore it to the owner on the
completion of requisite legal
formalities.

Legislation tp Legalise Company
Donations {p Political Parties

74. SHRI VASANT SATHE:

PROF. NARAIN CHAND
PARASHAR:

SHRI M, KATHAMUTHU.

Will the Minister of LAW, JUS-
FICE AND COMPANY AFFAIRS
e pleased to state:

(a) whether a proposal to bring
orward y legislation to legalise com-
Jany donations to political parties is
inder consideration of Government;

~ (b) if 80, whether any decision has
deen taken in the matter go far; and

t (¢) if not, the time by which Gov-

¥ament would take ecision i
natter? ad n in the
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA): (a) Yes, Sir.

(b) and (c). The question of intro-
ducing a Companies Amendment Bill
for this purpose is under active consi-
deration,

Shortage of Tubulars
O&NGC

faced by

75. SHRI VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are aware
that shortage of tubulars has hit Oil
and Natural Gas Commission’s work;

(b) if so, the reaction of Govern-
ment thereto; and

(e) action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) to (c). While the supply position of
tubulars in the world market is acute,
the ONG Commission’s work has not
suffered on this account, the Commis-
sion having taken necessary steps to
procure the tubulars required for ils
operations.

Cancellation of Trains due to Shoriage
of Coal

76. SHRI VASANT SATHE:
SHRI SUBRAVELU:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether a good number of
passengers and goods trains still stand
cancelled in the various sections/
zones on account of acute shortage ¢/
coal; and

(b) if so, the number thereof, zone.
section-wise and steps taken in the
matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH (a) Only 258 pairs
out of 1738 pa.rs of scheduled non-
suhurban passenger trains remain can-
celled due to shortage of coal Goods
services are morma?

{b) The number of pairs ot cancelled
passenger tramns zone.wise 15 given be-
low —

Central , i = : . Nil
Eastern . . . 3 Nil
Northern . . . 36
North Eastern . . 40
Northeast Frontier . . Nil
Southern i . . 124
South Central . 3
South l.astetn . . 1
Western R . 54

Toral : . 258

The production and offer of steam coal
has been impioving and consequently
supplies of coual to Ral wavs has lately
picked up Anticipating the .mprove-
ment 1 avalability of coal will conti-
nue the required passenger traing are
being now progrcssively restored

Import of Crude Oil from United
Arab Emgqales

77 SHRI ARJUN SETHI Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether theie has been any
approach by India Government to
the Umited Aiab Emurates for the
supply of ciude ol over a fixed
Pperiod, and

(b) 1f so, the broad outhnes there
of?

THE DEPUTY VINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
(a) and (bY The question of supply
of erude ol from the Umted Arab
Emurates 1s at a preliminary stage of
discussion It 1g too early to say what
the final out-come would be
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O&NGC Team's visit to Tripoll
in Libya
78 SHRI ARJUN SETHI:
SHRI KX M MADHUKAR:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state

(a) whether any high-level O11 and
Natwial Gag Commussion team has
visited Tripohh for further discussions
to conclude the terms and conditions
of the Libyan concession to the Com-
mission fo: o1l eaploration 1 that
country, and

(b) if sv the broad outlines Tte-
garding the piogiess achieved so {ar?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHD.
(a) ang (b) To hold discussions with
{he Libyan National On Company and
for eviluating the o1l  prospects of
Libva an ONGC team will be wisiting
Liliva shorily

Exploration for Natural Gas at
Tripura

79 SHRI R N BARMAN Wil the
Minister of PETROLEUM  AND
CHEMICALS be pleased to state

(a) whether recent exploiation at
Typura has shown that there is
abundance of natural gas there,

(b) il s0, estimate of the gas that
15 likely to be found there, and

(¢) by what time the gas can be
put to commercial use and the
scheme formulated in this behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHID)
(a) A few gas horizons have been en-
countered i the first well drilled at
Baramura structure in Tripura

(b) and (¢) The commercial nature
of this strike can be established only
after testing thig well thoroughly and
drihing and testing scme more wells
mn this structure And, 1t 18 only after
the discovery is proved to be commer-
cial that the question of its utilisation
can be considered.
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Italian Plan for Durgapur Fertilizer
Plant

80. SHRI R. N. BARMAN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Durgapur ferti-
liser plani 1s producing only 30 per
cent of 1ts capacity for the last three
years;

(b) whether an Italian firm has
submiited a plan for resuscitation of
the plant; and

(c¢) if so, the broad outhnes of the
above plan and when 1t will be 1m-
plemented?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
C!HEMICALS (SHRI K. R. GANESH)"
(a) The Durgapur fertili.er plant,
which commenced trial production in
October 1873, has not so far been able
{fu stabibise production at a satislactory
level due to the failure ol svne wnih
¢ul items of equipment, mostly i1m-
ported. Production 1s, however, being
picsenily slabilised at abontl 40 to 50
per cent of capacity.

(b) ang (c). Yes, Sir. M/s. Technt-
mont of Ialy were commiss.oned by
the Fertilizer Coiporation ot India to
make a comprehensive end to end
survey of the plant with a view to
identify the problems and suggest re-
medial measures {o enable the plant
to achieve and stablise production at
near rated capacity. Following are
broadly the modifications/additions
\1) replacing certain equpment with
equipment of mmproved designs;
(n) addition of a few equipment;
(1i1y modifying some of the instru-
mentation and replacement of control
valves which have not performed
satisfactorily; (iv) augmentation of
the capacity and storage of the
demineralised water plant; (v) pro-
vision of certain imported chemi-
water; (vi) modification of the combus.
tion control system of the service boi-
lers and (vii) provision of more effec-
tive pollution control.
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The implemeniation of the above re-

commendations 1s expected to be com-
Pleted in about 18 to 24 months.

Decision to Advance the Date for

Completing the Delimitation of cons-

tituencies and Revision of Electoral
Rolls

81 SHRI P, M. MEHTA: Wil the
Mimster of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the Election Commus-
sion has decided to advance the date
for the completion of delimitation of
constiluencies and revision of elee-
toral rolls to keep the machinery
1ead for general poll at any time;

(i) if so, whether the Election
Cumimission uses its own discretion n
doing so;

(c) whether the Election Commis-
sion has takep this decision in ac-
cordance with the existing laws,

(d) whether the present law staics
ithat the wholg process of delimita-
tion of constituencies should normally
be vompleted 1n one year to 18
moiths, and

(e} whether this process ig being
cmn] leted within two months time
and il so, whcther Government have
ashed or 1ssued any directive to thc
Comnussion 1n this regard?

TIIE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFIARS (DR. SAROJINI
MAHISHI): (a) The Election Commis-
sion has 1ssued 1instructions io the
Ch ef Electoral Officers of the Stales
and Umon Territorieg to cumplete the
current revision of electoral rolls and
to finally publish the same by Feb-
ruary-March, 1975, except in respect
ol some States/Union Territory.

The procedure adopted by the Elec-
tion Commussion was inter alie intend-
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ed to reduce the consumption of paper
and the volume of printing work and
to ensure readiness to hold election at

any time.

The delimitation of conststituencies
on the basis of the population figures
of the 1971 Census is the responsibility
of the Delimitation Commission and i
expected to be compleled by May,
1975.

(b) and (¢). The decision of the
Election Commission in the matter of
the revision of electoral rolls is in ac-
cordance with the provisions of the
Representation of the People Act, 1950
and the Registration of Electors Rules,
1960.

(d) ﬁo, Sir.

(e) No specific statutory time-limit
being there, the Delimitation Com-
mission generally endeavours to com-
plete the process of delimitation of
constituencies as early as possible.
The Commission is an independent
statutory body. and the guestion of
Government issuing any directive to
the Commission does not arise.

Manufacture of Formulations in

Excess of Licensed Capacity by
Foreign Firms

82. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether foreign firms have becn
manufacturing formulations in excess
of their licensed capacities during the
fourth Five Year Plan;

(b) whether Grover Committee
which visited Bombay in 1972 detect-
ed useful information in this regard;

(c) the broad outlines of over pro-
duction firm wise, item wise with
licensed capacity and the production,
year-wise during Fourth Plan period;
and

(d) what steps Government have
taken to protect the Indiap sector
against such malpractices by foreign

FEBRUARY 18, 1975

Written Answers 116

firms, specially when there is no
special technical-know-how involved
in the manufacture of the concerned
formulations?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND -
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). There are 119 grug manu-
facturing units including 35 with
majority foreign equity in the organis-
ed sector which are producing formu-
lations whose number runs into
thousands, The production facilities
set up by many of these companies
are covered by authorications issued
to them under Registration Certifi-
cates, Permission/No objection letters
and licences issued to them, produc-
tion taken up under schemes of diver-
sification and capacities approved
under C.O.B. licences etc. Hence it
is not practicable to assess the value
or fix up a firm licenced capacity for
formulations and the excess of produc-
tion of such formulations.

Information collected by a team of
officers of DGTD ang this Ministry
which visited Bombay in February,
1975 is being utilised by Government.

(d) The Committee on Drugs and
Pharmaceulicals Industry constituted
under the Chairmanship of Shri Jai-
sukhla] Hathi is examining various
aspects of the drug industrv including
the measures for promoting the rapid
growth of the drugs industry and
particularly of the Indian and small
scales industries sectors and the insti-
tulional arrangements tn ensure eguit-
able distribution of basic drugs and
raw materials, Appropriate action
will be taken on receipt of the report
of the said Committee.

Revision of Electoral Rolls in Gujarat

83, SHRI P. M. MEHTA: Will the
Minister of LAW, JUSTICE AND COM.-
PANY AFFAIRS be pleased to state:

(a) whether the electoral rolls in
Gujarat have been revised and com-
pleted;
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(b) whether the Election Commis-
gsion has completed all formalities for
holding the elections jn the Gujarat
State and if not, what still remaing t»
pe done;

() if all the formalities have been
completed, what are the reasong for
delay in holding the electiong in the
State;

(d) whether the Gujarat State is
the only State where the elections had
not veen held for such a long perioa
after the dissolutlion of the Assembly:
and

(e) when the electiong in the State
wre likely to be held?

THE MINISTER OF STATE IN THh
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFIARS (DR. SARCJINI
MAHISHI): (a) The electoral rolls

were revised and finally published on
6-1-1975.

() Yes, Sir

(c) Having regar] to the situatiop
in the State, it is not possible to nola
the elections to the Legislative Assem.
bly of Gujaral at present.

(d) No, Sir. The geaeral elections
In constitute new Legislative Assem-
blies ‘after their dissolution in the
Stales of Kerala. PEP3U, Travancore
Cochin, West Bengal, Orissa and Uftar
Pradesh were helg after a long period.

{e) Government would pave the law
and order situation and the grought
situation and other relevant natters
under constant review and electons
would be held as early as possible.

Proposals From Foreign Drug Firms
for Reducing their Equity

84. SHRI P, M. MEHTA: Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) whether there were proposals
from M/s May & Baker in 1965 and
from M/s, Pizers in 1968 for reducing
their equity, and whether they have
fot yet been implemented and if so,
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the reasons for non-implementaticn
of these propogals;

(b) what has beepn the loss ot
foreign exchange from the date of
proposal to date due to non-imple-
mentation of the proposals; and

(c) whether the relevant file of M/s
May & Baker is reported as missing
and what action Government have
taken or are taking to trace it out?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) M/s. Pfizers were asked te increase
Indian participation from 25 per cent
to 40 per cent by 10th June, 1970 ac-
cording to a condition imposed in the
letter of the Controller of Capital
Issues dated 25-11-1968. The companv
came up to ithe Government on 17th
March, 1970 with its proposalg for in-
creasing Indian participation from 25
per cent to 40 per cent by disinvest-
ment ie. by sale of 4,50.000 equity
shares of Rs. 10 each &t the market
value to the Indian public and repat-
riation of sale proceed: to M/s.
Pfizers Corpn. Cologue, Pannama.
On further discussions with the com-
pany the Controller of Capital Issues
informed M/s. Pfizers thut they should
increase Indian holding ir. the com-
pany to 40 per cent by 10th June, 1875
without disinvestment,

M/s. May and Baker Limited, Bom-
bay submitteq a proposal for associat-
ing Indian capital in 1964 :—

The proposal was considered Ly the
Foreign Agreements Committee in its
meeting held op the 23rd February,
1965 and it made the following re-
commendations : —

(i) In the prepesci public com-
pany M/s. May and Baker
Ltd. be asked to bring down
the share of their holdings to
60 per cent of the investment,
in two stages. In the first
stage, the holding may be
about 80 per cent to be
brought down to 00 per cent
at the second stage, This
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process should be completed
in a period of about 8 years;

- When the new company is
incorporated in India, noO
branch of M/s May and
Baker Limited, Bombay, in-
corporated in England will be
allowed to function in India.
Distribution of products shall
be by the new company not
by a fully ownecd subsidy of
the UK Compan).

(ili) It may be necessary to agree
to some paymenis as 1nyalty.
technical know-how feeg and
for goodwill. Thess will have
to be further examined;

(iv) Repatriation of Capilal should
be avoided as far as practic-
able;

It however appears thal no further
action was taken in this case.

(b) In view of the nature af the
recommendations (iii) nnd (ivy abme
it is not possible to wrmk wt the
details of loss of foreign exchange
from the date of propo-al fcdale due
to non-implementation of the propo-
sal.

(c) Yes, Sir. The marter is peing
investigated.

Proposal to set up a Fertilizer Com-
mission for Development of Fertilizer
Indusiry

85. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are con-
sidering to set up a high power fer-
tiliser commission in the country for
laying down a national policy for the
development of the fertiliser industry
10 meet the shortage of fertilisers;

(b) if so, when the final decision is
likely to be taken;

(¢) whether against the producticn
targes of 14,33,000 tonnes of nilrogen
and 4,30,000 tonnes of potash for 1874-
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75 the actual production is only
12,00,000 tonnes of nitrogen and
3,30,000 tonnes of potash;

(d) whether this will result in a
great shortage of fertilisers; and

(e) if so, what steps are being taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) No, Sir.

(b) Does not arise.

(¢) P.oduction in 1974 75 as now
anticipated 1s 12.0 lakh tonnes of nitro-
gen and 3.5 lakh tonnes of phusphates
(P205) as againsi the earlivr estimate
of 14.31 lakh tonnes of mtrogen and
3.63 lakh tonres of P205. There is
no indigenous production of pofash.

(dy ang (e). Maximim possle
guantities of fertdiscrs are being im-
ported 1o meet the shurl-full in the
availlabilly of fertibzers arsing out
of the shori-tall 1 indigenocus pro uc-
tion. Simullaneously, steps are :l=n
being token to ralionalise the disiu
bution of fertilizers io make the besl
use of available fertihizer; and {o sup-
plement the use o' chemical ferilizers
with organic manures. According to
the Ministry of Agricullure, there has
also been a marginal decline in the
anticipated demand for fertilisers
during the year duc {o adverse wea-
ther conditions ete.

Proposal to Check Consumption of
Petroleum Products

86. SHRI R, V. SWAMINATHAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are con-
sidering to check the growth rate of
consumption of petroleum products to
5 per cent against the norma] figure
of 9 per cent because oil imports ac-
count for 40 per cent of India's foreign
exchange spending; and
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(b) 1f so. to what extent the use of
peiroleum products will be checked?

THE DEPUTY MINISTER IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI C P I1AJHI)
(¢) and (b) In view of the steep
increase in the prices of petroleum
products  Government has taken
various measures to reduce their in-
ternal consumption Economy in con-
sumption has, however to be achieved
in a manner that the essential re-
quirements are not 1¥scted and the
wndustrial and agricultu-al activaty 1n
the country 1s not depressed on this
account The extent to which con
sumption of petroleumn produeis can
he reduced will therefore depend
Inrgelv upon the reduction of non-
essential consumptfion as a result of
various measures taken and the extent
to which alternative souices of encrgy
can be made gvailable

Accumulation of Niphtha in Fertilizver
Factories

87 SHRI R V SWAMINATHAN
Will the Mimisier of PETROLLEUM AND
CHEMICALS he pleased to state

(a) whether theie hag been ac-
cumulatinn of naphtha because ferti~
hiser factories weie not running even
at 8% per cent of then capacity,

(b) 1f so, what are the reasons for
the fertiliner factoiles not running to
their capacity and

(¢) whether India had exported 1,30
lahh tonnes of naphtha dwing the
last year and now there 15 a glut of
it m the international market which
hay been 1esulting setious scarcity in
Teceni months®

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
(8) There has been accumulation of
Naptha stocks during ihe year due to
Poor off takes by fertilizer plants.
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The oft takes have, howeve: unproved
since November, 1974

(b) Unforeseen mecharical and
equipment faillures in the plants at
Madras, Kota, Vizag ano Goa and
technological problems at Cochin and
Durgapur were mainly responzible for
low production and conseguenily, low
consumption of naphtha In addition,
the plant at Cochm had to be shut
down for nearly two months due to
labour trouble,

() During 1974 approximately 1.24
lakh tonnes of Naphtha wae e~ ported
The present position ot stecks 1s well
under control gnd the reguirements
of Naphfha 1n the conré=y aic being
met 1n full

Construction of Kakosi-Bhildi, Haryj-
Sami-Radhanpur and Bhavnagar-
Tarapore Railway Line

88 SHRI K S CHAVDA Will the

Mimster of RAILWAYS be pleased to
state

{a) \ hether Goveinment propase t)
t1he 1p constiuction of Kahosi-Bhtdi,
Huij-Sami-Radhanpur, Bhavnagar-
Tailupole new jailw ay line dunng this
year or next vear, keeping 1n  view
the recommendation of the Sixth
Finance Commission not to allot more
than Rs 455 ciores to the scatcity
aftected States

{bi whether Government of Gujarat
has promised to meet the losses, i1f any,
it these lines become uneconomie, and

(¢) the 1casons for not starting the
constiuction of these raillway lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (¢) Cong.
truetion of Kakosi-Bhild: new line has
been linked with the Delhi-Ahmeda-
bad MG to BG conversion projsct.
The report of the traffic survey car-
ried out for this conversion 1s under
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-examination. Due 1o the stringent
financial position, the gauge conver-
sion project, including Kakosi-Bhildi
new lLne, may have {o be deferred for
some time.

A reconnaisance engineering-cum-
traffic survey carrieq out for Harijan
Radhanpur M.G. line in 1969-70 hud
shown that it would be wmiremunera-
tive. The propusal was therefore
shelved. A final location engipvering-
cum-traffic survey is in progress for
the Bhuvangar-Tarapore B.G. line.
This proposal will be fuvither consi-
dered after the results of the survey
reports are known.

(b} Yvs, only in respect of Bhav-
nagar-Tarapore B.G. line, the Govern-
ment ot C(ujarat has ugreed to hear
the losses, if any for a period of five
years beginning from the sixth :ear
of opening.

Crash Programme to Revise Electoral
Rolls

89. SHRI Y. ESWARA REDDY:
Will the Minister of LAW. JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a crash programme war
undertaken hy the Election Commis-
sion to revise the clectoral rolls; and

(b) if so, the salient fcatureg there-
of ang reasons therefor?

T1IE MINISTER OF STATC IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJINI
MAHISI1): (a) A genera] revision of
the elecioral rolls throughout the
couniry has been  undertuken with
effect from 1-1-1973,

(b) The salient features of the pro-
gramme are that existing electoral
rolls were published as the draft elec-
Hdoral rnlls ang a period of two weeks
wag allowed from the date of publi-
cation for filing claims and objections.
‘Simultancously, the Commission
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ordered an enumeration of all persons
who had atfained the age of 21 years
on 1st January, 1975, by house to
house wvisits by enumerators in all the
constituencleg 1n the couniry. On the
basis ol the enumeralion, iwo siate-
menis were required 10 be prepared
by the electoral regisiralion ofticers,
namely: one statement containing the
names of persons who were nol less
than 21 years of age on Ist January,
1975 anrd whose nmnes were nol in-
cludeg in the drait electoral rolls end
a second statement contaiming the
names ol persons who were included
in the dralt rolls but who are since
dead ur have ceaseg to the ordinarily
resuling i1n the constifuency. These
lists wese required to be exhibited on
the nofice board i the electoral re-
gistration officer for a period of one
week. Any verhal or wrifien objec-
tions which might be i1cceived in res-
pect of these stalement, were to  be
considered by the electoral registra-
tion officers and duly di-posed of.

Thercfore, fresh supplements of each
part of the electoral roll were requir-
ed to be prepareq op the basis of the
deciciong given by the clectoral regis-
tration officers on claims and objec-
tions On final publication, there
would he one main roll and =upple-
ments ior each part (f the electnral
roll of a constiluency.

Under the procedure escribed
above, 1t would bhe necezsory to print
only the supplements 1o the existing
rolls and not the entire rcll for each
constituency. This would result in
saving considerable quanhities of paper
which 15 in acute short supply as well
as . the expenditure for the printing
of rolls.

Fourth Plan target for goods
movement

90. SHRI Y. ESWARA REDDY:
Will the Minisirr of RAILWAYS
be pleased to state:

(a) the Fourth Plan target fixed
for the goods movement through Rail-
ways and the actual traffic offerings;
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(b) the total capital added io the
Railways during the same perid,

(¢) whether the ftraffic earnings
werce nol proportionate to the capital-
charge added and

(d) 1f <o, the rea<ons therefor’

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGI1) (a) The onginual tra
flic target fixed for the Fourth Fne
Year Plan was 2647 million tonnes
which was revised 1n 1971 to 2405
million fonnes The actual materali-
sation of traffic at the end of the Fourth
Five Year Plan was 184 9 million fon-
nLs (provisional)

(1 » The toatal Camtal Investmenf on
the Railwnys during the Fourth Fne
“en Plm 1s Rs 79333 crure-

(vy and (d)  Agairst the increase
f 258 wer cent m Capital-at charae
1y perceniage Increase In €arnings
v« 2 durmmg the Fourth Plan
v ch 1% more «r lese propart cnate 0
e Copilal-at charge adderd

MAGHA 29, 1896 (SAKA)
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Increase in Railway Public Service
Commssions

91 PROF NARAIN CHAND PARA-
SHAR Wil the Minuster of RAIL-
WAYS be pleased to state

(4) the names of the Rallway Fublic
Service Commussion 1 India along-
with, tha locations and nomes sl the
Chairmen and Membels 1n each case;

(h) whether 1t 14 proposed 1o 1n-
c1ease the number of the Ralway
Public Service Commissions m  the
near fulwe, and

v¢) il so, the likely increase in the
numb¢y and the places where they
would be set up?

IHE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (¢) The Ralwas
Serice (ommiseione are located at
Aulahabad Bombay, (alcutla, Madras
and Muzaffarpur The names of the
Chairman and Member-Secretary of
these Commissions are piven telow:

Name of ¢ ammissicn Name of Chairman Name of Member-Secity
Allahabad Shin Mir Qudrat Als Vacant
Bombav . . p . Shri Nardco Snatak Shni 1 J Edulp
Caleutta p i . . Shri1lar1 Hara Das Shri S Ghosh Dastidar
Matr s . . . Shn M T.Lee Shn D C S.Rao
Muzaffarpur . . . Shri K N. Thakur Vacant

(L) ang (¢). In view of the current
financial stringency the ouestion of
Increasing the number of Rallway

Service Commussions has been defer-
red
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Increase jin Income from Goods
Traffic

82, PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RAIL-
WAYS be pleased to state:

fa) whether the mncome from gords
traffic has increased during the past
6 months.

(b) if so, the amount and percen-
tage of increase m the months of
3eptember, October, November ant
Jecembe1, 1974 for the various M.~
way Zones, and

(c) the compaiative figures for the
same months during the year 19/v?

THE DEPUTY MINISTER INn THE
MINISTRY OF RAILWAYS (SHRI
BUTA SIMGH) (a) Yes, compared
with the corresponding period of last
year, there has been incrcase in the
earnings tiom goods traffic during the
period of 6 months ending November,
1874 TFigureg for subsequent months
are not yet available

(b) and (c). Information 1s given
in the stalement laid on tne Table of
the House [Placeq m Labrary See
No LT-8890/75]

Decision on Appeals of Employecs of
Class I, II, I1I and IV

43. PROF NARAIN CHAND PARA-
SHAR Will the Minster of RAIL-
WAYS be pleased to state.

(a) the total number of empl ycca
in Class I, I, III and IV for each
zone who have not been reinstated
after the termination of their services
in the Railway strike in 1974;

(b) the number of those employees
in each one of these categories whe
have filed their appeals and who arc
awaiting final decision 1n their cases;
and

FEBRUARY 18, 1975
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(c) the date by which all these
cases would be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No class I or 1I
rallway employee had varticipated 1n
the illegal strike of May, 1974, Out of
a total ot about 16,700 Class III and
IV employees who were dismissed/
removed/terminated in the context of
the 1llegal strike, over 13,800 have
been taken back already.

(b) Figures separately for Class III
and IV are not readily available and
will be collected and placed on the
Table of the Sabha.

(c) All possible steps are being
taken Lo expedite final decision in the
cases that are now under consiudera-
tion but no time limit can be indicated.

Revision of rules about Railway
Wagons

9¢ SHRI RAGHUNANDANLAL
BHATIA

SHRI D D DESAI
SHRI P. GANGADEB:

Will the Minister of RAILWAYS:
be pleased to state

(a) whether rules are being revis-
ed by his Mimistry to spare Rmlway
wagons,

(b) whelher the rules will em=
power the Railways to confiscate
the cssential commoditics nol taken
delinety of in time; and

(c) the total number of wagons
that the Railways loaded daily dur-
g the last quarter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A pro-
posal 15 under consideration to amend
the Indian Railways Act. The provi-
sion shall pe that the consignments
which are not taken delivery of within
seven days of their arrival at the
terminals can then be disposed of at
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certain Motified stations where such
consignments get held up. The pro-
posal also provides for essential com-
modities being handed over to the
State Governments at controlled price.

(c) Daily average wagon loading
(originating) monthwise, for the last
quarter is given below:—

Month Broad Metre
Gauge Gauge

Oct.?724 . . . 20979 5202
Nov.'74 , . ) 22314 5148
Dec.’ 74 , : . 22844 5518

Mini Fertilizer Granulation Plant

95. SHRI RAGHUNANDANLAL
BHATIA:

SHRI D. D. DESAIL
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a mini fertiliser gra-
nulation plant has been manufactur-
ed by a technical consultancy firm of
West Bengal connected with Chemi-
cals;

(b) whether the plant is capable of
producing organic manure composit
with chemical fertilisers; and

(c) if so, the main features there-

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHEI K. R. GANESH):

(8) to (c). The information is
being collected and will be laid on the
Table of the House.

3344 L§—5,
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Manufacture of New Industrial
Shunting Locomotive

96. SHRI RAGHUNANDANLAL
BHATIA:

SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railways have manu-
factured a new industrial shunting
locomotive;

(b) if so, whether this will meet
the reguirement of heavier train
loads;

(¢) whether requirements of faster
shunting speeds would be met; and

(d) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, a new 1400
horse power heavy duty Diesel Elec-
tric Shunting Locomotive, type
WDS-6 has been manufactured at Die-
sel Locomotive Works, Varanasi.

(b) and (c). Yes, it would meet the
requirement of heavier train lcads,
and is capable of hauling a train load
of 3650 tonnes in the yards, at shunt-
ing speed of seven kilometers per
hour.

(d) The important features are that
the locomotive has a starting tractive
<fiorig of 33 tonnes and has 93 per
cent of indigenous content, It can
negotiate a sharp curve of radius 45
m. and is primarily to meet the re-
quirements of steel plants.

Production of Crude Oil in the
g country

97. SHRI RAGHUNANDANLAL
BHATIA: Will the Minister of PET.
ROLEUM AND CHEMICALS bg pleas-
ed to state:

- {a) whether D&HGChu made
any assesstnent regarding the rate of
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production of crude oil in the coun-
try;
(b) whether this would reduce the

country's dependence on crude im.
ports to feed the refineries; and

(¢) if so, the ©broad outlines
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P, MAJHI):
(a) to (e). During 1874-75, the indi-
genous crude o1l production is esti-
mated to be 7.5 million tonnes, By
1978-79, the indigenous production is
expected to go uplo about 12 million
tonnes per annum.

Lumip'oyees Dismissed and Suspended
on various Zonal Railways and
Production Uniis

98. SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS
be pleased to state:

(a) total number of employees who
were dismissed, suspended in North
Eastern, Northeast Frontier Railway,
Central and Eastern Railways, Inte-
gral Coach Factory, Chittaranjan
Locomotives D. L. W. for their parti-
cipation in the last Railway strike;

(b) particulars thercof (Category=-
wise); and

(c) reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement is
laid on the Table of the House, [Placed
in Library. See No. LT-8381/75].

(b) Categorywise particulars have
not been maintained ang therefore, are
not available. There being more than
700 categories of workers on Indian
Railways, it would be well-nigh im-
possible task to do so. However,
about 16700 employees in all were
disminged, removed or had their ser-
vice terminated, and about 10,000
were placw] under suspension.

FEBRUARY 18, 1975
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(c) The policy; of the Government
as repeatedly stated in both the Houseg
of Parliament is that while no general
amnesty can be given to the staff,
irrespective of the seriousness of their
actions against national interest for not
maintaining the nation's life-line, the
Rallway Administrations are consider-
iIng all appeals and representations
with sympathy putting back to duty
wherever possible, condoning break-
in-service where extenuating circums-
tances brought out on appeals, are ac-
cepiable, So far about 13800 have
been put back to duty and only 500
are still under suspension. The Rail-
way Admnistrations have also been
reviewing court cases in consultation
with State Governments and have
taken the view that except in cases
where the employees have been charg-
ed with sabotage, violence oy intimida-
tion, the Administrations would not
he interested in pursuing such cases

Looting of Goods Traln near Sasaram-
Arrah-Sasaram Road Railway
Crossing

99, SHRI M. §. PURTY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether a Goods Train carry-
ing coal was looted near Sasaram-
Arrah-Sasaram Road (Bihar) rail-
way crossing by anti-social elements
on the 21st December, 1974; and

(b) if so, the facts thereof along
with the loss suffered by the Rail-
ways as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) No.

(b) Does not arise,



133 Wrilten Answers

Conversion of Mysore-Bangalore Line
into Broad Gauge Line during Fifth
Plan

100 SHRI § M. SIDDAYYA: Will
the Mimster of RAILWAYS be pleas-
ed to state-

(a) whether conversion of Mysore-
Bangalore railway line to broad-
gauge will be taken wup during the
Fifth Five Year Plan period; and

(b) if not, the reasons thercfor”

THE DEPUTY MINISTER IN TUE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and () Re
ports on Engineering-cum-Traffic Sur
veys for the conversion of NLysore-
Bangalore raillway line to Broad
Gauge have been received and are
under examination. It 15 scen that
the requirements of the traffic could
te met with by cheaper alternatives.
The 'project will also be financially
unremunerative A final decision re-
garding taking up this project will be
taken after the results of the exami-
nation become known and also sub-
et to availlabihity »f funds It s
therefore, premature to Indicate if the
Ine could be taken up during the
Fitth Plan period
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Non-availability of Drugs st Fixed
Prices

102 SHR]1 SUKHDEO PRASAD
VERMA Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government are aware
that drugs are not avalable to con-
sumers at fixed prices printed on
labels by manufacturers; 2nd

(b) 1f so, the necessary steps Gov-
ernment propose to take to enforce
sale of drugs at labellzg prices to
consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI XK. g GANESH):
(a) ang (b). Under the provisions of
Drugs (Prices Control) Order, 1970
the price Iist, as approved by the
Government and made available by
the manufacturer or the importer of
a drug, is the dealers’ aufhority for
charging the correct price from the
eonsumer. The price Lst is required



135 Written Answers

to be displayed by every relailer at
the place of business so as to be ac-
cessible for consultation by any custo-
mer. The question of amending the
provisions of the Drugs (Prices Con-
irol) Order, 1970 to ensure sale of
formulations at the prices printed on
the packs has been under considera-
tion of Government,

A decision has since been tuken to
amend the order.

Dacoity on Barauni-Bhojpur .Train

103. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether armed dacoits robbed
Passengers in a second clasg compart-
ment of the Patna bound Barauni-
Bhojpur train on the 23rd January,
1875; and

(b) if so, the number of persons, if
any arrested in thig connection and
the tota] compensation paid to the
victims?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, on 24.1.75.

(b) One person has been arrested
in this case and no compensation has
been paid fo the victims by the Rail-
way Administration so far.

Coal-based Fertiliser Project at
Korba

104. SHRI SUKHDEO PRASAD
VERMA: Wil the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state the progresg made
in the setting up of the coal-based
fertilizer project at Korba?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

FEBRUARY 18, 1975
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Procegs Lcence and know-how agree-
ments have been signed w.th M/s.
Koppers, Lurgi and Technimont in
respect of coal gasification, gas puri-
fication, ammoma synthesis and urea
process respectively. Some orders
have also been placed for important
long delivery items of plant and
equipment. Soil investigations and
civil works at site have also made
some progress. The laying of cables
and installation of 100 KW station for
construction power has been com-
pleted.

Take-over of Martin Light Rallway
operating in Bihar

105. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
of the resentment in Patna, Rohtas
and Bhojpur District of Bihar over
the decision of the Martin Light Rail-
way to stop running tramns on the
Arrah-Sasaram and Fateha-Islampur
sections; and

(b) whether in view of this, Gov-
ernment are considering to take over
these two Iines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) There 1s no inti-
mation of the Company to stop run-
ning trans on the Futwah-Islampur
Line. The Arrah-Sasaram Light Rail-
way Company had, however, 1ssued a
notice of closure of the Rallway with
effect from 15-2.75. Representations
there against have been received from
some eminent persons, public bodies
and Light Railway Company Staff
Association, The Company has, how-
ever, now postponed the date of clo-
sure of the Railway to 15-3-75.

(b) The Government of Bihar are
taking necessary steps to keep the
line in operation. In view of this, the
question of the Central Government
considering taking-over this line does
not arise.
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©Oil Drilling in Third Well in Bombay
High

106 SHRI D P JADEJA'
SHRI VEKARIA.

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

{a) whether o1l has becn struck in
toe third well in Bombay High off-
shore dnlling, and

(b) if go, salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SIHRI C P MAJHI)
(a) Yes Sir

(b) Open hole Dnll Stem Test nf
the rone between 1385 to 1421 m ndi
cated good flow of o1l with safficient
pressure

Companies Manufacturing ‘Janta’
Soap

107 SHRI D P JADEJA:
SHRI VEKARIA

Will the Mimister of PETROLEUM
AND CHEMICALS
be pleased to state

(a) the number and names of the
tompanies which are manufacturing
Jania' soap, and

(b) the price per cake fixed by
each company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
(a) and (b) Presently undermen-
tioned four companies are manufac-
turing ‘Janata’ variety toiet soap and
selling it at the prices mentioned
against each-—

MAGHA 29, 1888 (SAKA)
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Name of the Company Price per cahe

Rs

1 M/s Hindustan Le- 1 05 inclusnve of local
verLtd. . taxes.

2 M/sTata ol Mills 0.95 exclusive of Jocal
Co Ltd . . tanes

3 M s Godrejsoaps 1 00-Rs 1 05 inclusive
Pvt Led . of local taxes

4 M/s Swastik o1l 1 05 inclusive of local
Mills . . tanes
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Deteriorating condition of first class
coaches in traing between Gonda and
Bahralch

111 SHRI B R SHUKLA

Wil] the Minuster of RAILWAYS
be pleased to state

(a) whether cushions jn the first
class coaches attached to traing run-
ning between Gonda and Bahraich
(NE Railway) are torn and the elec=
try, fittings such as light and fans are
often missing, and

(b) since how many +vears the
cushiong have not beep changed tl ere-
mn7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Thefts and van
dalism have been causing tearing of
the rexine of cushions 1n the frst
tlass and loss of electric fittings

(b) Cushions are repawred regularly
cverytime the rakes are pliced on the
pit for mamtenance and the coaches
ire now running in good condition

Direct tramn from Samastipur to
Vaidyanath Deoghar and fiom Gava

to Deoghar
112 SHRI MADHU LIMAYE

Wil] the Mimster of RAILWAYS
be pleased to state

(a) whether any decision has been
taken on starting a direct tra'p from
jumastipur to Vaidyanath Deoghar,

(b) whether a decision hag keen
ahen to extend or start a girect tram
tom Gaya to Deoghar, and

(c) if not, the reasons for the de-
ay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
3UTA SINGH)- (a) and (b) No

Written Answers 142

(c) Starting of direct trains from
Samastipur to Baidyanathdham (Deo-
ghar) and from Gaya to Baidyanath-
dham (Deoghar) 1s not possible due
to operational] difficulties at Jasidih
and lack of line capacity on Rajendra
Pul

Amemtles at Jasith ang Deoghar
stationg

114 SHRI MADHU LIMAYE
Wil] the Minister of RAILWAYS
be pleased to state

(a) whether 1t 15 not 4 fact tnal
Jasidih (Deoghar) 15 major p lgnm
centre of North East India, and

(b) if so why are the water coclers
allowed to remaipy 1n a state of dis.
repair at the Jasidih station, why no
fans have been installed on the plata
forms for the henefit of passengers,
why the level of the last platform has
not been raised and why an overbridge
13 not constructed for pedestrians, so
that they dont have to trespass the
Raillway track wiule ecrcssingz {o the
other side of the Rail'vay line?

THLE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Deoghar 1s an im
portant pilgrim centie and 1s servea
by Baiwdyanathdbam station Jasidih 1s
a Tunction station on the main Iine for
Baidyanathdham

(b) Two water coolers are provided
at Jasidih station Durmng the last
summer, these coolers had suffered out
ages on account of leakage of gas and
also due to power supply restrictions
These water coolers are now 1n work
ing condition

Fans are provided m second class
waiting hall and arrangemenis are
being made to provide fans in ‘the
Platform shelter early

The Up platform at Jasidih station
has two faces The face which 18
mainly used for Up traing is already



143 Written Answers

at a high level. The second face of thus
platform, however, is on a low level,
The raising of this face is not conmder-
ed necessary at present as the same 18
being used only very occasionally.

An overbridge is already provided
at 'this station to connect Up and in
Platforms to enable the passengers to
cross over from one platform to the
other,

Through carriage service from Vaidya-
nath Deoghar to major railway
stations

115, SHRI MADHU LIMAYE.

Wil} the Minister of RAILWAYS
be pleased to state:

(a) whether Governmeni intend to
start through carriage service from
Vaidyanath Deoghar {0 maior raiiway
stations In the country for the benefit
of pilgrims; and

(b) whether any quota will be fixed
for Deoghar Vaidyanath itself on dif-
ferent passenger and express irains
passing through Jasid'h?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) One composite 1st
and 2nd class coach runs between
Howrah and Bawdyanathdham (Deo-
ghar). Introduction of additional
through coaches from Baidyanathdham
(Deoghar) o other major railway
stations in the country 1s not feasible
due to operational difficulties at Jasidih.

(b) Baldyanathdham (Deoghar) is a
station on Branch line and passengers
origirating at this station avail of the
maiy dne trains at Jasidih where suit-
able uotas of first class and second
class sleeper berths have already been
provided.
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Report on restructuring of Drug
Industry

119 SHRI HARI SINGH Will the
Minuster of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether hus Mimistry with the
help of Health Mimisiry has made a
report on the restructuring of drug
industry in India, and

(b) if so, the broad outlines thereot”

THE M'NISTFR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH).
(a) and (b) No Sir The
Committee on Drugs and Pharmaceuti
cals Industry headed by Shr1 Jaisukh
lal Hathi would make recommendations
on the vralous aspects of drug industry
in India The revort of the Committee
15 expected by Apnl 1975

Shortage of cooking gas cylinders

120 SHRI MUKHTIAR SINGH
MALIK

Wil] the Munster of PETROLEUM
AND CHEMICALS be pleasad to state

(a) the reasons for shortage of

cooking gas cylinders in the country
at present,

(b} the names of firms manufactur-

ing cooking gas cylinders fur Indian
Oil and ESSO,

(c) the price charged per cylinder
by these firms,

(d) whether there is any vanation
i tne rates of cooking gas cylinders
supplied by these firms ang if so, the
reasons therefor, and

(e) the steps takepn by Government
to remove the scarcity of ecqoking
gas cylinders in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJEI).
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(a), The present demand of cooking gas
in the country is far in excess of the
production and marketing capacity of
ihe o1l companies. Oil Companies in-
cluding their distributors have at pre-
sent adequate number of cylinders to
meet the demand of their existing cus-
tomers and also for the new customers
Yo meet their sales target for 1974-75.
Earlier there was a shortage of cylin-
ders due to nadeguate availability of
steel. IOC was however allowed to
import steel to the full extent of its
reguirements.

(b) to (d). In the case of Hindustan
Petroleum Corporation Limited, bottl.
ing and retail sale of LPG 1s done
through their distributors. Currently
HPC is not huying anv cylinders.

In the case of 1I0C, 1t floated a tender
enquiry in January, 1971, Since no
single party could meet the full re-
quirements of IOC, IOC had necessarily
to place orders on all the firms who
had quoted inspite of the vanation in
rates quoted by each party.

The price charged by 1individual
fabricators for each cylinder varnes
from Rs. 91.83 10 Rs. 165.00 depending
upon the date when prices were ne-
gotiated and contract signed; other
terms of the agreement, date ol the
repeut orders placed after providing
for agreed escalation. when the supply
of initial quantity as per the coniract
was completed, etc. It will not be in
the commercial interest of the IOC to
disclose the details of contractual ar-
rangements with each party.

Names of firms manufacturing cylin-
ders for the I0C are given below:—

(1) Hindustan General Industries,
Nangloi, Delhi.

(2) Indian Gas Cylinders, Faridabad.

(2) Ambica Cylinder Manufacturing
Co., Ahmedabad.

(4) Cannon Dunkerley Co., Ahmed-
abad.

(5) Kosan Metal products, Nagpur/
Bombay.

(8) Hyderabad Allwyn Metal Works,
Hyderabad.
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M/s. Martin Burn Ltd,, Calcutta and
M/s. Hyderabad Allwyn Metal Works,
Hyderabad, have not been currently
supplying cylinders to IOC on account
of a dispute.

(e) Does not arise in view of (a)
above,

Report of Commltitee on Reservation
and Booking

121. SHRI MUKHTIAR SINGH
MALIK:

Wil] the Minister of RAILWAYS
be pleased to state:

(a) the date on which the Commut-
tee on Reservation and Booking was
set up;

(b) the mames and number c¢f Mem-
berg of {he Committee;

(c) the terms of refercnep of 4he
Committee. and

(d) what ig the stage of progress of
the work of the Committee and the
date by which the Committee is hke-
ly to subm;t 1ts report to Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a) July, 1972.

(L) and (c). A statement 1s attached.

{(d) The Committeec submitted its
Firsi Report 1n October, 1973. The Final
Report has not been submiytted so far.

Statement

(b) The names of the Members of the the
Commuttee are as under :—

1. Shr1 Krishan Kant Member,

Rajya Sabha. Chairman
2, Shri Lokanath MhrsMember,
Rajya Sabha. Member.
3. Shri K. Mmohlnn Mcmbcr,
Ihﬁkthﬁa.B . . Member.
. Shri S. M. Banerji, Member,
4 Lok Sabha. . . Member

Sabhn. . Member.
i Goswami
Member, Lok Sabha. , . Member.
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(c) The terms of reference of the
Committee are:

(1) to examine the rules and pro-
cedures in vogue on Railways in
respect of sale of tickels and re-
servation of seats/berths and
suggest proposals;

(ii) (a) ‘to minimise inconvenience to
passengers in the matter of
obtuaining tickets and reserva-
tions;

(b) to remove the lacunae in
the procedure which permit
commisgion of irregularities.

(iif) to identify the nature of mal-
practices and irregularities com-
mitied by outsiders including
unrecognised Travel Agencies in
securing unauthorised reserva-
tions and to suggest measures to
stop the same; and

(iv) to study the adequacy of the
existing provisions of law to deal
effectively with the offenders
and to make recommendations in
this regard.

Objection raiseq by MRTP Commis-
sion on the Project of Rallies India
Limited

122. SHRI MUKHTIAR SINGH MA-
LIK: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Monopolie; and Res-
trictive Trade Practices Commission
hag raised objections cn the propos-
ed project by Rallies India Limited
for the manufacture of chemicals, an-
cillaries and intermediaries;

(b) if so, the salient features of the
objections raised by the Commission

ang Government's reaction thereto;
and

(c) the main featureg of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA): (a) and (b). The
proposal of M/s. Rallis India Limited
under section 22 of the Monopohes and
Restrictive Trade Practices Act for the
manufaciure of Chemical auxiliaries
was referred to the M.R.T.P. Commus-
s1on on 4-6-T4 for further enquiry and
report under section 22(3}(b) of the
Act. The Commission has submitted
its report on 24-12-74 and the same {s
under examination of the Government.

(¢) The proposal of the company
envisages establishment of a new
undertaking for the manufacture of
chemical auxiliaries and intermediates
based on polysacharides, starches and
synthetics with an annual installed
capacity of 3,000 tonnes. The outlay on
the project has been estimated at
Rs. 5800 lakhs.

Non-acceptance of recommendation of
M.R.TP. Commission by Government

123. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the names and number of such
business houseg in whose cases the re-
commendationgs of tne MRTP Com-
mission have not been accepted by
Government; and

(b) the reasons therefor in each
case?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA): (a) and (b). It was
stated in reply to Unstarred Question
No. 166 in the House today that all the
29 Reports of the Commission in res-
pect of the proposals referred to it
under Chapter III of the MR.T'P. Act,
1969, were laid on the Table of the
House along with Central Govern-
ment’s orders in respect of each of
them, immediately after such decisions
were taken on those Reports. Details
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of these undertakings and their pro-
posals are also contained in the three
Annual Reports of the Central Govern-
ment laid before the House under Sec-
tion 62 of the MRTP Act.

Foreign Drug Companies permitted to
impori raw materials

124. SHRI D, K. PANDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleaseg to state:

(a) whether Government have al-
lowed the foreign drug companies to
mmport raw ‘materials from their par-
ent companieg in Western Europe and
United States; and

(b) if 50, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R.
GANESH): (a) and (b). In so far as
bulk drugs and drug intermediates, the
import of which has been c¢anahsed
through the STC under the *ITC policy
are concerned, imports are made by
STC.

As regards other bulk drugs, drug
intermediates, raw materials etc. im-
ports both io the Foreign and Indian
drugs companies are allowed from
Rupee Currency Area, General Cur-
rency Area and available Credits on
the recommendation of the sponsoring
authorities. In such cases no obliga-
tion is imposed that the imports will
be from United States, Western Europe
or any specific country and the actual
users are free to import from any
available source of supply.

The question of further extending the
list of canalisation of drugs through
STC is under consideration of the Gov-
ernment.
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Reduction in prices of imparted bulk
drugs by foreign firms

125. SHRI D. K. PANDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the foreign drug firms
in the country have sought for a re-
duction in the prices of bulk drugs
imported by STC; and

(b) if so, the factg thereof and
Government's response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALg SHRI K. R. GANESH):
(ay No, Sir.

(h) Does not arise

Claims made by Punjab Government
against Wheat losses in transit

126. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Punjab Government
has claimed over Rs. 40 lakhs from
the Railways against wheat losses
during transit;

(b) if so the salient features of the
claimg made;

(¢) whether ihe Railways authori=-
ties have examined the basis on which
claim has been made;

(d) whether any investigation has
been done to find out those respongi-
ble for pilferages; and

(e) steps being taken to meei the
claims?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH); (a) No.

(b) to (e). Do not arise.

*Import Trade Control.
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Progress on ofl expioration

127 SHRI SAMAR GUHA Wil the
Minster of PETROLEUM AND CHE.
MICALS be pleased to stale the latest
position and salhient features regarding
the (1) actual exploration (1) potentia-
Ity of exploration (11) projects drawn
out already for exploration and (1)
expansion of exasting fields of explora-
tion of o1l and natural gas?

THE DEPUTY MINISTER IN THE
MIN'STRY OF PEIROLEUM AND
CHEMICALS (SHRI C P MAJHI)
The ONGC has extended 1its explora
tion work fo almost all sedimentary
basing ot India on land and to a
lmited extent 1n ofishore wherever
possibilities of [nding hydrocarkons
exisl on geological considerations As
on January 1 1975 the Commission
hid undertaken drilling on 127 struc
tures (124 on land and 3 in offshore)
36 structures have been found oil/gas
bearing As a result ONGC have been
able to discover so far on land over
116 00 million tonnes of initial recover-
able to discover so far on land over
categories) of crude o1l and a lttle
over 28 000 million cubic mts of natu-
ral gas m Gujarat and Assam The
ONGC expects to produce about 864
million tonnes of crude o1l from 1ts
on-shore and offshore operations dur-
ing the year 1978-79

In so far as 1l India Limited (OIL)
18 concerned this company apart from
proving the extent and developing the
resources of its two important o1l fields
at Naborkativa and Moran in Assam
undertook intensive exploration for oil
during the last 3 years at Tengakhat,
Nagajan, Jorajan and Tarajan areas
(all in Assam) ang at Kharsang 1
Arunachal Pradesh OIL has discover
ed total recoverable reserves of 6653
mullion tonnes of o1l and 52,561 million
cubic metres of gas

*
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Genera] Elections

128 SHRI C K CHANDRAPPAN

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether the Constitutional re-
quirements for holding a general elec-
tion will be completed by May, 1975,

(b) if s0, whether Government have
8 plan to conduct the poll sometimes
in May or June, 1875,

(c) the nameg of the States where
assembly elections will be due in
1975, ang

(d) whether Government have a
plan to conduct the elections in those
Btates along with the genera] elcction
if conducted in May or June?

IHE MIN'STER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (DR SAROJINL
MAHISHI) (a) The Dehmitation Com
mussion 15 a statutory body constituted
under the Delimitation Act 1972 and
it 15 theretore for that Commusgion
to determine 1ts time table However
no specific statutory time-limit being
there the Commission generally en-
deavours to complete the process of
delimitation of constituencies as early
as possible It 15 expected that the
debimtation of the constituencies will
be completed by May 1975

The Election Commission 18 an
authority under the Constitution and
the decision of the Commussion 1n res
pect of the revision of electoral rolls
15 in accordance with 'the provisions of
the Representation of the People Act,
1950 and the Registration of Electors
Rules 1960 The Commussion has issu
ed instructions to the Chief Electoral
Officers of the States/Union territories
to complete the current revision of
electoral rolls and publish the same
by February March, 1075, except 1n
respect of some States/Union territory.
Under the procedure prescribed by the
Election Commission for ‘the revision of
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electoral rolls, it would be necessary
to print only the supplements to the
existing rolls and not the enfire roll
lor each constituency On the final
publication of the electoral 1olls, the
1esull would be the same as 1t would
have been 1f the entire rolls had been
reprinted Thus, the procedure adopt-
ed by the Commission was inter aha
intended to reduce the consumption of
paper and the volume of printing and
lo ensure 1eadiness to hold elections at
any time

(b) The procedure adopled by the
Election Commission need nol be taken
to be indicative ot any plan fo con-
duct poll Moreover np such proposal
1s under the consideration of the Gov
ernment

(c) Kerala

{d) Does not arise

Impor{ of anti-Cancer drugs by
certain firms

120 SHRI C K CHANDRAPPAN

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

{a) whether M/s Burronghs Wel-
come, Cyanamij and Roche, all multi.
national drug companies, purchase

and sometime even imported finished
formulations,

(b) whether Government are aware
that an Indian firm 13 producing anti-
cancer drugs in bulk 1 Qullon and
can supply them a{ one third of the
price of multinational companies, and

(¢) if so, why Government do not
get the supply fiom this firm for can-
cer hospitals?

THE MINISTER OF S1ATE IN THE
MINISIRY OF PEIROLEUM AND
CHEMICALS (SHRI K R GANESH)
(a) lhe details ot quantily and alue
of bulk anti cancer drug and qudniity
and value of finished formulations of
antl cancer drugs mpoited by M/s
Burroughs Wellcome and M/« Cyana-
mid India Itd are furnished in the
statement attached Similar informa-
t on 1n respect of M ~ Roche Products
Ttd Bombay 1s heing collected and
wil]l be luid on the Table of the House
das soon as possible

(r) and (¢) One unit 1n the small
scile sector 1n Kerala 1s undersiood
1o be producing some bulk anti-cancer
cdiugs Details regarding actual produe-
tion attained, sale price, supply for
anf1 cancer hospilals etc are being
collected and will be laid on the Table

bulk anti-cancer drugs from abroad of the House
Statement
Naim of the company B Imports 1973-74 Quantty Value

BULK FORMULATIONS

Rs

M/ i tdBJrroushs Wellcome & Co (India) Pvt Busulphan (Myleran) 1°5Kgs 20,233

M/s Cyanarmd

Mercap topurtne (purinethor) 8 Kgs 23,271
Nil Nil Nl

Formulations

M 8 Buarroaghs Welleome & Co (I) Pvt Ltd

M/s Cyanamud

Aleran (Melphalyn) Tablets 300 Nos 2,839
2 mgx2§'s

Aleran (Melphalan) tablets 200 Nos [ 2,988
5 mgx25's

Aleran (Melphalan) nj- 35 Nos 1,651
ection, I100Xmg

Thiotepa .ﬁﬂlmtcnl.s 15
Methotrexste  Sodsum Ll
parenteral vials
Mr.thotrmt; s’ﬁkﬂz 5 e » 322,703

Codan L %
Leucovonin 6x
Toc Amp. g0
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Refining of imported Crude by Bur-
mah Shell and Caltex

130. BHRI C. JANARDHANAN: Will
the Minister of PETROLEUM AND
CHEMICALS be plesed to state:

(a) whether some of the erude im-
ported on Government account is be-
ing handed over for processing ty for-
eign firms namely Burmah Shell and
Caltex;

(b) whether the processing fee be-
ing paid to them is much higher than
what the processing costs would be if
that crude was refined in the LO.C.
refinery or at those in joint sector;
and

(e) if so, the broag outlines and
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
ia) to (e). Yes Sir. Keeping 1n view
the producl requirement in different
parts of the country, the surplus im-
ported crude after mecting the re-
quirements of the Public Sector refiner-
108, 18 given o the foreign oil companies
also for processing on payment of a
reasonable processing fee, The refined
products are being handed over to the
Indian Oil Corporation for marketing.

Demand for representation for Medi-
cal profession in Rajya Sabha

131. SHRI G, Y, KRISHNAN;
SHRI N, E, HORO:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the All India Medical
Conference held in 1974 has demand-
ed adequate representation in Rajya
Sabha for medical profession; and

(b) it so, the reaction of Govera-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) No such demand has
been received in this Ministry.

(b) Does not arise,

Advantages due to conversion from
coal to diesel oil

132, SHRI K. M. ‘MADHUKAR":
Will the Minister of RAILWAYS
be pleased to state:

(a) what are the advantages of con-
verting the operation of train using
coal to diesel oil;

(b) the number of passenger und
goods trains so far brought under Jie-
sel traction; and

(c) the targel for such conversiom
for the year 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (ay The advantages
are as follows:

(1) TCeiter starting load.

(11 Greater acceleration and deceler-
ation,

(11.) Better average speed and betler
hauling capacity.

(1v) Elimination of haults for coaling
and taking water as is necessary
on steam locomofives.

(v) Greater availability of diesel locos
for traffic use.

(b) (i) 36 pairs of Broad Gauge
passenger and 24 pairs of Metre Gauge
passenger trains have been dieselised
so far.

(i1) Through Goods {iramn on trunk
routes are on diese] traction.

(¢) No further passenger train is pro-
posed to be dieselised. During the cur-
rent financial year 1974-75, additional
Broad Gauge and Metre Gauge diesels
from Diesel Loco Works, Varanasi are
proposed to be deployed on Western
and South-Central Railways for in-
creased freight trafic on trunk routes.
Additional Metre Gauge Diesels are
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broposed fo be deployed on the
Western Railways in Saurashtra
Region for freight traffic,

Production of ol from Bombay high
133. SHRI M. M. JOSEPH:

SHRI NAWAL KISHORE
SHARMA:;

SHRI VARKEY GEORGE:

SHRI 8. A. MURUGANAN-
THAM:

Will the minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) whether Bombay High is asli-
mated to contain oil reserveg in ex-
cess of one billion barrels, or enough
to susiain a production of ten million
tonnes a year for 15 to 20 years;

(b) whether it is hopedq that India
will soon be self-sufficient in gil re-
quirements; and

(e) if so, the period likely to be
taken to achieve that goal and appro-
ximate annual foreign exchange gav-
ings in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{(a) to (e). In the three wells dnlled
so far in the Bombay High structure
o1l bearing horizons have been en-
countered and the production tests
have shown good flow of oil. A few
more exploratory wells are needed to
assess the full production potential of
this structure. Until these wells are
completed and tested it is difficulf to
foresee precisely the extent to which
the production from Bombay High will
lead to self-sufficiency in o1l. The Com-
mussion would be able to finalise the
production programme from the struc-
ture only after assessing its potential.
Every million tonnes of oil produced,
at current prices, is expected to result
in foreign exchange savings of Rs. 70
crores spproximately.
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Froposal o take over of
Fereign Drug

134. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETROL.-
{..OEU'M AND CHEMICALS be pleased

state:

(a) whether Government propose
tq take over the foreign drug compa-
nies;

(b) the number of such foreign
drug companies at present in which
foreign capita] is invested wholly or
a major part of the capital invested
is foreign; and

(c) the amount of original capital
of each such company in the beginn-
ing and at present?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) There is no proposal at the mo-
ment. However, the Parliament Com-
mittee which 1s examining the pro-
grammes relating to social services,
Education, Manpower Planning and
population policy under the draft Fifth
Five Year Plan has made the follow-
ing suggestion in respect of drug in.
dustry:

“The drug industry should be na-
tionalised o control the prices and
ensure quality".

Government has appolnted a Com-
mitiee on Drugs and Pharmaceutical
Industry under the Chairmanship of
Shri Jaisukh Lal Hathi and its terms
of reference inter.alia include:—

“To recommend measures necessary
for ensuring that the public sector
attaing a leadership role in the manu-
facture of basic drugs and formula-
tions, and in research and develop-
ment”,

The Committee is likely tp submit
its report by the April, 1975 and Gov-
ernment will take a view on this ques-
tion after the report s recelved
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- (b} “3nd [(¢).” There are 85 - foreign
companiey at: present. A statement in
respect of 26 companles showing the
name” of foreigh  company, - original
equity, “present paid ‘up capital and
paild up capital held by foreign share-
holders is attached. Similar informa-
tion in respect of the remaining 9 com.
panies is being collected and will - be
laid on the Table of the House.
[Placed in Library. See No. LT-8892/
75].

135, SHRI HARI KISHORE
SINGH: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether in respect of more than
two lakhs Rajlway ‘employees who
were on strike during May. 1974 end
later resumeg duty, condonalion of
break in service has not been ordered
so far;

(b) if so, the reasons therefor;

(¢) the number of employees on all
Railways in whose cases condonation
of break in service has not been or-
dered go far; and

(d) the time by which their cases
are likely to be decided?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (c). Out of
591 lakh railway employees who suffe-
red break in service as a result of
participation in the illegal strike of
May 1974, the break in service of
about 4.47 lakh has been condoned 50
far, Thus only about 1.45 lakh rail-

way employees still have break in -

service,  The question of condonation
of break in these is recelving urgent
cw_lidcrlﬂﬂ'. ¥

(b) The break in service bas been
condoned im those cases in which the

,,,,,,,

(d) The process of condonation of
break 'in service is continuing with
all possible promptitude but no time
limit can be indicated.

Froposal to re-introduce amenity of
drinking water in containers in trains

138. SHRI HARI KISHORE
SINGH: Will the Minister of RAIL.-
WAYS be pleaseq to state:

(a) whether Railways introduced
the amenity of drinking water in con-
tainers in First Clasg and Second Class
Coacheg (Thirq Class previously) in
certain trains during the year 1070
but discontinueq that quring 1971;

(b) if go, the reasons therefor; and

(c) whether Government propose to
re-introduce the same and if se, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) to (c). Yes. The
facility of drinking water in containers
was introduced as an experimental
measure in first class corridor type
coaches and second class  sleeper
coaches on certain nominated trains,
However, owing to difficulties experi-
enced in maintaining the service satis-
factorily and ensuring hygienic supply
of potable water, the service wag dis-
continued for sometime gn certain
trains. However, it is now functional
on most of the nominated trains.

Damage to Raliway property due to
Agitations in Bihar during 1974

137. SHRI  HARI  KISHORE
SINGH : Wﬂlthn Minister of RAIL.
WAYS be pleased to state:

(@) ﬂuextent _&t' damage caused to
the Railway property in the State of
Bihar oh gecount of agitations during
the year 1974; ang Cn '

hhn;t by Gov-
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): <(a) Rupees twenty
six lakhs approximately,

(b) Constant liaison is maintained
with the Stale Governments and with
their help, Civil Police, Government
Railway Police and Railway Protec-
tion Force are posted to safeguard the
railway property on such occasions.

Extra Staff to dg heavy workload
(Northern Railway)

138. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 1027 on the
19th November, 1974 regarding non-
implementation of Miabhoy Tribunal
report on Northern Railway and State:

(a) whether the General Manager,
Northern Railway has referred gome
points to the Raiitway Board for clari-
flcation;

(b) if so, whethey he has demanded
extra staff for Hours of employment
Branch as the workload will be
heavy; and

(c) if so, the time when decisiun,
will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) Yes.

(c) The question ganctioning extra
staff is recelving active consideration.

Circulation of revised rates of cer-
tain allowances

13p. SHRI RAJDEO SINGH: Wil
the Minister of RAILWAYS be
pleased to refer o the reply given
to Unstarred Question No. 2849 on the
3rd December, 1974 regarding circula-
tion of revised rates of certain allow-
ances and state:
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(a) whether the revised rates of
Night Duty Allowance, National Holi-
day Allowance, Travelling Allow-
ance, Acting Allowance, Messing Al-
lowance and other Allowances ete.
have not been circulated by the Rail-
way Board go far; and

(b) if so, the date upto which the
orders notifying the rates wil} be is-
sued?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIHIRI
BUTA SINGH): (a) and (b). The
revised rates of Messing Allowance
for trainees have been finalised and
will be notified in a few days' time.

As regards Night Duty Allowance,
a decision hag been taken as to the
basis on which this allowange shonld
be calculated ang the revised rates
are expected to be 1ssued in a few
weeks' time.

It will take
finalized the
allowances.

some more time to
revised rates of other

Duty hours fixed by Miabhoy Tribunal

140. SHRI RAJDEQ SINGH: Wil
the Minister of RAILWAYS bpe
pleased to state:

(a) whether the Miabhoy Tribuaal
has not added duty of 96 hours plus
preparatory and complementary duty
in ilg report;

(b) whether the Railway Board too
ignored those who bave to do prepa-
ratory and complementary dutigz as
they will be compelled to do extra-
duty with no overtime allowance or
benefit which while most of the othars
will get after 96 hours of duty; and

(c) if so, what steps the adminis-
tration propose to take to remove this
injustice?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
BUTA SINGH): (a) Para 6228 (5)
(D){a) and (b) of the Report of De-
cisions by N. M. Misbhoy (copies of
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which have heen placed in the Lib-
rary of the Sabha) are reproduced
below for ready reference:

“8.226 (5)(D) (a) Preparatory and/
or complementary work, which ex-
pression also includes taking ovel
and handing over charges, can be
demanded from workers in regard
to work which must necessarily be
carried on outside the limits laid
down for the general working of
an establishment, branch or shift,

(b) The concerned administrations
will determine, in the light of the
propositions hereinafter mention.
ed, the time required for prepara-
tory and/or complementary work
in regard to each classification of
worker or workers and, 1f such
tie requireg to be includeq 1o ros-
ters, 1t shall be so done.”

In para 6.59 of the same Report
it 18 clearly stated that “I prefer the
view that preparatory and comple-
mentary work should not be reckon-
ed as overtime,”

(b) Government have accepteq the
Decisions of the Tribunal

t¢) Government does not consider
ithat any injustice has been done.

Mismanagement of Aluminium Cor-
poration of India Limited, Asangol

141, SHRI NOORUL HUDA: Wil
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether his Ministry’s atlen-
tion has been drawn to the malprac-
tices and mismanagement of the Alu-
minium Corporation of India Limited,
Asansol;

(b) if go, the salient features there-
of; ang

(c) whether any investigation has
been ordered into the affairs of the
Company?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRs (SHRI BEDA-
BRATA BARUA): (a) and (b). The
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following allegations against the com-
pany have been brought to the notice
of the Government.

(1) Declaration of Lock out
with a notice to the Government
demanding wvarious concessions,

(2) Capitalisation {from reserve
and surplus of Rs. 67.5 lacs in the
year 1971-72 when the company
was running at a loss,

(3) Issue of bonus shares by the
company.

(c) An investigation under Indus-
tiies (Development and Regulation)
Act, 1931 has been conducied and
the report 15 under examination of
the Department of Mines.

An mspection under section 209 (4)
of the Companies Act, 1956 has also
been ordered.

Postponement of bye-elections for

Trivandrum Parliamentary Constitu-

ency and 48 Assembly Constituencies
in Bibar

142, SHRI NOORUL HUDA:
SHRI A. K. GOPALAN:

Will the Mmuster of LAW, JUS=-
TICE AND COMPANY AFFAIRS
be pleased to state the reasong for
postponing the bye-elections for the
Tiivandrum Parliamentary constitu=-
ency and forty eight Assembly con-
stituencies in Bihar for an indefinite
period?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR
SAROJNI MAHISHI): 'The bye-eleo-
tion from 19-Trivandrum Parliamen-
tary constituency was deferred on
account of threatened stnke 'y a
large section of Government emplo-
yees.

The bye-elections to fll vacancies
in the Bihar Legislative Assemhly
could not so far be held owing to
the situation prevailing in the State.
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mitation of constituencieg and revision

143. SHRI NOORUL HUDA: Wil
the Minister of LAW, JUSTICE AND
gMPANY AFFAIRS be pleased to

te:

(a) the reason for the Election
Commission’s decision to advance the
date for the completion of delimita-
tion of constituencies and revision of
electoral rolls;

(b) whether Government's gttention
hag been drawn to the objection rais-
ed by the opposition party leaders
against this hasty action of the Elec-
tion Commission: and

(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): (a) Under
the procedure prescribed hy the Elec-
tion Commission for the generul rewi-
sion ot electoral rolls which 1s at
present in progress, 1t would he
necessary lo print only the supple-
menis to the existing rolls and not
the entire roll for each conshifuencv.
This would result in saving consid-
erable quantities of paper which 1s
in acute short supply, expenditure for
the printing of rolls and time also.
On the final publication of the elec-
toral rolls, the result would be the
same as it would have been i1f the
entire rolls had been reprinted., ie
all persons who have completed 21
years of age on 1st January, 1975
and are ordinarily residents in a con.
stituency will be registered in the
electoral rolls of that constituency.

As regards the delimitation of cons-
tituencies, it may be mentioned that
Delimitation Commission is a statulory
body constituted under the Delimita-
tion Act, 1972. No epecific statutory
time.limit being there, the Delimtation
Commission generally endeavours to
complete the process of delimitation of
constituencies as early ag possible.

| Written Answers 168

Hence, it it for the Commisgion to
determine its time-table,

(b) The Election Commission has
receiveq three representationg in con-
nection with the current revision of
electoral rolls,

(c) The Election Commission is an
authority under the Constitution and
the Delimitation Commission ig a stat-
utory pedy. As such, they are frec
lo take lheir ewn decisions in ac-
cordanc, with the provisions of the

relevant laws and rules made there-
under.

Amendment of Article 81 of the Con-
stitution of India

144. SHRI BIRENDER SINGH RAO:
Will the Mimister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased tgp state:

(a) whether Government p:cpose
to bring forward a Bill to amend
Article 81 of the Constitution of india;

(b) if so, what are the rteasons
therefor; and

(¢) whether the proposed amend-
ment is likely to result in the stop-
page of the work of the Delimitation
Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTCE AND
COMPANY AFFAIRS (DR, SAROJINI
MAHISHI): (a) No, Sir.

(b) ang (). Do not arise.

Uniform Law on Divoree

145. SHRI BIRENDER SINGH RAO:
Wlli the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased tp state:

(2) whether Government propose
fo bring forward a Bill for a uniform
law on divorce applicable to all com-



169 Witien Answere MAGHA 20, 1808 (SAKA)

munities in the light of Law Com-
mission's report; and
(b) «f go, when?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SAROJINI
MAHISHI) (a) and (b) The Law
Commission has noi made any recom-
mendation for a unitorm law of divoice
applicable {o all communities

Proposal to conduct enquiry into cost
of production of commodities

146 SHRI BIRENDER SINGH RAO
Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
eq to state (a) whether Government
propose to conduct an enquiry into the
cost of production of commodities pro.
duted by the industnial establishments
bv amending the Companies Law, and

(b) 1if so, tihe salient features theie-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.-
BRATA BARUA) (a) and (b) The
Companies Act, 1956 under section
209(1)(dy empowers the Central Gov-
ernment to prescribe by notification
maintenance of cost accounting records
and under section 233B to direct the
conduct of cost audit 1n respect of com-
panies engaged !n produciion, process-
ing, manufacturing or mining activities
This provision was incorporated in the
Compames Act by the amending Act
of 1965 (Act 31 of 1865) No further
amendment 1s under contemplation

Steps to check momopolistic activities
of large houses

147. SHRI BIRENDER SINGH RAO:

Will the Minister of LAW, JUSTICE
AND COMPANY AFTFAIRS be pleas-
ed to state' (a) what steps Govern-
ment have taken to ensure that the
big ungertaking belonging to large-
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bouse do not continue to occupy
monopolistic positions in the industry
to which they belong,

(b) whether Governmant have
undeitaken any study of the pricing
policy, profitability and marketing
policies of monopoly  undertakings,
and

(c) if sp, what are the results there-
of und what steps Government have
taken to check the haimful effects of
the monopolistic practices?

THE DEPUTY MINISTIR IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) and (¢) The
steps taken by the Central Government
to achieve the objectives of the
MRTP Act are given tn Chapler I
Part 1 of the Third Annual Report
pertaining to the execution of the pro-
wvisions of this MRTP Act, 1969 laxd
on the Table of the House on the 18th
December, 1974 '

In Licensing large house selectinity
18 eneluised. the gmding policy being as
mdicated 1n the Press Note of the
Ministry of Industrial Development,
dated the 2ng February, 1973 (con.
iained 1n the ‘Guidelines for Indus-
tries copies of whih are available
in the Library of the House for refer-
ence), which inter alla laig down the
list of Industries 1n whith large houses
are ehgible to pamicipate alongwith
olher applicants These houses are
ordinar y exdduded from the industiies
nol mcluded in this hist ewcept where
production 1s predomunantly tor export
Ag the said Press Note indicates this
hst of industries has Leen drawn-up
hy the Government having regard to
the approach to the Fifth Plan, the
core industries of importance to the
national economy in future, industries
having direct linkage with such core
industries, and industries with long-
term export potential or of basis cn-
tical and strategic importance for the
growth of economy. In regard to the
dominent undertakings Government are
averse to the expansion in the flelds
in which the units are dominent. Apart
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from these consideration, a conscious
effort is made to encourage small and
medium entrepreneurs ag well as co-
operalive enterprises.

(b) N& general study has been made
by the Ministry of Indusiry and Cwil
Supplies or this Ministry, The M.R.T.P.
Commission has, however, undertaken
certain studies with regard to mono.
polistic and restrictive trade practices
in respect of certain industries as will
be seen from page 79 of itg Third An-
nual Report.

Loss in refining capacity and delay in
take over of Burmap She)) and
Caltex

148. SHRI D. D. DESAT:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:
(a) whether Government are aware
of the reported huge loss in refining
capacity in the country;

(b) if so, Govermment’s reac‘ion

therto;

(c) whether there ]jas heen delay in
processing of the Government's deci-
sion to take uver Burmah Shell and
Caltex refineries,

(d) whether the Burmah Shell Re-
finery is runnig at 50 per cent of its
capacity; and

{e) if so, reasons lherefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)-
(a) and (b). On account of the sicep
increase in the prices of imported
crude oil and the limited awvailability
of foreign exchange, some of tihe
coastal refineries have lo operate at
reduced levels resulting in under uiili-
zation of capacity.

(c) Negotiations in regard to 1ihe
iake over of Byrmah Shell and Caltex

Refineries are in progress. Govern.
ment are considering the terms, condi.
tions and all other aspects in thig re.
gard.

(d) No, Sir.
{e) Does not arise,

Publication of voters lists in states

149. SHRI NITIRAJ SINGH
CHAUDHARY:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: (a) the States in which
volers Lists have publisheg thiz year;

(b) whether the voters lists publi-
ched so far are upto date; and

(c) if not, reasons for publishing old
1 stg and the time by which they woulg
be brought uplo date?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) The electoral rolls
for the Assembly constituencies in the
State of Gujarat have been finally pub.
Lished on the 6th Janunary, 1975,

In the other Stales and Union terri-
toiies, the provess of revision is going
on and the ekctoral rolls are schedufed
to be publisheg finally on the 28th
February, 1975 cxcept In some States
where the programme had been shightly
modified to the following extent:—

Bihai 28-2-1975 1n respect of 6
constituencies.

15-3-1975 in respect of all
other constiluencies.

Himacla! Pradesh 10-3-1975 in respect of 8
constituencies.,
15-7-1975 in respect of 3§
constituencies (snow
bound areas)
28-2-107¢ in respect of all
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28-2~1975 except in res-
R of 2 constituencies
o spow-bound n;aa
programme has

not been fixed.

Nagaland . 15-3-1975 1n respect of lg
consttuencies.

28-2-1975 1n respect of all
other congtituencies.
Tripura . 31-3-1975.

. 30-4~1975 (due to extraor-
dminary law and order
situation).

Jammu =nd
Kashmir

(b) and (¢) The existing electoral
rolls were published in draft during
the first week of January, 1975, as
provided in rule 25(3) of the Registra-
tion of Electorg Rules, 1960 Simulta-
neously, enumerators were sent out to
cach house.hold within Constituency
to 1ecord the name of all eligible vo-
ters who became qualified on 1st Jan-
uary 1975 Th ¢« work has been comp-
leted, by and laige by 31st January,
1975 When the supplements based
on house to house ecnumeration are
published along with the draft, the
electoral roll will be up-to-date and
accurate

Shortage of Essential Drugs in

C GH.S. Dispensanesg/Hospitals
in Delhi

150 SHRI K LAKKAPPA wil
the Mimster of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether most of the CGHS
dispensaries/Government hospitals in
Delh; and Karnataka are runmng
short of essential drugs due to their
present shortage, and

(b) the steps that are being taken
to increase production of essential
drugs to meet the demand?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALs (SHRI K. R GANESH):
(a) There i8 no general shortage of
drugs In fthe country. Shortageg of
particular branded products for which
equivalent praducts manufactured by
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other companies are usually available
are reported by the State Drug
Controllers from fime to time.
Due to the petroleum crims, the
prices of drugs m the international
market increased steeply from
about October 1873 and avalabi.
lity also became difficult. Even so, the
State Trading Corporation were able
to make arrangements for adequale
quantities of the various bulk drugs
However, m view of the difficult avail.
ability 1n case of some of the drugs,
early delivery schedules could mot be
arranged By now, however, adequate
supplies have been made to the various
drug manufacluring umts for most of
the drugs As regards shortage of es-
sential drugs in any of the CGHS dis-
pensaries/Government hospitals m
Delhi and Karnataka, information 1s
being collected and will be laid on the
Table of the House

(b) Government have taken the fol-
lowing measures to increase the pro=
duction of drvugs —

(1) Public sector underiakings pro.
pose to expand substantially
during the Fifth Five Year
Plun 1n the Field of drugs and
Pharmaceuticals A provision
of Rs 70 crores has been m.
cluded in the Draft Fifth Five
Year Plan for expansion/
diversification of diug industry
in the public sector

(11) In the case of bulk drugs and
drug intermediates, wluch are
imported through the State
Trading Corporation, arrange.
ments have been made for
adequate imports

Wilh a view to ensure the regulated
and rapid growth of drug manufacture
and further with a view 1o ensure that
all essential drugs are avalable to the
consumer at reasonable Prices, Govern.-
ment have constituted a Commttee
under the Chairmanship of Shri Jai-
sukh Lal Hathi whose terms of refer-
ence wmnter-ala include:—

“To make recommendations for
promoting the rapid growth of the
drugs industry and particularly
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the Indian and small scale industries’
gector In making 1its recommenda-
tions, the Commuttee wall keep in
view the neeg for balanced regional
dispersal of the industry,”

To examine the measures taken
50 far to reduce the prices of drugs
to the consumer and to recommend
such further meacJies as may be
necessarv {o ralionalise the prices of
basic drugs and formulations

To recommend measures for pro-
viding essential drugs angd common
houschold remedies to the general
public especially 1n the rural areas

The Committee 15 expecied to submui
its report by April 1975

Unified Railway Police Force

152 SHRI MOHINDER SINGH
GILL Will the Mimster of RAIT-
WAYS be pleased to state

(a) whether 1t hag been decided to
constitute a unified Railway police
force to effectively tackle the wade-
spread 1ncidence of crime on the
Railway network including thefis m
yards
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(k) if so, the new Jduties sought fo
be assigned to the proposed force
which the present ones are not en-
irusted with, and

(c) what 1s the ratio between the
Railway property and goods stolem,
pilfered, lost or damaged and recovery
made of these goods during lhe last
two years through the combined efforts
of RPF and GRP ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH) (a) and (b) No decr-
sion to constitute a Single Unified
Raillway Police Force for the entire
Railway system in the countiy has yet
been taken A suggestion to this effect
t0 combine the Government Railway
Police under the State Go.einments
and the Railway Prolection Force
under the Railways 18 only 1n the
preliminaiy stages of considelation

The enclosed statement indi~ates the
value of property and goods stolen
lost and pilfe-ed and recoviries there-
of made during the last two finaneial
years The ratio of the recoveries to
the losses 15 2 8 and 10 67 in year
1972-73 and 1073-74 respectnely

Statement
- 1972-73
Head Value of proper  Valuc of proper Ratwof t
1 stolen pil- 1y leeorered  rewvenes
fered under  IPC 10 losses/
and RP (UP) thefte
Act
o _ (Rs ) (Rs)
(1) Thefts and pilfersges  (including - — i -
those trom seal intact mgontg
of booked conugnments [ 1,64,48,519 30,21,799
(2) Ralway Maerials and fitings 48,90,664 17 53,119
ToraL |, 2,13,39,183 47 74,918 29
1973-74
(1) Thefts and pilferages (includin
those from seals intact wagons) ,ﬂ
booked consignments R 2,39,06,647 17,78,104
(2) Railway matenials and fittings . £2,88,716 25,60,023
ToraL . 2,93,55363 4338217 w067

e
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153, SHRI MOHINDER  SINGH
GILL: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it has been decided to
make essential drugs available to
consumers soon at fixed priceg in the
retail shops on retail level; and

(b) if so, the steps thati have been
taken in thig direction taking into
account the urgency of the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b), The prices of drugs are
statutorily controlled under the Drugs
(Prices Control) Order, 1870 which,
inter alin provides that no retailer
shall sell any formulation to a custo-
mer at a price exceeding the retail
price of that formulation approved by
the Central Government.

The drug manufacturing units with
annual turnover not exceeding Rs. 50
lakhs have, however, been exempied
from the reguirement of obtaining
Government approval to the fixation/
revision of their prices.

Government of India have set up a
Committee on Drugs and Pharmaceu-
tical Industry under the Chairmanship
of Shri Jaisukhlal Hathi. One of the
lerms of reference of the Commiltee
is: “To examine the measures taken
so far to reduce the prices of drugs
for the consumer and to recommend
such further measures as may be
necessary to retionalise the priceg of
i basic drugs and formulations.”

Ncmmummhmb-
mit iy report in April, 1973.
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Surveys comducted by OENGC for Oll
' exploration

154. SHRI MOI-;INDER SINGH
GILL: Will the Minister of PETRO.
LEUM AND CHEMICALS be pleased
to sfate:

(a) whether O&NGC has stepped up
its exploitation activities to locate vil
prospects in new areas in different
parts of the country;

(b) whether geological and geophy=
sical surveys have been conducted in
Punjab also; and

-

(c) if so, the names of the places in
fiiat State, money spent and the
success achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) Yes, Sir.

(c) Seismic and gravity-cum-magne-
tic surveys have been carried out in
the districts of Hoshiarpur, Gurdaspur,
Amritsar, Ferozepur, Bhatinda, Jullun-
dur, Ludhiana and Patiala of the
Punjab State and in  Chandigarh.
Drilling was undertaken at Ifoshiar-
pur, Adampur ang Zira. The wells
did not give any show of oil or gas.
The total cost incurred upto the year
1973-74 in respect of the greas men-
tioned above, including a small area

now in Himachal Pradesh, ig about
Rs. 45 lakhs,

Press note of Chief Election
Commissioner regarding
voiery list

185. SHRI N, E. HORO: Will the
Minister of LAW. JUSTICE AND
COMPANY A!TAIBS be pka!ed to
state:

(a) whetharthecmuﬁlactsoncmu.
misﬂmrhuimumprm note
reclrdhg the voters list in various

- States; and
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(b) if so, the names of such States
where the verification work hag been

completed?

THE MINISTER OF STATHE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) No, Sir.

(b) Does not arise.

Traing cancelleg during 1974-78 due to
coal shortage

157. SHRI NAWAL KISHORE
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) tie number of traing cancelled
on various Indian Railways during the
year 1974-75, upto 31st January, 1975
due to shortage of coal;

(b) the loss suffereq hy Government
on this atcount in termg of fare and
freight separately;

(e) the time by which the positivn
of supply of coal to Railways for
running tramng 13 likely to rmprove
and the time by which all the tramns
cancelled for want of coal are likely
to be rup on various zones; snd

(d) the particulars of efforts made
or proposed to be made m this rega1d?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)' (a) {o (d). Inioima-
tion 1s being collected and wii Le lud
on the Table of the Sabha in uue
course.

Contract with a French firm for con-
structing fertilizer plant at Paradeep

158. BHRI M. V. KRISHNAPPA'
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government of India
have entered into g contract with a
French Grra to construct a fertiliser
plant as Paradeep in Orissa;
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(b) if so, the salient features of
thig contract; and

(c) whether the work on this pro-
Ject has since commenced and if not, '
the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) No, Sir.

(b) Does not arise,

(c) The Paradeep project has been
approved in principle. The project
will be taken up for implementation
as soon as the financing and other ar-
rangementg are tied up.

Production of bulk drugs in excess of
licenseq capacity by foreign drug
firms

159. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to slate:

(a) which are the lLife-saving aud
essentia] formulations marketed by
foreign fitms with more than 26 per
ceny foreign equily in excess of their
licensed capacity oy approved capa-
city, details of each itey; witp pro-
duction figures, during the last three
ycars,

(b) whether some of the formula-
tions like Sentivim, Vitahest Vidaya-
Iin aie manufactureq much more than
the Iricensed capacity just to repatriate
huge amounts of foreign exdhange, vio-
lating laws of the land;

(c) if so, why no penal action has
been taken against these firms or the
bureaucratg supporting and assisting
them; and

(d) whether these formulationg can
be manufactured by Indian firms and
it so, the guidelines for the same may
be indicated?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH)
() Industrial licences/approvals
granted to the drug compames are of
the following nature

(1) Registration of the Industrial
undertakings \n respect of such drug
manufacturing firms as were engag-
ed in the manufacture of Drugs prior
to the date ¢n which the Industries
(I&R) Act, 1951 came into force
In the case of such firms, only a
certificate of Registrat on indicating
the Scheduled industry in which 1t
falls, name of the undertaking with
address, name of the owner and his
address were mentioned Neither
the specific articles nor the capacity
were mentioned m such certificates

(1) Industrial Licences under the
Act  The licence indicated the 1tems
and annual capacity But in many
cases particulacly in the cuse of
formulations, 1t was mentioned that
the item (s) should be manufactured
within the overall licensed capacity

(ul) No objection /Permission let-
ters These letiers weie 1ssued by
Government up {o 1965 subjecy to
the followmg conditions —

(1) No additional plant #nd machi-
nery will be requiied for the
purpose,

(11) No royalty will be payable,

() The produrts would be mar-
keleq under Trade Marks al-
ready 1n use and no new
patent was involved,

(iv) No gpecial concesgion i re-
gard to the import of basit
raw materials ang ingredient
would be made in relaxation
of the general import policy
In force {rom time to time
In guch approvals, capacilies
for individua] items were not
specified in all cases,
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In case of drugs and pharmaceufi-
cals, due to historical reasong it Is,
therefore, difficult to fix up any capa-
city for formulations or calculate the
excess production and wvalue pf such
formulations Moreover, the number
of formulations rung into thousands

(b) and (¢) A statement indicat-
ing the name of the party, item of
formulation manufactured, licensed/
approved capacity and the production
during the last two years is attached
These formulations are being manu
factured as per market demand The
guestion of excess production 1s 1 nder
consideration

(d) Yes, B8ur The applications
from Indian Companiesg are considered
1t 1s the policy of Gov-
ernmer i {o encourage the Indian sec-
tor This Ministry have also appoint-
ed a Committee under the Chairman-
ship of Shn1 Jamisukhlal Hathm aud the
terms of reference of the Commttee

on meriis

'z-n.fcr alia include

(1} To enqure into the rrogress
made by the industry and the
status achieved by 1t

(1) To 1ecommend measues reces-
sary for ensuring that the pub-
lic sector attains a leadershup
role 1n the manutactine of
basie drugs and formulations
and in rescarch and deselop-
ment

(1) To make recommendations for
promoting the rapid growth of
the drugs industry and, parti-
cularly, of the Indian and
small scale industries sectors.
In making its recommenda-
tions the Committee will keep
n view the need for a balanc-
ed regional dispersal of the
industry.
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Statement
Sl. Name of the party Item of  Licensed/ approved Production (titres)
No. formula- capacity
tions 1972 1973
1. M/s. Abbott Labo- Vidayhn 4.55,000 90 90,317 108
ratories India Ltd. tres P.a. (overall e ’ (:9354)
for all liguids)
2. M/s. Sandoz (I) Ltd. Santivini , 2,13,000 4,87:346 4 §8 236
litres p. a. (overall
for all hquids)
3. M s. Hoechst Phar- Vitahext 2 lakhs litres (re- 1,000 6,185  2,75.77
maceuticals Ltd. istered  with 33 345158 (:?7’4)5
GGD  issue of
COB for thais
iem  is under
consideration).

Production of bulk drugs i; excess of
licensed capacity by foreign drug
firms

160. SHRI K. S, CHAVDA: Will the
Minister of PETROELUM AND CHE-
MICALS be pleased to state,

(a) whether many foreign drug
manufacturing firms are  producing
bulk drugs in excesg of their licensed
capacity if so, their names, the names
of the bulk drugs, the licensed capa-
city or allowed wunder permission
letters/COB licence, production of
each item, their sale value of the
formulations and  approximate out-
flow of foreign exchange involved,
year-wise during the last three years;

(b) what were the initial equities
of these firms, their equity today, whe-
ther the present equity was built up
out of profit earned in India or any
subsequent equity was brought from
abroad; and

(c) whether they used their bulk
drugs for captive consumption, mauu-
factured them from penultimate stage,
the international C.LF. price of each

item, the price of the formulation and
the totn] sale value of eucdn bulk drug
and formulation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (c). Information 1s being
collected and will be laxd on the
Table of the House

(b) There are 35 foreign compames
at present A statement indicating
original equity, present equity and its
composition i1n respect of 26 compamnes
15 attached Information in respect
of remaining 9 companies 18 veing
collected and will be laid on the Table
of the House [Placed wn Library, See
No LT-8893/75.}

Application of the Price Controj Order
for Drugs 197¢

161. SHRI K. 8. CHAVDA: Will the
Minister of PETROLEUM AND CHE:
MICALS be pleased to state:

(a) the broad features of the Price
Control Order for Drugs 1470;
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(b) whether prices in 1870 were
ixed under package deal for the for-
dgn firms having more than 2§ per
ent foreign equity, it so, the names
£ the items th. production, import
'alue of the items and the sales value
luring the last three years;

(c) whether any revised price Guide-
ines have been issued, if so, the
main features of the pame and whether
these were meant to help Organisation
of Pharmaceutica] Producers of India
and the foreign firms; and

{(d) whether Government propose
to give special treatment to the Indian
firmg in respect of priceg to encourage
the Indian sector of drugs industry and
enable it to develop and achieve self-
qufficiency?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH)"
(a) The mamn features ¢f the Drugs
(Prices Control)  Order, 1970 have
been furnished in reply to part (3%
of Unstarrej Question No 2068 ans-
wered n the Lok Sabha on 2dth
November, 1974.

(b) The prices werc fixed m 1470
unuer the package deal for all the
tarce seclors of the industry Viz.
fo.eign controlled. Indian controlled
ind smal] scale who opted for the

‘ullernalive scheme” as previded
under the Drugs (Prices Control)
Order, 1970

(c) Guidehnes for internm price
revigion of formulations to neutrali:e
only the increases in the raw mute-
rnal and packing material costs were
wsued in July, 1974. These “Guide-
lines” are applicable to all drugs &nd
pharmaceutical unils whether in the
Indian or foreign sector. A copy of
the "Guidelines” 1s laid on the Table
of the House. [Placed in Library.
See No. LT.8894/74).

(d) The prices of drugs are statu-
tonly . controlled under the Drugs
(Prices* Control) Order, 1870 which
Mmakes no discrimination between the
different gectors of the pharmaceutical
Industry, However, all drug manufac-
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turing units with a sales turn-over not
exceeding Rs. 30 lakhs per annum
have been exempted from oblaining
Government’s approval for fixation/
revision of prices of their products
This has helped the smaller units.
The Committee on Drugs and Fhar-
maceuticals Industry headed by Shri
Jaisukhlal Hathi is examining the
various aspects of the Industry arnd
appropriate action will be taken by
the Governmesnt in the light of the
recommendations of the Committee

Employees whose services were
terminated, guspended in the last
strike on Eastern Railway

162 SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS
be pleased to state:

(a) number of employees whose
services have been terminated or who
have been suspended in Eastern Rail-
way for their participation in the last
Railway strike,

{b) particular: thereof
wise); and

{category-

(c) reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (.). No 1all-
way employee of the Eastern Railway
has been suspended or his services
terminated for mere participation In
the strike of May '74. However, where
railway emplovees have violatel the
law of the land or have acted agaiost
clear orders, they have been suitably
taken up. 2,848 employees of the
Eastern Railway were dismissed/re-
moved/terminated m the context of
the last strike and out of them, 2.260
have been takep back so far, Out of
1,196 permanent employees suspended
from duty, 1,071 have peen taken fo
duty already. Category.wise figures
are not maintained by the railways;
there being over 700 categories it
was not possible to do so. As regards
dealing with such employees as were
taken up, the policy of the (overn-
ment as repeatedly promounced In
both Houses of Parliament
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while no general amnesty can be
given to the staff irrespective of the
national interest m maintaung the
seriousness Of their actions against
nation’s life-line, the Railway Admi-
nistration are considering all appeals
and representations with sympathy,
putting staff back to duty wherever
possible, condoning break-in-service
where extenuating circumstances
brought out on appeals are acceptable
The Railway Admimstration have #lso
been reviewing court cases in consul-
tation with State Goveinments and
have {aken the view that excepl in
cases where the employees have heen
charged with sabotage, wiolence or
intimudation, the Railways would not
be interested i1n pursuing such cases

Employeeg dismisseq and suspended on
South Central Rallway

163 SHRI SAMAR MUKHERJEE
Will the Mimmster of RAILWAYS
be pleased to state

{a) the number of employees dis-
rmussed and suspended in South Cen-
tral Raillway for tueir pariicipation 1
the last Railway sinke,

{b) Section-wise paiticulais there-
of, and

t¢) reaction of Governmcnt there-
LO‘P

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SIIRI
BUTA SINGH) (a) No cmployee
ot the South Central Raillway was
dismissed/removeg from service of
suspended trom duty for mere parh-
cipation jn the last railway strike in
May 1974 However, where emplo.
yees flouted the law of the land and
violated clear orders, they have been
suitably dealt with The number of
employeeg of SC Railway disrmssed/
removed from service or whose ser-
vices were terminated and who have
not been taken back to duty so far is
68 out of a fotal of 580 All the 34
employees who were suspended from
duty have already been put back to
duty.
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(b) Section-wise figures are not
majntained by the Railway.

(¢) The poliey of the Goverument
as repeatedly pronounceq in both
Houses of Parliament is that while
no general amnesty can be given to
the staff irrespective of the seriousness
of their actions against national -
terest in maintaimng the national’slife
line, the Rallway Administration are
considering all appeals and represen-
tations with sympathy, putting staff
back to duty wherever possible, con-
doning break-in-service where exten-
uating circumstances brought out on
appeal are acceptable The Railway
Administration have also been review-
ing court cases in consultation wath
State Governments and have taken
the view that except in cases where
the employees have been charged with
sabotage, wviolence or intimidation,
the Railway would not be interested
in pu.suing such cases

Interview of Chief Election Commis-
sioner on T.V

164 PROF MADHU DANDAVA'E
Will the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS he pleased
to state

(a) whether the Chief klection Com-
missioner recently gave an Interview
10TV onAIR

(b) wuether he expressed his per-
sondl views about snap poll, and

(¢) if so, the 1eaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFRAIRS (DR SARO.
JINI MAHISHI) (a) Yes, Sir

(b) The Chief Election Commissi-
oner, vested with the constitutional
asuthority 1n the matter of the
conduct of elections, 1s not preclu-
ded from making public statements,
if and when he considers it necessary
to do so, and the views expressed by
him in the interview, referred to,
shouldy be deemed to be the views
of the Commission,

(c) Does notf, arise.
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Appointment of Judges of Supreme
Court and High Couris

165. PROF, MADHU DANDAVATE:
Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether Government are con-
ndering a proposal for the appowmnt-
nent of a Parhamentary Commuttee
‘or consultation and obtaining opinion
neludmg opinion of bar and emunent
urists to recommend to Parliament
well defined norms to be observed
n the appoiniment of Chief Justice of
India and other Judges of Supreme
Jourt and High Courts, and

(b) 1f o, the salient features of the
yroposal?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
H R GOKHALE) (a) No Sir The
existing practice evolved 1n accord-
ance with the prowisions in the Con-
stitution has worked satisfactornily

(b) Does not arise

Report submitted by MRTP
Commussion

166 PROF MADHU DANDAVATE
Will the Mimsier of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether the MRTP Commis-
sion hag submutted a report cn the 18th
December, 1974,

(b) whether a large number of
ecommendations made by the
fRTP Commission have teen muti-
ated by the Tumpany Law Depart-
nent, and

(c) 1if so, the facls thereof?

THE DEPUTY MINISTER IN THE
IINISTRY OF LAW, JUSTICE AND
JOMPANY AFFAIRS (SHRI BEDA-
IRATA BARUA) (a) No Report was
ubmitted by the Commission on the
8th December, 1974 in respect of
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the references made to 1t under Chap-
ter III of the MRTP Act, 1969, but
the Central Government had placed
before both Houses of Parliament on
the 18th December, 1974 the Third
Annual Report pertaiming to the exe-
cution of the provisions of the MRTP
Act for the period from 1lst January,
1973 to 31st Decermber, 1973 which
included as Part II thereof, a Refort
submitted by the MRTP Commission
on its working during the calerder
year 1973

(b) and (c) Every Report of the
Commus«sion submutteq under Chapter
III was laid on the Table of the
Hoise immediately after a decision
was taken thereon by the Central
Government along with the Centrel
Government's self.explanatory orders
theiecon The details of cases under
se.lions 21 22 and 23 of the MRTP
Act finally disposed of after the re-
ceipt of the Commissions repo.t:
diiung the calender vear 1974 are
ginen 1n Appendin  II of the Third
Annual Report 1e’eried to above It
will be seen from these documents
that there has "»een no mut letion on
the recommendations made by the
Commission eftected by the Central
Government

Protest from DM A against Regularis-
ing excess capacity of Foreign Drug
Fiims

167 PROF MADHU DANDAVATEL
Will the Mmster of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the Indian Drug Manu-
facturers’ Associlation have proiested
agamst Government's decision to
1egularise the excess capacity of
foreign drug manufscturing com-
panies,

(b) 1if so, the reasons thereof,

{c) whether Government have

finally taken any decision in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI K. R. GANESH):
(a) to (c). The Indian Drug Manu-
facturers’ Agsociation reprisented to
the Government that the unauthori-
sedly expanded capacities of foreign
drug companies should not be regu-
larised in haste and it would be more
appropriate . for Government to take
action on these and other matters
once the findings of the Hathi Com-
mittee are known. No decision has
vet been taken by Government on the
guestion of excess production of
drugs, and decision will be taken only
after the report of the Hathi Com-
mittee is received.

Cases pending in High Courts

168. SHRI S. N. MISRA: Will the
Minister of LAW, JUSTICE ARD
COMPANY AFFAIRS te pleased 10
state:

(a) the number cf ¢ivii and erimi-
ral cases and othepy petitions pending
in each High Coury ot the country oz
on the 1st January, 1975;

(b) since whea  they huve been
pending: and

(c) what steps hive been taken oy
Government to expedite the dispusal
of the cases?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALLE;: (a) to
(c). The information is being collect-

ed and will be held on the Table »f
the Houcze.

Remittance abroag by Foreign Drug
Firms

169. SHR] S. N. MISRA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the amount remitted abroad by
foreign drug manufacturing firms
during the last three years, year-wise;

(b) what is the licensed capacity of
each of these firms for difTerent for-
mulationg and the number of instances
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where with imported vaw materials,
the formulations have been over pro-
duced by these irms during the same
period; and - ) ‘

(c) what action Government have
taken against those nrms which have
indulged in over production of for-
mulations with imported raw mate-
riala?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) A statement indicating the remit.
tances made by each of the foreign
company with foreign equity cxceed-
ing 50 per cent during the years 1871
and 1972 ig laid on the Table of the
House. |Placeqg in Library. See No.
LT-8895/75] on the basis of the in-
formation furnished by the companies.
Similar information for the year 1973/
1973-74 in respect of each foreign
company is being collected anu will
be laid on the Table of the House.

(b; and (c). Industrial licences/
approval letters granted fo the firms
are of the following nature:—

(i) Registration of the Industrial
undertakings in respect of
such drugs manufacluring
firms as were engaged in the
manufacture of drugs prior
to the date on which the
Inclustries (Dev. and Reg.),
1951 came into force. In the

case of such firms, gnly a
certificate  of  Registration
indieating the Scheduled

Industry in which it falls,
name of the undertaking with
address, name of the owmer
and his address were mention-
ed. Neither the specific arti~ -
¢les nor, the capacity were
mentioned in such certificates.

(ii) Industrial Licences under the
Act: The licence indicated
the items and annual capacity.
But in many cases, particu-
larly in the case of formula- *
tions, it was mentioned that *
the item(s) should be mang="
factured within the overall
licensed capacity.
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(lil) No objection permission let.
ters: These letlers were
issued by Government upto
1865 subject to the following
conditions:

(i) No additional plant and
machinery will bé requred
for the purpose;

(i) No royalty will be payable;

(iit) The products would be mar-
keted under thade marks al-
ready in use and no new
patent was involved;

(lv) No special concession Iin
regard to the import of Lasic
raw materials and ingredient
would be made in relaxation
of the general import policy
in force from time to time.
In such approvals, capacities
for individual items were not
specifieq in all cases.

In case of drugs and pharmaceuti-
cals, due to historical reasons, it is
therefore not practicable to indicate
the approved capacity for for-
mulations or calculate the excess pro-
duction. However, particulars of all
mmport licences including names of 1he
firms, value of the items etc. are
rublished in the ‘“Weekly Bulletin of
Industrial Licences, Import Licences
and Export Licences”, copies of which
sre regularly made available to the
Parliament Library. The gquestion of
excess production of drugs is under
consideration of Government.

Shortage of Life-saving arugs

170. SHRI 8. N. MISRA: Will the
Mimister of PETROLEUM AND CHE-

MICALS be pleaseq to state:

(a) whether there is acute shortage
of hfe.saving drugs in the country;

(b) if so, the reasons therefor; and

(¢) what is the potential available
in the country at present for the
manufacture of these drugs and what
eps Government propose tc take to
remove the scarcity of these drugs?
B4 LS7
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THE MINISTER OF STATE IN THE
MINISTRY OF FETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
(a) and (b). There is no gengral
shortage of the saving drugs in the
country, Presently the shortuge of
the following drugs has been reporied
and the reasons for shortage are indi-
cated against each:

I. Hepann . Power Shortage

2. Trple Anti- M/s. Galxo lacoratorieg
gen Injections  one of the manufacturer
have stated

3. Petnidine The indigenous manufact-

urers M/s. Gluconat
ge i adpt::é

scontinu uction
of this drug.

One of the indi
. manufactarers. M/s.
Hyderabad Chemicals
are reported to have dis-
continued ‘production of
this drug. The Produc-
tion of M/s. Alemhie
Chemicals Works was
affected during 1974 due
to intermittant power
break-downs.

4. Ansesthetic
Ether

S. Andrenaline M's. Burroughs Wel-
come wlo are caly
manufacrures of ths
drug ir the country have
stated that they find
manufacture of  this
drug unecon omic.

Reports of occati © nal shortages of some
roprietory branded it oms arc also recrived
rom time t0 time but sim ilar preparations of

other manufacturers are generally avalable
in the market. |

(c) The position Adia indicated belnu-.:l
i equat tial 18
" ’ am.lal:le %u:hc sta-
tes  have been re-
quested to meet the
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requirements of power
for d industry

ticulioty unin - Deving
a UOUS process.

Triple Antigsn The balance r
Injections will be m;mm through
imports till adequste
tential is built up
the country.
Pethidine . Same as for ‘'Triple
Antigen Injection.

AnaestheticEther Adequate potential avail-
able . Ms. Alembic
Chemicals are stepp-
ing wup their produc-
tion of this drug by
cutting down their
production of Sulpher

Ether.
Adrenaline . Adiequate potential avml-
able in the  country.

This 1tem 15, how-
ever, admissihle for
imports  under the
Import Trade Control
Policy. Actusl
users  have been ad-
vised to apply hr
import of this drug

to the extent Mis,
Burroughs welcome
cannot  meet their
demand.

Accumulation of Fuel 0il in Refineries

171. SHRIMATI ROZA T'LSH-
PANDE: Will the Mimsicr of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether a considerable decline
in demand hag caused a virtual glut
of fuel oil in refinerses;

(b) if so, the facts thereof and rea-
sons for dechine in demand; and

(c) the sleps being taken for the
disposal of the stock?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). Varioug measures were
taken early last year to reduce the
consumption of the different petro-
leum products including furnace oil.
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The price of furnace oil was increased
substantially {0 encourage switch over
to coal. Vigourous measures were
followed to promote fuel economy and
efficiency in the consumption of fur-
nace oil by large consumers, A'Stand-
ing Committee on Furnace Qil was
appointed under the Chairmanship of
Secrelary and Direcfor-General, Techi-
nical Development to monitor the pro-
gress in this direction. JIssue of
licenses to the new industries based
on furnace ojl was discouraged. Fur-
nace Q1 quotas were laid down for
consumers on the basis of 10 per cent
efficiency cut for the specified core
sector industries and 20 per cent for
the others over their consumption in
1873.

Al] these measures have resulted in
a reduction of furnace oil sales. As
a result furnace o1l stocks which were
at a low level in the beginming of
1974 creating problems 1n mainteining
the supply line have now heen hwlt
up. There has however been some
additional build up of stnek in recent
months on account of low demand for
Bitumen leading to increased produc-
fion of turnace o1] trom the refinerles.
Arrangemenis have however bLeen
made to stagger imports suitably so
that there is no difficulty on this
account.

New Paitern of Placement of Orders
for Wegons

172 SHRIMATI ROZA  DESH-
PANDE: Will lhe Minister of RAIL~
WAYS be pleased to state.

(a) whether a new pattern of place-
ment of orders for wagous by the
Railways on wagon building industry
is going to be evelved; and

(b) it 80, the zalient fcatures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No such proposal
is under consideration at present.

(b) Does not arise.
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Excessive Production of Drugs vis-a-
vig shortage of some Brands

173. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the excess production
and shortage of some brand names ol
drugs are going hands-in-g.ove,

(b) whether his Ministry consults
the Ministry of Health, DGTD, Plann-
ing Commussion, Ministiy of Finance
and Mimstry of Law, Justice and
Company Affairs for the excess pru-
duction of formu'utions and bulk drugs
fiom penullimate stages Ly foreigu
firms,

1c) if so, the comments/reaction
1creived from cuch of these Depart-
ments/Ministrias, scparately, and

(d) the manner in which his Minis-
{ry wants 1o help the Irdian Sector
ind curb the activitieg of the foreigm
wetor of diugs ar dustry?

111k MINIS1IER OF' S1ATE IN THE
wiNISLRY Of PRELIROLEUM AND
tIEMICALS (SHRI K R GANESH).
ta) Reportls of shortage, of certamn
Liawled and propueloly  products 1n
uilain areas are recelved from time
to time Some of thesc are produced
1n excess of the lirensed/appicved
« ipacity

(by to (d) The question of excess
production of diups 15 under consi-
dv ation of Govermment This Mimis-
1ty have also ippomnted a Commttee
m Diugs and Pharmaceutwal Indas-
t1v under the Chaumanship of Shu

isukhlal Hathi and the terms of
tefirence of the Committee inter-ala
1lade

“{(1) To enquire nto the progress
made by the industry and the
status achieved by 1t

(1) To recommend measures neces-
sary for ensuring that the
public sector attains a leader-
ship role in the manufacture
of basic drugs and formula-
tions, and 1n research and
development

(m) To make recommendations
for promoting the rapid

MAGHA 20, 1808 (SAKA)
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growth of the drugs industry
and, particularly, of the In-
dian and gmall scale indus-
tries’ sectors In making its
recommendations the com-
mittee will keep 1n view the
need for a balanced regional
dispersal of the industry’.
The steps taken py the Government
to regulate the activities ot foreign
firms and to encourage the Indian
sector are as follows —

(1) The Indian sector of the Indus-
try 1s given preterence 1n
approval of manufacturing
schemes,

(1) Manufacture of increasing
number ot bulk drugs through
public sector undeitakings,

{m) Industria] licences are usually
not 1ssued to tforeign hrms
for producing formulaitions
unless hnked with the produe-
fion of bulk drugs,

(1) They aie asked to take up
production of bulk drugs from
more hasic stages and to make
available a suitable portion of
their hulk cdrugs production
to non-gssuciated formulatore
m the country as a condition
for being permitted expansion
in capacity or for taking up
new activity

(v) Undet the Foreign Exchange
Regulation Act 1973 the
foreign drug manufacturing

Companies are required to
bring down the foreign
equity to the levels

specified 1n  the guidehines
1ssued under Section 29 of the
Act

(v1) When foreign majority com-
pamies are granted substan-
1ial expansion they are re-
quired to dilute the foreign
equity ' accordance with the
following formula*

40", of the Inthe case  Exceeding 75%,
esnmatel  of companies

cost of ex-  wuth foreign

pansion holting

33-1/3% " Exceeding 60°%

but not exceed-
ing 75%
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25% .. ..  Exceeding «1% but

not excee 60%

©Oi] exploration op land ang Off-shore
Areas

174. SHRI VARKEY GEORGE;
SHRI M. M, JOSEPH;

Will the Minister of PETROLEUM

AND CHEMICALS be pleaseg to
state:

(a) the broad outlines of the oil
exploration on land and in the off-
shore aress in various parts of the
country;

(b) the success achieved so far dur-

ing the exploratory work going on in
oil-bearing areas;

(c) the efforts made to achieve self~
sufficiency in oil; and

(d) the stepg taken to achieve gelt-
sufficiency in the matter of rigs, drill-
ing platforms and other ancillary
drilling and production equipment?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) to (c). The ONGC has cxtended
its exploration work to almost all
sedimentary basins of India on land
and to a limited extent in offshore
wherever possibilities of fnding
hydrocarbons exist, on geological con-
siderations. Az on January 1, 1975,
the Commission had undertaken dril-
ling on 127 structures (124 on land
and 3 in off shore). 36 structures
have been found oil/gas bearing. As
a result, ONGC have been able to
discover so far on land over 116.00
million tonnes of imitlal recoverable
reserves (proved and probable cate-
gories) of crude oil and a little over
28,000 million cubic metres of natural
gas in Clujarat and Assam.
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In the three wells drilled g far In
Bombay High structure, cil bearing
horizons have been encountered and
the production tests have shown good
flow of oil. After drilling a few more
wells it will be possible for the ONGC
to make an assessment of the full
production potential of thig structure.

In so far as Oil India Limited is
concerned, this company, apert for
proving the extent and developing the
resources of its two important o1l flelds
at Nahorkatiya and Moran in Assam,
undertook intensive exploration for
oll, during the last 3 years at Tenga-
khat, Nagajan, Jorajan and Tarajan
areas (all in Assam) gnd at Kharsang
in Arunachal Pradesh. OIL has dis-
covered total recoverable reserves of
66.53 million tonnes of oil and 52,561
million cubic metres of gas.

The indigenous production of crude
oil in 1978-79 is estimated at about
12 mullion tonnes.

(d). The ONGC has undertaken
manufacture work-over rigs of 50 and
28 tonneg capacity. M/s. Bharat
Heavy Electricals Limited (BHEL)
have concluded a collaboration agree-
ment for manufacturing drilling rigs
in India with a USA firm. In addi-
tion BHEL have also developed some
production equipments like high pres-
sure valves ang christimas trees.
Pumps, engines, compressers, under
structures efc. are already being pro-
duced by some Indian firms.

The Commission presently has cne
mobile offshore jack-up platform
“Sagar Samrat”. To intensify its off-
shore exploration activities, the Com-
mission has issued a letter of intent to
a foreign firm for charter of a semi.
submergible mobile drilling unit with
an option to purchase it later and i8
also making efforts to acquire one
more offshore rig. For the first stage
production from the Bombay High
the Commission is making efforis to
procure a fixed platform from some
foreign shipyard. M/s. Engineers
India Limited and M/s. Mazagaon Dock
Limited are also developing facilities
for design and fabrication of plat-
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formes and guch facilities would be
utilised to the extent possible for
tabrication of fixed platformg during
the subgequent phases of production.
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kaport of lndo-Metacin

179 SHRI RAMAVATAR SHAS-
TRI Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) whether the drug Indo-metacin
was imported by Marck Sharpe and
Dharn for more than filve years at
c1f cost of Rs 5000/- per kg when
the woild price was Rs 400 per kg;

(b) whether after canalisation of
this drug by the State Tradng Corpo-
ration at a cheaper price the same
foreign company refused to lift the
drug because 1t is imported from
Poland and also refused to reduce
their prices; and

(c) if so, the steps taken by Gov-
earnment to rectify the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH):
(a) The quantity and the price at
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which M/s. Merck Sharpe and Dhome
imported Indo-Methacin from 19867 to
1971 is given below:

Year Quantity C.LF.
Imported at

G
1967 " 743 4,543
1968 . 34 4554
1969 : 340 4,570
1970 . 557°5 4,578
1971 . 900 4,320

No imports were made by the Com-
pany after June, 72. World prices that
prevailed during the above period are
not available. During 1973-74 and
1974-75 STC imported Indomethacin,
at weighted average c.if. prices of
Rs. 1000 and Rs, 648 per kg. respec-
tavely.

(b) The campany was not willing to
take drug importegd from Poland, but
oflered supply from its foreign prin-
cipal of 200 Kgs. at 425 per Kg. and
additional 400 Kgs. free to cost so
that the average c..f. price for 600
Kgs. would work out to about Rs
1062 per Kg.

(c) Indian Drugs and Pharmaceuti-
caly Ltd. has been asked to take up
formulations of Indomethacin.

Delay in withdrawal of orders inflici-
ing various punishment on empioyees
participating in strike

180 SHRI BHOGENDRA JHA:
Will the Minister' of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No, 3939 on the
10th December, 1974 regarding Diva-
sion-wise break up of employees punl-
shed for partiapating in strike (North
Eastern Railway) and state;

(a) whether all the orders of break-
in-gervice, suspension and removal
from service, have since been with~
drawn;
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(b) it so, facts therembout, zone-wise;
and

(¢) if not, reasons for delay and
Zone-wise break-up of those still un~
dergoing victimisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Out of 5.91 lakh
railway employees who suffered break-
in-service as a result of participation
in the illega] strike in May '74, the
break-in-service of about 447 lakhs
has been condoned so far, THus, less
than 1.44 lakh railway employees
are now lett with break in their
service as against about 2 lakhs on
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10th Dec. '74. The quesiign of condo-
nation of break-in.service in the
remaining caseg is receivig urgemd
consideration.

(b) and (c). A statement is attach-
ed. Break-in-service ig the automa-
tic consequence of participation in il-
legal strike. However, as decided by
GoVernment, as a special case the
break.in.gervice has been condoned
in those cases in which the Railway
Administrations are satisfied that em-
ployees could not come to work for
reasons beyond their control. The
process of condonation of break-in-
service ig continuing with all promp-
titude.

Statement

Railway No. of No.of No. of
employ- employ- perma~

ees still  ess sull pent

undergoing under

break-in- suspension tempo-

service rary

staff

dismis-

sed/

removed

dischar-
ed from
service
but not

so far

taken

back te

duty.

I 2 3 4
Central < e .. 12,947 108 174
Eastern B . . . 5,641 12§ 588
Northern . = g 8,266 1o 153
North Eastern . . . 5:904 79 133
Northeast Frontier . . .. 47831 9 999
Southern I . 13814 28 107
South Certral , ., , . 4,129 69
South Eastern . . 29.690 146 624
Western . - . . 11,867 10 268
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181. DR. RANEN SEN: Wil the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) whether the foreign drug firms
have complained that the drugs im-
ported from the East European coun-
tries are of sub-standard guality; and

(b) if so, the tects thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
4a) No, Sir.

(b) Does not arige.

Directions given to keep Electoral
Rolls upto date by February

182, SHRI B. S. BHAURA: Wil the
Mimister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
slate;

(a) whether the Chief Election
Commissioner has directed the State
Election Commissivners to keep the
electoral rolls upto date by February
end advancing the original schedule
by four months; and

(b) whether it i an early poll pre-

varation and if so, the salient features
ihereof?

THE MINISTER OF STATE IN THE

- MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI

MAHISHI) : (a) A general revi-

sion of the electoral rolls throughout

the country has been undertaken with

effect from 1-1-1975. The Election

Commission has expedited the proce-

dure 30 as to finally publish the rolls

during February-March, 1975, except

in the case of some States/Union ter-
| Titory,
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(b) The procedure adopted by the
Commission was intended to reduce
the consumption of paper and the vo-
lume of printing work and to ensure
readiness tp hold election at any time
and as such it need not be taken to
be indicative of early poll preparation.

New Technique for Extraction of
Fertilizer from Brown Coal

183. SHRI M. KATHAMUTHU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
that a new technipue for the extract-
tion of fertilizer from brown coal has
been discovered in Czechoslovakia,

(b) if 80, the broad featureg thereof:

(c) whether there is any possibility
of trying this process in Indra; and

(d) if so, the steps being taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (d). Government are aware
of the developments in the techni-
ques for the gasification of brown
coals for production of nitrogenous
fertilizers, However, according to
information presently available, none
of these developments have beer com-
mercially proved for industrial use.

Electrification of Kaipadar Road
Station

184 SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether steps are being taken
to electrify the Kalpadar Road station
in Khurda Road Division in SE. Rail-
way; and

(b) if 30, by what time this will be
electrified?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (4) and (D). Low
tension power supply is not yet avail-
#ble rear the Kaipsdar Road station.
The stationr will be taken up for elec-
trification as soon as Orissa State
Electricity Board make power supply
available at reasonable rates for which
they have already been approached
by the Zona] Raflway Administration.

Off Exploration in Bombay High
185. SHRI N, k., SANGHI:
SHRI TRIDIB CHAUDHURI:

SHRI SHANKAR DAYAL
SINGH:

SHRI P. R. SHENOY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what is the present postion
with regard to exploratien of o1l
resources in the Bombay High;

(b) whether the explorations
already made give positive indication
of availability of o1l and if so, the
quantum thereof; and

(c) when the commercial explora=
tion of oil will commence 1n the wells
which are rich in cil and whether the
Bombay High complex will be 1ich
enough to meet the counti1y's need in
the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). In the three wells drilled
8o far in the Bombay High structure,
oil bearing horizons have been en-
countered and the production tests
have shown good flow of oil. A few
more wells are to be drilled tor as-
sesaing the full production potential
of this structure,

Whils the ONGC woulg be able to
finalise the production programme

fromi the strusture obly affer advess-
ing: s posential, the Commiedion is
taking action @ ## up an interme.
“dhte o!proﬁucﬁendtmulﬂs-

as to be shle to pmduoc oil
iromﬁmnbuﬁich rate of
about one million tonnes,

Seheme to Bellr Esstniia] Drugs at
Labbeiled Frioes

186. SHRI N, K. SANGHI:
SHRI VAYALAR RAVI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaged to state:

{a) whether Government are con-
sidering a scheme under which some
essential drugs will be sold at labe-
lled prices;

(b) whether the scheme has gince
been finalise and if so, the main fea-
tures thereof; and

(¢) whether the prices which will
now be displayed on labelg will be
fixed by Government and if so, the
basis on which such fixation will be
made?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (¢). The prices of drugs are
statutorily controlleq under the Drug:
(Prices Control) Order, 1970, whier
provides that no retaller shail sell
any formulation to a customer at g
price exceeding the retail price of that
formulation approved by the Central
Government. The saig Order furthe:
provides that every manufacturer
importer or distributor of a Jormula-
tion intended for sale shall display
on the label of the container nf the
formulation the maximum retafl
price of that formulation.

The drug manufacturing umts with
annual turn-over not exceeding Rs
50 lakhs have, however, been exempt-
ed from rhe requirement of obhinmz
Government approval to the fixation/
revision of their prices.
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Government of Indix have
a Committee on Dmu-mdm
ceutical Industry under the Chairman-
ahip of Shri Jawsukhlal Hathi whose
terms of reference, inter alia, include:

“To examine the measures taken
%0 far {5 reduce the prices of drugs
for the consunver and to recommend
lunhmrtnermuumg,ma, be
necessary to rationalise the pri-

ces of basic drugs and formula-
tiong”,

The Committee is expected o0 sub-
mit its report in April, 1975,

Cancellation of Tralng in Western
Rallway

187 SHRI N. K. SANGHI. Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether more than 100 trains—
both goods and passengers—were can-
celled in the Western Railways be-
cause of the acute shortage of coal;

(b) whether similar cancellations
have taken place in other Railways
also during the last six months, and

(e) if so, the present position of
coal supply to the different Railways
as agamst then scheduled demand and
itcps taken to meet the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
3UTA SINGH): (a) Yes The curtail-
nent was mainly conflned to passen-
ier gervices.

(b) Yes,

(c) The production and offer of
steam coal has picked up lawly and
the sufply of coal for Railways has
consequently improved since LCecem-
ber, 1974, The present level of sup-
phes have picked up to meet the
icheduled demand of coal for the
Rallways. Anticipating that the
Improvement will continue, the re-
quired passenger trains are now belng
brogressively restored.
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Colonring of Kerosene to Present
Adultrhtion

188, SHRI N. K. BANGHI): Will
the Minjster of PETROLEUM AND
CHEMICALS be plaased to state:

(a) whether Government had moot-
ed a proposal to dye kerosene so as
to prevent adulteration of petrol with
kerosene; and

(b) it 8o, when it is likely to be
implemented and the reasons for de-
lay?

THE DEPUTY MINISTER IN TIE
MINISTRY OFf PETROLEUM AND
CHEMICALS (SHR1 C. P. MAJHI):
(a) Yes, Sir,

(b) The scheme could not be taken
up so far due tc non-avéilability of
a suitable dye for the purpose from
indigenous sources Some indigenous
manufacturers of dyes were however
trying to develop a suitable wye for
this purpose and have now succeeded,
Indian O1l Corporation, Cochin Refine-
ries Ltd, and Assam Oi1l Company
have been asked to prepare feasibi-
Lty reports on the facilities required
for Gauhati, Barauni, Cochin and Dig-
bo1 Refineries These are likely to
be completed soon when further action
will be taken to start colourmng of
kerosene o1l on an experimental basis
in some areas.

Stoppage of Conversion Work on Ern-
akulam-Trivandrum Ling Due to Pan-
city of Funds

188 SHRI VAYALAR RAVI: Will
thet Mimister of RAILWAYS be pleased
to state:

(a) whether the construction work
on the convermion of Ernakulam-Tri-
vandrum raillway line into Broad
Gauge hag practically come to a halt
due to the lack of enough finds; and

(b) if so, what extent the work
has been affected due to non-avail-
ability of funds and the reasons there-
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ior together with the steps taken py
Government to complete the work in
Acheduled time?

.

‘THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH), (a) No.

(b) There has some reductioa in
the allotment of funds in the current
financial year due to curtailmert in
the Plan outlay for the Railways.
However, all possible steps are being
taken tp ensure that the progress of
the work ig maintained by reappro-
priation of funds from ofher works, to
the extent possible.

Funds Allodted for conversion of Emn-
akulam-Trivandrum Line into Broad
Gauge

180. SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleased
1o state;

(a) the total amount allotted in the
Railway budget for 1974-75 for the
conversion works of the Ernakulam~
Trivandrum Railway line into a broad
gauge line;

(b) the total amount spent so far
in this year and how does it compare
with the total amount sanctioned by
Government for this purpose during
this period; and

(¢) whether Government are aware
that the Railway Users Association in
Kerala has accused Government of
diverting funds allotted for this pro-
ject to other projects in other States
and if so, the facts thereof and if not,
the reasons for not spending the whole
amount allotted in the budget?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
‘BUTA SINGH): (a) The total amount
allotted for this work in the railway
budget for 74-75 is Rs. 361 lakhs.

(b) The total amount spent in 1874-
75 upto the end of January, 1975 is
Rs. 211 Jakhs. As the amount has been
sanctined for the whole year it is not
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possible to compare the expenditure
upto January, 1975 witif the allot-
ment.

(c) There has been no diversion of
funds ag alleged. Due to cut in the
funds allotted to the Rallways in
1974-75, 1t ia now proposed to reduce
the funds allotted for thiz work to
Rs. 308.50 lakhsg which is anticipated
to be fully spent.

Allocation for Manglore-Bombay Rafl-
way Line during Fifth Five Year
Plan

v

191. SHRI P. R. SHENOY: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the Planning Commis«
sion has approved the proposed Man.
galore-Bombay Railway line; and

(b) it so, what is the amount allot-
ted for laying the line during the
Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
Final Location Survey between Apta
and Das gaon has been completed snd
the reporis are under examination
Fina] Location Survey between Das-
gaon gnd Ratnsgiri including spot
checks between Ratnagiri and Man-
galore is in progress. The proposal for
construction of line from Apta to
Mangalore wil] be considered further
after the gsurveys are completed, and
reports examined. The Planning Com- ¢
mission will be approached for ap- .
proving the construction of tnig line
in case it is decided to take up thiv
work after examination of the sutvey
reports, .

-
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Agreement with Iray for import of
raw material for fertilisers

192 SHRI P. R. SHENOY: Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) whether there iz any agreement
between India and Iran for the supply
of raw material from Iran to India
for the production of fertilizers; and

(b) it so, the main features there.
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) No, Sir.

(b) Duea not arise.

Frogramme for import of crude of]
in 1975

198. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas.
ed to state:

(a) what js Government's program-
ne for the import of crude oil for
i11s various Refinerieg in the year 1975;

(b) the nameg of the countries from
which crude oil will be imported and
the share of each of these countries
in thig import; and

(¢) the lkely prices that will be
paid for this import to the wvarious
countriea?

THE DEPUTY MINISTER IN THE
MINISTRY OF FETROLEUM AND
"HEMICALS (SHRI C. P. MAJHI):
(a) Import of ciude oil depends upon
the availability of foreign exchange
determined on & financial year basis.
The allocation of forelgn  exchange
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for import of crude oil and petroleum.
products for 1975-78 has not yei been
finalised.

(b) For the reflneries of Burmah-
Shell, HPCL and Caltex crude ul
would be imported from Iran and'
Saudi Arabia as under their existing
arrangements depending, however, on
the overall availability of foreign ex-

change for crude imports during 1975-
786. . -

Arrangements for the supply of
crude oil during 1975, on g bilateral
basis have 8o fur been made as indi-
cated below:

Name of the Country

Millon

Tonnes
Iran . . . 38
Iraq i 5 . 28
Saudi Arabia . ' . ir

Negotiations for obtaining crude from
the United Arab Emirates are in pro-
gress.

(c) On the basis of the present posi.
tion the prices at which crude oil will
be imported by Burmah-Shell, HPCL,
and Caltex are as under:—
NAME OF THE COMPANY
Name of the company
Burmah Shell

$/bbl
$/bbl
10+ 67 Light Iranian
Caltex . 10'46 Light Arabian
HPCL . . I0-42 Ambian Mix.

It is not in the public interest to dis.
close the terms of crude supplied on
bilateral basis.
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Adulteration in petrol in Earnataka

198. SHRI K. LAKKAPPA: wii
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any complaints have
been received by Government regard-
ing adulteration in Petrol and Kero-
sene in Karnataka in the past few
months;

(b) the facts thereof; and
(¢) the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). The required information
is being collected and will be laid on
the Table of the House in due course.

Cases of adulteration in perto) in
Delhi

199. SHRI K. LAKKAPPA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of cases of adulte-
ration in petrol that have been found
in Delhi during the last three months;
and

(b) the facts thereof and action
taken to check adulteration?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) One case of adulteration in Petrok
has been registered with Police in the
Union Territory of Delhi during the
period trom 1st November, 1974 to 31st
January; 1975.

(b) A sample of Petrol was takem
from the retail outlet on 16-7-1974 and@
was sent for laboratory fest. On re-
ceipt of the result, a case was register-
ed at Pate] Nagar Police Station om
24-12-1974 and the case is now with the
Prosecution Branch for legal opimon.

Following steps have been taken to
check adulteration of Petrol with kero-
gene oil:

(i) State Governments/Union Terri-
tories have been advised to en-
sure periodical sample checks on
Petrol sold from retail outleta
and take appropriate action
against the offenders,

(1i) Blotting paper test to detect
adulteration of kerosene with
petrol has been given wide
publicity.

(iii) O11 Companies have also beemn
instructed to exercise such checks
and dea) severely with all such

‘uope1dy[npe JO sHuTedwod

(iv) In consultation with Indian In-
stitute of Petroleum a scheme
for dyeing of kerosene is under
consideration.
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Import of kerosene oil

200 SHRI K LAKKAPPA will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) the names of the countries from
where kerosene oil 13 being imported
at present, and

(b) how far 1t 1s sufficient to meet
the country’s requirement?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
(a) Kerosene oil 15 at piresent being
imported trom USSR only

{b) Due to Limited availability of
foreign exchange and the «teep incre 1se
in prices 1t has not leen possible to
meetl the demand ol petroleum products
including kerosene o1l 1n the counlry,
during the curient year in full Kero
sene o1l quotas allot ied to State Gov
ernm¢nts have thereforc been cut to
reduce consumption A{ present the
extent ol cuts in State quotas has been
reduced to an average of ahout 10 per
tent and kerosene availabibity will he
adequite to mee! the reduced recure
menis

1203 hrs
RE ADJOURNMENT MOTION
SEVERAL HON MEMBERS rosc—

MR SPEAKLR All of you kindly
sit down

(Interruptions)

MR SPEAKER Al of \vou must sit
down I will not listen lo anybody
ke this I have not allowed any
member Unless you sit down 1 will
not get up

SHRI JYOTIRMOY BOSU (Diamond
Harbour) On a point of order
MR SPEAKER Please sit down
Jo not shout
3344 LS—8
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ot wrzw fagrdt arwddt (sniferge)
T WRRY ® w9e JA9d § I9-
s tsRegr 0T fF 37 9%
FFH &Y | UF aY = Qo UHo frey A
&4AT & AT AT WIEAT F AHFCE
1AM e g A g IE A
o= gaT Ao feu € graEa g fF
w9 ¥ 39 9 ¥ favm fea @, ag
W gH T4

AR WRe ¢ WM 337
A0

A3 9

(Interruptions)

MR SPEAKER 1 will not get up
unless you sit down

(Interruptions)
gegw w¥tE@ A7 FTE 7 W9 &I
FUT ALY QT A AT qF TAT ALY HFA
WIS age {29 & | Aol 1 7 T 3
arq g faT Y 7 4 AT | WA F o
Y TAwT 7A i F9

tmad 7

MR SPEAKER Unless I call any
hon Memler he should not get up

I have nol called anybody and this
will not go on record We can take
up what appears to be admis-ible the
others can be adjusted It 1s not a
question of my actepling this or rejec-
ting that After all we have to go
by eceriamn adjusiment because I cannot
take up ail the motions at one and the
same time 1 had not et spoken and
vou put 1n my mouth manv things I
quite appreciate the angush which
you have in your muind I haie neier
denied 1t  After all we go by certain
procedures I think we should find a
way out to adjust these matters
(Interruptions) Please sit down How
do jou know that I am not accepting
1t How do vou know my decision?

I have read that rule a number of
times and I do not need your guidance
One .can be considered and others can
be adjusted in calling attention or <ome
others
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[Mr. Speaker]

I leave 1t to you to decide; you
decide among yourselves 1 am not
going to reply to any of you I have
said that we could take up one ad-
Journment motion, we could take up
other later on as call attention matters

I have to mform the House that I
have received notices of adjournment
motions

(Interruptions)

SHRI S A SHAMIM (Srinagar)
That 1s taken up only because it 15 a
political queslion These are joungs
ters 17 years old 15 years od and
they have no right to he heard 1n
Parliament and one Minister who died
two months ago gets precedence over
17 youths (Interruptions)

MR SPLAKER Please <1t down
SOME HON MEMBERS rose—

MR SPEAKER [ have not called
anv Member No Member will be al
lowed to speak

SHRI JYOTIRMOY BOSU rose—

MR SPEAKER T'nspite of mv re-
quest you are defying I am sorry
I cannot tolerate this any more You
are not allowed to speak

SHR] JYOTIRMOY BOSU 1 am
seeking your guidance

MR SPEAKER No question of
guidance

SHRI S M BANERIJEE (Kanpur)
I rise on a point of order

MR SPEAKER No point of order

SHRI S A SHAMIM I want to know
how you have decided that the Jama
Masnd killing 18 not important enough

st wew fagrdt woredt : wTe aar
fod ff FF—FW ¥ ETAMAE HiveaT
W 2 FH-FNT T FH QWA AOFS
o # vt oy 9 few A A8 T
37
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MR SPEAKER ! am not prepared

to tell because there are so many, 45
or so

oft @A fam (Faay) faw
d 8T ¥ CEAFRE MW WY & T
o) § S dfiedw A Afwr s E
T EW HEAT HGT | TH ZAE KT gEA
Fer ¥ T T N wEww 9@ L,
& T Uw N qT faurT wAr A
2 | Tafed g I e T 92T WX
aa gu faare 537 fr o #7 et
srufagar faedr =nfgr

MR SPLCAKRLR How do you expect
the Chur to function® Np gue tion of
1eadimmg vult There are <o many of
them irecemved

On the Samastipur a{lair the tollow-
ng have gnen notice Shm H N.
Mukeijee Shr1 Dinen Bhattacharyya,
Shri Tineshwar Mishia, Shui Madhu
Limaye Shri Sainar Guha Dr Laxm
narain Pandesa Shinn Iyotirmoy Bosu,
Shri1 Bhogendra Tha, Shin Ram Prakash
and Shnn B S Bhaura

=t g¥o QHo wAWI . X SAT
aferFar aga A aead?

v RERY : T AT AAAIGT &
g I | 2— =7 afeaw Fase — TEI &
o 7 w1 3w afess afrser @Y
=4

Saivashri  Murug miautham, Katha-
muthu Madhukar 8§ N Mishra, Madnu
17 mddavate —they are all about Samasti-
pur

About Jama Mas)nd, the names of
members who have given notices are
Shnn Madhu Lamaye, Shra Jyotirmoy
Bosu Shr Samar Mukherjee Shri
Dinen Bhattacharyya Shn Mohammad
Ismail, Shr1 Nurul Huda, Shn Janesh-
war Mishra, Shri Ishay Sambah, Shri
S M Banerjee, Shri Chandrasekar
Singh, Shr1 Sarjoo Pandey Shri Indra-
nt Gupta Shn Jharkande Rai, Shri
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Ramavatar Shastri Shr1 Muruganan-
tbam, Shr1 Bhogendra Jha, Shri B S
Bhaura, Shrimati Parvathi Krishnan,
Shr1 § A Shamum Shri Ebralm Sula)
man Sait and Shri Mohammed Koya
The ¢ are not admissible

SHRI INDRAJIT GUPTA (Alipur)
How do you say that?

MR SPEAKER Some of them relate
to State matters I cannot explain the
reasons You cannot force me tg ac-
cept or reject any motion I have to
exercise my discretion All of you must
sit down Please sit down 1 have re-
ceived notices of adjournment motions
on a large number of -ubject« Out of
these 1 find the notice of Shri Madhu
limaye 1n oider

AN HON MEMBER Whv?

MR SPEAKER ! am not here to
evplai that I am hent to exercise
m+ discrelion under the rules

EVRI S A SHAVIIM But you have
to curry comiclion with the House

IR SPEAKEFR I find the nutice of
Sh 1 “[wlhu Limaye to he n order

The noltice reads ay under

The total failure of the Govern
ment lo solie the mystery of the
Samaslipur homb case even after a
lapse of one and a hat{ months and
inordinate delay 1n setting up a
commission of inquiry for which a
uninersal demand was made 1m-
mediatelv after the death of Shn
L N Msh:a

1 gine my consent {o the moving of
this motion

SHRI DINEN BHATTACHARYYA
(Serampore) Sir, I rise on a point of
order

SHR1 SHYAMNANDAN MISHRA-
My submission is that though your
ruling seems to be perfect that the
motion of Shr1 Madhu Limave 1s 1n
order, 1t should not mean that the

MAGHA 29, 1808 (SAKA)
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motions, of which we have given nolice,
4are not in order

SHR! EBRAHIM SULAIMAN SAIT
(Kosnikode) We reserve our right to
raise our ohiection tomorrow about the
lackhing of the Jama \I a1l 1s5ue

MR SPEAKLR There was a doubt
in my min { whether these motions will
durectly touch the principle of sub.
judice, which should not be allowed,
except a factual reference to the bhack-
ground I am expla ning why some
othiers are rejected I find some of them
dare directly opposed to that If I were
to arcept them 1t would be very diffi-
cult to follow the principle of sub.
judice So, I have accepted this notice
Shri Madhu Limaye may ask for leave.

ot 7y e (T1) - ey
WEEA & qE § W9 FH AT 95
a7 fa=re w2 &1 weAwlT w1

SHRI DINCN BHATTACHARYYA
Sir, I nise on a pomnt of order You
have tejected my motion which 1s on
the same sulject Whv have you not
admitted my motinon?

VIR SPEAKER I am not heie to
explun the grounds for my decision

SHRI DINEN BHATTACHARYYA
You have to satisfy me why I was not
asked I was here in Dell

MR SPEAKER
ask

I am not bound to

SHRI DINEN BHATTACHARYYA
Why did you call others?

MR SPEAKER 1 did not call
others I never called others 1
am not bound to give the reasons.
Please sit down.

SHRI JYOTIRMOY BOSU Sir, I

sat down when you asked me to sit
down.
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L8hr1 Jyoturmoy Bosu]

I want to draw your attention to rule
§6, which says

‘ Subject to the provisions of these
1ules, a motion for an adjournment
cf the business of the House for the
purpose of discussing a definite mat.
ie1 of urgent public importance may
be made with the consent of the
Speaker "

In that contexi, may I humbly submut
to you that the jute strike 1s now 43
days’ old

MR SPEAKER It is not a pomnt of
order, I am not allowing it

SHRI JYOTIRMOY BOSU I shall
hardly take a minute Let me comp-
lete my submuission

MR SPEAKER
relevant

SHRI JYOTIRMOY BOSU 1 wish
to raise an urgent matter of pubhc
importance The jute strike 15 43 days
old 250000 workers are involved and
the loss 1o the exchequer

MR SPEAKER
ing me

SHRI JYOTIRMOY BOSU 1 do
not dety you I do not wish to defy

you I am drawing your attention to
rule 56

MR SPEAKER I do not accept
that ag a subject fit for an adjournment
motion

SHRI S M BANERFEE Sir, F-»vise
the exthequer logs of foreign ex-
thange loss of production—if you do
not call a matter of urgent public 1m-
portante what 15 1t I do not know It
18 a fit case where an adjournment mo.
tion ghould be admitted

SHRI S M BANERJEE &ir, I nse
on a point of order

MR BSPEAKER Has Shnn  Madhu
Limaye asked for the leave of the
House*

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY

It 1s absolutely 1r-

If you go on defy-

FEBRUARY 18, 1975

Papers Laxd 232

AFFAIRS (SHRI K RAGHU RA-
MAIAH) rose—

ot o foro e gt & iy
¥ fo¥ agk @t g qo1 ¢ fr 7y v
A FT AW T & AR Aty
) gug F wR ¥ 9@ aw o
g faray a1y

SHRI K RAGHU RAMAIAH While
the Government have no objection to
the discussion, because of the form
In which 1t 1s put—the adjournment
motion amounts to a vote of censure—
for that reason we cannot accept 1t

MR SPEAKER Those who are 1n
favour of leave being granted may rise
mn their places

SEVERAL HON MEMBERS rose—

MR SPEAKER I find the number
1s more than the requisite number so,
leave 1s granted We will take 1 p the
discussion at 4 O Clock

1228 hrs
PAPERS LAID ON THE TABLE
MR SPEAKER Papers laid on the

Table 8hri1 Raghu Ramaiah

SHRI SHYAMNANDAN MISHRA
(Begusaral) Sir I want {o radise :
point about the paper to be laid by
him

SHRI S M BANERJEE (Kanpur)
Sir I have a point of order to raise

SHRI DINEN BHATTACHARYY!
(Serampore) What about the ad
journmentn motion on jute and others'
We will be pressing for them tomorrov
again

MR SPEAKER I have examine
them and they are not m order

SHRI S M BANERJEE Sir, I ris
on a point of order
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MR SPEAKER A pomnt of order

can be raised only about the item on
the agenda

SHR1 S M BANERJEE Either
you allow me to paake my submssion
or you hear me before you rule it out

MR SPEAKER Hear you on what?

SHRI S M BANERJEE On the
business before the House

MR SPEAKER The business be-
fore the House 1s item No 4

SHRI § M BANERJEE
hear me

Kuwndly

MR SPEAKER ‘When the business
of the House comes up 1 will allow
it not now

SHRI S M BANERJEE
hear me
not mind

Kindly
You may rule it out I do

Alk SPEAKER lhe onfy ilem be-
tor. the House 1s 1tem No 4

PRess Louncrr  (SeCOND  AMENDMENT)
Onoix aNCE INDIAN LARIFF (AMENDMLNT)
ORDINANCE, F1C

THF MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
ALTAIRS (SHRI k RAGuU RA
MAIAH) I beg tv lay on the Table
a copy each of th» following Ordman-
¢eg (Hindi and English versions) issued
ly the President under provisions of
article 123(2)(a) of the Constitution —

(1) The Press Councl (Second
Amendment) Ordinance 1974 (No
14 of 1974) promulgated by the Pre-
sident on the 27th December, 1974

(2) The Indian Tanfl (Amendment)
Ordinance 1974 (No 15 of 1974)
promulgated by the President on the
28th December, 1974

(4) The Trust Laws (Amendment)
Ordinance, 1975, (No 1 of 1975) pro-
mulgated by the President on the
7th January, 1875
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(4) The Norih-Eastern Areas (Re-
organisation) Amendment Ordinance,
1975, (No 2 of 1975) promulgated by

the President on the <Oth January,
1975

(5) The Air Force and Army Laws
(Amendment) Ordinance 1975 (No
3 of 1975) promulgated by the Presi-
dent on the 25th January 1975

|Placed 1n Library See No LT-8869/
75]

SHRI SHYAMNANDAN MISHRA
Sir you will recall that sometime back
when we had raised our doubts about
the Government resorting to Ordinan-
ces so often you were pleased o say
that the moment any Ordmance 18
brought out simultaneously some justi
flcation for the 1ssuance of the Ordi-
nance musi he given No justih ation
for the 1ssuance of the Ordinance was
given fo ug ewher The delay hae
occurred 1in thig case  This 18 my first
subrmission

Then the Press Council seems to be
particularly prone to Ordinances Qunly
about 6— 7 months back there was an
Ordinance extending the terms of these
very gentlemen Agamn after 6—7%
months the Government comes forward
with another Ordinance for extendung
the terms of these gentlemen

About the 1easons to be giien m is.
tification of the 1ssuance of the Ordi-
nance yo1 have to tell the Vhmsici
that simultancously with the Ord:
nance it has to be done

MR SPEAKER I am gomng lo see
the old observations and then write t)
hum

EXPLANATORY STATEMENT 7¢ InDIAN
TARIFF (AMENDMENT) ORDINANCE, 1974

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
Sir I beg to lay on the Table an ex-
planatory statement (Hind: and Enghsh
versions) giving reasons for immediate
legislation by the Indian Tanff (Amend-
ment) Ordinannce, 1974 under rute
71(2) of the Rules of Procedure and
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Conduct of Business in Lok Sabha.

[Placeq in Library. See No. LT-.8872/
75].

PROF. MADHU DANDAVATE (Ra-
japur): Sir, I had written a letter to
you bringing to your notice the fact
that the Times of India has carried a
news report that the Congress Party
has planned a strategy to remain tough
with the Opposition in Parliament....

MR. SPEAKER: You can also plan
your strategy.

PROF, MADHU DANDAVATE:
They have gone to lhe extent of an-
nouncing that the Speaker would name
the Opposition Members and direct
them to withdraw from the House.
This is none of their business. It is
not the business of the Congress Party.
It is ydur power and authorily, This
is undermining the democratic func-
tioning of this House. Would you ap-
prove of such reportg in which there
is a challenge to your power and
authority? I want you to express your
resentment.

MR. SPEAKER: Papers to be laid.

STATEMENT 7e. CENTRAL GOVERNMENT

MARKET BORROWING IN DECEMBER, 1974,

NOTIFICATIONS UNDER CENTRAL EXCISES
AND SALT ACT. ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On be-
half of Shri Pranab Kumar Mukherjee,
I beg io lay on the Table:—

(i) A statement (Hindi and Eng-
lish versions) indicating the result
of the Central Government Mar-
ket Borrowing in Tlecember, 1974.

[Placed in Library. See. No. LT-
8873/175.]

(2) A copy each of the following
Notificationg (Hindi and English ver.
gions) under section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Central Excise (Second
Amendment) Rules, 1975, publish-
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ed In Notification No. G.S.R. 102
in Gazette of India, dateq the 25th
January, 1975.

(ii) The Central Excise (First
Amendment) Rules, 1975, publish.
ed in Notification No. G.S.R. 104
in Gazette of India, dated the 25th
January, 1975. ’

(iii) The Central Excisa (Third
Amendment) Rules, 1875, published
in Notification No. G.S.R, 14(E) in
Gazette of India, dated the 2lst
January, 1975.

[Placed in Library. See No. LT-8874/
75].

(3) A copy of the Central Sales
Tax (Registralion and Turnover)
(Second Amendment) Rules, 1974
(Hindi ang English versions) publish-
ed in Notification No. G.S.R. 699—T00
(E) in Gazette of India dated the
27th December, 1974, under sub-sec-
tion (2) of section 13 of the Central
Sales Tax Act, 1956. [Placed in
Library. See No. LT-8875/75].

(4 A copy each of the foflowing
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962:—

() GSR. 695(E) published in
Gazette of India dated the 24th
December, 1474, together with an
explanatory memorandum.

(ii) S.0. 74(E) published in Ga-
zette of India, dated the 31st De-
cember, 1974, together with an ex-
planatory memorandum.

(iti) G.SR. 1(E) published in Ga-
zette of India, daled the 1st Jan-
uary, 1975 together with an expla-
natory memorandum.

(iv)} G.S.R. 18(E) published in Ga.
zette of India dated the 24th Jan-
uary, 1875, together with an expla-
natory memorandurmn.

(v) G.S.R. 48(E) published in Ga-
zette of India, dated the 12th Feb-
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ruary, 19875, together with an ex-
planatory memorandum

[Placed 1n Library. See No, LT-
8876/75]

(5) A copy each of the following
Notifications (Hind: and English ver-
stons) issued under the Central Ex-
cise Rules, 1944:

(1) GSR 698(E) published in
Gazctte of India dated the 26ih
December, 1974 togcther with an
explanatory memorandum

{n) GSR 2(E) published in Ga-
zette of India dateq the 2nd Jan-
uary, 1975, together with an expla-
natory memorandum

[Placed n Library See No LT-
8877/78)]

(6) A copy of the Delhi Sales Tax
(Ninth Amcndmeni) Rules 1974
(Hind: ang Englich \ersions) publish.
ed 1n Notitication No F 4(25V/T0.Fin
(€3} 1n Delly Gasette dated the 12th
December, 1974, under sub-section
(4) of section 26 of the Bengal Fin-
ance Sales Tax) Adt 1941 asn force
i the Union terutory of Delln

[Plattd 1in Library See No LT-8878/
73]

(Tv A topy of the Gujarat Sales
Tax (Fourth Amendment) Rules,
1474, (Hindi and Enghish ersions)
published in Notification No (GHN
ing) GSR 1“74[(14)-‘1‘}! in Gwarat
Government Gazette dated the 13th
December 1974, under sub-section
(5) of section 86 of the Guiarat Sales
Tax Act 1969 read with clause (c)(111)
of the Proclamation dated the 8th
February, 1874 1%saed by the Presi-
dent 1n relation to the State of Guja-
1at

(8) A copy of Nouficatron No
(GHN 302) GST 1074/(S 49).(35)
TH (Hind: ang English versions) pub-
lished m Gujarat Government Ga-
cette dated the 2ng December, 1974,
making certain amendment to Not-
fication No (GHN 827) GST 1070/ (S
49).TH dated the 28th April, 1970,
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under sub.section (3) of section 49
of the Guyarat Sales Tax Act, 1969
read with clause (c)(in) of the Pro-
calamation dated the 9th February,
1974, 1ssued by the President in rela-
tion to the State of Gujaial

[Placed m Library See No LT.
8879/75]

STATEMEN{ re COLLISION OF DARJEELING
Marn witnh HABRA LOCAL TRAIN AT UL-
TADANGA ROAD SIATION ON 29.1-75

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) 1 beg to
lay on the Table a statement regarding
collision between 43 UP  Darjeeling
Manl and Habra Local EMU train at
Uliadanga station of the Eastern Raul-
way on the 28th January, 1975
[Plated 1n Library See No LT-8880/
73]

PRESIDENT's ORDER DATFD 23Rp DECEM.
BER 1974 UNDER ART 3589 or CoNSTITU-
TION

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) I beg tolay on
the Table a copy of the Presidents
Order dated the 23r4 December, 1974
(Hindi and English versions) 1ssued un-
der clause (1) of article 359 of the Cons-
titution, published in Notification No
G SR 694(E) in Garelle of India dated
the 24rd December. 1974 under clause
(3) of the said article [Placed in Lib-
rary See No LT-8870/75]

ReporT CoMMITTFL O\ STATUs OF Wo-
MEN IN INDIA

* THE DEPUTY MINIS1ER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WEIFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM) 1 heg to lay on
the Table—

(1) A copy of the Repoit of the
Commitiee on the Status of Women
in India—Volumes I to IV
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(2) A copy of the Summary of re-
commendations made m the Report
of the Committee on the Status of
Women m India (Hindi version)

(3) A statement (Hind: and Eng-
Lish versions) explaiming the reasons
for not laying gimultaneously the
Hmd1 version of the Report men-
tioned at (1) above

[Placed 10 Library See No LT-
8881/75).

12.30 hrs.

ASSENT TO BILLS

SECRETARY-GENERAL Sir, 1 lay
on the Table following nine Bills pass-
ed by the Houses of Parhamen{ during
the lasi ses n and assented to since
a report w i last made 1o the House
on the 1 {i December, 1974 —

1 The East Punjab Uinan Rent
Restriction Act (Ex 1sion to
Chandigarh) Bill, 197

2 The Delha Municipal Corporation
(Amendment) Bill, 1974

3 The Repealing and Amending
Bul, 1974

4 The Punjab Municipal (¢ handi-
garh Amendment) Bill 1974

5 The Working Journalsts (Con-
ditiong of Service) and Miscel.
laneous Provisions (Amend--
ment) Bill, 1974

6 The Appropriation (No 4) Bull,
1974

7 The Gujarat Appropriation (No
3) Bull, 1974

8 The Gujarat Appropriation (No
4) Bull, 1974

9 The Pondicherry Appropriation
(No 2) Bull, 1874

2 Sir, 1 also lay on the Table copies,
duly authenticated by the Secretary-
General of Rajya Sabha, of the follow-
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Anniversary of Consin,
and Parhament
mg seven Billy passed by the Houses
of Parhament during the last session
and assesnted to snce a report wag last
made to the House on the 13th Decem-
ber, 1974-—

1 The Indian Worksg of Defence
(Amendment) Bill, 1874,

2 The Reserve Bank of India (Am.
endment) Bull, 1874

4 The Conservalion of Foreign
Exchange and Prevention of

Smugghng  Activitties Bill,
1974,

4 The Navy (Amendmenty Bull,
1974

5 The Sick Textile Undertakings
(Nationalisation) Bill, 1974

b 'The Representation of the Peo-
ple Amendment) Bill, 1974

The Salunies and Allowances of
Members of Parltament (Am-
endment) Bill 1974

=7

1232 hrs

ANNONCEMENT RE CECLEBRATIONS
TO MARK THE TWENTY.FIFTH
ANNIVERSARY OF THE CONSTI.
TUTION AND PARLIAMENT

MR SPEAKER 1 have to mform
ithe House that the General Purposes
Cominittee of Lok Sabha had decided
that suitable celebrations might be
organised to mark the Twenty-fifth An-
niversary of our Constitution and Par-
liament The Republic which came 1nto
being on the 26th January, 1950 has
completed 25 years on the, 25th Jan-
uary 1975, and Lok Sabha ang Hajya
Sabha electeq under the Constitution
would complete 25 years in 1977, the
Lok Sabha having met m May, 1952.
The Committee, therefore, suggested
that the celebralions might be spread
over 2 years from 1975 to 1877

As Members are aware, a funchion
was held in the Central Hall, Parla.
ment House on the 28th January, 1875
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Anniversary of Constn,
and Parliament

when a special postage stamp wag re-
leased.

I must thank Dr Shankar Dayal
Sharma for having brought out such a
beautiful stamp—the Parliament House
1s shown n silver with blue back-
ground I have read very favourable
comments by experts

ot wew fagréet Aot (a1 frae)
B9 ® @ UF weq oY A8y famm )

st geity e (wetgs) :oEw
3 F1 OF-UF €7 fow A

WAW WD : TTHEX §1gd WY &1
w® T g

only on one <condition that yoy will
keep 1t ang not use 1t for posting!

The next function will be held in
the Central Hall Parliament House, on
the 26th February, 1975 in the even-
mg 1 would request you not to forget
If you allow I will keep the doors
closed becausc this 15 a very historic
moment and nobody should mss 1t
On that day the President w1l inaugu-
rate the 25th Anniversary of the Cons.
titution

The olher itemgs of the celebrations
during these two years will be pub-
Lhshed 1n the Bulletin from time to
time

SHRI SHYAMNANDAN MISHRA
(Begusarai) Let there be no contro-
versial speeches, Including that of the
President I am constrained to make
these remarks.

MR SPEAKER Thig 15 the General
Purposes Commuttee's decision that I
have announced.

Re Arrest of 24z
Anniversary of Constn,
and Parhament

12.35 hrs.
RE* ARREST OF sHRI RAM DEQO

S8INGH MP

ot vy fomd (srwr) X AP
w1 FITgET’ =it T 2 fag A frewr
& a7 A% ffassr # Aifen fear )

MR SPEAKER [ am examining
that

st vy fod : www WEET AT
o1 & qafeA ¥ ag @av wh d fe o
7 | fag owo e &1 HarF F
fefigaz dfwdz gror firvgame iy o
& o7 ey e A oI A vEr
g Ffea gar? faamt ¥ wm AT meas
wEeT v fair #1 fregre faar s
FM AT AT AT Arag @ A ¢
& ¥ 220 W7 9¥ fgge ¥ w0 FAT
anfen f Fot oy far T § 1 S m@ay
Ffer 7 oft § 99 7 S w0 AF
fear mar & =T #a@ or  fadsiEw
e fear mar & ofs e w2
TH & 97 At &9 WY €Y a999g 59 4T
#r v faerd oY fr @aw P faerer S -
97 ®1T a1 sfea daw ®g & d9E 1
FiE 74 7@ ° Y fay ) Feamw
TETEFT & | g fas’ & g &
& =fen f wt frewere favar ar 20

oTT ¥ FAE T & fad & a7 g
Frgat 2 fF fagre & gz grd 6 F
AT 4007 F IS 7T WX faamg
TE 9 F1 B F7 A4 Faw ¥ feEwm
Fusa s gE SR ¥ w frar @
e weae Agie ag ) faddwe
FTH g1 78T € 4E & g =rfew | ars-
FeYeTEeE oY aga A gfeR weEe
w1 2 fad oy & e o #Y & Aroa
FA IR ARNT AN AL
wivg & @@ amw ¥ ww & g
T Y

MR SPEAKER May I make the
position clear?” As stated last time
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[Mr. Speaker]
the reasons should be given. This was
sent to the Government, ang very re-
cently I have received an intimation
from them that they have issued a cir.
cular intimating to all the State Gov-
ernments that this reguirement should
be fulfilled. The notification is a very
recent one. That was sent, perhaps,
by the Home Ministry. I think, that
is in the process of communication. I
will make 1t sure from the Ministry
again whether the States have already
acknowledged it ang that they may
also ensure that this 15 implemented 1n
its full implications. They have only
reiterated the earlier instructions.
SHRT SHYAMNANDAN MISHRA
(Begusarai)* Woulg yoy also please
ask your office to vompile the cases
of MISA involving Members of Par.
Liamen? I is a most extraordinary
measure and is liberally used agamnst
Members of Parliament to prevent
them from doing their duty.

st ug Faad : a3 fas g7 97 a3 frge
A FATE L gATT gAY fAia §
q% AIGT §; 229 & | FATIG AT &Y
FIfEA | % A 7 A O1T @ faq &
I =gy

=t W qa faw v fHmr
TFF FHIET & T2 372 T Fmy s,
THHT qAT AET

SHRI S M BANER.JEE (Kanpur)' I
had already wriiten to you on the 17th
that I would hke to raise an imporiant
matter under Rule 377 with your per-

MR, SPEAKER,
mv permission.

SHRI S M BANERJEE: Please
allow me only one minute Nothing
1s going to be lost.

MR. SPEAKER- It shoulg be made
at the proper time,

SHRI 8§ M BANERJEE: When I
raise a point of order, it ig not allowed
When I make a submission, it is not
allowed

I have not given
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MR. SPEAKER: I am not bound
to.

SHRKI s, M. BANERJEE: Shall I
show you the record of the House?
You have allowed many things which
people said but you are not allowing
me.

MR. SPEAKER: It is an unpleasant
duty. It ig a thankless job.

SHRI 8. M. BANERJEE: You should
ask the Mimister of Labour and also
Shr1 D, P. Chattopadhyaya to make
a statement about the jute workers'
strike which is going on. Secondly, the
Agripulture Mimister should make a
statement on the strike which 1s EOINg
on mn the Foog Corporation of India.
I woulq only request...

MR SPEAKER There 15 no point
of order,

SHRI S M. BANERJEE* Then you
allow an adjournment motion tomor-
row. Why don't you allow a discus-
sion on the jute workers' strike?

SHRI DINEN BHATTACHARYYA
(Serampore): It involves foreign ex-
change.

SHRI INDRAJIT GUPTA (Alipore):
It 15 not just hike any other strike.
Please give ug an opportumity in some
form to discuss i1t properly on the fioor
of the House.

MR. SPEAKER* You do not Listen
lo me. I only said that though it
could not be exactly within the defini-
tion of adjournment motion, I can
allow you some other time in a diffe.
rent manner.

SHRI § M. BANERJEE:
failure of the Government

MR. SPEAKER: It can come in the
form of call atlention.

Shri Hiren Mukerjee.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I can quote Rule 56 to
show that the jute workers' strike is
a fit case for an adjournment motion.
You, in your wisdom, allow the ad.
journment motion tomorrow. Already
three days have passed and you are
not allowing it.

It 15 the
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1244 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ReroRTED RESUMPTION OF ARMS SUPPLY
By USA TO PAKISTAN

SHRI H N MUKERIEE (Calcutta-
North.East) Sir, I call the attention
of the Minister of External Aftairs o
the following matter of urgent puble
importance and request that he may
make a statement thereon

‘Reported resumption of arms sup-
ply by USA 1o Pukistan

THC MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANT RAO
CHAVAN) Government of India has
received reports that the United
States 15 considering the possibility of
tesuming arms supplies to Pakistan
Press despatches from Washington and
Islamabad have also hinted that the
10-year old American arms embargo
may be Lifted and that the Umited
Stales  may supply sophisticated
weapons to  Pakistan According
{ our nformation this question
wis also discussed during ¥Prime
Minister Bhutlog officaal  wisit to
Washington on 5th ang oth Fehiudry
Ithough no decsion his been announ-
d

The Government of India views the
ipplv of American weapons to Pakis-
n with grave concern 14 it will have

rious repercussions on the po we and
ability of the sub-continen! We have
.iken up this matler wilh the US
wovernment at the hihest level and
hive brought to 1ts attention the
ronsequer es of the reversal of then
present pcli y on the pio e , of nua
inilisation on the «v o0 1ent On
dth January I add essed a lelier to
lhe Secretaiy of State on this subject
and conveyeq to him our deep conccrn
tbout the harmful effects ¢! rms sup-
pheg to Pakistan on the puice of this
region as well as on Indo-American re-
lations I particularly emphasised that
Pakistan’g fears about a military threat
from India are wholly fanciful and
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unwarranted as both India and
Pakislan are committed in the Simla
Agreement to work tor fmendly and
harmonious relationship and the estab-
hhsment of durable peace in the
sub.continent and to settle all thewr
differences through peaceful means

It has always been Indias policy to
prumole peace, stability, cooperation
and good-neighbourly relations among
the countries of this area on the
basis of ¢quality soverignly ang res-
pect for independence and territorial
integrily of all States Despite the un-
fortunate past, we have made special
efforts to hring about normalisation and
reconciliation with Pakistan  Thanks
to these eftorts we have succeeded to
some exient in improving relationg het-
ween the two couniries in spite of the
slow progress in the implementation
of the Simla Agreement These hope-
ful trends will be jeopardised—and
the promise of cooperation rep'aced bv
the specire of confiontation—by an
American decision to induct sophisti-
caled weapons into the sub-continent
It w1ll not only «reate new tensions bet-
ween India and Pakistan but also re-
vive old misgiings about the United
States role in the region

In recent montns hoth India and
the United States have made sincere
efforts to improve their relations The
Secretary of State himself stated while
in India last year that the United
States does not wish to encourage an
arms rate in the sub-tontinent In
view of the past history of the Indo-
American relations 1t 1 our earnest
hope that the Umted States will care.
fully consider all implications ils deci-
sion to supply weapons to Pakistan will
have on the relations between our
two couniries We also trust that the
Un fe1 Staies Government will not re-
verse 1is present policy of non-induc-
t1on of weapons mnto the sub-continent
as this could not be in the interests of
the Unmited States, India Pakistan, or
peace of this region
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SHR1 H N MUKHERJEE The Gov-
ernment 18 very trusttul—it trusts
that the Umted States Government
will not reverse 1ls present policy of
non-induction of weapons Into the
suh.contmenst Even when you trust
Providence you keep your powder dry
But ip this case of the Umted States
they have no policy even at present
of non-indutlion oi weapons, because,
otterwise, we could not have scen
the phenomenon ot supply all along
the line even when thele was a nom-
nal ban thiough CENTO ang SEATO
and other similar tainted sources .and
s0, we have to be very careful about
the United States stiategy and 1 do
not undeistand how Government can
be so complacent in its rcference to
the Secretary of State of the Uniled
States, the Kissinger of dcath’' as he
used to bc called some yedls ago
Kissinger came to L1s country 1ccent-
ly and he gave some assulance which
even the Statesman, a paper devoted
to the i1dea of Amerian benevolence
has come to describe as a mockury of
ap assuran e which was given to this
countiy a couple of months ago or
thice months ago

Now this soit of thing hi been
going on for so long that 1 wads rather
disconcerting to find even yesterday
in the Presidents Address eapression
of a hope that the Umted States will
continue to support the trend towards
normalisation on the sub-continent
¥ar from continung to support the
normalisation or any recent trend in
our part of the country, the TUnited
States’ record, 1n so far as the foreign
policy of others 1s concerned, 1s onc
of the most dastardly acts and eve
since 1963 they are poking their nosc
mto our affairs when the Kashmur
situation is developing 1n a very pro-
mising direction It was at that pomnt
of time that the US -Pakistan mil-
tary pact came into the plcture and
they wanted asian to fight the
Asians 'There was a report m the

Reported resumption 248
of arms supply by USA
to Pakistan (CA)

Congressional proceedings in  the
United States ihat if we put a native
soldier mn a country like Pakistan or
in India, 1t will only cost an additional
expenditure of about ten dollars while
it will cost 4,000 dollars if an Ameri-
can soldier 18 put there So, we know
this policy to fight the Asians against
the Asians 1s still continued Sir,
you might recall how 1n 1985 war and
In 1971 war there was induction of
US aims which i1esulted in a conflict
and confrontation 1n our sub-conti-
nent Now  on the eve of another
settlement 1n Kashmn with the return
of Sheihh Abdullah to the national
mamsireamn the Kashmir jssue 15
bemng sought to be distoited just as
they did 1n 1953, 1965 and 1971 when
prormusing devilopments were in  the
air 1 80 far as Indo-Pakistan rela
tionship 1 conteined 1n the history
of the Indian sub-continent when 1t
15> developing <o harmoniously It 1s
then thai we sue that Dr Kissinger
tries to see that our people are des-
cending upon us and giving us abso-
lutely motivated mischievous and
mendacious assurance whih they
never had the intention of observing
We have discovered our ambassador
in the United States baing bamboosled
with a ccttam kind of lure to begin
with so nothing 15 lovely 1n the gar-
den in so far as the application of
the US assistance 1s concerned

W¢ have to remember one thing I
am sure that the Foreign Minister and
the Defence Minister and Government
as a whole will take a very serious
note of the situation developing at the
present point of time There are a
number of American goings.on in re-
lation to our part of the world such
as the expansion of a nuclear naval-
t¢um air base 1n Diego Garcia which
1s nearer to Cochin and they are also
putting up, in defiance of all canons
of international conduct, threats of
war against the o1l producing Arab
countries which don't toe their line.
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They are strengthening their malitary
presence m the Arab gulf region And
ope of the biggest naval exercises in
1ecent times has been held in  the
Indian Ocean under the joint NATO
and CENTO aegis The United States
gets the permussion to use the British
base at Masirah 1sland close to the
richest oilbearing areas of the Middle-
East and, at this pomnt of time, the
Prime Mimster of Pakistan, Mr
Bhutto makes an offer to the United
States Gwadr as a base in Pakistan
and Masirah and Gwadr will provide
an outer ring round the gulf while the
UKUS base at Bahiein hold the
guns directly at the o1l wells of that
part of the world Therefore, in this
context of the total picture, I can only
summarise the whole thing because
there 1s no time If theie were a
full dress debate on the subject we
could bring out all the implications
I only said in summary some of the
most salient facts ot the situation
And theiefore today this 1s the
pertod which shows that the US 1s
trying more earneqtly than ever be-
tor¢ to pressurise and bhlackmail us
They are synchronising these things
with a rightist offensive 1n this coun-
tiy masquerading as total i1evolution
(Interruptions) I know Sir about Dr
Kissinger s docirine of De.stablisation
which requires different techniques

But here 15 out friend of the total
revolution variety who was  giving
some fuel to the fire so that a some-
thing might happen here (Interrup-
figms )

it sz furgrdt et (7 forg )
wew AT, & Mo T AFA
ARAT A ALAT g AfHT o@ Ix
WTAET Arr Tifwed 5 gfgare I
s Awmy, o feleam gF § 1w
W TN W AR Y A
W T A §F FA@ G A g A2
®T % T < |
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SHRI H N MUKERJEE. I am
happy if Mr Vajpayee professes to
have this intention but I cannot get
away with the feeling that there 1s
an effort being made today by foreign
forces as well as by certain forces in-
turested 1n a certain particular direc-
tion to bring about de-stabilisation
with a view to upsetting the balance
and the equilibrium which 1s neces.ary
if this country 1s to develop m a most
difficult ang delicate period of history.
Therefore, when international postures
are there and Government 15 giving
an answer 1in relation to that, I
have to wunderline the importance
of the interior 1ntrigue against
thig country by reference to what
ts happening there and I am very
sorry 1o have two say that some
of our people ale trying to protest
in this manner . (Interruptions)

I want Government to tell me that
they are fully consuious of their res-
ponsibiity m a difficult period of
history when the foreign imperialists
led by the United States are doing
somcthing blatantly against the 1n-
terests of our countiy and when that
goes alongside certain goings on inside
my country, I want Government to be
more cautious and more powerful in
dealing with the problem which has
international as well as national im-
plications and ramifications

SHRI YESHWANTRAO CHAVAN
The hon speaker has rightly made the
pont and the Government 1s one with
him on this point that the dangers of
supply of lethal weapons to Pakistan
are going to be very serious I made
mention of certain statements made
by Dr Kissinger The purpose show
that this was said to us here and
naturally we will not merely remam
complacent merely go by the state-
ments made Ultimately, the test of
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[Yeshwantrao Chavan)
the statements would be what they
will do 1n this matter That 1» why
we have from the heginming very
cautiously taken these assurances We
have also given them what we think
about these steps which are hkely to
be taken or may not be taken I
think the Indian Government 15 quite
aware of the dangers mnvolved in 1t
and we have expressed our views
very categorically both publicly and
al=o to the Government of America

ot wasIy TR W vy )

eI GERT 7w At ¥ Ao qesy
& A 2| g #Y 6 feArn 9v
I FT I5¥7 7 TE 91 5 97 qF wHAw
T HH W oA frAw 1 Ry oaw
T Az wyer v ¥ ) gfvar & ave
®FAT /I =TT A AT AT AT 2
A7 IFTA IA KT OF ALAT | TE TE
aar ;ia-sfazs ? fs A9 9 Arem
I FY AT A 5 9o §1R aifsean
AIE AT A E a7 A9vr A §9
W Ag [FTT r--mETT 7 3t

13 hrs

g ag g fr gfam q@ sara qiva
g1 T WL w73y FAT | gy o Ay
#1309 fga gl 21 9 fea 1 wm
FT 39 TG ¥ g9 oot Aqw ¥ faga
FA v O M A owra i g
UE W & AT WA B0 AE F)
fo=m g e A gfe d 2 fan
¥ Aer @ e daw fggram w1 &
AR T gwT R A s rgm
famemr &1 gan & S @ T @
g gfmr s wox fga Y 3w w7
=7aT § | GHT fraa 3 9= oY gaday
gfefeaf & g woa 3w w1 fem 7 w9
7g T W o AT By 1954
wreag Tefafrge ¥ o@ qaw ag
a fafa z# gréda< & a3 qilwmars st
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gl 33 w1 frdia fava afinar & #eg~
from &t w7 oY gfee & 7 2w weg-
faww, 9@ 9T gw 7 3§ w1 faQw fay
qr1 | W FWT & 72 9ara o1 fawy fear
a1 | AgE 1 J frv a1 foway w1 vy 3@
g &1 3w Wi & fawrs 43
g91, 98 X@H § a7 mreEt A K g &
qE, aNE WA I F T ¥ R
aifszar ®r gfaarr faar ) wfoe &
FgAT 91gar ¢ & ag warer fsdy oF 2w
FTAET § 192 IS qreal 518 1w i
¥ WAICE, 79 18 4T g1, ¥ 99
qiffca FAg AT w ARG
w1E T fgrgeata &1 77 30 AT @AT
qH7E A3 FTAT |
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SHRI BHOGENDHRA JHA (Jana-
gar) It 15 a very pgood joke for our
House

SHRI JAGANNATHRAO JOSHI
There are only two jokers in the pack

One 1 have found Wheo 15 the

other”

VIR SPEAKER K. p the othier 1n

tie reserve L

St W =T T o AT ARy
AT FEA T H A AT A F Ay
AT | 1FT T J9 T T W01 T
AT | w7 Tt 3 fafua gfrar g 1
™ ¥l EHANR @Y AT FEA &
Haed 8 | 7 ®9 #1079 §, 7 wRfee sy
T 7 o w E, gw gfT wY quedA @
s @Al £@ 7 gwr 19757 oY
Yt grea § | & T ¥ wg g 7 e
g ¥ FEX ¥ w A w0 v A4
wavine faemea—eaT 43 &% faramesy
! faey | feT wt Faer wirfoer
§ famar & o ama 7@ 8 1 ARY W
e G137 & ATy afelt it ¥ Fre,
afFem & faem, oo & fr, ey

¢



53 Reported resump- MAGHA 29, 1806 (SAKA) Reported resump- 254

twon of erms supply by USA
to Pakistan (CA)

wifenr & foaar, gfrar wed fge
§ 1T I * AT T § fawrw OF
arT AdY, 1947 Hgar,196 5A T, 1971
} 9T, @ QA ¥ I i s gF A
qy qF w9 fF o7 ot 7 ¥ T
qffer & amg Fi @9d g A
qrfeaT #Y /T qa fammar s
a7 et Oar 7 w2 ? whifs srg @ 0
& %gr a1 ff WT W HT 50 T AR
qrfeaT Gt fger A w0 | & sErefrEe
aw off & wex § W WA aY AT /T A
71 gur, wa o ur @ &) safag A
e wfew ¥ Fgr av, @ v I
AT AW WIATE 1 AT AT A HAAT
at f& wrer w7 o afesd o qe gw
# fa & zw afseT # fiw sT
A P & @ @Z FRA, ATAT
7T arg A Favar a1 6 guT 8T qw
w1713 f6 5Tt w9 $50 AT aF TiesT
TO TGN BT | AT TF IAHT AAT
¢ fa wrer =< T & e arfEeaw @
AT §& qFELA §W1 97 IT FT 0 fFan
AT Ay AT R FFAESDTE IWAT
S o1 wifgq av ag A mr @ &t A
FPAF FANA TZ & fF 1948 F A wrx
A 1965 7 & s A A, 1971
¥ dt o qY A (ZmATe)
o9 w19 F71 fgenn w7 mn wwEa=
a9 g7 gt 37 g frubaa oF
FT? 187w wv ¥ faufea 9F gu
& ¥ wmast sum TAf9U fammr |gar
¢ e o 9 gav¥ &1 9% amar ¢ <
TG [ o9 A § | T 99 4 FHEA
¢ fr a1 feg awd af stm ?

@t yreie g (wrefge) ang ot
® T g g

W AT e W 2 AT AW R
TS 7 Ay oft a1 17 o
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far 737 qar 78 | g MY aww Y A

¢ | ey 1 Y€ Fowrar AdT § ) wrgror aTar

™ ¥ ogmEr § | A1ET w5 AEAT 9T

@y fem wrgag 7 N R

o% aTETT & AT Rl & frdard

7 g aed o R T faar
[

wraT § 1
u...ﬂ-lla
& ATAAT AGATE ATAFT qUIAT

% g wrateaae gur T4 far odie
® q7T FaiaEA guT AEY wfE S
gar wg ¥ FAmr 491 & oA o
LA ATY ZVAY EW WTAA W AT G

aE fra 7@ wrom T feaf & agr
FATET A mad fan e ¥ & fawrdy
Tt & o & A ¥ Rec wfeem

qT AT qg AA 1@ § WA F
wrar & A & fEoarT A @ fawAr

wdftie ¥ Aq fear ar 37 gar Ay wifar

faar arx wq svar ared PeRfrrd

qgAY arT 9 WA wgn g s

qifeer & @4 a1 w7 fFay & @rg 4

19 WO AT /T KV F /T FIwE
¥ AFAAT 946 I Y A9A w1 AfH

wrr a1 &7 ag a1 f&r A wrr?

AN aA—-~fga awa AT 9T
oY qre) vra o fafaar 43 @ 37012 AT
¥ qg¥ e faamar ) 99 /AT H A AT

qut A 7EF A 4g A ¥ ——
Mr Josh, I am glad you are tak-
ng interest  in  Diego  Garcia?

NamEr R aa Kaar @I AT T
fafy aforar ey ) waT AY qASA 7 27 W
FEXATAC AT FEAATAT I NT 727
o gAY ITAT AT A1 (WAATT)
svfifen qfsT wrg A7 T T )
A gadt ava & az s wEa g e
qTHER A WO F A A § ATTA
FTX w7 T4y figar § 1 GEAT TR
w1 ¥ wa frdg w4 ¥ Fray w7 R
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E? o= 39 w1 fadw 57 wwfg &
& vt e aE vt o w @ e
& wra @ @Y ) g gy & e wTa
&TT &1 | TafeT g A wiwwee fvar o1
afyas s v W A fear waife
g WTLE #1 &9 a1 g, gfaan # wrea Y
wfeqaTsT § 98 O[T & | Wi ST Ay
WSBT TN IS I F gHEAHET T4 |
g ag wg s f wa @2 an
gafeg wita #1 I8 F@ & &fee &
WY 7 IB1E I a9 ot w§ §99 WWQ
o FETE ¥ WR FHEAT (@I I9N
e s @@l o) F@T AN qE A
favar fammdd ?

SHRI YESHWANTRAO CHAVAN:
I really do not know what exaclly the
hon. member was aiming al. Our main
point about the supply of arms by the
US to Pakistan is to see that it should
not reverse the process of normalisa-
tion that we have started in the sub-
conlinent, and he is talking in terms
oi conflict. This is exactly the nega.
tion of what we, really speaking, are
trying to do.

As fur as the capacity of protecting
the independence of this country is
concerned, I think the world knows
ang all our neighbours know that India
is quite capable of looking after its

own defence. Therefore, there ig no

use merely talking as he has done..

SHRI JAGANNATHRAO JOSHI:
Will yoy deny that you have lost a
portion of Chhamp which wag yours in
19477 What is thig goody-goody talk?

SHRI YESHWANTRAO CHAVAN:
His indirect suggestion that we are
trying to compare America with other
couniries or saying something like
that was not called for.

SHRI JAGANNATHRAO JOSHI:
Why? Arms are arms. You cannot
make any difference between arms and
arms.

Reported resumption FREBRUARY 18, 1975
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# ¥ < qan 98w e fea o
#1 ¢8 fF WIw B wEyE  ew
TATAN 4T AL IT & AL F AL @047 |

oft v e gy« gfra oA
¢ fr frgemr wew w7t ard averr
g ) fggeam woR wem Wy o9wAnT
/Y wifagr ¥ § gy A A g

ot wfrqew (zfeor faseit)
wEow  AgRL,  gETT STy
o wafmr & w1 faog
T & g dw A foww syEedqy
= YR g ga wifaw  www
W H ol o gw awfoer & fadndt
FW A @ &1 ¥ sw & aw W
gWir ¥ o z@ oEw # #
ot gzAT AE FT T @ W fgmEw
Ffmwrgam g oz a1 A am
TR wF S IR wfemw S
g tdwafaoan &
gaq wrex g &few gw 9w ¥ w1
SATET GO g E FrE 99 § qwrAr
ug oA T & w9 ¥ SgTEr @ q
W gfaardl & 3 § ofrea AT Y
¢t s qifse®T w1 7 glaare 99 &
fog oY 19T AFIA T AR AL
FFUA  W-wEE’ IR ua-
farr &1 2 fagr 1 =g ofY 3wF
qq Fg AN T FAr o¥F &
gafews W | ofeEEr awar w
AT &Y 9T F AEF A Y X F
Ffodagems@ &1 s s o
W waTg @ § Al aul § wed saw
Tm & fog 9w e wdfoer s
X AT § 9 w1 e § gW & w0 §ay
7 &40 | gfguT @ ¥ W AT T FAT-
T 4z &3 ¥ afs R Haw
TR A A W oA W FE T g
orfr i A sE A B gt
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forw fore 3w &% wfosr & oY
a8 ¥% § qifsae 1 39 § 9% 9T
aifge fs ST AT 2T T @Y #
fagaaw AR W& WR AT
¥ &y gy g & g st afqar
A WEFAWMAE S ANI R |
ag qiffeqw & fau gameew & @
% fo & g orfesAm oY ST &
arg gRedT & | wwdET ¥ Y 9z arf=a)
¢ wifs 3z edifafase ) a1- x®
ca7d § It 7407 gAIpr A
wo Afw w3y am @ & fom w wva
ga W 8 or 3N & fAv @ Az
w ¥ T qF faerr 2w ¢ EAT
g 4fer & gf & qdr  wfw 2,
WY B2 12 AW AT aF 2@ 77§
tHT fro gw wes @ 5T fom gemY
ayE ®aAl ot gwiv faRw wet B 9=
Y FATY qFET AT ¥ A w1 wE
oA & TH are &Y wifww ¥4 77 2
fr feeg wgrame Wt mfa &0 &7
fruffer fea orr aifs &2 @12 2w
wTiaF &7 9T 999 F | gA & W

,&ftz & g a9y § dFEr w0 T9E0

Af 1% FAHT 9T WY | HAOHT T I
1 gfoare 2ar § @Y g a7 T AP
e & e e ) AfwA o A
it 7Y g 9 AXNFT OF ATSARTY
WMER & (A GOY I QT gEAT &
¥ aart qw 9T wifew gwew ¥ g
Nez wafrrr wTraT & qEEY AWM B

T W gt AW T MR
| Wy f wiferw wr —aw T

¥ Mg AT #Y ATEAT #7 S% g
aratfaes & | g #1E  aww A

T wwawT ) guAr Aifr g—F 7@
3344 LS—p
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sy fr et ggr wfs ®@, & ewr
a7t f famae soad  fm TR
a5 A7 qfEram o sy efwm v %
W E AT ATIGATT 7H 7AW §
dro Tfoq::* fru fafam-are FwF
FH AN AXTEE I §, W
W I & fAqQ oeEt voar ga W w
farar 7 &1

o 5t =Y vEo vHo faw AET
7z @ 7 ¥ g7 o safre ¥ oA
@ % #2 A goeR LA Ty E-
WA A § o 9= g1 F77 A afaw
TR q-—AfT & I % a7 Awgar

g fr g =t feft T a9 firer e e
TR HT I A E 1 FTEE g qd
fanfedr 7 &) ag 9w faw &y
SR 1 e mbe o famgEm
q WIfWFE Tl B ArEEIer s
&FT A FT AAT FEAT g 2,
ol 9% Y WE 7AW FA BT F AT
& & gw safaedt & g wwar &%
W g wmbre fadd e BE
T a AN ¥ 1937 ¥ ¥wT AT A%
Az ¥ ST AT ) g
s afedie @ W s 3, 9T R
W Ffre gRTa A T & ot
&9 I ¥ a9 T, grenfE F A $9-
el § T aeTGRe e W e
g1 awrd aerf ofeow & faemw
g TV A aewnfewar & fawrs o
qEa W E | W FEE & g AT
ot ifea &= ol gw Sw W A
A |
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[+t werg 7o)

e ardEr gard gek 2t Ay
Affr 7oz wear 8, fiv i I Y aeT
¥TAT £, WW Ao aé. Qo & wiww
ST 7ET FT o @ §— ag W ¥ fay
aGT F2T g7 ¢ | 39 fog & g W

NE Tt frard Frea——3 @
WTE W ¥ Y gRE s faow
R e W —qur i # wav
TITEN B W Y A 9 o4
FTEIEF g 3w & S TrorgE SR
&a—"“ﬁ'a’o@oﬁﬂ Tlﬁﬂﬁﬂ' safa-
Wt & T 8, SwA s
a7 fF g0 wwNET & W weE qrEew
FATN ATET g—wfEw I@ F avg A
7 XET FAOFT ¥ gUR B O gy
W ¥ a1 g g A A &
T R W W GREaT o
TH JEUT ATT | T g gawwe
TR & g w1 famey 7oAy
oo Taw  faer & ¥few fox A
T WA WRA X AT A War g
= o & fadze &0 @ o s sl
o wifse &1 ghyare faw 9@ &
FAAT SATET ;A A @ P s
T WA ¥ g wifaee ameal &
77T ¥71 faur smar 8, 5w wew W famr
AT W gAR U &1 & F@ @@y

g1

w8, ¥ vv WA Qe wEm
B~ W gER e § warde
A TR & faT yrfeam ¥ 9 worer
AL oA A w N A
&7 aframrerdr 7 g ot v g Faafady
T AT avft Qoelr wrer wwR €
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SHRI YESHWANTRAO CHAVAN
If T have understood the hon Member,
his basic point {s that the supply of
arms by the USA to Pakistan 1s not
even In the interests of Pakistan and
Pakstan's people I entirely agree with
him I hope Prime Minister Bhutto and
the people of Pakistan realise 1t and
the sooner they do the better, because
1t creates unnecessarily an atmosphere
of confrontation That 1s why I have
said 1n my gtatement that it 1s not m
the interests of India or Pakistan I~
do not think 1 have got any definite
information about this base being given
but it 15 quite possible 1t seems to be
mn the line and as it 1» happening n
other parts of the Indian Ocean possi-
bly America may be domng this but
1 personally have no ecvidence about
this particular matler If I get infor.
mation certainly I will give 1t to the
House

SHRI AMRIT NAHATA (Barmer)
He also asked it the Government had
any information about the yisit of the
American Ambassador to Iran

SHRI YESHWANTRAO CHAVAN
I think he just made mention of cer-
tain incidents in the past

SHRI P M MEHTA (Bhavnagar)
This 18 no surprise Thig 1s part of
the old game The original reason ad-
vanced by the US Administration 1s
that they woulg supply arms to Pakis.
tan to contain communism on the sub.
continent but what happened? When
Pakistan cultivated good relationship
with Soviet Russia and China, both
countries supplied armg to Pakistan as
also the Uniteq States, and 1t created
a situation of confrontation with India
But our policy remamned weak, our
political approach remained very weak
What we gained on the battle fleld we
lost at the negotiating table The
Simla Pact is nothing but an aceeptance
of our political faflure to retain what
we had gained by entering into an
agreement which would promote har
mony
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The US Admmstiration sloppeq the
supply of armaments to Pakistan not
at the mstance of the Government of
India but because of public opinion
createg within America It was not
1he achievement of the Government of
India

What are the factors according to
the political andlysis or the politial
4ass ssmment of the Guvel 1ment of India
which warranted {he US Admimistra-
tion to take a decision to 1csume the
supply of arms or {5 lui the 10 year
old embargo though, mn fact, they did
not mamniain that assurance of that
cmbargo as they supplieq arms to Pak-
1stan even after the dead lme of 25th
March 1871 which they had set?
Secondly, what concrete steps do 1he
Government of India propose to take
1> convince the US that this decision
to supply arms to Pakistan will create
instabnlity and lead to confrontation in
the sub-continent affecting the peace
uf three countries’

SHRI YESHWANTRAO C(HAVAN
His fArst question was what are the
factors according to our assessment,
which are responsible for the decision
i the Amcrican Government {o give
ums to Pakistan So far as my infor-
mation goes they have not announced
their deasion Yoy cannot presume
that 1t 15 so In the history of rela-
tions between Pakistan and USA and
Pakistan and India the basic point has
been that the Uniteq States always
iried to believe 1n the principle of bd-
lance of power 1n the sub-continent, m
4 way encouraging some sort of arms
race there The real answer for im-
proving the relations between India
and Uniteq States was that they must
give up this posture of trymng to play
the balance of power The specific
thing that was told to us here was that
United Slates no longer believes 1n
the playmng of balance of power thing
1n the sub.continent Our basic pont
1s that if they gupply arms to Pakistan,
| will create an atmosphere of con-
rontation between Pakistan and India

Matter under 262
Rule 877

ang 1t would be gong back on {hs
assurance given to India Secondly he
asked what we are doing about it We
have warned them even tefore Mr.
Bhutto Visited Pahistan We have ex-
pressed our clear assessment of the
conseguences of supplying arms to
Pahistann My answers today and my
stitement today s one more further
step 1in this direction

MATTER UNDER RULE 1377

RFPORTED BEATING 10 LEATH OF A HaRri-
1an By PoOLICE IN SAGAR DISTRICT OF
MapHyA PRADESH

AR WEET [T AN weE AT
afF a0 0 Aee g F7 A ¢ T T7q
® IF R ST T oTAMAT A2

s WYY AW (SS9IT)  AAmH
wileg Wy AW ® AF fAq 7 0F
gfrora o1 gfere seddex =t ordter
fag a1 ® #1 wf #v 39 ¥7 fas
ue fRar § | W % 39 QT Y
fregarr afy fear r 81 om %
¥ 7eq W2 ¥ ghrodtqr g a1y
ft @ & e & ¥ ¥ 748 Ao diw
EFH AN FTIAE

9 % @A § fr ed@ie &
a1 ¥ AV 9IADY 1o Forir mar 37
art 9 5 wa 6 TR TN
Targ wA ¥ arfeardr | & = famagp
ST H 11 A7 Q@I W AWH
fr agr wwre & w1 fegfa g 1 AfFa
g | ™ AIfya T8 w6 397 |
ST S W WA & I QT AE R
Fft &1 Sy ¥ fag & &
oY q&r AAT @, qGT 9T WIHA qA@I @V
2 NE® Tgra wY IEr § A
7 qraw grar @, #ré segfenf w2
agy wgar 1 K wree & Avorarr A
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[ wr7g q1ea]

SR A E R wmaR ™
sy (vt feees) AT
AHIT Y qg WA IETE@  AE w4 |
T @ STorETg AEIC ¥ qeq Wy WA
ST i Y RS AaTEl & dor
@ 3 fom ¥ s 78 &, S srrer S|
feafa &1 #& ##A & )

W wEEw ¢ W9 A ¥
T Fyam AT T AT &
WY 31U IO AT HAA A LH FEEH
FTAC & | ¥7 A yrery ORI ¥ rerfag
g afFamE

oft o AT : F AET FTAAAT
7 & w7 fr amarg AR g TR
Su FAY F q27 AT ) gW AT W
S ¥ TIENA MAT RAT | T
STFAYE TR § @Y wEr | 3 o FY Fr
qOF17 AF AFIT | TG AT ATFEAA
faas 7 Al ATEITE | Gl § AT
ST EO0 TET HCAT ATHAT | Gel ®
i1 wAT AT °wErT ufgw ®T @,
&R T8, TI7 g FW AR M AT A
T FIAZ | B F E A AW
FW e g d e gEw & v&
¥ w1 phafes 3 &1 agr & wiarrd
adr fem 1 W ¥ OF SvvETd TR
f §rvg S W oAl @ E A
AT TR 3 AT & oftwer gfawr andt
ST 37 & or9 go WWSET W FAEAT
wigar ¢ fx fegrmra &1 Araars g
A qEA AR FIAT | WIS I AT
draara fanrdt g€ =aear ¥ faETE
I3 @er gaT 1 Y gErHi W 6
AT %7 F A WA TAT agRT QU4
dagdis Tl ¥ ...

weaw wgwRm : fedt aog & A
umq Y roree & Y, &g a1 A WMy
ore A 17l Feg AW L W TO
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Indian Tariff 264
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3 wwwa & wifaw 57 ol T
aFT & Wiy & fac g far Y 7 &9
frerer difao

We will adjourn now and re-
assemble at 2.30 p.m.

The Lok Sabha adjourned for lunch till
thirty minuteg past Fourteen of the
Clock

The Lok Sabha re-assembled ajfter
Lunch at thirty-five minutes past Four-
teen of the Clock

[MR DEPUTY SrEAKER tn the Chair]

INDIAN TARIFF (AMENDMENT)
BILL

MR DEPUTY_SPEAKER Indian
Tarilf (Amendment) Bill. Shn Vish-
wanath Pratap Singh to move the mo-
tion for consideralion

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH .
Mr Deputy-Speaker, Sir, I beg to
move

“That the Bill [urther to amend
the Indian Tanfl Act, 1934, be taken
mnto consideration”

This Bill proposes t¢ amend the
First Schedule of the Indian Tariff Act,
1934 Lo give effect to the recommen-
dations of the Tarif Commission re-
garding the continuance of protective
duty beyond 31st December, 1974 to
soriculture ndustry and intermediate
dye stuff industry.

As regards the intermediate dye stuff
industry, till now, 56 items were in-
cluded in the protective duty upto De-
rember, 1874 In this Bill, it is propos-
ed, apart from 56 items, to add 14 more
items for protective duty and, for seri-
culture industry, the existing rate of
protective duty is proposed to be con-
tinued. |

The Bill was brought in the Tast
session on 20th December. The BIl
was introduced. But as the House was
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prorogued, the Bill could not be pass-
ed. Asg the protective dutieg had to
be exlended, an Ordinance was issued.
“This Bill seeks to repeal that Ordi-
nance and make proper legislative pro-
visions for the protective duties.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Why did you bring the Bill
on the last day of the Tast session and
then wait for the Ordinance? You
could have brought the Bill earlier.

SHRI VISWANATH PRATAP
SINGH: That is why we are bringing
it on the first day,

SHRI P. G. MAVALANKAR: My
point is this. Why did the Government
not regulate their time.table properly
s0 that the Bill could have been passed
during the last session? They brought
it on the last day so it could not be
passed. I am not objecting to the con-
ients of the Bill. I am objecting to the
procedure adopled by the Government.

SHRI VISHWANATH PRATAP
SINGH: The hon. Member i making
4 profound remark as if there will be
no business on the last day. That ob-
jeclion will be taken on any business
that comes on the last day. Anyway,
we are bringing it on the first day.

The intermediate dye industry is one
of the industries which has admirably
grown under protective duty. It was
in 1955 that we started profecitve
duty on flnisheq dye-stufl. As the
Country also started producing inter-
mediate gye stuff, we started the pro-
tective duty on three items in 1964 and
extended it to 56 items till last year
and now we propose to include 70
items.

At present, it hag been considered by
the Government and also by the Tariff
Commigsion that as many uncertain-
lies of raw materlal exist, also power
shorlages ang fluctuations of prices, it
is necessary that the protective duties
be continued and that is the purpose
ol the amending Bill.

MAGHA 29, 1898 (SAKA)
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About sericulture, in 1934, the pro-
tective duties were extended. I will
not say that a very remarkable pro-
gress has been made. But we have
reacheq a stage where the industry is
at a crucial stage and is likely to grow
at a faster rate.

In this respect, it is important to draw
the aitention of the hon, Memberg of
the House that small-scale sector neecs
special protection. At the same time,
we have made a break-through in re-
search by way of doing research in
growing Tasar on oak and we have
also made a break-through in growing
Mulberry raw silk. At this juncture,
it will not pe proper to remove the
protective duties. This is the time
when the industry is at ‘the take-off
stage, at a crucial stage, and the Gov.
ernment thinks that protective duties
should be continued.

With these words, I commend the
Bili to the House.

MR. DEPUTY.SPEAKER:
moved :

“That the Bill further to amend
the Indian Tariff Act, 1934, be taken
into consideration.”

SHRI _DINESH JOARDER (Malca):
The Indian Tariff Commission was ap-
pointed some time in 1930s with a
view {o protecting certain privileged
industries from competitions of the
commodities coming into India frcm
outside world, ag also the articles pro-
duced and manufactured in India. This
idea of prolective levies and giving
protection to certain privileged indus-
tries came into being only with a view
to protecting the interests of the impe-
rialist investments here in India a-d
their loot from this country to the
imperialist countries abroad, mainly
the United Kingdom. Since then, the
Tariff Commission has been acting in
a manner s0 as to discriminate certain
privilegeq industries even after our in-
dependence and they are giving shelter
and protection to certain monopoly in-
dustries—those who have been given
the absolute scope and facilities fcr
importing and manufacturing dye-stuffs.
and later an the dye.intermediates.

Motion
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There have been serioug ang severe
critiismg on the functioning of the
Tanfl Commssion In the year 1965,
a Review Committee was also appoin-
ted to go through the functioming of
the Indian Tanmfl Commission one of
otr colleagues Dr VKRV Rao, was
also a member of that Review Commut-
tee At that time 1t was observeg by
that Committee

Sinte our economy 15  passing
through a phase of inflamationary
pressure provisions for contingency
allowance should be avoided while
fixing prices 1n the industry which
<hould b¢ ible to absorh a small in-
ciease 11 cosis

It was also ohserved

In ths Commuttees view 1t 14 ne-
cessa1) to take immediate steps to
enqu re into the actual degree ot
protection enjoyed by difterent indus-
trics it presenl with 1 view to ce
termining the extent of over piotec-
tin and undei-protection that ob-
ta ns 1in respect of eacth of them

Th r¢ ire olther criticisms also on the
fur toming of the Indian Tarff Com-
mission In the Monopoly Inguiry
C mmisst n i1l hag been said

Ami Dve took the setond place
mn naphthols with Atul Products Ltd
lewding with 533 per cent In Vat
Dves Indian Dye Stuff Industry Lid
was the leading producer with 314
per cent Atic Industries (an as<so-
cilate of Atul Products) following with
445 per cent’

These are some excerpts from the
ent cisms made by different Commis-
sions and Review Commitiees on the
furctioning of the Indian Tanff Com.
mission

With the help of the protection and
the privileges oflcred bv the Indian
Tarff Commission this hmited nume-
ber of industrieg and the big busness
houses whith are also falling within
the category of monopoly houses num-
bering 72 or 75—have been given the
facility of protective levies

In the Indian Tarff Act certain pro-
visions aie there to levy additional du-
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ties to the extent of excise duty or
even more for protecting certain in.
dustries which have been growing in
India and whose articleg after being
manufactured have a large market and
a demand from the consumers and to
some extent those articles which are
essential or semi.essentials 1n building
up the national economy and also meet.
mng the demand of several consumers
These industries have nol been able to
compete with the imported goods and
articles importeg from the outside
world and to protcct such type of in.
dustries the Tanff Commussion has to
look and levy certain dutics m addi-
tion to excise duties so that there may
be 1 balance and also these additional
levies may act as 1 protection to the
Inoiin industrics which are being de-
veloped ang which re growing Buf
whit we have sesn 1~ that exwept a
few monopoly industrics the small
scale industries are dving altogether
In this industry particularly the dyes
dye stuff ang dve intermediates indus-
irv wmhat we are seeing 1s that whele-
ever we fo thy small industries with
their own he'p with their mndigenous
help and indigenous articles and ingre-
dients are trymng lo survive Now
uncler the influence of this unfair com-
petition a few hmited big houses pro-
iected by the Ind an Tardl Commission
ind other institutions are now exploit-
ing the entre couniry and the people
al large and due to their proleclive
intercstg they ure actually placing the
small stale industries at the point of
exlinction

We get very litle opportumity of
going through the f[unctioning of the
Indian Tanfl Commission and when
this sort of Bill comes up 1n Parliament
we tike the opportunity of reviewing
the activities of the Tanfl Commission
In the context of thig I would lhke to
speak on the activities and the funec-
tioning of the Indian Tariff Commission
They calculale the priceg and costs of
production What 18 the basig on which
the price of g parficular article that
15 being manufactured under the
protective levy system 1s calculated?
This caleulation of costs ang prices



269 Indian Tariff MAGHA 29, 1806 (SAKA)

(Amdt.) Bill

was also under severe criticism by
many experts and committees. In cal-
culating the prices and costs of pro-
duction, the wages of the employees
are not taken into consideration. We
know that in our country the labourer
is the worst sufferer amongst the lot
and he does not get a living wage and
in the calculation of costs and prices
every time the prices of articles go
up, the wages and salaries of the emp-
loyees ard workers are not counted
and taken into account in fixing up the
prices of the articles. In relation to
other countries, our employees and
workers are the lowest paid and alsv
we see thatl the production here is also
not of that quality which is available
in the outside world. The imported
articieg are much better than what are
produced here, but in fixing up the
prices and in giving the protection,
these few monopoly houses dealing in
dye-stufl and dye intermediates are the
largest beneficiaries. Even in their re-
port, the Taruf Comnussion has
said—1974 report, page 10:

“From the evidence tendered at
the public 1nquiry 1t dig appear to
us that the small scale sector 1s not
getting adeguate supplies of dye in-
termediates for its consunmption.”

Then different committees and different
commissigns ang different public sec-
tor institutions are there for looking
after the industrial development and
the industries in India. A few indus-
iries have been given all sorts of pri-
vileges and protection by way of levies
ang so on., But why is not the small-
scule industry being supplied its re-
quiremen{ in full by these big houses?
In page 7 1t has been stated as under.
I quote;

“Unless the dala in the organised
" pector and the small-scale sector is
coordinated it will not be possible
to wwaich developments of the in-
dustry as a whole. We therefore
suggest that some central agency
should pe entrusted with this coordi-
nating task so that proper schemes
can be formulated for coordinated
development of both the sectors on
healthy lines.”

Indian Tariff 2
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MR. DEPUTY.SPEAKER: 1 find
from the Order Paper that they have
allotted only one hour for this discus-
sion. Now, I do realise the relevance
of your points. But you may please
concentrate more on those items which
are given protective duty,

SHRI DINESH JOARDER: I am
just concluding. As regards the licen.
sed capacity and installed capacity as
shown in the chart of the report, the
licensed capacity is much higher, the
installeq capacity is a bit less, and the
actual production is much lesg than the
licensed capacity. So, what 15 the
reason behind 1t? It is only to create
an artifical scarcity in the market.
You have given them Jiwcence Ior pro.
tection of certain quantity of articles
but by producing much less than what
is required they are just creating some
sort of athificial scarcity in the market
and they are derrving the black-market
price and they gel extra benefit and
exira profit also,

So far as the import of dye interme-
diates in 1972 is concerned, this was
to the extent of Rs. 2.12 crores. The
export has slightly increased this
year. The question now ig this: Why
are the small-scale industries in India
not getting these dye intermediates and
dye.stuffs from these big houses? So,
under these circumstances, should we
export these articles to the outside
countries” It has also been stated and
1t has also been observed even in this
Tariff Commission Report that export
of finished dye products should be en-
couraged in relating to export of aye
intermediates. We are exporting the
articles when we cannot even fulfil
the demand of the small-scale indus-
tries of our own country. So, this is
a policy only to wipe out our compe-
titive organisations in the small-scale
gector from the market and to estab-
lish the grip of monopoly interests.
The Bureau of Industrial Costs and
Prices is also doing the function ul.mi-
lar to that of the Tariff Commission
So, why is this Tariff Commission be-
ing still continued? Why could we not
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abolish this Indian Tanff Commission
altogether, which was establisheg in
pre.partition days to protect the in-
teresits o! the privileged industries?
Why shoild we have two organisations
tor doing the similar type of jobs? This
1s only a burden on the national eco.
nomy and we can do away with this
Indian Tariff Commission altogether.

As regards the dye-stuff and dye
intermediate industries already they
bave the character of monopoly indus-
trigg under the patronage of the Indian
Tarnff Commission.

I have already stateg that. In con-
clusion I would say that a certain arti-
cle has been given protection under
the Indian Tariff Act. But, in the Bill
which has been brought forward here,
for certain chemicals I do not know
whether there is any necessity or not
for giving such a protection under the
Indian Tariff Act. These have not been
discussed at all 1n a meeting of the
representatives of the small-scale in-
dustries and those from the consumers’
market dealing with these articles.
So, there should have been a coordi-
nateq consultation and discussion be-
fore giving such a protection to these
items from charging any extra levy
under the Indian Tariff Act,

Considering all these aspects, our
employees or workers in this industry
are getting much less. The feeder in.
dustries—small-scale and cottage— are
almost in a dying condition, The pro-
fits of the big business of dye trade
are assuming such a magnitude that
ultimately the consumers are the worst
sufferers under the Indian Tariff Act.

One more point regarding sericul-
ture. The Minister mentioned about
giving protection to certain sericulture
industry The Report also mentioned
about the allocation of funds for the
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development of sericulture and utilisa.
tion of that amount. There is certain
aspect that has been laid down in the
Planning Commission Report according
to which some fundg are allotted. But,
the State Governments say that they
are not getting the flow of that fund
mitially ag and when they want such
funds from the Central Government
or from the Planning Commission. On
the other hand, the Planning Commis.
sion 1s of the opmion that whatever
fund is allocateq for the development
of sericulture, the State Governments
are not utilsing that fund. Who is
going to look after this problem? This
should also be taken into consideration
by the Minister. As regards exports,
India’'s position in relation to Japan
regarding the gilk ang sericulture arti-
cles is going down by and large. What
1s the season for this? Japan iz a small
countiry. It has much less resources
for bwilding yp the sk indusiry or
sericulture industry. After all we are
spending a huge amount of money mn
our country bLut, still, we are lagging
behind and our silk industry is the
worst hit. Even in the matter of pur-
chase and sale of silk cocoons, a few
big houses are controlling these. Take
the industries in Varanasi and in South
India as also the industrieg like the
Murshidabag silk industries, These
are being controlled by a few mono-
poly houses. What steps have you
taken to curb the activities of these
big monopoly houses who are making
huge profits? This aspect should also
be considered by Government, Take
the silk industnes in Murshidabad, in
Banarag and in South India—Banga-
lore and other places—and everywhere
the workers or the labourers are the
worst sufferers. And the cottage and
small.scale industries are the ‘worst
sufferers, It is the big monopoly hous-
es which are controlling the export
and import markets. It is they who
are controlling these industries in the
matter of distribution even. Unless
these controls by the mongpoly houses
are curbed or weeded out, we cannot
establish a free and fair gevelopment
of these industries. With these words,
I conclude my speech,
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SHRI 8. M. BANERJEE (Kanpur):
Mr, Deputy Speaker, Sir, having read
ihe statement of objects and reasons
and having hearg the hon. Minister
who piloted the Bill, I do not find any
reason why protection should be given
{o the dye.intermediates industry, As
very ably argued by my friend, Shri
Dinesh Joarder, big monopoly houses,
whether at the national or internation.
al level, are engaged in producing dyes.
tor example, Imperial Chemical Indus-
ines ang others. These international
organisations are taking profits worth
crores of rupees to their countries. 1
do not know whether time has come
wheq these industrieg should be comp-
ietely taken over by the Government

Sir, I come from Kanpur where tex-
file indusiry 1s located  The tex-
{ile indusiry has to use all sorts of
dyes I am nol against developing the
dyes industry but may I know whe-
ther this industry has not reached the
slage of sclf.sufficcency. Then, why
shoulq they enjoy at the cost of the
wountry. Actually speaking, opportu-
mties should be given to the small-
scale industries which are suffering
from teething trouble. It is not under-
standable that an industry which en-
joys the patronage of International
tartelg should be given protection.

It 18 saig that this Bill was brought
1o give protection from 1st January,
1975. An Ordinance was brought as

i the Session came to an end. I am not

against the Ordinance but if this was
necessary this should have been
brought during the last Session itsell
In the statement of objecis and reasons
it 18 said;

“The Bill seeks to amend the First
Schedule to the Indian Tariff Act,
1834, in order to continue tariff pro-
tection beyond 31st December, 1974
on (a) certain dye-intermediates and
{b) Sericultural products and to
bring captpin new- items of dye-inter-
mediates under the scheme of pro-
lection on the basig of recommenda.
tiong of the Tariff Commission in its

Reports 1974) on the Dye-interme-
diates and Sericultyre Industries.”

The Tanff Commussion has recommen-
ded on what basis? 1 can understand
as far as the other industry, namely,
Sericulture there 1t may pe necessary.
There also when recently I was 1n
Bangalore I saw the sad phght of the
weavers who are secaving the sarces
called ‘Temple Sarees’. The munirum
cost of this garee 15 Rs. 650/ and
maximum cost 1s Rs 2.000/-. These
are hand-woven sarees woven by thuse
who have nothing to eat  Unlesg they
form a cooperative society they wrll
not be able to counteract starvation.
I would request the hon. Minister to
come wilh me to Banaras especially
in the market where all these weavers
go tn the evening to sell their products.
I will show yoy the manner in which
they are exploited by these husiness
houses The sharks in that market tak.
ing advantage of the poverly of ine
weaver purchase a saree which 1s worth
Rs 200/. from him at the rate of
Rs 125/ because he 1s going to give
to hig starving children when he goes
back. In Banaras, 90 per cent of the
weavers belong to the mmnonty com-
munity, the Muslim community, and
they are being treated like this. If
you see their condition in Kancheepu-
ram and other places, in Tamil Nadu,
it is somewhat better because the State
Government— I admire the DMK Gova-
ernment—hag formed certain coopera-
tive societies and certain norms have
been applied there against exploita-
tion But. still, that 1s not enough, In
other places, they should be given pro.
per protection. The Government wants
to give protection to the industry.
But, what about those who are the
backbone of the industry? What w:ll
happen to them? What protection 1s
being given to them® Takng advan-
tage of this Tariff Commission, wrongly
or rightly, they want to enjoy all these
things, concessions in regard to excise
duty and so on. We have given pro-
tection to the cycfe industry. What
happened ultimately? We have given
several protections to other industries
But, what happened? They alwaya
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have a double barrel, to exploit the
th. workers and take full advantage of
ihis Government I would request the
hon Mmster—I do not want to go
mto the details my young friend, who
1g really doing very well to sgtudy the
wholg subject, whether 1t 1s justified or
not and whether the time has come to
study those industries, dye mdustries
spuclally those industipes which are
run by big business houses You will
have to develop that industry You
cannot have teething trouble, all the
time What 1s this {eething trouble I am
not able to understand Is it the wisdom
iooth whith ¢nmes out last® Ths
tecthing trouble goes on 11 158 a mis-
nomer In th: nane ol icething
trouble in the name of protection, they
enjov the concessions at the cost of the
consumers and also at the cost of the
wortkers We want to safeguard the
interasts of the workers and the consu-
mars As such I would request the
hon Mimster lo go into this It 1s not
only the industrialists who run the n-
dustiy It is actually the workers who
run the industry The mierests of con-
sumers and workers should be safe.
guarded With these words 1 would
request the hor Minister to reply to
1t '

st wio o a¥ : (FTI) FUI-
wre warew, ag ifew fam & gwIT
HIH WTAC & wE GET Al wWiAr 41 Wi
wofy ot 2 Ay ey faw AT RW
T4l 9T WY 7 WA 8 AT BT, T AW
¥ gem geadragfaar ¥
o T UF AT WY I AT S§ A
frore wma W

Report on the continuance of pro-
tection to the Sericulture wndustiy
The Sericulture Indusitry was mihal-
ly granted tariff protection in 1934 on
the recommendation of the pre-war
Tanff Board The Second Enquiry
was undertaken m 1938 but war
broke out before Government could
iake a decimion on the recommenda.
tiong of the Tanfl Board The pro-
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tection granted initially was, how-
ever, continued up to March 1849
Since then, two enquirieg by the In-
tenm Tanff Board in 1949 and 1851
and five enquiries by the Tanfl
Commussion 1n 1953, 1958, 1963, 1966
and 1969 were undertaken and on
the recommendations of the Tanfl
Board/Commission, the protection to
the sericuliure industry was extend-
ed by periods of years up to 3lst
December, 1974

qET TF FE AT § TRATTHE
FogaweNfs T
A ¥ arfe amge ¥ @ W wmar
7% W W7 FT T FRAATAA FLAIT
aor ot A AR, WK P
#w a¥ FATT | G AA 7 ATE-
LA qTAT AT, §F F g A
qAF TC | 59 W I A@ wid
FE FET § AT AMTH @ L3R
§ qg aad® wa 1 #Ew dar
€1 T & 7 Brgar a1 ¥ gsfefrew
¥ ar Somn @), AT ¥ gehgateen
F off ¥ %1 wwaEr T g S W
Ry 14T F A AT )
m A sl Afer 2 5 & W=
F OF AAT A q@ 7% (% @ q@;
T w0 ufEw wES § 99F S
T A A FAT WIEH FANT A
M, TE & qrEr X T qURT AT
&1 T W S wed TR R o
a g arer | A foar

“ It was discovered that there were
various handicaps in opersting {he new
machines for a considerable amourt ot
money had been spent 11 moderniging
them Such operational difficulties
could well have been brought under
control before undertaking moderniga-
tion. If this had been done, consider-
able ungainful expenditure could bave
been voided”.
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ufee o & arg-amg A Ay FaEAT
& d0weaT F AN FW @ g—
WE FT GG WT MR ¥ qga SqTRT
3 W ¥ af.a e & w2
3§ arfear awdt g—ifew 3% 1 o
7 Ao & 1 R AR & wma §
@SisTam § 5 =9 TR #
weE A et & o fore” s 3—

“The Central Silk Board has in-
formed us that during the spent of
the last 25 years, the institut'onal
set-up necessary for looking after
the various aspecis such as resear-
¢h, planning etc of the sericul-
fuie industry has been budi up
The number of ‘nstitutiong con-
cerned with different  aspects of
the industry

All over the country has increas-
tq from 358 in  1949-50 to 2408 1n
1972-731 and these nstitutions from
the necessary mmfra<tructure for a
signifitant growth of the industry
during the Fifth Plan period The
various promotional aspects contemp-
leleq to attain  self-sufficiency be-
fore the end ot the Fifth Plan period
ang also to enter the international
market are stated to be (a) prowvision
of irngation tacilitics under crash
programmes

TRW SR ST eN ¥ faar gur
t—sfeT @ & @9 3g Wiy FEET
g 5 o Qw7 ard s -
o freew @, wAETad ) 9w
w1 AT Wew §t & =g, afew
TR E 1 i 1o F 78 ToIy ATw-
Afwfoie ay wo9q 9 7 9 ¥ TG
g &

TR vemm g fFaw
. W 1974 IF a@ET AG—AfRT  WTH
WA’ wgy § e 1974 % A
& W Wyt aw v O, Ty W@
| XTI | o g A FowEe )
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‘Taking all the factors mentioned
m the foregoing paragraphs into ac-
count, we are of the opmnion that in
the present circumstances raising of
protective duty to the level of disad-
vantage will only tend to push up
the prices of the end-product with.
out making protection any more
effective It will become effec-
tive to regulate theiwr supply in
the market by regulating imports
In cases where the margin of disad-
vaniage has tended to come down
as compared to what it was at the
time of the Commission’s last report,
there 1s no knowmg how long that
position will continue™

Taz TeA d R G oeiR T3
% AN, WA 7 Rww
¥ AfFw W wer GE JemET @
wifs 38 # SrvafeEa wE@r &)
F A GET 97 WOAT FE @S
7 A1 R g8T YT & FTVEM &
FTTATHEIAFTAE | T aum &
Fque & 9 wg faeAr @
e o wEw faear 2, @ W s
frrerar 2, e #Y TaT QU 796 faemT )

¥ Wy FY ATEA {OAT WTEAT §
fF o a7 ¥7 Y 79 a% ¥ @
4 & OF ATEw A€ 8, A urEEeT
§ | siwe 3 AT W9 &7 oY IR
q1, FT 9g FEET FHT § ) W TRy
FaT AN @ AR A I FWHFAR
& G ufewe  gem, Aafiae-
oA fReee o ot I§ ¥ weer
& 2 W GIERT AW q@ A4y |

s s A v o Fod @
M A w1974 0%
agrn wifge—% o I @@ g—
T Wt W AN I 91 WTY-
#wzw fe 1 § 99 & WATC 1974 % qwET
aifg, S at w aw T whgg,
WE MY 7 9O AYA WWe ¥ g



279 indian Tariff
(Amdt.) Bill
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wg § W A & T fo ¥ 39 wgr
) wimdrgfduwadigy €,
wr @ frdw - gwifs qF o
1979 #g1 —=ww & fed #
wg ™1 § fF 1979 a% swT iRy,
e @ o ¥ a7 ot W W) dr=ar
98 | & sgor g fF @
foT oy ® wedt 3 ar gt gE,
whgadt ¥ @ a5 e wi aE
a1 1.74 #Y oY & o 4
2 ag o0 ¢, 99 W1 UF /A 4T ]
AT FAT AR, a1 & AT g =T,
1979 w1 =# fear, 1974 & =i
faar Ty A 3@ 1 Freor A W &
8 fear &5 fou faw oedewm wfge,
fra fag seewm sfge | e &
TR WeH @1 W @l sTor ¥
& zw faw &1 faw @ §

SHRI ERASMQ DE SEQUEIRA
(Marmagoa): Mr, Depuly-Speaker,
here is a prime example of the cavalier
fashion in which this . Government
ireats the overnance of this country.
Here is a case of tariff protection
-which the Government well knew was
.coming up for review and yet when the
review came up the Government could
not provide the Tarif Commission
‘with any data that was either reliable
or comprehensive. A decision had to
be taken based on inadequate data,
and, I am sorry to say, entirely unre-
"lated to the purpose at hand.

You will find that in para 94 of the
report on dye intermediates, the Tariff
Commission had gone as far as to say
that the data that was provided to it
was both confused and uncertain. If
ihe purpose of protection is to ensure
‘that the domestically produced mate-
rials are not a disadvantage with the
equivalent materials that are imported,
I am sure that you will agree that the
gquantum of protection has to have some
relationship with the diferential in price
between the local cost of production
and the landed cost excluding duty.
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But here it is a very strange thing that
you have a Tariffl Commission sitting
for months probably to study the mat-
ter and its official coming forward to
say that under the present circumstan-
ces it ig not possible to relate produc-
tion to thig differential. They have
come forward with the excuse that the
prices have been fluctuating. If the
prices are fluctuating and if the pur-
pose of protection is to ensure equi-
valence, fixegd tariff protection is obvi-
viously not the remedy. Some alterna.
tive must be found. What the Govern-
ment is doing in coming forwarg to
us as far ag dye intermediates are con-
cerned telling us that this is the pro-
{ection that is requireq is nothing short
of telling us a complete and total un-
truth. If the prices are fluctuating
from day 1o day-—and the fluctuation
by the Tariff Commission’'s own report
is quite wide—obviously fifty per ceut
protection could be too much tomorrow
and totally inadequate the day after.
I should like to oppose the Bill in as
much as dye intermediates are concern-
ed because I do not think it solves the
problem and quite frankly I do not
think that Government{ knowg what it
is doing in this respect.

It is also significant that in providing
information about this particular area
of dye intermediates, Government cculd
not provide any data at all about the
small scale gector. Government which
speaks of wide-spread ownership, of
protecting the smaller against the lar-
ger, when it comes even to tariff pro-
tection, exposes its real thinking, which
is to encourage the large people and
let the smaller ones send for them.
selves.

On the question of sericulture I
would like to strike a slightly bright-
er not, I would like to congratulate the
scientists on the success they have achi-
eved first in Mysore in managing to
grow that they call bivoltine silk worm,
but much more for the breakthrough in
the growth of Tasur worm on ocak. We
all know the research that would carry
out in this country in most areas is
inadequate, but at the same time many
of our sclentists have come forward
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with inventions which are of major
importance ag far as practical appli-
cation is concerned, and in most cases
what they have found has been lying
in somebody's drawers. Here we have
20 lakhs of acres in the sub-Himalayan
region already planted with growing
oak. These are areas in which emp-
loyment, as you will know is very
much needed, ang 1 hope that this will
not be another case of y smallest on
the back for the purposes of coming
forward before the House and noth-
ing at all done in action.

There is a paragraph here in the
Report on the dye iniermediates in-
dustry which I woulg like to read out
in extenso with your permission, be-
cause I think it is very interesting.

Paragraph 26.3.2 reads:

“Data given in Appendix 15 re-
veals a numher of conflicting fea-
fures. It will be secn that as many
ag 14 times have been exported
while gt the same time their imports
have ulso taken place”

This is a protected industry.—

“In the case of eight of these items
exporis have exceedeq imports and
in the case of remaining six imports
have exceedeq exports.”

—Here the important line is the last
one —

“There are also gubstant:al im-
portg of cerlain items included in
the banned list.”

I would like the Minister to investi-
gate this. I am sure he will fing a
scandal there. And if he does not, we

in the Opposition will be happy to find
it for him.

SHRI VISHWANATH PRATAP
SINGH: I thank the Members on the
Benches opposite. They have made
the debate as colourful as dye-stuff and

, for me perhaps as smooth as silk it-

self. Many valuable points have been
raised, and one of the basic points
was why this protective duty should
be extended after all. It is not the
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purpose of the Government to conti-
nue protective duty on items which
are not necessary.
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It was mentioneg by an hon, Mem.
ber that the length of time to which
these duties would be extended has not
been mentioned. I regret the omission
in my initial speech. I may inform
him that for dye-stuff we intend in
the present{ Bill a protective duty upto
1977 and for sericulture upto 1979.
In 1979 we shall undertake a review
of the position. By then we hope that
the sericulture industry would be able
to face the international market and
come up on its own. But it will de-

pend on the review that is made m
1979,

The working of the Tarnff Commis-
sion s under review. About big
houses, that 15 a gquestion to be dealt
with under the MRTP Act. In no way
does the Governmeni give protection
to mg houses. Proteclion is given to
certain items which need protection
For this, a selective list 1s drawn up.
It 1s not that all dye-stuffs are protect-
ed. The list is drawn up in the na-
tional context., It may be that rertain
big houses are manufacturing those
items, hut that has to be taken care
of under the MRTP Act

SHRI R. V. BADE: After 1977 will
you stop gl'ving this proteclion?

SHRI VISHWANATH PRATAP
SINGH: Are we now to seal our de-
cisions for the future? 1 do not think
it would he a wise thing. They are
not only big houses, but there are 120
small units working and we have taken
care that wherever licences have been
given ang the capacities have not been
utiliged, instructiong have been issued
to the Director General of Technical
Development for the cancellalion of
licences and that those be given to
new parties who can utilise the capa-
cities. Government is quite alive to
this problem. This provision has also
been put on the large houses that
when given additional capacity, they
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will supply 30 per ceni{ of their pro-
duction to small scale units

The question was asked, why are we
expoitmg intermediate dyes’ Except
for only one item, the exporis are done
so as to ensure that there 1s no short.
age within the country There were
other issuecg raised about exploitation
ot weavers I suppose 1t does not pro-
peily come under this Bill But cer-
tainly 1t 18 the concern of all of us and
we do feel that the labourer, the per-
son who produces the real wealth of
the country shoulg be protected from
exploitation We have no diference
mn this respect

The quanium of proteclion was rais-
ed by Mr Sequeira He frst 1aised
the 1ssue of data and then went on
to say that the gquanium of protection
that 15 being given when prices are
fluctuating makes no sense if you want
to give protection on the basis of price
For sericulture, the mmporits are very
muach restricted and the quantum of
to'al mveolvement 1s very small Any-
way, we appreciate the pomnt, but price
alone 18 not the tactor by which we
give protection The other factor 1s
controling the guantity of import and
we can effectively do that I hope the
hon Member wil appreciate this le.
verage mechanism which the Govern-
ment has kept

The suggestion for growing oak m
the sub-Himalayan regiong and the
other valuable suggestions that have
been made have been taken notice of
bv the Government We will try to
examine them ang see how far these
would be practicable

SHRI R V BADE What about the
availabitity of funds”

SHRI VISHWANATH PRATAP
SINGH The hon Member has raised
a question about the availability of
funds in the States 1In thig respect I
may inform the hon Member that our
complaint has been that the States do
not utilize the funds allotted for seri-
culture I hope the States will take
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not of this and utilize the necessary
fundg for sericulture and not for other
1tems

With these words, 1 woulg request
the House to adopt the motion for con-
sideration

MR DEPUTY-SPEAKER What ab-
out the import of banned items which
was reportecd by the Tanfl Commis-
sion to which a reference has been
made by Shr Sequeira?

SHRI VISHWANATH FPRATAP
SINGH If speufic items are disclos-
ed we will look into them

SHRI ERASMO DE SEQUEIRA It
15 parl of the report I wish he reads
the report and then rephies {o the de-
bate

MR DEPUI'Y.SPEAKER The
question 18

That the Bill further to amend
the Indian Tanfl Act 19s4 Dhe taken
into ¢onsideration ’

1he motion was adopted

MR DEPUTY.SPEAKER We take
up clause by d)ause consideration As
a special case I would al'ow Shn
Vishwanath Pratap Singh to move the
amendments although they are stand-
mg m the name of Pro Chattopa-
dhyaya But in future, it would be
better i1f he submils amendments in
his own name

SHRI VISHWANATH PRATAP
SINGH 1 have already made that re-
quest

MR DEPUTY.SPEAKER He has
only made a requesit There is a slight
irregularity under the rules I do mnot
want to obstruct The Bfll So, I can
give hig permission under the residuary
powers the Chair has Now we take
up clause 2 for consideration
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Clause 2—(Amendment of first sche-
dule)

Amendment made:
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Page 1, line 8,—

for “in the First Schedule to the
Indian Tariff Act, 1934,—"

substitute—

“In the First Schedule 1o the
Indian Tariff Act, 1934 (hereinafter
referred to as the principal Act)—"
(4).

(Shri Vishwanath Pratap Singh)

MR. DEPUTY.SPEAKER:
question is:

The

“That clause 2, as amended, stand
pari of the Bill"

The motion was adopted

Clause 2, as amended, was added o
the Bill

New Clause 3

Amendment niade:

Page 2,—
after line 50, msert—

“Repeal and Saving.

3. (1) The Indian Tariff (Amend-
ment) Ordinance 1974 (Ordinance 15
of 1974) is hereby repealed,

(2) Notwithstanding such repeal,
anything done or any action taken
under the principal Act. as amended
by the said Ordinance, shall be
deemed to have been done or taken
under the principal Act as amended
by this Act.”, (5)

(Shri Vishwanath Pratap Singh)

MR. DEPUTY.SPEAKER:
question is:

The

“That new clause 3 sland part of
the Bill”

The motion was adopied
New Clause 3 was added to the Bill

189868 (SAKA) Indian Tariff
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Clause 1-.(Short title and commence-
ment)
Amendments made:
Page 1, line 4,—
for "“1974" substitute “1975".
Page 1,—
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(2)

for lines 5 tp 7 substilute—

“(2) It shall be deemed fo have
come into force on the 1st day of
January. 1975." (8)

(Shri Vishwanath Pratap Singh).

MR. DEPUTY.SPEAKER: The
question is:

“That clause Y, as amended, stand
part of the Bill"

The motion was adopted

Clause 1, as amended, was added to
the Bull

Enacting Formula

Amendment made:
Puage 1, Ine 1,—

for “Twenly-fifth"
* Twently-sixth™ (1)

substitute

(Shri Vishwanath Pratap Singh)

MR DEPUTY.SPEAKER: The ques.
tion is:

“The Enacting Formula. as amend-
ed. stand part of the Bill"

The motwon was adopted

The Enacting Formula. as amended
was added to the Bl

The Tille was addeq to the Bill

SHRI VISHWANATH PRATAP
SINGH: 1 beg to move:

“That {he Bill, as amended, be
passed”

MR. DEPUTY-SPEAKER': The ques-
tion is:

“That the Bill, as amended,
passed".

The motiop was adopted.

pres———

be
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TOBACCQO BOARD BILL

1THE DEPUTY MINISTECR IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH TI'RATAP SINGH)
I beg to movet

That the Bil {o piovide for the
development under the control of
the Umon of the tobacco indugtry
be take: into consideration

The tohacco plant was biought to
our shores in the 17ih century Since
then 1t has not only taken root on
our soil but 1t has flounished to cover
44 lakh he tires of land yielding 3>
lakh tonnes of tobacco annually mak-
g, us the thng largest producer in the
wrrld next to USA and China

This fascinating plant which we
have so fondly cultivated not only
socthes the neries of those who have
talen to 1t by way of fashion or of
hi t but also satiates the hunger of
32 lakh persons engaged 1n the grow-
g and processing of tol acco

SHRT ERASMO DE SEQUEIRA
(M nnmagao In honour of thig Bill
you allow smoking for all

SHRI VISHWANATH PRATAP
SINGH We will keep 1t fo) export

Tohacco means not only earnmgs for
the working men and women In the
country but also earningg for the na.
tional exchequer About Rs 300 cro-
res were netted ag excise on tobacco
las{ year

True to 1te puff 1t 1< inhaled only to
be exhaled thig plant which we 1mpor-
ted about three centuries back has
become a major export item of our
country

MR DEPUTY-SPEAKER We have
exhaled 1t
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SHRI VISHWANATH PRATAP
SINGH Yes Sir, that is what we are
doing now We enjoy very much too
the exhalation of it

In the last two years the annual ex-
port of tobacco has grown from 55,000
tonnes vajued at Rs 40 crores to 70,000
tonneg valued at Rs 60 crores In this,
Virginia tobacco has a very important
role 1t alone fetches about 90 per cent
of our export earnings In the world
trade our share 1s about 7 per cent
which shows the scope we yet have
tor expanding our tobacco eaports in
the world market

TFhe fate ol those who are mn the
tobacco industry 1s not only affected
by the vagaries of weather and agio-
«himatic conditions but also by the va-
garics of consumer preferences which
valy from country to country

In this industry vyears of suiplus
have chased years of shoilage result-
mng 1 wide oscillations of tobacco
prices conseguenily chaotic conditions
in the tobacco market prevaill When-
ever there was a surplus year prices
tes] resulting in the holding back of
investments in the following season
of the crop which has not only affect-
ed by way of short crops our earn-
mngs 1n foreign exchange but has also
meant loss of foreign markets

This situation needs an integrated
and coordinated approach from pro-
duchion nght to purchase, publicity,
maiketing and research In the frame-
work that we have today of the coun-
try such an approach 1s rather diffi-
cult to achieve It 18 with this objec-
tive that the Government 1s presenting
before this House this Bill so that we
could have an integrated agency for
the development of this industry under
the care of the Union Government and
that the various interests the growers,
the dealers and the exporters—could
also be involved

e—— e
s -

{Moveq with the recommendation of the President
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This need was the feli need of many
Members of Parliament They had
been voicing this demand, angd thewr
demands hag been echoed in the State
Legislatures also Most of the tobac-
co-growing States have approve of the
1dea of such a Board This Bill 15 the
expression of this very 1dea and 1t 1s
with this purpose that we haive come
with this Bill

The Board ig proposed {o be consti.
tuted, apart from other members, with
Members of Parliament, represenia-
tives of the Minstries of Central Gov-
ernment, growers of tobacco, rmanu-
facturers of tobacco products dealers
and exporters of tobacco and repre-
sentatives of major tobatco growing
States

Among the mamn functions of the
Board I may specifically mention the
tollowing —

Regulating the production and c(ura
ing of Virgima tobacco 11s internal
marketing and promotion of i1ts grading
at growers' level,

Keeping a constant watch on the
Virgimia tobacco madrket bolh 1n India
ind abroad,

Taking measures designed to avoid
, wide fluctuations in the prices of com.
modities,

Ensuring a fair and remunerative
puice for the same to the growers and
lor the purpose, purchasing \irginia
tobacco from growers when such a step
15 considered necessary,

Recommending to the Central Gov-
ernment mimimum prices which may
be fixed for the export of tobacco,

Sponsoring, assisting, coordinating or

encouraging scientific,  technological

. ang economic research for the promo-
I tion of the tobacco industry.

Promotion of exports of tobacco and
tobacco products;

Rewising of marketing strategy n
consonance with the demand for the

3344 LS—10,

commodity ouiside India 1including
group marketing under limited brand
names,

Preparmg information useful to the
growers, deglers and exporters of to-
bacco and tobacco products

As most of the functions of the To-
bacco Export Promotion Council wall
be iaken over and as we do not want
duplication, this Council will be wound
up on the formation of this Board.

The Government also intends that
this Boarq functions n fullest har.
mony with wvarious institutions con-
necteg with development of and re-
search on tobacco It will also utilise
the services of the State Trading Cor-
poration for exports The Government
wall not only give {the Board the neces-
saly powers commensurate with its
objectives and tasks but will also pro-
vide necessary resources at itg disposal
by bringing a separate Bill by which
cess could be levied by way of excise
or customs on Vugima tobacco and
othe: tobacco

Whether we smoke, sniff or chew to-
bacco or not, I am sure, this Bifl wull
merit the consideration of the House
while I commend 1t for its considera-
tion I hope, the hon Members will
appreciate 1t 1n 1ts proper aroma

MR DEPUTY.SPEAKER DMNlotion
mored

That the Bill to piovide for the
development under the control of the
Union of the tobacco industry be
taken into consideration *

off frr aw fey (sp3p7) it
dtar weft Y & wer fasiif fror &1
T, gk AW ¥ v dar g &
W IHY g WY BT TS WY
v AT & 1 9wy & R oA
e fegmaite &t aife &w w1 197
sregee WY wraEr @ ) ag ST
T 1 oft % W "I T YHTL T A
Y T 9t | W T § W G 9%

(i deng
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A T o Y g 1 gafe & S wEw
FoTAT AT TG § HR—EAWA  HEAT
g1

faofifrar o & e FA
& e ofy E T A dar Aar
&1 aws g8 T g o ¥ it
araT, & feng ammaT o @ e o
0 frer o O qE §, IEE @
fedwuie & fov, sas fasm & fao
W AT IEN A gr @ IER A
Ted fra SEE A Y s S
oo TET S | ¥ T AT IS |

qgA A g FL Y AF a1 A AT
& A wowr o faerar WRAT 7o
HTR JTE FI FREZAAT 7 A F2IT Fl—
g A A mghmra & 2 91 "9
FAF | TEY ST F22A § AT 7A aAlzan
fr=a a7 vy = grar & BfrA
@ W AFT 7 ower i P
( AT G FET 7o W AT
qAET ¥ far g o1 o™ A
AT o ARt e ar froan w
wTq s Fefiraidom &% 1 W= AT AT
FETEMAT 2 a7T & = A o) foA 2,
TAFT WT I FT EqTT @ ATAAT |
" THAT HEATG 499 A VAT @
s A EE 1 e oY g s F AR
oY avaTs 7T Y ¥ A g f IR
" & e g f s fefeae
T g A Forg A i sarT g
@ | wEY 2R F fag ww ag
srer fear g fs arf d@wa 39
sfafafiar #r far oo | w= e
IS 7 qF BT FT T¥A4C AT, TE 0T
¥ & g § | oY 2| a=
&1 Y vt § 1 7o R W v §
FH TR FIRN § W AR ¥
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fraz o wgan g fF @ qadr foewr
®T qETE qgT A€ wr@r F dar Hav g
o aga &€y weuT F fram aqd e
i 70 go g W g fag W arE F
sfafafaer &1 swaorT oo @@ ar
wRT Wt gar | | gwR v
ST T GG W9 foar § 96q I
s %7 sfafafaer gay 7y & qm@ar

+TdY FAr § W9 @ §

‘The term of office of the mem-
bers and the manner of filling vacan-
cics among and the procedure to
be followed 1n the discharge of
then functions by, the members
shall be such as may be prescrib-
ed

oY TWI-Z WA TAT F |
a1 fadga & st mifqmas 5 A
A ATFT | oot H 39 @ F1 AMT
TEATARA? THTT AR ATT OATIT# |
ra were w1 =zd T fraa en § foo
TT wroq fee s&re ArfRawe @
frq wwre frzmresz gom & w7 99
qiffantrz & ama oA wifeg 1 w9
TAAT LT HIT WA ATE AT JATA AT
TREM A R wET T qr wrarfed
T7 BYTAT qF FaE 777 T ¥ | q¥ST
grar afe  arfagqraz & amy Qo
7 ATE FT AT FT A B STLEGT LT
A IAFT O7FT ~ 1 F¥ 207697 FL |
Foqf G a4 a1 2 TTTIAZ F AATATT
arfe 37 ofaams 7 ;a1 e w3
g% | TH §9 @ &¥ IC A4 SEAT
afer | srdegua W @ ik
qF A o A=A & fAg geir ST
st fard W NraTeY FEAT TfgR
a1 |
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AT 8 ¥ da ¥y A 7 7w F mrav
g oy wwT § fe oarE XTT R
faritforar, amare; #r freet femre 2w
# ¢, arge frat § w1 ey & &
T Ay I AfEd i saw few
SETT AIwET g, T I W A @
W ¥ ¥ fng e & sftrere fear
AT | WS AT G A A AT
fiF qa wora 4 ¥ o 7% @ T_—w &
ferg oY v Erft Wi ww o AR A
R oA e fFar | AN A H
g wrar § 1 S wr ¥ oft aw wmy
FT @ & AV AR S 9 o Ty A
Y AG FE &1 g awa & e
s fatifrar amamg o2 wfas 8 )
firm TaT Avg o Wy AFaT § o9 g@
fares o ST TP @ T W AR g A
fea=s oT 77, Tad gaw ¥ 703 §,
0 AT T AAF ¥ ga o A )
TN W W TRTSS ST ST AR
2, Tt oY owgard frar W AwAT 2
w7 3ga 75 wifre g0 fawr andt 20
W ar o e & avs S g
T fdE Fom AT &) ga
v oY =T s A9 )

AEAT 41 99 7 FL AR T AT oA
g 21 W & foeET Jga Jw e
B T\ TEET WO AEAT FT QT
o 7@ frr @ et aga
W FYTE T @7 A § A IER gD
e T ot & e o i 2
@Y fadle, 19 aamA ¥ w19 #, ST
¥ WEE 7 oA gy § WR AW W
wwo, wifers v w3 W ¥ | wfgEmd
wit gk §, ¥4 wa gu ¢ ot O
aR A frw wrar Wy Y frmrar
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afer s ¥ ogER @ W S
agfead oy TEeiT | w7y w3 =
Fr faereY 8, F 3T SR A o ITEe"
FY AT | WA FIIGAT AIHT HAAQ
Fgmagnva . Nfer ) v H
AEATE 9T UFATES a9 gk ¢,
FfrT & wax 3w & AT ¥ FY a9
i Toree & dgw TR WA A
e s faeer =nfgn, s@ &
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¥ ATEO wET, IR R E
gl Wk TR gfRis = ¥,
FTEAFT & G ATy § ) o e
T & 1T 7 HIAHAT B fqerar § s 7
#z9 TAAHE T | AT S W AE F
fF FTHT WHAT IAFT 90 THZ T
|1 AT L 1 ATHIT FT 5D A0 TGV
=ifee ot oz @A afgn s ©ew
THIT FAFT T T &Y AT AFAT & )
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F1 S123q7 44T FAT AFAT & | TAA
s §(2) F W A A () IAF
fro s fermr g o fRmife
W ) I (4F) it et o,
afsgram ¥ fF gop gaR T
¥ fagra ¥ Y Rfer & A T=H
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vt aY feafr o qurear wEaY &0

T 3F ARANT FATE 107 HTH
w6 v ok ) IR s @R
fif FTETEHTC B atefede Ww dwSw
Ao az R wgr R A
@ fear amgm fs o fggew
et rafir 3 g o e WY
o Iadt wely ar gfg o v o wRA
ag W& o Ak v § fs whefore ¥
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[ ferag i)

g gefafwdr wrs dw wiz awy
ST T@T W | AT wEAT I4% 8§
f& gart 2w ¥ Ffy & o grAq § W
qsfefes Taeoanz ar v frafy g,
IAX FIHTC &7 ATGT FT AR TG FT
QU | W @RI FIEET SO
dfiesa Rdifay & WM ) 48
gamar § fF 3 9 fem odflw ¥ W)
forw ot ¥ FTE FATE | T AT HY
¥ 9T ©iF U =fge 1w
TETE T ASHAT F7 WX JqF AR
FEHT TqF AT T WK TR i
T WIEAT FL | W L T
10 ¥ & € FAW FEATE! 7 I9H
wTiRfY, A7 41E T FH ST T § AGQ
a9 qUIa |

& ¥ faet 71 Ao w3 7, Afea

# wg g o welt AgEa W gaATdt 9%
ST 3T #T FAeer )
SHRI P. NARASIMHA REDDY

(Chittor): I whole-heartedly wel-
come this Bill which is in fact long
long overdue, In introducing this
Bill the hon, Minister has graphical-
ly and appealingly traced the history
of this crop which occupies a very
important place in our economy. This
crop, the Minister was pleased to say,
was introduced in this country as
long ago as the seventeenth century
and the history of this crop has been
one of toil and tears and sweat. And
in this country it has been subjected
to varlous price vacillations and trade
malpractices so0 much so that the
growers of this crop have undergone
centuries long suffering and exploi-
tation.

I come from Andhra Pradesh which
contributes a sizeable, in fact, 90 per
cent of the Virginia tobaeco crop in
this country. ou are ware and most
of the members in this House are

aware that the Andhra tobacco-grow-
ers have been agitating since decades
for some such statutory safeguard for
affording them) protection from the
price vacillations and exploitationa as
regards price and other malpractices
as also for positive State action for
providing an impetus and safeguards
and other incentives for increasing
the productivity and the quality of
this important crop on which, as
the Minister was pleased to say, lakha
of people, in fact, 32-35 lakhs of peo-
ple, are dependent for their living.
While welcoming this Bill I would like
to express in thig connection my sense
of disappointment that it has not
been made as comprehensive ag it
should be. It has not come up to
our expectations, Unfortunatelv this
Tobacco, even though it comributes
Rs, 160 crores to the Customs and
Excise revenue, hag suffered neglect
I should say. It has not been so for-
tunate as the Coffee Tea, Spices and
other Commoditics' Boards which
have had statutor; protection much
earlier. Anyhow it 1s better late 1in
the day then never, that this Bill
has been brought forward. This is as
a result of agitations carried on by
growers in Andhra Pradesh and
other parts of the country. This mea-
sure was held up for several long
years op account of inter-ministerial
wangles, if I may say so, between Ag-
riculture Ministry and the Foreign
Trade Ministry both claiming exclu-
sive domain in regard to this subject.
Even today as the Bill 1« drafted and
introduced I am afraid that this so:t
of dual responsibiity may conilnue.
It may hamstring and constract the
functioning of this Board. The Board
proposed to be set up should be on
par with the other Boards of other
commedities like Coffee, Tea, Spices,
etc. 1 have brought forward certamn
smendments which I hope the Minis-
ter will accept. One is with regard to
the composition of the Board. The .
growers’' representation in the Board

should bs increased ang this should
be made more specific, in conformity
with the composition of other Com-
modities Boards, What we find is, un-



Motion for
%7 Adjournment

due place is given to several Govern-
mental representatives of Ministries
and only a cataual mention is made
of Gorwers’ representatives.

MR. DEPUTY SPEAKER: You may
continue your speech tomorrow.

—

18 hra.
MOTION FOR ADJOURNMENT

FAILURE OF GOVERNMENT TO SOLVE THE
MYSTRY OF SAMASTIPUR BoMB CASE

MR, DEPUTY-SPEAKER: We now
take up the Motion ‘That the Touse
do now adjourn' Shri Madhu Limaye.

st wy fom@ : (FmeT) o WH fEer
ang fae 7 40 fame &, § =W
FRAT, FTIT AR AT |

161 hrs

(SuRrt VasaNT SaTHF m the Chair)
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st fom faog 77 g0 o Tl
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FIfE 0F wvR 7 P AW 4 T
[T FEY & TR TH EE AT A T AT
T & zror At mnfew zaaw
AT AATd ) TR Y & Aoy
fazma & wror & fergem oo o
TR qrEl & mF 939 ¥ &Y W Aam
FH & T ¥ oy wTew A AR RIA
TE § | 4% ferrea aree § w0
arfFTREY qref &Y o 43w g 9w #
feafz &1 9g o & o frard q@ <
AT WEar g
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Motion for 208
Adjournment

“Mr. P. R. Dag Munsi said: There
was a general feeling in the country

that the Government had indulged
in misconduct from the death under
mysterious circumstgnces of Nagar-
wala to L, N Mishra. The Govern-
ment hag not done anything to re-
move the doubts of the people, he
added.”

waamelH oy Ry
¥ gawT sfoars w4t | FfeT I o
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T & & & e g 3w & fawra g ANt
& Tga & wE 0% ¥ A A @R
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T FIH AW A gfAE AR TR
HEE—ITHT HIF WY T a7
gf 21 Y & g R
(ewme,r) . 'EH AT R
g, 57 sremet =0, o S5 Ta9 STTSATY
Sit, FAEF AY A T ey Wy 3T &Y
FHA FT 37T F AR A AN @A v
W7 ARAYT a9 fove T oA ' oW
T AR FY g R P B EvTT A e
WE AT A & fan amfa g @
fwar

@ @ 3ardia g1 off Afere qrerT™
frex # 7 A gaw ord, oF =3 §
oF wEw & fe v| § e gm
w2 fear | gan A, feer & i
F ary i o age Toee weRT R I AR
fe Tegan & e gara W @) fadw
oq 7 fqe Wi @eft AT &7 Aw A o

y "



299 Motwn for
Adjournment

[ wg fama)
AT o &Y @ & 6 e T
ag WY grafes |7 9N FY SW WA
#t 7€ fY 37 HT T 7 gY I &7
fady o1 % 397 STAYT FIF FT FH
TeETH FO &Y w21 ¥ [ F frar o
g #Y A ¢ 5 o que vl ¥
ST oo sfear HWeg & ga0w afus w7«
Ft | WU Wl W7 F7 9@H faw AT
gare &Y gfaw | g 7Y Sff 9w

“The forces of disruption which

have come to the fore lately have
spread hatred and indirectly en-
couraged violance It ias this atmos-
phere which 1s responsible fo1 this
dastardly crime"

Taw arg gt faw ey g S
WE-HARE & FRFT gl § 9 9%
d@o wHo gfeq st WY 59 F wEie
g, gwre foer oft &, & e g 7 S
OOl TF @R FT QU sfawre &, dfEa
gg Wedt qu ¥ Fww gmr § W
Wen & a1t ¥ wu Wl ¥ o€y wEv
fr et ol 7r o an &
TN #1 og@fE@ &GO AT A
gfewmt =t Wedr ¥ grer s F
g @A, g edt F1 09 yuw W&t
Fafra g s wl FE g &
AWeat a7 w1 ¢ fr g SR THAHE
qiferlY | @i @39 ¥ IEM OF aw
fean & 1 &1 & wrea g fr @@ dvo wHo
qfsw &1 &t % gwr IR AT
wafa &, g gwfa &7 ag a9
T § ) TET A AT g W A A1
AT ATIH QTHA IGA FIAT ATEAT £ |

“The total responsibility for this
act 15 on those who on the one
side swear by democratiec norms
and want to save 1t and on the other
actively support a movement which

is not only destroying peoples’ faith

in their leaders mbut in the system
itself.’

FEBRUARY 18, 1975

Motion for 300
Adjournment
I W 4 wEd €

“Whatever may have been the
Opposition’s complaint against Mr,
Mishra and the ruling party itself
by this act and the general atmos-
phere of violance 1n the wake of
Bihar Agitation 1t has opened it-
self to the charge that behind their
allegation to corruption and mis-

use of power was political vendetta
and not a desire to reform

I TR AT e weAT ¥ ey
Fgar 2 fr sweige aw faewe =@t
e aroaw i Y 917 o7 5fa &
g, T R & af@ s A
aifea frar § fF e 3 faems
IAFT At whAE™ & I9F S T AE
fagw & 1 &t 3 arde B @ warT W=
mRAm e e o Y3t f
FHEY 37 A1 wear g€ 9ad g
qer foedere 21

U% "t waew  faege W@y

st wq faad : wa @@ & o1
AT AT 991 HT A A R F | AfFA
magmag gt e arfadg qw 7
% @ A e & ey © ey sgea,
FEN fam=r At o fronw =i @+
ST & AOT #T A T4 @ A 5
s sfemr ear 7 wiv g@ gAY
7 faig qu T I IEEW AT A
w6 o 3@ &1 wer & we g fam
Tafew & #en wgan g frooe @ 4
ST AT ArEe 9y i ey 97 Sy
ZIEY § ST EEAHIT TIATTE JevaT
& fau fear o/ | 9w SESETT
AAY F Hrwd f w1 faow g
T FA FE wT AW fwar §)
ZATAY TATT AT T AT &7 W/ AW HT
SATH FTAT ARG | F@AN § qgF ATQ
T @3t qF 7 gfem & g faemd
T | wge ag s T e oag 3 -



301 Motion for
Adjournment

T FT ¥ &1 OF FHATY T AY
ATH HVET 74T, ST T THH AT AT AL |
g Y I A9 KT qIATH FIA AT
wara fFar mar, amg-Arg faimg-ae 5t
TEAH FTA F 9A 7w, fH5 we
THo QHo & MY, AHA=AIET & 717
TEET Y STET AT | SHeAaat
# A1y fFaeT Avam &, & S SrA—
T A% TR AR § qT AFA AT
AIRATAT & ATY ITHT B¢ G A4r
%\ 97o THo U * ATY AT IAFT
#IE Feaeg TEY &, &, IAT ATQ T 30
F A T T AR § At
—ag F1E Y #Y T T
(=7aa.7)

ez  fagrt arwdat (sanfeme)
g, 2w A 21

o fra: fag war 5
qgw T wugl & @y, feT faasf @
¥ |g, 9T TH ST AR AT § Y,
HX UHo UHo ¥ WX TH HSAT &
qraey A1Eq &1 A fegr ) TEmE
AT wEfdaew A WX AedlomTTe
F FR /A WG, TAF T AT F FIH
TE gh T |

wq TAW A< INW AT §——
oo HrodTomTEe &1 W1 feuf 2, 7@
oz # ag fauTr AT wEr ST &
A7A 2 | BN T2 ¥ "AT™G & 69 9T,
afewr g Y @R T ¥ AT T@
211970 . 58 9979 wal A1 4 gfg-Aazq
F QELHAT Y, IV A AA ATAT
v T RS S F AT o AT
a7 | wq FUTA N A Ag {330 ¥ vE
2 fF drofomrde 9w T AT TWH
T+ & g favig 3 faar fF @ @ AT
™y geafaa & A1 @odtenrdo AT
aney @ Ty fewT & o w3 o4 5
frelt o & ag o wvE gar ¢ TEAY

MAGHA 29, 1808 (SAKA)

Motion for 302
Adjournment
faererdr fadg-mer g7 & O Wi
oo 3 N § A Eved oo F
AEAAT TET et & | AV 5 T ey FTIW
e fF waw wdlr oft 3o A o
Hrodroumde F: srw w1 wr fafure
fawr = gwifas w37 &1 samw femr
?

=t g =X qiwm : (FAIFER)
fawrg= w71

Wt vy fowd : w oA ¥ A
W A% F HTET G A | T 7T
¥ AT TE N | AT WU WA S,
fams wAgy o dto mrie ¥ Ay
qg 7 &1 Fadr 2 3 2 s waa faorrd
fwm 97 &, a7 foT ww o &to oo &
Tty 78 %7 A% {7 ag Fmeran &
= w0 (suma7)

o=, § fas qrefegs #1 w4 q4dT
ST 7 9t e & ¥, S9E OF W F
JFAFACARIE . . (87 L)L .

nr Ta41 AfFT—ag 7E N F @
-

“Shr1 Mishra's death will cause
a lol of concern among the people

about such violence spreading else-
where "

A AAA IAA TOT T, FT T 74
ST FFT AT E—

*As I have said, 1t 15 not 1mpo:-
tant which peison did the killing
But when an atmosohcre of hatred.
calumny and violence 1s fostered,
then, anybody ecan do it"

gamiE wERw, TUTT ®&r ST
safl & f5 fee & =, e w6
g 7€ § 1 W gg ¥ faw @ o

"‘ "..-u I‘



303 Mation for
Adjournment
[ ag faad)
¢ fx frelt sd & wrr &, @ WY
Td 7 war Nt wgd & fF soer w1
HEA ALY &, T <19 ar fad e F
a0 S WY, .. (emwwA) L.
ORI T RE—. . ..

awafa wEeg, o= Tt S Ay
% ¥ f6Ry wTQ, THHT $1E Keged T8
£ 1 OET ares § o ol et f—ifE
T A IR g ¥ & heer w7 faar
a1 fF iy = SR 9T ST —
vy fald 2w &g ©1 T I g
frweT

grefgT aw favrwre w1 of afa
M fg ot &t 7 F qewre AT
3 At F1 faeelt & 3 o faendt
98 ¥ o fgur ¥ 919 oF TRrey faar ot
f& =fa arme fog st & wg ax
HfE-aFTT T ¥ TIe2aTT 7 FT AE,
TBA TAHT AFERTER WA 60,
i vFIfRawe & arg, /41 3990
foife 91y & aw 3=% w9 =1 #@fw
#ERT FIRI OAE | IR AR 9T,
TUTGA REYET, MY FAA F— ¥ 77T
FHT ¢ H FET w4r g, AfFe zAer
s7es wwAr g gfer 3w 3R & am
gfFs a1 W F1 "= TF%07 FOH 1
TR TAY B 7 IT AFIARAT Y AT
= | ag 7fFw F oar, AcErT gf T A
viwez {rr g A f5y dE ey §
FRFTegr AT FFr A S at ? o9
7z A1 # 7 foe ¥ e & T
zm FET fr 9rT g & T v
57 & o m o ufs 7w 9 0
TATHA 29194 /| HIFZT-RER T T
= fax 3o @1 7, i aM-EEen
4 F 4% #f w wiferme—ar
AET F F71 91— g7 Anit 7 Hfgmr
q gl ar—afar JraEa f5d @ f1
wAAY 92 wg g, fem-dm-eed &,
ITF AT @Ay ¥ F@ g, Afww 6

FEBRUARY 18, 1875

Motion for
Adjournment

fe7 gw & a2z ¥ g fe g woie W
Y, R WG & A7 Iy g gk
I g A B aga wrved gwr, Qur
# gur, T frr gad ik wRr v
a7 A g F 5 91 R R G wrew
& arz Wi F I | WS 79 gATT
HIEAT—KT7 Ao, 1% AIGHAT THET
arar 8, foaa g s feer § WX
I/ G7 A AN A qg g AFaT ¢ (%
% faehie ¥ 9od § T8 7L, 12 9E &Y
fasrea gar, sw#Y oY &% & fafwser
& &Y %, IAwl THA ALY o A4,
T Freowr afaq @ A gq gL,
T 77 AT IO IAF TT 1, A F,
EIAATT 2 FT ToATA 7 7T AFA L. .

Aty gAz ATl ( F{7 ) .
1 9FZRET § 43 97 & war ?

st wy fawd : 77 @gE, wn S
fezgsm & g nfia A% 717 safer
7 TAY A7 HEA X AY gerrd SrR e,
FARFT FIAT FT F7 A4 7, 8 T4 F237 1
i TarT 52 IIA1 F—AS HOROTT
41 91 ? w5\ A, 7 5w 7 3w
& wA, & WA fja 5w @ o,
At fer 3% wif F wiw w12 gwer 9w
AL AT T AT WAT A,
e T RiRZ QAT L FSTH A94T )
TH f7a4 Wiy 7 2% RIRT Y AT 7
T = 7 AT A1 vER BT Mg A,
% W4T ISWT AT &R AWl & ET90
TFF 24+ A4 O 7F <87 33030 T5T
AT § T FAMFATIF T4 AFTH T
oo mar 20

ZH A AA—ar . W FrARrAg
T FIARR A0 T3 [REfEY
HEARZ 3VF AT AT AT AT—GF ROGAT
A2 HHME F OFTEA g, gEaY S
FAT ITh WARTE &F F wrar o
et fom § W | afvw g9 T



305 Motiwon for
Adjournment

farge e § Y wATTd ¥ or TR
§ fir faraatfedt srvwrire & it vy
4t fs qefigr ¥ = frewz @7 &
4Tz ftfedY & e A w1 W
TE AT T FE A 91 1 7 A famre
F W ¥ G T gAEA
feeer 2z mar & Sw %1 gy ofcmw
t v oF faemre &t e @t §
qF @R AT ATX § 1 FT AW FAWL
@ 9 & IT FT 947 A8, foramdrw
T 7 &Y, Q‘H’v'ﬂowwwm

W % w7 T faerr A= A frama
7 qFeT FTH A7 Fv 4o § &
7 & o oa A F g
= A famgr, IRty ard 53 W
T A IA A A A Afaw o w
51 7 IF AAF T7 4T A7 4 UF
s fag, L 4 W wAg faw
frrmcfm R sta = @m o
auw garz fag arre & AfFa T
a7 A a4 e 2 B am A e
& 7wy a@mr (i a1
AT mrwE | Jag AR =T
R W fee v faer o # AT
AT T W oW e ifrA 3w
1 off dq1 ¥ Wz Aq " far
" v faem # w4 3w
T w QA sofedr o

w0y qg BF oow faem X
T IR w18
I T

MAGHA 29, 1886 (SAKA)

Motwon for 306
Adjournment

Fg § 18 % Wetwr gofcede A
mfeat & ak § folr s7r &
TAAT FEET | W IT ¥ wrw X
g a@ g fe affg amg 1 ™o 7
TREIT, T TOR, A qEAT X g
0T T 37 #t fo=elt g7 ST | W@
foam amg & I 'Y A WY
FOHTT ST A I A gt ogw &
faeeit AmaT W AwaT o7 1 AfF AE
|mar mar, 9w faamw, o &
. mifefeas o 7@ & a7 a8
e folg sTam & 0

ey arw g8 # fF faege smve
gat 4 AR qar W § R aew ooy
famer zon ag wafa fn W faw
AT ¥ UF AT T A AL AT g HC
F Ty ATEr WY AwA w7 FW RAT R 0
gy IR [ gET A g oA
faT 97 WrEAr TAAT wiwarer #
a1 ®wYT ard ot @@ a3 afafafoar
tfrfadt 7€ ow &1 37 7 W A
ferar == & ar? W wBrE g AR |

¥ 777 Iq A9 7 famg Ay w=1i
AT AT AT AF T AR
Tz @ ¢ & werar AT ey &,
st Afar 3w Afqa ag ¥ A9
at v TAAAIE w0 W &
gorg 11 faee wr o afaw
7 T4 T AfFT arg #7 ww_ 0
amw ffdr 37 F1 9 § 9 7w fow
war |« AfF cEET  ar e A
& W A AT | qg AgA &A@
Fia F @ TEATT § oA ATd
T oOT TEE

fergeas ¥ergd X gweAIg
¥ 9 ANTHIT g9 § WK S s
f r I X A TTo THo Hio X
wfvinr wmar & fF o 1 5w # g
qr | @19 & 99 SN ag W



‘307 Motion for
Adjournment

[+t w1 faad]

'} fr uw i fagrd gwe dYo It g
QAT AT AT AR IW F 9 UF &t
W qr 1+ gEAr ¥ ot #A 9=T g,
fer d g, aad dam e @ g, &
% gyar wfvanr 3@ @ @ g 7
g & guAe YR F1 AW | “fggEm
Sy R Rt A o 2 Ay
T FR E |

I §HY AET aF qEAIEr ® AT
g 9@ & % F o g, T H WS
#%g A | ffeT & W A s
¥ fod #gar wmar § F = we
Y FATTHTL qEAT F AHAU Bl FHAT
o {1 el & e fraf 1 SEAwT
sréo SiTo IfFE TF T FAT & FIATH
¥ 9% gU ¥ WK Ig QA WA §F q% A
g T ¥ few 78, afew e, 3 A
FE 42 @\ T A wERT W @,
AT IT HI AT FAEFTA AL & T )

wft TW g ot (TeEETE)
AT Hramyg ?

sit wg famd : ag ow &A@
21 Fagw g v oae
¥F q1z @ Y wAwTd Wi e
gferw fagre w1 v af 99 W A
o aEEET T F FEHA F 7 AR
IH X AR E 4% W, T aF AT W@,
W TR TA @ FT AT W OIAH
7t foar fr 9w A9 WEA FC
£, afa @ 1 T faafa 8, 99 a1
T g1 ' 8 fF Adr 7 o fF Fean
wifedr ag WY A frar w@v 1 A1 &9
7z g1 f& Aiw A%ed T IweewEw
1 od 1 Ju fxar g WEo o
gfew @ wzar & SErd fmA ¥
arz WY Y @2 <@ WR feafa o Ay
I T AT A Fa17 TG A

FEBRUARY 18, 1975

Motion for 308
Adjournment

TF ok T aw § & oafas
Ty g fage o ¥ A IT F ND
aR Wl WY, FH Y T AH IAT
¥ afar 37 F A TS W FA X
TgT ATk A 9 o @ & 4 HiEe
39 fa A9 93 WX FARE =T T
IT ¥ W ¥ wATT OF oY Far AT
T8 91 | & 5w I g fEowwm oo
A w g@ T w7 9ar or FEodar
%% g aEr g ! W T gy
TWAEIIF @A IR, WA !
VT AT IT FT 99T 47 A AT arg
FT I AT AL FJqTAT 7 TH F AL
Halr qomas F< @ 1 | FOSH
¥ gaw W grasa g 1 AfeT Ay
T AT QT E | ATV AT W W
1 wra § & fadty oot o7 77 7 A€
g AT IR A § 1 #4iiE
farer 991 %7 TAT FH T F F1E A9
&% 41 | gg ATYTOY A9AT Y qAAAAT
¢, wi f5 afaq arg & Fand gael
WX W ST oqF H ST g 9%
wwar agq Wl 99 ¥ a0y qw wr Y
HYE HAT T AT @I AT | W AR
T THAT F TR 9T W FEAD F
9T ¥ § T qATT 9T Y AW HEAD
% Arqg W a7y qra 9 1 zafAr
AqTqer Waar ag Faar 2 fF fadw
T8 FT TH ¥ AT g1 & Al AR
% aife fad qer #1 Qar FA T A
ATA AGL AT | WA AfAe =g
A F7 {997 §1 Fa7= QaraAe g @1
q1IF & FIC H AN WIA GF
FELF L] & A7, Aavaafy wEra,
ag gar & fF 23 ardva Fr afar ag
A AT FAT S AT AT gE 0« F3H
¥ o 7 &4 T AFATE | A TFA
wel, a2 & oy & ArAT @ Wr ..
(ermama) . ... @it q Fgr § W
7w 4 var a0 § 5 sar7 44 9
affr T ¥ Fgr e wa Rrwgaw 74



309 Motion for

MAGHA 29, 1896 (SAKA) Motiwon for 310
Adjournment Adjournment
faE H7Ar WY p AfwT wa zar fam oA T | & 1 gafae
A § W1 WY 7ol HEw X WA g ST FY A9 ¥ wfew arg fafag ¥
Foa oA

AT WA, T FATAA, C AR
freq |aY, wexfem «t, Q@A @
aar fama st wifer w5
(it ghrm midt) ¥ m w
Awg g |

st wy famd cw A A

siyeet gy sy @ § aw ¥ oy
AqFMAIT NI AR & | T
¥ amdw T wfer ag 7A@
#

sMiwgfem : IFE | qz &
o & o gie A g, MfwT ¥ Uz
srrdt @ fF o A1 e g ar
iz gAfau wfag ag fafag @, gar
¥, g I A@E | A HATHA
T gk, % gf, v 7@ g W T4
T gf, s9 # eifed Afrr ag 7w
fafraa & 5 == o1 & w3 afag 3y
» T T W7 Y A AW Y I TAT
g1 & &% ot 7@ e @@ W WA
foa 7@ o, wore far &, &Y sa
7 o w fog o w9t & fag
T & (zmaeTa) ="
wWive wa A IgdifAr o &
ot ¥, T gdfed gurw g af 2
wR A @ w gEar Ty o
'aE S W1 AN ® &) A A
Eit,-sﬁr%a:gr (w2 7)

o fegfr fovw ¢ (siefgrt)
¥ Aadls @ e & 87 1 Swe
TH ¥ wgr g7 % Ay S0 Ay q9g A
T ag twfes @ @ &t 3@ Far
F g oft, & aqea g i i qar
TR g T g AT gATR AT

W %1 ¥ TR 4 i A AT AW A
arq Ta @y fawfa Y 21 wg AT
& 7 fafra 7

st wATAT faw @ (zeETETE)
FTE T AT A T AGE G, Faww
9T 77 ‘ot waare vam, faq &0
gfeq 2 “aug fawr ezarcsf=Tr ofe-
T FO(4AXA) | T AT WY
AFTE T F IA WA a7 qG 4
TEER EITE | (iAW 7)

MR CHAIRMAN When that alle-
gation has been positively denied by

the Prime Minister, 1t 1s not relevant
at all

SHRI MADHU LIMAYE Which al-
legation?y

MR CHAIRMAN There there was
such a ta’k between Lalit Babu and
the Prime Minister Your allegation
has been positively denied.

oft wy fod : 3ET 3@ M@
o1 f oo & o w@rgd . wy
frare T Afqw, sa1r F718 1 97
Al 729 F AR ®FT I 97 T|H
I wGT AT ¢ (zmaurT)

w7 faafa & #27 & f& 9o A
F1 H gv Az =fRA 9 AT AfEA
arg & nwAfas fae 71 S &
= v A A9 =mfEaa fagw
FT AN AL AT | FH IF & FTAAAD
T 97 igad T8y ¥ s afewd
AT T2 H PRI T T IR T
s faa 71w oy, 99 &7 A7V Fw AT
q 91T 3/ T FTHA qET, TG qEr
A7 39 § garc fag 45 w6 Tgr 41
FIF 70T a9 & w9 ST ¥ 48



311 Motion for FEBRUARY 18, 19075 Motion for 312
Adjournment Adjournment

[T ag formrd | oF A A e v A A

¥ s ww g9 § o & fog Wi wow w1z gAY, A S AT v ¢, @A

Tt & firg aaT 9T WX R T ger o Fi<g Y fremar o § e

AT @ & AT AR afw & TFT T
AT @Y | A A WIT ¥ WIIH AT
worer & Wit gaH F A€ g, dfE
TS |TETOT AW FT AE AT @ TS
2 fis frQedy qer #7 T@ ¥ A€ aEew
T8 ¢ o wre ag s fear @, @
aryeqr ot gEfafawdz & & A
& fear & =fs «t @fwa T
frox 3w % fao oF aga T T
™ ¥ | gEiAT WY AW FCIH
arE ® @ N T s sy
afgy 9t ag A FT WX T ATEH
T8 F@mr WX ¥ nfeasE fToad
wE @ # feafa Iew g1 o, a= A1y
¥ g I B e w9 ¥ fam
g witww frge fear 0 o oo
wH W v AT

wamafa g%, w9 AT 7 wqr
TmR e FwwF SO a9y @
FY AT g W AR AT ARG &Y Ay
wE®@ W@ o§ |

qaafa wgew 10 faae 21
o Y ATg R AET AST A ) oW
HAT TR G FI AT |

st wyq, ferrt T TF AW frew
T ww TEr F1 or ofzvew
T =m"rs W oo o Ty oW
ET9 07 97U AT AT | WY AT
g F AT AT, I T A
FFeE FIT YT J A AT e sy
R AT A AAAT AT AT ITRT A
gt fr wmw & Fw o 7T @
T AGAGET T W 3 TR
wa g W g g P Wi
IA AAG AW FT FEIS HATAT
war gf s oWl &, ot qear feafa
e cfvear Wea & & w ag "
tfwar e X A W &1 W TR

e ¥ I F§ T qrAr  faeray T
o 9t 3T ¥ 97 w1 wedaT gur
FAaaamgmraTITF T E Y frar
2 eafag 3 AT ¢ F ST R oY
TTHET Y AT F I A Y I w7
oo 7@y foar @ W 9w #§ faaex
FUTE | ST, AARANGL, 2T WYL fareefy
) 1 @ 717 S ¥FT AT F A
T ITFE T EAIT fag av, 77 7Y
AT AR T W IT B qaT arAr
frarr @R o wragr qr g A &
oTF 9T 927 W IT FF A gy of
gl Modlo Ao & w7 qa
W LA AT AT AT @Y, AW
A S A AT T H s ¥ faeey
waer faeer w1 g ww ghw
FTHT ¥ aga qry of T7 &1 F07 FFar
Faraczgm frad 1aadag 7 7
ATFI & 9T A6 & a1 JdY 07 8,
FAATAFETHATONE 92 A O
q 77 -fammmmr 31§ o i
fremar e dwraw ot 3
oaq Zrfaed #1 2V% 772 7 7 fawrn
21 fag § wmw v A 7 fF
W W/IT AT 7 AT T 9@ o,
AT T AT AT G TR 2, St o
#ITFYEIT ATT T FASTET AT
AN IR o A i T faErT
AT W TTY wmEHwgar &, gaer
HAFAT &, A1 & w7 T fuEw
ATETT &1 9T 7 749 &7 gfirsre 78
21 7 = o wATy faer §, WM IA W
wTE F, %3 8 fF 1R A a@r gwwAar
w1 fagre aE ¥ gy ¥ A #
o woaw fear &) M@ wEmoETe
sremg fiox &t o7 &1 @ GEt grew
# & wOFT BY Ay A0 ww@ar g
ag g A Y o qafe w1



313 Motion for MAGHA 29, 18968 (SAKA) Motion for 314

Adjournment

A o o A § A F ak #
A 77y Aoy S B & o =
g Y g &, g VY g AT @R

T & WeET WiAw SWEr #OH
wwfa wew giem A g gk Y, R
AT K SATAHTL §AT ATZATE

IE 9T AT FTS G0 TCE I A
e Aoy v S arde w1 A ATATE |
Tg AR aTET BN @ | TF T IqH
foodrdt gfc Wik arew & § W AT
qret & gH ¥ T 0 @ § WY 9%
e afear & e d | {ad W
Sar Wi e @ ¢ ot avefa fafees
HEAEITET & | a5 WA AT F FOTAT
% s &% 2T & fie @ &) A A AT
T AV AT FT I § —

O% AT WA FET dET 20
ot vy fewd:®T a3 ?

SHRI K LAKKAPPA: (Tumkur):
You are allowing all these things How

is 1t relevant?

st ay few a1 & 19 A @1
7| & oz 7¢ @ g 5 fawnfcd o
TIAeE T Z1ed FATC gWT 8, I
FHEAAT & I & I W1 § | WG
TRAGFETH Ao § 1 HT T 7
AT 3 7qTg (% 776 7 I FA(
&1 Jgured =t dar & wgw fw
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MR. CHAIRMAN. Motion moved:

‘That the House do now adjourn”.

SHRI H K L. BHAGAT (East
Delhi) Mr Chairman, when Shri
Madhu Limaye said that a Parhamen-
tary Committee should be appointed
and that the committee would be
able to make an impartial inquiry
into certain things, including this as-
sassination, I do not know whether
he was trying to feel himself or ary-
one else in this House or the people
of India. I would tell him with res-
pect and humility that he is only
trying to feel himself if he thinks that
anyone in this country can believe
that, with men like Shr1 Madhu Li-
maye here and making speeches of
the kind that they are making, any
impartial study can be made by sny
parliamentary committee of any mat-
ter regarding this country If he will
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excuse my saying so, I would say
that such a hard approach would
create an impression of a false wit-
ness, a prejudiced prosecutor and an
absolutely perverted judge. Can such
an Opposition sit in judgment &nd
pronounce on things which have hap-
pened in this country?

I am sorry to say and I feel asham-
ed to say that on g serious matter
like this, assassination of one of our
colleagues, today Shri Madhu Limaye
hag betrayedq a completely crude po-
Iitical approach. Of course, 1t ig consis-
tent with their past attitude. All of
ug here and the whole country knows
that in this House itself and outside
this House he and his like have con-
tinued a political assassination of Shri
L. N. Mishra in season and out of
season without any foundation or any-
thing They were trying to create
an almosphere of hate and wiolence
not only against the Congress and
its leadership but particularly against
Shri1 L. N. Mishra personally,

When 1 heard him today talking
about Shri L. N. Mishra’s assassina-
tion and saying these things, if he
does not mind, I would say, “Well,
God save this country from hypocrisy,
simple and pure”

He has taken exception to the
Prime Minister mentioning about an
atmosphere of violence in this coun-
try and warning the nation about it
and saying that such murders are the
result of an atmosphere of wivlence.
Was the Prime Minister wrong in say-
ing that? Is it not a fact that after
JP’s movement slarted, ap atmos-
phere of violence has developed inm
this country? Is it not a fact that
40 bomb explosions have taken place
in Bihar after this movement? Was
there any bomb explosion before this
movement? Is it not a fact that rails
were paralysed? Is it not a fact that
students were shot? Is it not a fact
that non-violence was preached while,
in fact, violence was created and an
atmosphere of violence was created
in this country? Now, if the Prime
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Minister says that such murders are
the result of an atmosphere of vio-
lence, if she warns the nation about it,
what is wrong in that? If she had not
done it, she would not have done her
duty. I think, the Prime Minister did
her duty to the nation by warning the
nation gbout it.

I want to be very ruthlessly candid
about it, I do not know how my
friends will like it or the Prime
Minister will like it, I want to be
very frank about it. The Opposition
are creating an atmosphere of hate
and violence. They created it not
only against Shri L. N. Mishra but
they are creating it against the Prime
Minister herself. Mr, Limaye was.
quoting his Bible today. He was
quoting from the Motherland to
substantiate a poinl If you read the
Motherland, the Jana Sangh paper, if
you read the Orgaaser, if you read
various papers of these parties, as
your colleague, I am warning Yyou
that you are deliebrately cieating an
atmosphere of wviolence  personally
against the Prime Minister herself 1
tell you, if anything happens, the
nation will never excuse you. I am
giving you a warning. (Inter uptions)

SHRI SAMAR GUHA
On a point of order, Sir.

MR. CHAIRMAN: Mr. Guha, don’t
get excited Please sit down There
1s ho question of a point of order.

SHRI SAMAR GUHA: Can a Mem-
ber of this side or that side point out
to this side or that side regarding a
particulay person, primarily taking
the name of the Prime Minister, that
they are creating an atmosphere of
violence as a result of which some-
thing happened? This accusation is
very dangerous, Its implication is
equally dangerous. Will you permit?

MR. CHAIRMAN: You were on a
point of order.

SHRI SAMAR GUHA: There is &
way of speaking. But this gentleman
is making a pointed attick on the
Opposition, by taking the name af the

(Contai):
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Prime Minister herself, that they are
creating an atmosphere of violence.
1 want your observation whether a
Member can be allowed to make this
kind of un accusation.

MR. CHAIRMAN: There is no point
of order in your interruption, Mr,
Samar Guha, Let him continue, He
is making his point with reference to
1 certain context. Do not get excited.

SHRI H. K. L. BHAGAT: Mr.
Madhu Limaye has ssid that they
have asked for a judicial inquiry.
He has said that so many things are
there and that the Mathew Commis-
sion will go into this and so on. I
am glad, he has direcily or indirectly
axpressed confidence in the Mathew
Commission. Now, a Commission has
seen appointed under the Commission
f Inquiry Act, which has a much
vider scope than even a judicial in-
juiry. Instead of welcoming the ap-
wintment of an Inquiry Commission
inder the Commission of Inquiry Act,
rven this has heen made a subject-
matter of eriticism and it is being said
that this has been delaved He -
«kin: why 1t has been appointed after
a few wreks. An offence has heen
commitied, and it is the duly of the
investicating ageney to go into  the
tase und try to find out the culprit,
There are various aspects which re-
quite to be gone intv carefully, If
Mr Madhu Limaye will excuse my
saying so, afier his speech, if he him-
self introspects—but I am sure he will
not—he will find that he did not say
even one word new. He has only
picked up one piece from one paper
and another piece from another paper,
and what does not suit him, he says
that that part was inspired by the
police. And many versions have been
given—one version, second version,
third version and so on. If, accord-
ing to him, the whole thing was care-
fully planned—he has tried to raise
clouds of suspicion and doubt against
the Government—then, would the
Government arrange to make these
contradictory statements? Would the
Government ask Dr, Bhalla to say that
the injuries were superficial?
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Another very funny argument was
given by Mr. Madhu Limaye. He has
said that the murder of Mr. L. N.
Mishra helps the Government; at the
same 1ime he says that all the people
believe it. If the people believe it,
as you say, that it helps us #nd if the
people are angry wilh us. then the
murder suits you; it could be a motive
for you. When I say ‘you’, 1 &m
speaking symbolically of the forces
you represent, I do not want to ex-
press any direct opinion. It is for the
Commission to inquire into it. Left
to myself I would not have said any-
thing. But since you have said cer-
tain things, I khave to say that it
could he said that thig murder could
give the Opposition the ground to
criticise the Government, which you
are doing. It is most fantastic to say
that the murder was comm:ited to
suit this person »r that person. By
irying to create all these innuendoes
and suspicions, by all this funny
logic. 1 would cav, you are only try-
ing {0 deceive yourseles

He has spoken about All  India
Radw If 1 were to «rrutinise the All
Indi» Radio reports, I would point to
him and say that I have this grievance
aganrt AIR. I have a greal respect
for Mr Madhu Limave. He studies
things and sometimes says relevant
things. But many times what he says
is irrelevant. But the All India Radio
has been wvery generous to him, He
should net have any complaint against
the ANl India Radio, His name ap-
pears in the All India Radio very
prominently, while whatever I say,
even if it is relevant, is ignored genc-
rally. Why? According to their own
paper, their procession did not con-
tain more than 10,000 people. But it
was described bv the AIR as a big
procession, whereas the procession
which we took out and which contain-
ed 35,000 to 40,000 people, was des-
cribed as just a procession. I do not
want to say much on this. If the All
India Rad!o can be accused, it can
only be accused of partially in
favour of the Opposition. That is a
fact. T will tell you another instance
We were busy in the UP elections
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We were fighting the elections and
the All India Radio was narrating the
details of the Nav Nirman movement
in Gujarat at that erucial time in the
radio, TV and what not. These peo-
ple say, ‘Look, the correspondents are
tree to write’ and they give their opi-
nion against us. Mr. Pandit is a res-
pected Journalist, Journalists give the
opinion one way or the other, but to
pick out an instunce to condemn the
Government jis, I would say, hitting
below the belt, Now, he has narrated
the story given by Mr. Jha and so
many other Jhas. .. (Interiuptions)
Shyamnandan Babu, all these things
are for the Mathew Commiss.on 1o
judge.

vfF gar g, “am fed T @ mar
g ,'sgr ATArg , “srar g -
‘What is this? We are Members of
Parliament. We are supposed to
speak here not on the basis of hear-
say, not even on the basis of some
mere press reports. We are supposed
to speak on materials which we
honestly believe in and for which we
have proof to quote as authentic,
Now, merely on rumours, on talks, on
hearsay and what not, to make these
statements on a matter so serious like
this is not proper for members.

Now, il was said that delay had
been there in the appointment of the
Mathew Commission. As I said, it
wag appointed a few weeks after the
mncident. When was the Warren Com-
mission appointed to go into the mur-
der of President Kennedy? In our
own country when did we appoint
Kapoor Commission after Gandbiji’'s
murder? When we thought that
there were still several agpects of the
case which needed to be gone into.

Now, my friends have no faith in
the CBI. Now, in this so-called
licence case they rtely on the CBI
report and on the other hand, they
condemn the CBI. Ultimately, they
are the national agencles ang they
have unravelled many a mystery,
They caught many cases, Now, my
friend was trying to link this up with
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the deaths of Nagarwala, Anil Chopra,
Kashyap and what not, For Mr,
Jyotirmoy Bosu every case of death
of anybody is a link in the chain of
his imagination. We have discussed
this Nagarwala case for a fairly good
number of times in this House. Now,
Mr. Nagarwala was caught ~ imme-
diately anJd it was the investigation
agency which arrested him. It was
again the investigation agency which
recovered the money, He made a
confession and what not. Similarly,
our friend talked of Kashyap's case.
We all know that there was an acci=
dent 1n which four people died and a
tonga and a car collided and so on..

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Why no post-mor-
tem?

SHRI H. K. L. BHAGAT: There-
fore, I am saying that the irresponsi-
bilily of these allezations would con-
vince nobody. The Opposition, some
of the Opposition parties, I would say
—my friend, Prof, Samar Guha can
have some consolation—is deliherate-
ly and consistenily following a policy

of creating chaos, lawlessness and
violence to beat this Government
and the leadership of the ruling

Party with any fabricatedq falsehoods,
even I would say, lies, deliberate
lies, knowingly deliberate and shame-
less lies, I would say that.

Now, what I would respectfully
submit ... (Interruptions) I am not
pronouncing my verdict whether any
better medical treatment could have
been given to Shri L. N. Mishra. I
do not know. On the one hand, my
friend, Shri Madhu Limaye says,
‘Why did you not have the post-
mortem?” Mr, Madhu Limaye should
place himself in the position of a
relative and I ask him if he would
have asked for a post-mortem in
such circumstances.

17 hrs.

He says, post-mortem has not taken
place; he also said, accumulated blood
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was found from hs stomacly, as .f Le
bdas conducted the post-mortem nime
s¢lf, I have seen so many post-moriems
before My dear friend, you know quite
a L.t, Lut jou do not know law and
medical junispiudence  The gamut
uf quuy ot the Mathew Commys-
Men s very comprehensive They
will go into the whole question 1n
all 1ts aspects The CBI .as to louk
into the question, who are the kill-
ers They have got to find out this
thing  He quoted L.nh and said one
sentence from the Prime Minister's
rematk where ghe said, who has
killed 15 not that important I tel)
you, vyou please read the whole of
the interview, then you will find out
the position It 1s the atmosphere
whith 1s most dangerous, the atmos-
phrie 1s responsible for killing one
today maybe, 1t would be .espon-
sible ior many tomorrow, and 1t 1s
this atmospherc which 1s verv dan-
gerou~ And 1t 13 this whien the
Prime Minister has been trymmg to
emphasise  You are accusing this
Government You have a 1ight to
do so It 1s your job to do 1t, you are
here for that purpose, you will have
to do 1t, but I tell you, please re-
mempel your duty towards the na-
tion This 1s verv mmpdrtant  Don't
foiget 1t By what vyou aie now
domng vou a1« doing the sieatet
disservice towards this nat on by
coming into thie House and siying
such w«orts of things, uttering such
kind, of talks and giving out such
kinds of arguments and you me only
trving to deliberately mislead the
people It 1s not right to make such
kinds of accusations Iike these The
Mathew Commussion would be there,
they will go into al] these azpectls
and T hope you will have the cou-
rage to appear hefore the “\lathew
Commussion You may place all
your evidence before that Commission
We will all expect you to apepar hefore
them ang place your ewvidence before
them

It 15 a very great tragedy that
Mr L N Mishra was assassmnated
m this manner but the greatest tra-
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gedy 1, that even after that muide:
some sections of the opposition con-
tinue to be as irresponsible a8 ever
and they do not understand the
wriing on the wall The Mathew
Commussion must go into various
matters, the CBI has got to find out
the killers Mr Madhu Limaye said,
that the CBI has not got the killer
50 fai, as if the murderers are 1n his
pocket ang the CBI had only to di,-
cover them and take them out Some-
tumes the killers are mu.dered, such
muiders aie carefully planned and
so 1t tahes time especially when 1t
is systematic planned murder You
cannot blame the Governmint in
season and out of season for every-
thing You should welcome the ap-
pointment of Mathew Commuission

Sir I conclude by saying that this
Adjournment Motion 15 a s.mple,
putc ciude attempt at blackmml,
trying to stick mud at the Govern=
ment at the Congiess and {he ruling
Party and I am sure this 1s bound to
be frustrated ‘Thank you

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South) On a
matter of personal explanation Sir,
I was not in the House and I was
quoted I came to know that Mr.
Madhu Limaye quoted from a news-
paper Hwindustan Times. I came to
know that some news item has heen
published 1n Hindustan Times invols-
g my name, that I have said n
some meeting vesterday that the
doubts that aic beimng created—the
atmosphere of suspiticn—from  Shri
Nagarwala’s death to the death of
Shrm L. N Mishra as o 1esult of
bomb blast should be cleared I did
not say so It 1s absgolutely wicng
and false and I think the ‘lew ¢
pressed here 1s wrongly attributed to
me This I would like to make clear
before ~ou

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Mr Chairman Sir today
1t is one month and fifteen davs since
this fragic event had taken place Now,
what the Government has done
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so far is to pre-empt this House and
the Consultative Committee of Home
Ministry by appointing a Commission
of Inquiry headed by Mr. Justice
Mathew.

1 would like to know precisely from
the hon. Home Minister as %o what
has this Commission got to do because
my information is that most of the
evidences are being destroyed, remov-
ed or nullified. This tragic event re-
minds us of what happened to Mr.
Hemant Basu in Calcutta in 1971,
who had visited this atmosphere for
getting a political dividend? 1If the
truth ever comes out, we would ex-
aclly like to know whose tainted hands
were behind this murder. The tragic
event shook me because I was one of
the most critical persons in politics—
not really against him as an indivi-
dual but as a pillar of the Congress
Government and the Congress Party
and the lieutenant of Mrs. Gandhi as
a biggest fundraiser for Mrs. Gandhi
and her party. It is an ironyv of fate
that the cause for which the late Shri
Lalit Narain Mishra made himself
controversial since the Congress split
of 1969, it is the same cause that has
destroyed him prematurely. There iz
not the slightest doubt that the peo-
ple behind this are most powerful, re-
sourceful and skilful. The police
officers of the rank of Inspectors Gene-
ral working round the clock discover-
ed six theories within three days of
their work. And. Mr. Reddy—Reddy
Garu—made a solemn assurance in
Bihar that ‘we are doing our best’. The
CBI. knowing what it was, fully well,
said and I am quoting from the Times
of India:—

“C.B.I. officers investigating the
Samastipur bomb blast which claim-
ed the lives of Mr. L. N. Mishra and
two others are looking for the mas-
ter mind behind the outrage and are
confident of a major breakthrough
within a week or so0.”

This ie dated B8th of January 1975
from Samastipur. From B8th to 18th
. of February it is one month and ten
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days that had passed and, Mr. Brah.
mananda Reddy, tell me how many
days make a week for you? Is it one
month and ten days? Here is a clipp-
ing which you may look at. This is
from the UNI news item which said:

“A Team of CBI and State police
officials investigating into the bomt
explosion at Samastipur on Thurs
day, in which three persons includ
ing Railway Minister were killed
have found some cdefinite clues intc
the incident. according to report:
reaching here,”

Y is done two days alier the actua
happening. They found definite clues
What is it that they are trying to tel
me? Are they trying to take us for i
ride? Besides this, their sole job is,
regret to say, to harass the employee
and ‘the Opposition Parties and in tor
turing them. [ am positive that th
Lomb that was found in the railwa;
officer's house was planted by the In
telligence. One newspaper has sait
that the first bomh was hurled to des
troy Shri L. N. Mishra. The secom
bomb was hurled to save 'the face o
this lady. From this you can dray
your own conclusion.

Then comes the vervy powerful Mi-
nister of State. Mr. Om Mehta. He
says: He says from Lucknow:

“n\r. Om Mehta, Union Minister
for State for Home, today said the
CBI report on its investigations on
the Samastipur outrage in which
Mr. L. N. Mishra and two others
were killed, was expected in next
two or three weeks.”

Agdin I ask you Reddy Garu how many
days make a week in the Home Minis-
try. 1 want to be enlightened as to
who planted this time-bomb story first.
I would like some Members in this
House to understand how sophisticated
a time-bomb is; what is its mechanism
and how does it work. The first story
they had to drop simply hecause the
ceremony was scheduled to take place
originally at 1.20 pm. but in actual
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reality il took place at 530 pm <o that
the time bomb story had to be discard
ed because the planter of the time
bomb would not first take out the
time bomb and then rerlant it I do
pot take hashish and as such I can
not absorb such stories

Then a story tag was planted in the
press that 1t 15 an ordinary bomb which
needs to be used through igmition or
spark The Honble Defence Minister
would bear me out that an ordinary
bomb requires a certain length of fuse
wire and 1t has to be a tune-fuse—a
fuse which will burn 2 minute a yard
or a fuse which will birn 30 seconds a
vard or a fuse which will burn 15
secands a yard So the fuse has to
be according to a time length oriented
burming rate  Therefore 1f a bomb
had been planted in the rostium and
that has to be 1gmted and exploded the
fuse has 'to be operated by a person
who will not be noticed t ithe wame
time He must be oulside the securiiv
zone Further to hide the fuse wire
you have to dig at least one foolf of
earth and dig 1t at least uplo 2 dis
tance of five hundred to six hundred
feet and there vou gite a spark Tell
me 1if somebody had to d g one fnot of
earth for e hundred to ix hundred
fert how could the freshv heaped
earth escape notice This 15 also
another cock and bull storv

Then the grenade story came The
grenade they are talking about—I am
not quoting from new-paper—is Pat 37
grenade which 18 something like a big
egg of oval shape The s ~face of the
grenade 18 Like crocodile skin It 18
not like a cricket ball and as such 1t
cannot be rolled so eassly Then on the
rostrum I gather there was a mattiress
I know people in certain recions like
to have a mattre~s heneath and the:
hke to sit on the mattress My dear
Sir, Mr Defence Mimster and Mr
Home Mimister on the matiress this
grenade cannot be rolled because the
man who will role the grenade will get
noticed at once and secondly it can at
the most be pushed as in carrom board
game The man would not commit
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suicide as the effectivity of Pat 3T
grenade 1s around 25 yards So, by
the time, he could rol' and get out, he
will de~troy himselt That 15 also =a
thing which %as to be ruled out I can
tell you this much Now tre pin 18
rele »<ed throu.h the tip and the lever
hus the 1N1 high eaplos ve within the
bomb and thuen tie explosion takes
place  Withun four seconlis, 1t 18 over
How 15 1t possible tht the grenade was
rolled on the dus where hundreds of
policecmen and intel igence men were
there where burning hghts were there?
Mr Chairman Sir vou are an intelli-
gent man I would hike to understand
from the hon Defcice Mimster who
should at least know something about
these things as to how 1s 1t possible'
Sir t'n grenade wi- placed If I am
given this job to do the grenade has
to be placed in a builtan cawity when
the tosttum wds beng built  There
should be a box not very long may be
g1x inches long eight inches long to
he on the safe side so that the lever
can p'ay wholly and tully It should
be built 1n 1n a box the dimensions of
whith should be ai least 8/8 inches and
the depth should be at least four in-
inches Now Sit the lever has to be
releasel For the release of the lever,
the pin has to be removed For the
1cmoval of the pin vou have to fix a
conduit pipe on a whole 1n the box and
a wire has to be tied with the pin
which hnq to be pulled by a man out
«1ide and the man has to run away
immediately after pulling the wire
You release the pm you release the
lever then within four <econds the
whole thing hangs and that is exactly,
I suspect what haid happened

Now Sir I would lhike to know one
thng You are a lawyer 1 would like
to understand whv the electriity was
cut off immediately after the explo.
sion®  The electricity mains were not
on the dais hut were elsemhere The
man who pulled the wire put off the
electneity so that it cannot be detec-
ted The dais was demolished the very
next day Why? Because they did not
want to take chances although 7 per
sonally think that the box and the
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conduit pipe. everything, should have
been taken away by then. When the
real culpnts are in supreme authority,
1 assure you, Mr. Chairman, Sir, no
truth will come out.

Sir, I have received a letter from a
semor advocate. He has posed certain
guesttion and I would like Reddy Garu
to reply 1o these questions here He
has asked:

“Why late Mishra departed iate
from Delhi when he was 10 magu-
rate the ceremony at 130 P.M, at
Samastipur?

When the bomb exploded at 5.30
PM, why M. Mishra was not
admitted to Samastipur or Laheria
Sarai Hospital, a  district level
hospital immediately?

Why the special train started at
8 P.M, from Samastipur and why
it reached at 11 PM. at Danapur
when the same engine which was
to leave for Muzaffarpur was to
change its face?

What treatment was made and by
whom in the meantime before train
reached at Danapur at about 11
PM.?””

1 know that Dr Bhalla, who 1s the
Chief Medical Officer of North Eastern
Ruilway gave some sort of bandaging,
saylng that he is out of danger, I
have got the clippings here, It was
said that it was only a skin deep
injjury. Firstly, it was said thab it
was on the thigh. Now, Sir, if a
splinter of a 37-Paton grenade
pierces into the abdomen, the whole
dhoti and the under-garmenats would
have been red with blood. There is
no question about it. You cannot
hide a splinter into a 37-Paton gre-
nade. That is also a story which has
to be discounted.

Now, Sir, the advocate hag further
asked:

“Why Dr. S, M. Nawab a retired
eminent surgeon who has his own
clinic at Laheria Sarai and reached
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Samastipur within an hour was not
allowed interview with Mr. Mishra
to treat him?

When Dr. Nawab ordered
immediate admission of any bomb
victim in his clinic without asking
for charge and a few got their
treaiment there why Mr, Mishra
was not allowed?

Why there was no response on
telephone by  Chief Secretary,
Health Secretary, Secretary 1o the
Governor and others when Mr. U.
N Sah: tried to contact them on
telephone after the incident on the
evening?

Why Dr, U. N. Sah: was not given
any .atisfactory reply by Railway
stafl at Patna and why he was told
that the special will not hauit at
Patra, though it halted there for
ten minutes?

Why Dr. B K Smha was not
cven wked and nobody even talked
to him while he waited tall 11 P.M.
i Dinapur Hospital knowing him
io h> an erunent suigeun and
doctor?

Why did the docors at Danagpur
first declaie Mr Mishra out of
danger and why Dis U, N $Hahi
and B K  Sinha were contacted
only at 4 AM next morning but
not earlier?

Did the late M1 Mishra weep to
see D1 17, N. Sahi and Dr K Sinha
in the hospital to save his life?

Why did Mrs. Indira Gandhi ask
Mr Mishra . "

I will come to this later.

Thiz ;5 the position before me. 1he
late Mr Mishra had said to prrssmen
at Patna. “I am feeling much better”.
Dr, Sahi had said that the late Mr
Lalit Narayan Mishra's life coule
have been saved if instant medica
care wag given Did he not die o
cardiac arrest? Is it not the samt
case with Nagarwala also? How ecax
you create cardiac arrest? Can it nol
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be done by injecting something which
is given to a woman who is giving a
child birth if she is haemorrhaging?
Doeg it not a coagulate the blood? 1Is
it not a simple job to do?

1 have already stated what Dr.
Bhalla had said. We were really
surprised and shocked when we saw
Prime Minister Indira Gandhi declare
here that the Railway Minister's
assassination was well-planned, and
squarely put the blame on the
Sarvodaya leader Jayaprakash
Narayan's movement in Bihar. So
when you cannot catch anybody, catch
the nearest man you can find. So
she would not even hesitate to put the
blame on a great leader like
Jayaprakash Narayan. You may
agree with him; you may disagree
with him. In your party, there are
people who are in agreement with
him, Amongst us, there are many
people who agree with him, and who
do not agree with him. But it was
most unfortunate that she hag chosen
Jayaprakash Narayan for this pur-
pose.

The Prime Minister even said that
it was a rehearsal for killing her. I
remember on one occasion anen she
was the Home Minister, she s7id that
the Jan Sangh was trying to kill her.
In the Consultative Committee of that
Ministry, the matter was taken up and
some of us insisted: ‘Kindly tell us
what proof and evidence you have got
to establish that your life is threaten-
ed hy the Jan Sangh’ After 45
minutes of bickering on both sides,
she had to admit and confess that
she had neither any evidence no:r any
proof in her hands  So what else
choll 1 call it other than a gimmick”

1 want to ask Reddy Garu why no
post mortemn was done, It is not obliga-
tory that in a death under unusual, un-
natural circumstances post-mortem is
a must, unless you have something to
hide, unless you have skeletons in the
cupbeard?

Then, is it or is it not a fact that
on 23 December, the late Mr. Mishra
Wag summoned by the Prime Minister
and tolq to resign, taking 7 days’
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time o make up his mind? Is it also
not a fact that on 24 December some
of my friends from Bihar on that side
went to the Prime Minister and
pleaded that he should no; be pres-
sed to resign, and to that the Prime
Minister reacted sharply, saying that
‘Mr, Mishra has embarrassed the
party, the Government and myseilf
and therefore, he has to be out and
lie low out of politics for some time?*
In that context, I want to ask: If he
did something, was not most of it for
the party, the Government and Mrs
Indira Gandhi? This 1s a very sad
thing for us to understand.

There 1s a report in the Hindustan
Timeg dated 5th February 1975. It
says:

*Two bags containing the per-
sonal papers of Mr. L. N. Mishra
which are reported to have included

two tape conversations giving an
indication of an anti-Mishra con-
spiracy are missing. The tapes
were said to have been handed over
to the late Minuster in December
and are considered of ‘primary
importance’. The CBI in investi-
gating varioug theories and possi-
bilities in the Mishrg murder case
has reportedly got clues regarding
the involvement of polifical figures”

This proves one thing, besides other
things, that our telephones are tapped
and tapes of tapped telephone c¢in-
versations are taped again and the
copies of the tapes in this case, were
handed over to the Jate Mr, M,;hra,
That is what I hear. 1 am told that
the Prime Mirister’s telephonc was
tapped; her telephonc tapped tapes
were handed over to the late Lalit
Narayan Mishra and later on the
Prime Minister came to know about
it....

SHR] SHYAMNANDAN MISHRA:
The telephone of the Prime Alinister?

SHRI JYOTIRMOY BROSU: Of
course; I say that on my own respon-
sibility. He had coples of the tape-
recordeq conversationg that the Prime
Minister had with somebody else,
important in' the party.



331 Motion for
Adjournment

SHRI SHYAMNANDAN MISHRA:
We are in good company then.

SHRI JYOTIRMOY BUSU:
Frankenstein will never spare any-
body. I am told that the late Lalit
Narayan Mishra out of sorrow and
disgust said ‘if I am drowned in the
river, I shall not get drowned slone;
it will be others also. He also said: I
have collected Rs, 8 crores for the
party, even if Jyotirmoy Bosu is cor-
rect and I might have swallowed a
crore, what happened to the Rs, 7
crores that I handed over to the pro-
per authonty?. .. (Interruptions)

The late Lalit Narayan Mishra
understood thai his days werc rum-
bered and it 1s said that he warned
his family not to open their mouth 1if
something happoned to  ham; he
cautioned them: if they openeyq their
mouth after anything had happened
to hirn, the ssme fate will come on
their children: that is the position.

We know thal the genuine. origiral
report of the CBI which included the
name of the son of a great enter-
preneur, the son of a VVIP, namely,
Mrs. Indira Gandhi, first reached the
hands of ihe laie Lalit Narayan
Mishra .nd he promptly did phatustat
copies of tha samz: and sent those
photostal copies to  diffeient places
including one set to Nepal I want
to know. The nume of Ram Bilas
Jha was mentioned Is it or is not a
fact that he was employed by the
police departrent once upon a time?
Is it or 1s it not a fact that he also
worked for the intelligence depart-
ment once upon a time, Is it not a
fact that he fliw with Mr. Kapur on
6th January to Delhi? Are these not
facts? Is it rot a fact that he was
the man who was preventing people,
doctorgy from pgoing inside?—A day
will come. There was a victure
called the Fall of Berlin; you will alsg
see the picture; the fall of Indira. And
the duys are rot very far off. Be-
cauge you <¢en shut me out here
through the rvleg of procedure but
you cannot shut people in the zountry
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who have understood the sort of the
Government they are lving under,
not only through their miseries
but also through this murder, politics
of murder T1hley talk about violenge,
ete. They ace the people who. are
doing 1t all the time.

They wastel the whole of the last
wession on Tul Mohan Ram licence
scandal and at last they yielded. If
they had yielded earlier, we could
have discussrgd many other important
1ssups councet 1ng the people, namely,
food, unemployment and so many
other things MNothing was done, I
a~sure you thut after reading the CBI
Jdncuments wbhwch we are not autho-
rised to divulge at the moment, al-
though Mr., Fesghu Romaiah charged
me that 1 had Lroken the gentleman's
agrecment and then Re had to with-
draw it; I foirive him ...

THE MINISTER OF WORKS AND
HOUSING ANL PARLIAMENTARY
AFFATRS (SHRI K. RAGHU
TAMAIAN): Yo, I never withdraw
anything

SHRI  JYGTIRMOY BOSU: Then
how did you allow 1t? You wanled us
tn stop perusa! of the CBI report;
jou wiote to the hon. Speaker that
Jyotumuy Dcev had broken the
gentleman's agreement but you
:wullowed 1t &and you had to allow us
1) go and sex ii.

SHRI K TAGHU RAMAIAH: It
must go on 1icord; what he says is
net true, I never stopped perusal
“he other hon Members are there;
they will stan by what I say.

SHRI JYOT'RMOY BOSU: That 18
rrecizely the reason. That is why
you were no* taken in the Ministry
in 1871, 1 know the reason.

My humble request is: let us maln-
tun the dignily that the House de-
sfrves becanse it i3 the Peoples
House. There should be a Parlla.
mentary probh  Let the Parliamen-
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'y probe bhring the truth fo ligni
ng let those who are guilty be
‘tnished, And we are not interested
in witch_-hunting including the hunt-
g ‘huat seems to have been gtarted
against poor railway employees after
gismissing 16,800 of them for a legi-
imate strike. I tell wyou the hands
eh.ind this murder are all at Delhi.
80, the CBI enquiry at Samastipur will
i yield a kig lemon and nothing
gise,

SHRI K. RAGHU RAMAIAH: On a
pint of peirsonal explanation on what
he said. When certain friends wanted
i peruse beyond a  certain date, I
said there has been enough perusal
and there was no question of further
warwral. I cid maintain that they
! cnough time to peruse the docu-
¥nte  and thcerefore it should be

SITRI JYSTIRMOY BOSU: 1 was
horised by the non-CPI opposition

teil the press, not what we did in
he CBI perusa! operations, but other
matters. Basirg on that it wag given
r the “Times of India New Servicz".
n that Shri Raghu Ramaiah in  hkis
wicden wrote & letter to the  hon.
speaker savirg that Jyotirmoy Bosu
hjad broken the gentleman’s agree-
pent by addressing the Members and
herefore the CBI perusal would not
ke place any more. That leiter was
passed on: to vs. So, we went ‘o ithe
spezlier’s house: and told him  that
vhat he had reported was nothing but
2 cock-and-bull story. Therefore we
vere allowed to go on again becwuse
what he said wag not true.

SFRI K. RAGHU RAMAIAH: This
i2in is not correct, Let the record
e set right. What I wrote to the
. Speaker was whether under the
cumstances in which Mr. Jyotirmoy
gosu went to the press it was neces-
jarv to further peruse the documents,
did not say the perusal should be
pped.

SERI JYOTIEMOY BOSU: No, Sir.
cannot divuige anything.
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MP. CHAIRZMAN: Let us not side-
irack the debute.

SHRI N. K. P. SALVE (Betul): In
a debate whick revolves around an
event, an incident which was so un-
fertunate, whicl. was so tragic, which
was so grim, involving the death of
a colleague of ours, a loveable person
by all standards, I expected that at
least in this debate the Mover and
shri Jyotirmoy Bosu, who have just
made their speeches would szhow a
modicum of dignity, restraint, mode-
ration and responsibility so utterly
necessary on this occassion. But
saving heard Shri Madhu Limaye and
Shri Jyotirmoy Bosu I am inclined to
vonsider that this adjournment motion
has been brought forward entirely
with the purposes of bursting a
bloated bladder of lies, fallshoods,
wild allegations and utterly baseless
charges and any concern which is
sought to be shown in this motion by
the Mover or Shri Limaye about the
death of Shri Mishra is sheer hypo-
crat, Therefore, I am impelleg to
conclude that this adjonrnment
motion is no more than plenty of
sanctimonious political humbug and
it deserves to be treated as such.

Before I come to whatever I nave
to submit on thiz very grim and tragic
incident involving the death of Lalit
Babu, I would like to deal with two
or three points which Madhuji made,
So far as Shri Jyotirmoy Bosu is con-
cerned, I attribute his speech and his
wild allegations entirely to dementia
and I cannot deal with him. Shri
Bosu showed the knowledge of a
ballistic and explosive expert. He
had the experience of faithTully rerv-
ing the Britich army which benefit
most of us did not -have fortunately.
What he said in  details about the
explosives and about the kallisiie
techniques may be Mundred per cent
correct, but I must say one thing.
Such immaculate precision with
which he described the incident made
me feel that he seems to have -one
the whole thing himself. Otherwise,
it is impossible to comprehend cuch
details about the explosion unless it is
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his own fertil> jmagination. If he js
worth his galt, he should go and show
his knowledge wu front of the Mathew
Commission. Justice Mathew is
known not only for his learnmng and
erudition but also for his fearlessness,
What do we innocent members of
Parliament know of explosives and
ballistic techniques? If you are really
sure of your facts, instead of wasting
20 minutes of Parliament, you would
have done well to appear before the
Mathew Commission. I hope you will
go as a witness before the commis-
sion,

SHRI JYOTIRMOY BOSU: I shall
consider your submission.

SHRI N. K. P SALVE: The amount
of casualness I am seeing in the
whole debate is most unfortunate.
Let us not reduce this debate to sheer
irrespousibility, making allegations
and averments against each other.
Let us do something which may help
avoid the recurrence ‘of this sort of
thing again 1n the country

Shri Madhu Limaye is known for
his being extremely studious. When
1 saw him at the library, I thought he
was collecting a mass of evidence and
he would come out with something
which might he clinching and con-
vineing about the motion. I want to
de:l with two of the many p-ints he
made. He asked, why was not a post
mortem made and according tohim,
hecause 1t was not made there is
somelhing hanky-panky. “)n this
point when I tried to interrupt him,
he felt a little unhappy. I want to
remind him only from a professional
angle that a post mortem is done on a
body only where there is any doult as
to the cause of the death, eithor proxi-
mate or approximate. In this case,
for six long hcurs, the medirp] ex-
perts operated on the entire thorax
starting irom the throat to the abdo-
men. If a post mortem was con-
sidered necessary, it should have been
left to the medical experts. They
would have done it if there was
something vague or ambiguous about
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the cause of the death, immediate or
ultimate.

The sec)nd point he made is an
extremely serious one. In Maha-
rashtra and even in M.P. the rumour
was widely circulated that the Prime
Minister was alleged to have told
Lalit Babu “You are no longer good
to be a member of the Cabinet” and
it was, for this, Lalit Babu was sought
{o be got rid of. Fortunately, the
Prime Minister was here and she
immediately got up and said that the
allegations were absolutely false and
untrue. This should put an end to
cvery coniroversy on this point, If
you are capable of reason, I waat ‘o
put one thing: In all these days,
whatever else the Prime Ministar may
be guilty of, she is not guilty of one
thing. If she does not like a mimster,
she cannot tolerate him even fir one
minute. She drops him like hot
bricks. Was it necessary for her to
go into this sort of thing? It was not.

. st 7y fond : 3z vewmr waA
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If Mr. Madhu Limaye has any delailed
information which can be of some
help and wuse for investigation, ne
should give it either to the CBI or to
the Mathew Commission which is
going into the matter. If some politi-
cal slants are there, if some unwritten
or hidden things are there into which
CBI is not going, I think the Mathew
Commission 2an be entrusted ta un-
earth all these matters. We want
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that commisgion should come out with
a detailed and complete report on the
matter, We want a detailed analysis,
a detailed report, of the events lead-
ing to this most heinous and tragiq
political murder of a colleague of
ours.

Shri Madhu Limaye made another
pont. By a very strange process of
logic he tried to establish who was
to benefit by the murder, or by the
death, of Shry L. N, Mishra. He said
the opposition had absolutely no bene-
fit out of his death. In fact, if he had
survived, possibly they would have
continued with renewed vigour his
characler assassination, right, Jeft and
the ceutre and made life hell for
him P (Interruptions) They
characierised him as the sole symbol
of corruption. Corruption has wo
much eroded the entire society that
whg is free from it in this rountry?
These paragons of virtue on the other
side should search their hearts and
say, did they or did they not portray
Shii L., N. Mishra as one person who
symbolised the entire political corrup-
tion and as though the entire oppo-
~ition was a paragon of virtue? Thore-
fore, Shr1 Madhu Limaye by g very
sirange process of logic wanted to
show that the oppaosition did not gain
bv his death. After all, what did we
gain by his dcath? Shri Limsaye
argued “In fact, if he had lived, he
weuld have been more useiul t3 us,”
and for them probably provided a
good farget for churacter assassina-
tion and mud-slinging.

SHRI SHYAMNANDAN MISHRA:
(Br~gusarai): Do not bring in these
things. It is unfair to a dead person.

SHRI N. K. P, SALVE: Shyam
Babu, I wish you very long and very
healthy life. T respect you. We had
some private dialogue in this matter.
I am the last person to be profane or
irreverential to Shri L. N. Mishra, I
have always maintained that this sort
of campaign of wvilification, these
irresponsible charges, as if ne alone
wag responsible for entire political
corruption, this sort of vendstta, this
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sort of atmosphere that created an
atmosphere of lawlessness in which
thig unfortunate tragedy lookeq inevi-
table.

I want to gubmit that this is =a
extremely fallacious argument by
Shri Madhu Limaye. On the other
hand, I submit, that the only reason
why Shri L, N. Mishra met with such
a tragic end, was because he was a
Minister who belonged to the Con-
gress Party and so he was chosen for
a persistent attack by the opposition
party for such unabashed character
assassination by painting him as the
embodiment of corruption. Because
of continuous propaganda of this
type, a feeling of hatred and bitter-
ness was created against him, and
that resulted in this, Therefore, to
that extent, these people are responsi-
ble for this type of political murder.

SHR] JYOTIRMOY BOSU: Your
law has done it, your Research and
Analysis Wing.

SHRI N. K. P. SALVE: You have
never been known for sense of res-
ponsibility. So, your interruption
means nothing to me,

SHRI JYOTIRMOY BOSU- Why do
you not face the people?

SHR] N. K P, SALVE: 1 may
inform Shri Bosu that this challenge
of “go to the people” is not new to
us. This was the very challenge
which was given to us in 1971, We
went to the people and vyou know
what happened. We will agaln go to
the people,

AN HON. MEMBER: What nbout
the by-elections?

SHRI N. K. P. SALVE: Do not go
by the results of a few elections or
by-elections here and there. When
people are faced with such economic
crisis in the country, they are annoy-
ed, and they have a right to be
annoyed, and they show it in this
manner, We will go to the people,
and you will again come here with
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a microscopic minority, and you wll
still contlinue to brag in the manmer
that you have been doing for the last
over two decades.

339

Be that as it may, in this debole I
want to raise some very fundamen.
tal questions, which impinge on the
question of the political aimosphere
which has been created, an atmos-
phere in which political hatred,
bilterness and inlolerance has come
about, 1s not thecre bitternes.? Is
not there hatred? Is not there dis-
respect for law and order? Why is
there manifestation of violence?
Who hazs  started 1t? History  will
some day judge. What I must sub-
mit today is that if an uns:table
majority 1s always a threat io demo-
cracy, an 1rresponsible frustrated
Opposition is a menace and 1s a real
threat to the survival of parliamen-
tary democracy. That is what is
happening today?

SHRI JYOTIRMOY BOSU. Follow
Mujib Sahib.

SHRI N. K. P. SALVE: We do
not need vour advice, We Luve our
own ideals. None of your advice

matters to us. You may go to China
or elsewhere and follow such advice
as you think best and proper. So far
as we are concerned, we cherich our
ideals. We have our aims and objec-
tives about which there is no ambi-
guitv. It is well known and well
established. We follow them, make
no mistake,

The discontent of the people is
sought to be harnessed for mnolitical
opportunism, It is very easy to har-
ness this sort of discontent of the
people when the country is in the
grip of economic peril. National cala-
mities are not being spared by this
motley crowd of politica] opposition
even for the purpose of petty political
gains. That does not matter. What
matters really is whether this attitude
of the Opposition of holding the majo-
rity and the country to ransom can
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ever nurture and nourish ilie norms
of parliamentary democracy. The
manner in which they have worked
in the winter session—and this 1s the
crux of the matter—has =seen one
death and unless they improve, I
have no doubt in my mind, they will
be responsible for the death of parlia-
mentary democracy. For an eflective
opposition theie are some require=-
ments. It needs to be responsible; it
needs to be moderate; it needs to
understand the requirements of pare
liamentary democracy.

In the end 1 have en’y oue stbmis-
sion to make an] it is that we on
thus rside of the louse are extremely
concerned about the inve-tigations and
ingquiry I there 1s delay in the 1a-
quiry, T have no dount in mv mind
that it is beccuse of the enmplications
involved. It wais a deup-sented, drep-
rotted and well-plunme | conspiroev to
get rid of a colleapjue of ours. T only
hope that the Tleme Minister will not
be hustled anil buliice by these peo-
ple in the oppositior into rrre~essi=
rily expediling thie 1avestigation. Let
it be a thorough #nd comp cte inquiry
ang let the culniit Le brousht 4o bonk.
Let it bhe shown aud let it Le e'car
to the country that so far as these
people in the opy ' on are cosecrrn-
ed, they and thev alone are 1uipen-
sible for ereating this ruri of wa ugly
politice!  atmosphere. And <ven if
they and they alone are 1csponsible
for vitiating the political climate, they
would still not impravs. I have no
douht in my mind alout that. Tt is
beyond them That is the rreatest mis-
fortune of this coun‘ry. That is the
greatest misfor'une of our Par iamen-
tarv democracy. In 27 vears we have
failed to give tn this country a res-
ponsible Oppositinn.
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19 FY Y & A1 g I qO1 § 7w
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SHRI B. R. BHAGAT (Shahabad):
Mr, Chairman, Sir, on the second of
January this year, a terrible thing
happened at Samastipur which gave
to us, coming from the State of Bihar,
a terrible pang of grief. But, to the
country gs a whole, it was one of the
greatest shocks and it was expressed

through the statements of the leaders
of the country and Press comments,
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[SHRI IsHAQUE SaMpHOLI in the Chair]

I expected that whern this matter
was raised iu the House by way of an
adjournment moton, my irnend and
colleague, Shr1 Madhu Limaye, who
18 known for his greac parliamentary
ability and experience and lus serlous-
ness, would at least fry to rase some
basic and serious 1ssue abou: it.

I followed Ilns speech with great
interest and I ain surry to say that he
did not raise any of those basic 1ssues.
Rather, he skiried them Instead of
that, he raised 1ssucs which were tri-
vial and which had no heaung He
has a very line n.und uvne of the vest
muinds that we bave in this House
But probably he 1ag used that mind
to twist facts or to gloat over hear-
says or some statements bv semcbody
and prove certam conclusiong which
he has already artyvci al They were
pre-conceived conclusions about Gov-
ernment’'s comphei*y 1n the matter
He said that a conspiracy was hatched
here m the Go etument and that the
conspirators weie mvolved in it

Sir, the CBI itself 15 vigorously and
actively pursuing the matter I think
1t is one of the best Jdeployment of
men The best resourceg in matters of
mvestigation and intelligence that we
have at our command sre there at
Samastipur I'kev are engaged in this
matter They hav,; not been able to
achieve a breakihrough so far. This is
because these are matters about which
we will be able to know only when
it reaches a conclusive stage. The
Government will be able to let the
House know only when the maiter
reaches a conclusive stage, So, it is not
correct to say that because they have
not been able to arrive at certain con-
clusions within few weeks, the Gov-
ernment is responsible for it and that
the Government does not want it
These are things which are surpris-
ing. Often times, we hear these things.
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Whenever a thinz 3, not aclueved
immediately, you go and attiibute
motives Ag¢ tirars, you attribute the
worst kind Jf motives

Now a Judicial Commission has been
appoinied It has been said that there
has been mnoid nate delav True, the
demand came from ihe Opposilion

SHRI MADIIU LIMAYE Alsp fiom
Babuj

SIIRI B R BHAGAT Fiom ULoih
sides Therefore, a Comimssion was
appointed But instead of welcoming it,
vou say therc has be=1 mnordinate de-
lay and Government chould be cen-
swed for it

What are the 1eal wsues? In his
last sentence, he sud that prodably
the pailiamentary system may be des-
troyed—or something 1o that effect Yes
thcre 15 danger to the very political
system we havsc been prach mg  1n
thig country My hon fricnd Shn
Bhogendra Jha ‘refcrred to it Ile
not right in saving that we o1 this
side are weak 1n  saying about We
are <aying this with the strongest 1oice
At oaur comimand  On this occasion 1t
15 the futaic of democracy of the par
hament ity system 1in the Lighl of tne
culture ot vielance wnd political as
1% mation that 15 Iiving 1ty head in
the country ihat shoulg be discusscd
because this cult and the parhamer -
tary system cannot go together

In this House in the last 27 years
when we have been practising this
system members on both sides should
draw nspiration from the giants in the
parhamentary leaderstup The coun-
iry has been passing thiough very diffi-
cult times not only today Of course
today we are facing a very great eco-
momuc crisis On this occasion both
the leaders of the Opposition and of
the ruling party should have faced the
national crisis together created the
will and strengthened 1t It has been
done i the past on very crifical veca-
sions

Right 1n the beginning when we
came here ag very young men mn the
19508, a great crisls {ook place in the
tountry Refugees were pouring in
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from the erstwhile East Bengal Then
the Nehru.-Liquat Pact was signed The
couniry was charged with emotion
There were diverse opinions so much
so that Dr Shyama Prasad Mookerjee
resigned from the Government and
joinc the opposition Bul he did not
creaiec or spread hatred, suspicion or
dmisive foices He could have done
1t because feelings were so strong, but
he did not do 1t  Even though this
matter wag debated in the strongest
possiblc  language expressing view-
points there was no character assis-
sination, no atlmbuting of motives, no
creation of a vicious atmosphere as
i we are enemies m iwo camps the
Opposition and the ruling party We
are not enemies we are part of the
same process Therefore, why when
we face today an economie crisis  do
we fing hatred suspicion and divisive
forces peing created? If there 15 a
tarlute on the economic front il cer-
tain polities have failled why 1s the
Prme Minister bewng attacked m a
personal way” Why 1s a spirii of hat-
tec bhang created against her? And
why, of all persons agamnst the Prime
ninister whose life 13 known to all”
When Prime Minister Nehru was alie
she dig not jomn any office, though she
could have Nobody can say she ex-
ploited the position of her father in
any way So 1s it nght to say that
she 15 the fountan-source of corrup-
tion today” Is it not creating hatred
against her? And why? Because the
Opposttion thinks that by creating hat-
red by demolishing the image of the
leader they will be able to win a poli-
This 1s being done Is

tical game
it fair? Is it parhamentary demo-
cracy?

SHRI NOORUL HUDA (Cacha1)
There ig no personal character assassi-
nation

SHRI B R BHAGAT Then what
{s it What can be mope personal
than this* When the late Railway
Minister was attacked, Shri Madhu
Limaye said We do not attack lum
We attack the Prime Minister. She 15
the fountain gource of corruption .
(Interruptions)
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a3 og wgr w v gw sufe
T F AT E FATHET

SHRI B. R, BHAGAT: I am com-
mg to that. I will prove it. I will
put it before this august House and
the country. Who is contributing to
the undermining of the political sys-
tem? Can this political system sur-
vive when there is no spirit of accom.
modation, then the Opposition and the
ruling party think that they are ene-
mies of each other. I am citing Dr.
S. P. Mookerjee, a great Opposition
leader, a great Indian and showing
what his conduct was on those issues,
when the 1ssues were no less import-
ant. Emotionally the situation was
more charged at that time. I then
come to the great national crisis of
1962 when the Chinese overran cer-
tain parfs I can cite the leaders Atal
Bihari Vajpayee who was here at that
time, Mr. A, K. Gopalan, Mr. Masani
and others. What dij they do? Diud
they launch a campaign of great hat-
red against the then Prime Minister?
No. See the conduct of the Opposition
leaders at thal {ime of grave national
crisis and compare that with the con.
duct of the Opposition leader: today.

PROF. MADHU DANDAVATE (Ra-
japur): In 1982 during the time of
the Chinese aggression when the poll.
cies werp attacked, I think Pandit
Nehru was mercilessly attacked as far
as his policies were concerned. It is
not correct to say that he was not
attacked. The same thing is happen-
ing today. We are attacking the poli-
cies.

SHRI B. R. BHAGAT: You attack
the policies but do not create hatred
against persons. The country is pass.-
ing through difficult times, Every
home is having great privations and
difficulties. Young people are restive.
If you say that the present leadership
is dishonest ang that it has not good
intentions and has not got public good
at heart, shen that is creating batred.
You will create such a feeling in the
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country, Young people will think of
eliminating the leadership, not of re.
moving them by vote. This is what
is happening; this is what has happen.
ed in the assassination of our friend
ang colleague L. N. Mishra. I know
that fact. He had told me thrice that
whenever he would go to Bihar he said
that he felt that people would murder
him. I give the example. When he
became the Railway Minister, for the
first time he went to inaugurate some
function at Dhanapur. My friend Shas-
tri will know; he was leading an agi-
tation. He was surprised and he got
the shock of his life; he had to be
rescued out and taken to a peolice van
and he had to be escorted. A crowd
surrounded him and he said: I could
see the anger 1n their faces, 1f I had
not been taken out., I would have been
killed.

st weraerT s (oAT) Ty
forer Y A7 Frafy dwer T & o
w8, Tafere. wmeT SqTAT T g WA )

SHRI B R BHAGAT I am not
saying you had done it. I am giving
the second example. In the Madhu-
ban: election on the polling day, our
P.C.C. President Sitaram Kesari was
mobbed: he wag attackeq with spars
and guns and it was only because the
police came 1n time thai he escaped.
Otherwige, he hayg saifl openly that
he would have been killed.

ol 9 ASAT qEW GRE (FfegTX) :
agt R FY gEAT WY | YA H AT
#: forr ardy mifent s w & o s A
AT FT AT I7 F T 9 Wk A
TEAAT # TATT HTRWEIT R

SHRI B, R. BHAGAT: That is no
ground for killing persons. I was say-
ing that Sitaram Kesari was surroun-
ded by people who were armed with
spears and guns, all sorts of lethal
weapons. Mr. L, N. Mishra did a lot
of things for North Bihar. Particular-
lv with regard to railways, our friend
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Mr. Bhogendra Jha said just how that
he did a lot of things. The opemng
of a big railway line 15 a matter for
rejoicing for the local people.

He reconstructed the lineg which
were disrupted 26 years ago in the
Kosl area. He want to 1naugurate
them. At every place his meetings
were disturbed and he had to be given
protection. I am asking: Is this the
way of protesting against policies? You
can demonstrate, and in times of elec-
tion you can defeat us. I am not wor-
ried. You are gloating over the fact
that we lost two bye-elections. If the
people do not feel that we deserve
their confidence, we should not be
here. But n a Parhamentary demo-
cracy one thing must be clear to every-
body. The lcaders on all sides have
to play the game. The cult of vio-
lence ang polilical assassination has
no place in a Parliamentary demo-
cracy For over a year al least 1In
Bihar, violence has not only heen rais-
ing ils head In fact, there has "een
the largest number of murders taking
place 1n Bihar. In the district I come
from, over 80 murders have taken place
this year.

SHRI MADHU LIMAYE  What 1s
the Government doing”

SHRI B. R BHAGAT That 15 a
different matter The Bihar Govern-
ment's police budget ig the largest
ever. Rs. 4 lakhs every month 1s be-
ing spent on the police out of the dep-
leted resources of Bihar, But this
thing cannot be controlleq by the Gov-
ernment alone. It may be that Bihar
18 going through a very difficult pro-
cess Agitation is going on. What the
Prime Minister said is very might. I
do not know why Shri Madhu Limaye
should contradict it when she said that
it is these fears which lead to such
acts which are more important. Who
kills, who does not, ig for theCBI to
find out. Shri Bhogendra Jha has
rightly said that the CBI may or may
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not be able to find out. We will be
all happy, and the Home Minister
should be jubilant ang satisfied it he
ig able to come and tell the House that
the CBI has been able to solve the
mystery, but it may well be that the
CBI 15 not able to solve the problem.
It is not an unusual thing. Examples
have been cited of the murder of
Liaquat Ali Khan ang Pregident Ken-
nedy. I may also add a third, the
murder of Luther King, the Negro
Leader. (Interruptions). This is creat-
ing hatred.

SHRI DINEN BHATTACHARYYA
(Serampore): You are creating hat-
red (Interruptions)

SHRI B R. BHAGAT: Nobody 1n
the United States said that President
Johnson who was the beneficlary of
Kennedy's death had got Kennedy
killed. We are a peculiar country
When I and the Home Minister were
travelling together to attend the fune-
ral of Shn Mishra in hig village, on
the 3rd January itself the editorial of
Mother Lond straightaway said that
the responsibility for the murder was
on the Government and on the Prime
Minister. What do you say of this?
Is 1t not creating hatred, tarnishing the
Prime Muster's image in the coun-
try, making 1t appear thal she 15 a
diabolical person and therefore some
young people may feel that she should
be ehmnated’ Ig 1l not encouraging
political violence? Not only on the 3rd
January, but from that day to at least
the 20th January, for 14 or 15 days,
every day the Motherland directly,
indirectly, by innuendoes, by insimnua-
tions attacked the Prime Minister.
After all this has been done, when the
Prime Munister says that 1t 1s the re.
sult of the cult of violencre practised
by a section of the Opposition parties—
she did not say all Opposition parties—
our friend takes objection to it

Mr, Limaye said that thig Commis.
sion hag been appointed to pre.empl
a discussion in this House. Every stu-
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dent of parliamentary procedure and
pratice knows—and more so Mr. Limaya
—that a discussion in the House can-
not be pre-empted by the appointment
of a judicial commission. I cannot be.
lieve that he is ignorant of this. He
has been carried away by his partisan
views about this matter. Mr. Bosu
has brought out a ballistic theory of
his own and saig that it has been done
in a particular way. It ig precigely for
the commission io find it out. The
CBI will find out other matters. About
the delay, Government was quick
enough to appoint a medical board and
they will bring those things to light.
On a matter hike this, we shoulg not
create further suspicions. It does not
help anybody. If people do not like
our policies, they may defeat us at the
polls If they start eliminating us phy-
sically, today it may apply to us, To-
morrow it may apply to you. There-
fore, it will never serve the purpose.
Therefore, we should use this occasion
to focus attention on the basic facts
that lead to such terrible incidents m
our public life. After the assissina
tion of the Father of the Nation in
1948, as if he had taken all ithe poison,
this couniry was relatively frec from
the cult of violence or political assa-
ssination except for a brief period in
the area from where Mr. Jyotirmoy
Bosu comeg where there were <ome
very regretable incidents,

SHRI JYOTIRMOY BOSU: I come
from India. To say that I come from
a particular part of the country is nar-
row parochialism.

SHRY B. R BHAGAT:' It is not.
It 's a parhamentary pratice not to
call members by name but to call them
by the constituencies they come from.
I am only following the correct par-
liamentary procedure when I say you
come from West Bengal,

SHRI SHYAMNANDAN MISHRA:
Then you should say Diamong Har-
bour.

SHRI JYOTIRMOY BOSU: There
hag not been a single case of violence
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in my constituency. The only incident
of violence there was when my house
was attacked by the people belonging
to Mr, Bhagat's party.

SHRI B. R. BHAGAT: I know that
he has encouraged them but he does not
want to own them.

Now this violence has again come in
a big way. I would request all the
hon. Members who love democracy,
who believe in the parliamentary sys.
tem, who want that to reign supreme
so that it is effective and it is able
to solve all the problems of the coun-
try let all such people put their heads
logether instead of blaming each other,
imstead of maligning each other, in-
steag of creating hatred and divisive
spirit against each other, let all of us
rise to the occasion ang say that we
shall not allow this cult of violence,
this political assassination, to prevail
in thig country and that we will golve
all our problems through debate,
through argument, through discussions
and, at the time of elections, by the
vote of the people and not by physical-
Iv eliminating persons whom we do
not like.

ot vz fagr?t arwigy (wnferaT)
awafa wgea, o afer o7 wr o
FET WIAT W gAT R @, Ay
STORW 74T ATgaT gl S5 Far & fw
ot qfer AT fasr & gem ¥ w0 §,
A AP I WY § ag @ Wi
frftew & foe S st rfiee e
7 et 7 o ave 7 wew F T gy
fr wieres % @ 7- 2 # wer A gro-
gfer 7 &1 1 & IT%Y o7 WA F7 wady
F7ar 1 ¥ et oft A g & o
a1z faar o # v #§ a gTIw
AT & Tofas fanfadt #Y ag
F & oy sy e & aong W ag
WTEAT S A ATt ST yure Wl iy
fanft ==t & Famel WY, g W
faame fafrm & fag qomht & o
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fev WA HMANTE W ¢
JEET © TEHT AT HHAT G7 W TH A
quf wzar § & Y wiwer & fog seaa
1 G F7 FT AW FET 9T FHAT AT |

gwmafr meT, T o Y
w7 & aw faewiz #Y 92T ® ®@&T
gt A1 qR AL G w0 IEQ o
TE gERT AT & o 9 g §
gr-—3 9w fe grofrge & o, fagre &
q—Ffr aw faewie & Froor = afaw
aoan e AN T a s T
gam s fr B aw ot s am
faewiz 3 1T arz o fawrr & 9 7Y
»ft 7z7 g A sy w19 fran o
¥ IW ¥

“Thig incident showed that fascist

elements have jomned tbe Bihar agi-
tation

A R I 9T AT AT A
a1 § ar dEr?
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IHT § | F TCHAT HTCA o9 FT G-
@

ot awT amw f g (T) AR
®T & 4, 507 ¥ 4 F F 9 99T £,
1 g W F ol & Frmrar av
T W IH ¥ FEHA § AT A 7

anafa w8 7@ | WA T AT
AN & A qEw a7 & A T
&g R ag emgwe 7 #F3 | S W
T SY A1 FE qHAG |

ot wew fagrd aordt & waede
FiwT wx @ &1 & fegmmr Sed
FY FFeIT WY T HAY WATE | TFFHA
FT 97 2 W T 95, a7 W9 i
gt | ded agar & [ o wfem
argaw fag fawart AT @ 8, g
e &3 70 AW woa Wt 7Y 8 AR
fanfgmrar @ 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K. M
ISHAQUE): How do you say it is a
Congress paper? Say that Hindustan
Standard says so,

=t wz TR ATHRYAT WY HA-
#rr aey sw faarg =1 fv @ =T
AT WA B @ A TR TH AR
™ FAT

Y a g7 ate W A WY

. A . SHRI ATAL BIHARI VAJPAYEE-
o@Te %, T Taw e AR qar F ar

How do you say that Motherland is a

SiAll

ot w2 1 faget Araqat ¥ we
#< 3T WEAr g R sady w
ATEST T @ AGTE | KA FT FFTEH
W 5o foraar &, 77 g frdw & T
feraraT & | 99 # Tga @ a7 T o
g v R g e g | K
g imgam ey Wrg! M W
FeqTe W) Wt T € £ T Y T @
geAn ¥ Tga @ A &% T
afer ey e g, 3 A FEw AT

Jan Sangh paper?

ot T % ot ;g fel F
7@ F o AT S w7 oA §
drq@dfFar o sw A wrd
A AT A NI ? (AW

ot wEw fagrdt a0 R
aw 7w g7 9, A7 gENI 9F
I UIAT WY §F T ATY F 1w F3F )
Iq AT ¥ grem ¥ fodr o aet
gy frddt, ® AWy ST ¥ ST )
qg I A9 FT T aqwT & 1 IER
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[ new frg O 7 w3t
el &1 wevig & wwaT ¥ 1 W
U 4, S5TEAO M IA v AL

aw grow! wafe §id g 1 (WEAEA)
® g fog ¥ W o 7

“The inadent showed that fascist
elements had jommed the Bihar ag-

Frfe & wrfew o o W@ § !
7R a2 faz § fam 9w A7 g
qar & frar 1 (F.a907)

st eifrdgag 12 &% FaT EvW

MINISTRY OF RAILWAYS (SHRI
THE DEPUTY MINISTER IN THE

BUTA SINGH) &ir, I take oljection
to this

SHRI ATAL BIHARI VAJPAYEE
Objection to what? Do you want to
deny your statement?

SHRI BUTA SINGH On a perso-
nal explanation

I have never in this Parliament, in
the last 12 years seen such a mean at-
tack of personal nature as Shn Jyotir-
moy Bosu has done to me

About the presg report which Shn
Vajpayee quoted, certainly, I have a
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right to deny or to accept it As he
was quoting—I am not Interrupting
him, let him quote i1t—] will say, if
I am called upon to say, about the
correctness of the report that has been
published Any thing everything, can
be published and it i1s being published
every day Many things are bemng
publisheq which have never taken
place

SHRI ATAL BIHARI VAJPAYEE
Am I to understand that he did not
make that statement?

SHRI BUTA SINGH What I sad
was (Interruptions)

an.afe 28w & for § wgar
E 5 oft St amEr &1 wrer AR
HiE & 1wl ¥ dfrer o Iy
FAT E WIT IR F AEITA Q0T FT
aryt g 1 & Fifire Few fr o &
ST 59§ ovERe fEar Sy
afFr w @ A AW femwww
& g1 T, 97 qEr-AGTE g G, at
HTY HraT Fiforg 6 e g 12 a9
F &A1 93 | gEfA Ag@E ¥IE
oY I T F 19y )

st wew fagrdl woddt - ag @2
@1 1 faug § fr o% gwivgel wear
¥ W & WHE FT AFAI FT AT
¥ fog g 79 & T TF T HT
gfmam 8¢ far mar 1 (vawem)
sut 7 FY gz fav @ afafer o
&, ¥fFT 379 ooy e A T
IR THH FHIfAEE arrat w9 &
nE 7¢ for | (erwa) W s
& 7 7 aT@ W N 9 g, A
I 9% F afcn & wqwe qg a1 )
qg T ¥ av ¥y g q g+ & fag
AT FA ATY IF F! FLAS W AR
& amr



Motyon for
3% Adjournment

“The P.M, Today wameg the na.
tion that Shr1 L. N. Mishra’s murders
was only “a rehearsal” for a bigged
catastrophe.”

war gt & fgga g v g !
WY TEAT FIA AT MRS TR AG
AT FHAT 7 AT TAT FA AT FEHT A
wer 7@ fear s oawAr ? )

st T qg™ qi€T : a8 OF fAEre-
g 9 | g sl Adr ar, feaara
& | s sd@w 41

=it wea fagrt addl - w3 X
fasrrarer 97 Wy Ao

aurafy Y, s sfeqy Wedrar 3w
OF S FT AAET §T Fq & faa
saE T @ | A AT W A
& frq 7 =t e & fr wm fiw
wfeew &Y wemeaT § oF FHWA g
g, " WA A ¥ oeps ey
s 7 3 fa fgar A fer WA
€0 7% W #7 oY fF A wmwer # 9T
¥ fou #1% grf g FvE 0
wfgy, Y sy sfear Weat & o Ao
ar ofga & ot qarow femr I W
T TET 9T

“It 1g obvious from the demand
at the Jana Sangh Leader for a high.
powered inquiry intuv the bomb out-
rage at Samastipur He seems to
be more worlieq about the blame
comng to the panrties hehind the
Bihar agitabion ralher than about
the blow such an oulrage 1s bound
to strike at the roct of democrati
functioning.”

ag I WATHG § G ATERTE
LS S CR R IR R
m9 Tax oy, Frac fLod A
q WISA HAT AT )
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10 hrs.
¥ wTAAm wTew o qf e ¥ e
wifaw |

ot wew fagrdt amdd : ofew ¥
arer Ag & 1 Afew v wfemr ey
wf qfeq & JERw oW
efear et vt & ( o @)

.. T 9T O AT AT | W
wediar & ava Aifag 1 o @ o
g A ger Fc MY oF
& T W +few w1 g7 g
Fa w7 fray wfew v 7 g
"TTHT AW @ T o s g @ o
A B wE@ G & 1 W fage ®
R & guaw gk g, frewm
ﬂm' WWQrmlﬁ
WIUHT I F AT FET q¥Ar

#y iifeg wrg ot & wioor #
wreT gwifa ot adY & o0F frar 1 mre
W N HTHT 6IA H %Ed § 6 0%
& w2 g1 T g, g WieR-frem
FTT WEY 1 w1 FHE &7 de
wreR-frdteer &1 & fag dare § ?

ot w9 oA At (WY |
OTeHT g a1 T FL |

o wew fagQt awRat @ S
& A & 1 W sl W
FATd Y a1 ot o THo fior &
T & §X ®1  GHT FET AMRY -1
W W ad § fag & ofge @
FmagHawsgl ! o few
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IR w7 IeATC ¥ ¥ A ey war
AEATCA T g 4 %7 99 ¥ |
AR A g & 7

SHRI JYOTIRMOY BOSU: We

have expressed our deep sorrow, and
if these people are trying to heap up

the insults on that man in order to
gttack us, that will only show h ow
mean ang small they could be.

ot wew fagrl adedt : gt
oY, sft W ¥ oF 0 W F | ST
w57 fF = q@o wAe firw w@ fag
A ¥ qx I WA gL v fawaw
gy & | agT T I9F WSWT w7 AT
IR gaTn f@ar | ' owm aw W
FEwTa fagre F FE WX 9 Ay
FCHTC FY 4G 4F 7 W of Y A
Wo UAe fiy # g & QU
s FY AT AT w7 e o
AR aER & T | AT
t fr =rf geEwfts Ar & st
gfea 7@ @ wwar | fow Swer ®
ST &, SR & e e &, At
9T ¥ AT FT § IFF AT @
F1 arfacs Fawr gfew 9x 7€t /fay o
gwar | wfew  fex S w1 owmwEd
oEw a1 |

fawelt & T =t Fo To Fuw0r g ¥
oY wor frolr @R 9T TEEd w1 F
T E | T R FE q AT R
wEFsmimAaTaawE &
wgr facfia amwet @ fra gt
¥ 1 I ag wam i erd 1974 %
g% fafrag sy faelt Y fs fosr
o #1 T W wSuA AT S wr g )
W A ® g Ige R 09w
i o mrfo Site I FY & T |
waTE & v WR@EY 1974 ¥ fawy
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w9 ¥ fre fawr w guar ff fr o
qar & § e e fos of o g
arforw #7191 W & | qg g I
fazt qar Qftwew o qEe dte
FRATET wY & 1 5t T ¥ OF wEaTe
& sfafafe & =frer fear § e gf ot
o ag Rt g€ g wnd & W
IE T g R g ¥ frawr
wir, S faacr 7€y faar 1 Sfew
it & off v & o fi o€ 1974
H g fae & arg Sin T Sy
Y ? s fora g faaroor ofY s &
FET o &Y T off TR FT A FHAEY
97 fF I qoma 91X 97 § qar ATy
f& wTa% or| wgr ¥ A7 AT AT
& 7 7 = forar a1 vt g AR
T & 7

=t ey fage g 1w wEr W
& fr foagre & wor Wt ¥ ot e W
fomn a1 fa =it fasr o & foo ot
WRT g | R Ag W T o @ & FF
IR ag it w7 @1 fF TweigE W
geraT GaT & R ot ww fae I
afwa @ &1 AfFT T 77 Foreerd
TET I faTe e A Wi FE T
FT oY IV T FT I EAATH AT 7
FTafa wgea, § 2o L, L.,

ot 875 waw ooy qEER
&A1 T 1 7Y &, T WO § ARG
F |

it wew fagr® e : i
Twege & fams g9 Adf g
AT E | W qg wEard ¥ W o
g

TR WA W O WA ¥ T
AT ¥ qEEX FT FAAH OF  qgeaq
FTIFT & | 78 FwH qg ¥ fafer
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at | & swehqfevm o )
I AT WY AT | qg A 2w F AW
T °1, 7y TEgH AewH 9T o,
o A & NEw I 9T | T;EAE WY
famr gorrora & wfY o &waT 91 WK
gfew & w1 qg qr | dzw fod
gfem ft, Az IRfET B 6, Wd
KA B oY, @@ T JA wgr
oz @ € o | forr gome & Fgt
W aNE T 9T ) R Emra A &
qry B qgeT ? Irew awW g °v |
7 g o o #Y F@T | qW HA Y
A% WX A FET AT | WA K w7 qwO
q7 | WX A9 qAT §AG W a9
<& feur amar @Y w=r gz wfge ar
W AgY T2T | qF T GT WY A T
X afm A arAa & s v
g awar g A frw sl &g
TR TR TR R, AR R AR
T AHF §, ¥ JqAT TRHR G
T FrA( TG FLAT, AT HIL JH A qT00
g A g E AW I A AT &, W [t
a7 § AT A E .

it witfasa &g : e T dweT
w®

st wEe fagrdy aodY @ S gEEIC
T WE T I wE e I
FTFN FY I & e o9 fywy Y
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AT qATAFLAT L (swwerr)
----- A AT T A A G
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0 I |EEAT FT—ITo AT
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Adjournment
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fo 7w %71 777 T Wz Wi wew v,
aga ¥ 70 AN T3 H A gq A, e
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f & o folifoar g1 & Aiforg—&
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fiew o1 qr ff 97 WY TR A A
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¥ fw reT 5w @ & AfEw A TR qar
ort f ardy wfew s @ - @ W
it g ? T e Ag AT R 7 A
g WY fagre & W&y i W A4 e
ag afom &7

SHRI DEVENDRA SATPATHY
(Dhenkanal) When yoy call Bihar a
total revolution you have to take res-
ponsibility for everything that happens
there including Mr L N Mishra's
death

ot srzw fagrdt arnddy ¢ qamafy
Y, ST FagdYy o F H49 ¥ & WY AFES
EI3WM A ST F® &Y g 7, 3N AA A
forsrard A £ T 3w w7 WET T
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=
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5t Adjournment

# T ¥ T WTAT ATHAT §, WIT W T

97 &, A WY Q9T WAAT T WX | w1

WTT ¥ WMo FEY ¥ TR T4 §—TTo
aTgY wEd §—

“Dr U N Sahi told UNI today
that Shri Mishra could have been
saved had he been allowed to be
examined by a team of surgeons who
rushed from Darbhanga to Samasti-
pur soon after the blast

I ¥ T famr mr—

“Under what circumstances these
surgeons were not allowed to exa-
mine Shr1 Mishra and who were
those medical experts on whose ad-
vise he wag allowed to be brought
to Patna 1n a tramn, only God knows "

wTi o AT ¥ § i g wy w Fiy
gW 9EAT €A 97 93X | W TAT L0
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oft v e dew awa 4o
TEY HY FAY AT |
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Adjournment 378
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gt v o a7 o 777 % e o1, 99
¥ ft 8 37wl g, oo w - wrear

§ﬁmﬁﬁ7ﬁﬁwﬂ1mﬂ;mﬁ]

¥ fagre ¥ a4y, g A\ waw Wy vk, §
Tt # afses difer & @ g o,
vy wa & ww Al wem

Fremslt & g w7 T W @

Wi THT W ¥ T G W & WA
¥ w fir aff, g% wrew g € 1 qg
ATATAT AL TS A @)
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FEBRUARY 18, 1875

Motion for 380
Adjournment
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381 Motion for
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MAGHA 29, 1808 (SAKA)

Motion for 382
Adjournment
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Motion for 568
Adjournment
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Adjournment
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Motion for 390
Adjournment
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T W W #g & 9 A A
gaT ot Y AT § gEAr A ¥ aaer
@ FT FHA § | W qR T AW 9T
quit § f6 wedr & W s o Ry s
T & Taw v & fro Ay & W o
R T I TE FE L ) TF W A
I FT AT <g wré ¢ 1 ¥ ag iy
g @ T AR N WS TS
qifea ST ATEa § 1 & Ay FgAT wvgar
T agE AT AT A F
fey ®1 A 7 & v g welay
gra § fr o arataor W giea FA
FHTY IFa &) FAfeg F ¥, gaTd
wedT qafy &1 SR AT, N, TR
AT YT WY W 9T i oy
afera araaw feg w1 i@ @ &@
# wr§ W wuT 9 Ay i 1 faeer
AT WA JYT qE @ T q@ w qv
T oy aw wew WP X AT AT
TR W T i T e v Y e
ereddfer ¥ oo frg dare A
g2 1 A o Tww N ot gy e
TR AR W W e e
T T WY W w fear + agi W
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seary i foar o <gr a1 SW ARG
%% fadndy oo & s A fomag =
wew s fRar, saeAa sraer
w7 afeay fear gad T W ¥ 3T HT
HT ST A16T | Iq AT Bl 949 FdY
oy qadrg sfagw ¥ foram wmaw ot =i
Wt srffr ST @ET EAR AT AEY
wom, fom MY W I W we-
#rq w1 frar 9% AW 9T AW qTE
gafe g% )

Wy ¥ & woAr R ¥ 8 9T 7
WY of & @Y @AY AT g ) w9y
ag¥ & ag wrgar g fF 1@ faer W
woeq geaT & 96 o Y sfer o
T T g9 &1 IY @I fAHTer A0 |

Fa faQdy =T & @ qIC AT Ay
g § fr a5t formr o @r ) &
FAY Wt I AT g g K I w
qTe e FY ST W gAH  IAHT

TSI T A AT A WA
T g @ |

At dop wa & W w4 R
oot ¥ el g fFar o, 11 aQ@
N wEE IN qFErS @

g, My A FTgw HATIR
e faivFram ar o awg & afz @
prmr W 8, PRt aw AT g @
J9 9% &7 AT A )

a7 Iww §9 fadt ¥ g 17y AT
fadelt adfas spw a7 70 & aae
TR awfas @A & gfar  frar
s g & W T wafa w1 AvE wEd
R wrg Ua |

3, dv AT s Y sy F 39
¥ € AW A AqA 6 FAE ) qAE-
qeR R W g yfera e
R N AT MEER NS
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W HAgagdr | W way v
g § o @ wifyw e Wi qw
T AT | T N KFANT W7 AT
iR mfR N am T gg AT
I S afFg g FEw w9 92
m fFR &® &, 9 747 ¥ whafaq @
fg gre ¥drer g IRt awgqr  faq
AT AT SARY AT AT FHAT 970
o At # S owm s st §, wirer ¥ fag
THo THo To §, AT ITOAM &, TN
SR S AEH § W qHo dYo § 1 BT AWM
& WTHY T AT IO AGT AT WL
w9 9IS T AET T 4T | WA gT |y
# 9™ w8 AQaw g fv w9 Ad-
w9 03 T frwr 7€) T ATy 9@
e Wl & @ o G wrfeq ey
age ¥ T 3T A gf, Adwa g
I aE T T A A i, ey &
HAqY AL T T A A W qrAA
AT T, FAR! WY whe fat ang o
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wifad a7 Wy & Fgar I@gAr g |
A A vaaarg 5 Ik afer
% @ 1 ag AifeA fea A B we
QY FT AT | T FATT TAA T H7 G40
@ 8, WA w1 | by i ghrar
i farQrey 2o W@ TAA oY A frg war
&1 qiwR AAT 5T 37T R AARAT
gfr oA wafer wr st
gafae IT4 afta w, I faqar
qefy ®Y & ardr agfeas sk wg@a
firerdy wifgn ot frer andt § wfF
afers am A T &, TGE T WK
g, T FA FA AT FT | €T T
ATHT BT ATHCH HIATC AT FfE

s o & way fadidy gy« faat &
wndver T A1gAT g 6 A exed AT
T & qram W, wdite fra qeg o
sefamrmkgns ot §, T@® &7
avararcer &ar &Y 1 &, SYgRw & wA-
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after et ot <, T gER e deren
ug T §, S S T AT ST
&Y @ ¢, Sa¥ w o wiwsr §f seawT-
W R { weg Al TR adw
¢ i & Toritfr & OR e T A 9F
SCHTT Y FATISTY AW AT FATH
g

o Wi & @ & wger wrgar g e
W HTH AW T IEIA WY W
wrf itfaer AET g 1

A ETCHaATg fFEe I
¥ g« | & w gy & f o W
dwgmaadi @ fan IR
I Fag g ag e e &
X & 6 3™ q5r A, FT I AW
TFTHT |

gx fom & ofy 7y faraa | wdr
w&ar {5 uat 399 §, ag arandr 7
W F W WGA FH-ABT T H7
grafm A«

SHRI SEZHIYAN (Kumbakonam):
Mr, Chairman, I rise to support the
adjournment motion moved by Shri
Madhu Limaye. All the speakers.
either on this side or that side, have
condemned the gruesome ang dastard.
ly act commitied on the 2nd January.
It has been committed with a savagery
which does not bring any credit to
democratic set up. In a democracy,
decisions are taken by discussion and

not by applying violence or through
bomb-shell.

The speaker who preceded me, Shri
Shankar Dayal Singh, appealed to the
opposition to cooperate with them in
this matter by saying that this should
not be viewed from the narrow politi-
cal viewpoint. The same appeal I
would make to him and to all others,
that this should be taken above nar-
row party lines. Because, there is in-
ternal politics in that side also. Now,
inxtead of tracking down the real cul-
prits, they are dragging In scapegoats;
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instead of unravelling the mystery,
they are trying to throw an air of

suspicion, an air of hatred against the
opposition.

While discusging the adjournment
motion they drag in the Bihar move.
ment, they drag in the name of Shri
Jayaprakash Narayan and they drag
in the speeches made in this House it.
self. The last speaker made a refer.
encee to the speecheg made by us in
the House in the winter session. I can-
not understand how we can be taken
to task for our spceches and then they
can connect our speeches with the Sa-
mastipur incident. That means the
opposition members cannot make any
specches here, they cannot make any
demands here. The only thing we
wanted in the last session was a par-
liamentary probe into the whole affair
of the granting of licences in the Pon-
dicherry case. While that demand was
not conceded, now that is taken as a
scapegoat for the murger that was
committed at Samastipur.

1 do not want to go into the entire
ambit of the case. The adjournment
motion is confined to two things—the
total failure of the Government in giva
ing security to Shri L. N. Mishra and
the inordinate delay in the setting up
of the enquiry commission, Even the
last speaker, while admonishing all
olhers ended up by saying that there
has been inordinate delay in providing
medical attention to Shri L. N. Mishra
and the train which should have taken
only three hours actually look eight
hours. Even he has come round in this
circle and jolned the opposition in
making this charge.

The first charge about security lapse
ig a very serioug one. To put it more
plainly, there has been indifference om
the part of the State and Central Gov-
ernments in providing security during
the visit of Shri L. N. Mishra for the
opening of the Samastipur line.
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The Timeg of India has brought it out
wery cleaily .Its Special Cosre ponce t
has stated on Janusry 12 —

“It nas alsa been found that the
state govc.mmnent buth at toe pelin
cal and official levels, was conspicuo-
usly mazterent towards M1 Mishia
and the functon Apert Irom heiy,
an important Umon Cabinet M.
ter Mr Mishra had a unigue poli
tical stature in Bihar whith entiticd
him to sperial carc of the statc nov
ernment CBI detectives have arwu

ed

Thi~ 15 whot the CBI officers had
found, namely that the State Govein
ment had shown ind flerence to the
wvisit of Shri DMushra l1hey also sul~-

«CBl officialg argue that absence
on such a large.scale cannot be ex-
plained away as a mere comcidence ’

The Chief Mimster the IG and the
Chief Secrclary as also all the “hnis
ters, esept his own prother, had not
come to tnat function The serious 1
difference cannot be explained away
even by the (BI ofhcials who went

into that
it says further —

“It depends the mjstery still fur
ther why none of the dignitanes ol
the state government o1 poliiical
|eaders has visited this place after
the death of Mr Mishra '

Even after the death oif Shri Mi-bra
none of them  1ushed to the pldace
where a bomb njured
many

The report of the Timeg of India cor-
respondent, after  meeung the CBl
ofcials who went to work in Samasti-
pur, wrting from Samastipur  iself
=BYS —

“Although 1t 18 bevond the scope
of the CBI investigations to establish
negligence on the part of the -tale

ent or the local ratlway au

{horities or to point out flagrant vio-

Istion e! security norms by the po-

explosion
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Lice, yet its deteviives can hardly
ignore these events’

Therefore, the indifference shown by
the State Government at the polilical
and t1e oillcial level 18 a thing ~hich
shwul] Le noled When a tull inguiry
takes place it 1 a4 thing that snould
be noled by the Government here acd
the Ingu ry Commission there
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While we have Leen very much agi-
tated aboul the i1 diflerence shown by
the State Government n the mnatter
ol securtty 1t has been stated ir the
Hindusta nTimesH—

£ mularly they ,
that 1s the CBl

tce  the inordinite delay 1n giv-
ing medical md to the Radway Mini.
ster alter the blast was due ty the
criminal  neg'igence on the part of
ot a lop division:l NE official iues
Ing ceriain grievances against  the
late Mr I N Mishra The same offi
tial was 1o re-ponsible for und ily
clelay ing the departure of the sperial
train carry ng Mr Mishra to Petna
for the treatment of blast mmjuries’

Therefore while Lhe political lea
ders on the otwer side try to oin the
b'ame on the Opposition the CBI offi
cials who went into the question give
a different version as per the reports
given by the newspapers .

Whatever may he the accusation that
can be made against any other news-
paper, they cannot do 1 atgainst Blitz,
What 15 the conclusion of Bhitzp Blitz,
writing on 18th January, hss stated.—

‘ Whoever by the men and their af-
filations responsible for what was
described as a “‘dress rehearsal” by
the Prime Minister, Lalit Babu would
not have died but for the Ineptitude
of the Darbhanga district authol
ties, the ineficlency of the Rallway
doctor on ihe spot, and, above all
the cynical indifference of the Gha-
foor outfit in Patna.
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DIG Prasad, who was more teii-
ouskly wounded 1n the explofion 1s
happily progressing 1m a local hos
pita If the authoriies on the spot
and elsewhere had not decided on
the nocurnal journey to Danapur,
and deem, Lalit Babu might have
survived ”

That means 1t 18 more the indiffer-
enite and the utter ineptitude shown by
the local authorities and the State
Government officials that has caused
the deatn of the late Lalit Narayan
Mishra

We are intrigued by the varnous re-
ports that came in the newspapers angd
over the radio It had been said that
doctors examuned Shri  Mishra and
found the wounds only skin deep at
first Hlow then 1t develoved into 4
tatastrophic wound is to be expla nel
What w s given out by the radin at
least wos not such &4 gruesome 7§l
ture

It gave a ve cnlourful pichme of
the function that took place [ guvit

All India Radio 1n its national
news buletins at 2 pm ani 210
pm n knghsh and Hindi on JanLary
2 gave @ graphic account of the {vnc
tion Tt alsp gave a portion of Mr
Mishra s 1inaugural speech AIR news
readers surpriscd many here when
they announted that the fhrst hroad
gauge Line train had left Samastipur
for Muzaffarpur after Mr Mshra
had performed ‘puja of the engine
named ‘Bhawam and given the Jrecn
signal '

The AIR news bulletins at 2 pm and
210 pm 1n Enghsh and Hind: repol ted
that the function went well It also
gave a portion of Mr Mishra’s speech
It reported that Mr Mishra perform-
od “puja”, did the “arti” and gave R
green signal and the tran left Samas
tipur for Muzaffarpur All these narra-
tions were given m the AIR news bul-
letins at 2 O'Clock whereas Mr
Mishre reached Samastipur onlv at
510 pm This 15 the unreal situation
in which the All Indla Radio exisls
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W.dtaver does not happen 1s reported
on the Radio They reported what had
not happened This 1s the unreaity
not happened This 18 the unreslity
in which the AIR 1s functioming

The CBI has not so far been able
to unravel the mystery In some of the
ne yspapers 1 find they have propound
ed six theories There are six sysiems
of Hindu philosophy T do mot knrow
how s1x systems have encroached into
the CBI philosophy also But the trath
of the mutiter 15 that they have not
unravelled the mvystery

Sometimes, When ] hear persons
making speeches from the other wde,
1t looks as it they know who  are
the culprits and who are the persons
who have been instigating all these
things and, at other times, 1t looks as
if they do not know anything 14is
1s the dual position that they have
assumed At one point the CBI and
others do not know how the crume has
been commuttied and at the other pont
they want to put the blame on some
body They try to find some sceve-
goat or other

In tms situation, our chief worry 1
this There has been inordinate delay
in wetting up the Inquiry Commission.
As rightly poinied out by Shn Vajpa-
yee when Mr L K Advam demanded
the setting up of an Inquiry Comms-
sion, he was accused of rushing rn for
such an Inquiry just to hide the com-
plhicity of his own party in the cnme
Now, at least, the Government has
come forward to set up the Inguiry
Commussion 1 welcome the decision to
set up the Ingquiry Commussion But
it has been done in a very peculiar
way

I viote from the Tumes of India
dated February 8 After reporting
high level probe into Mishra's Jqurder,
it »ays —

In purely political terms bh» uv-
pointment of the commussion S a
ghrewd move It will blunt the Op-
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tion charge that the Government
something to hide a charge
which the Opposition intended to
preas vigorously during the budget
sesgion of Parliament, beginning on
February 17.”

Whatever may be the strategy of
the Opposition, at least, in the coming
session, the expected move that will
be made by the Opposition has moved
the Government to set up the Inguiry
Commission. The Timeg of Indig says:

“In purely pohtical terms, the ap-
pointment of the Commission 18 a
shrewd move ™

Instead of showing all their shrewd-
ness against opposition, why don't they
show shrewdness in finding the real
culprits behind this crime? They are
not able to do that But the Opposition
is being taken to task

There 18 another news report in the
Hindustan Times dated February 6,
which says

“The decision to set up the Com-
mission was taken at a bhurnedly
summoned meeting of the Union
Cabinet at which the Prime Mimster

presided "

The wnaident took place on January 2
and they are appoimnting the Commis-
sion on 6th February, after 35 days'
For that, the paper says, “at a hurned-
ly sommoned Cabinet meeting, they
took the decision’. If they had really
shown the hurry in trying to set up
the Commission much earler, at least
something could have been done Why
we say this is because we are very
much afraid that much of the evidences
would have lost Those who belong to
that area itself, some of the Bihar Con-
gress members who sent on February
5 & memorandum to the Prime Minis.
ter asking for an early settlement of

, that because they were afraid that some
» of the evidences would be lost if more
fime was allowed. Therefore, it is not
inmmmrmﬂ it was a sus.
muﬁopﬂdmmm
mMmt.nmtm'nwu

T .
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allowed, many of the important evi-
dences would be Jost. The conclusion is
that, by the time already allowed,
much of the evidence would have been
lost. Therefore, we press this Ad.
journment Motion on these two specific
18sues, namely, there hag been an indif-
ference on the part of the Government
in gving security when Mr. Mishea
vimted Samastipur and there has “esn
an inordinate delay in setting up the
Commission Somebody here has de-
manded that there should be a Parlia-
mentary probe We demanded the
same thing earlier also, we wanted
a Parhamentary probe mto the affalrs
of the licence deal. Here a murder has
been committed, and the Congress
members themselves, those who spoke
from the other side, have poinied out
that there had been very many delays
which could not be explained Though
we cannot act as the detectives. we
can judge for ourselves how the Gow

ernment hag been very indifferent, how
the secunty system in our country
works, whether we are able to Z:ve
protection not only to the Ministers
but also to the Members of Parlia-
ment and to the Parhament itself. If
this is the way 1n which the Govern-
ment 18 behaving, 1t will be the last
day for the Parliamentary democracy
fn this country Therefore, more than
anybody else, those who spoke from
the other mde should have been the
first to demand a Parhamentary
probe. After all, when a Parliamen.-
tary probe is instituted, it is not as if
only the representatives of the Opposi-
tion parties would be there; the majo-
rity of the representatives would be
from that side. Therefore, the hon.
Minister of Home Affairs should gladly
accept a Parliamentary probe into the
entire affalrs, how indifferent was the
security arrangement, how insdequate
were the arrangements made both by

the Central Government and by the
State Government, how delayed les
been the seiting up of a Commission
under the Commission of Inquiry Act.
Unless these things are brought eut,
we ¢snnot avoid such happenings lo
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the future. When . J say this, some & Housing. T sure,

members may rise and say, ‘Oht You S ety

i
are planning for another dastardly
Even for talking like tms,
I may be taken o task. But what I
want to point out is that the entire
is indifferent, inept, detrimen-
tal to the funectioning of Parliamen-

scape-goats, in putting the blame on
the Opposition for their own failures,
for their own indifference; they do
not have any answer to give to us.

I would say that heinous was the
crime of the murder of Shm L. N.
Mishra, but more heinous hag been the
crime of delay—the indifferenc® shown
to %is security and also the inordinate
delay in giving him medical attention.
Those who perpetrated the heinous
murder should be punished and also
those who are found responsible for
the inadequate security and for the in-
orinate delay in giving treatment to Mr
L. N. Mishra should be singled out and
should be given a wvery deterrent
punishment, They cannot escape jus-
tice and the Commission of Inquiry.

Therefore, I once again appeal to
the Houge and appesl to the Members
of the other side also and just as they
asked us to come out of the narrow
politics, I would appeal to them to
come out of narrow political confines
and accept the motion moved by Shrl
Madhu Limaye,

THE MINISTER OF WORKS AND
HOUBING AND PARLIAMENTARY
(SHR1 K. RAGHU

I was not here at that
time, A statement is said to have
been made in the House thaf a notice
to quit was given to the family of the
late Shri L. N. Mishra.

I would like to say that I got it
ronfirmed from the Ministry that no
notice has been given. I got it recheck-
ed and I am in a pozition tfo state

that no such notice has
given by the Ministry of Works

j

I also just mow talked to Shri Vijay
Kumar Mishra son of late Shri Mishra
and he has also confirmed that no such
notice was received. I would like to

add that we have the higest regard
and respect for the late Shri L. N.

Mishra ang his family and we do want
to make them comfortable.

el st : s sy g fvite feg
o 39 A% w7 T 8, AT oo WY
wWhA i g
A &, 7 g Ao wTgd §, Fergrorr
& 97 1 Ay A oo g g
=t quw< |

Mo AR WA e (e
qT) : et AgEa, A fordr o fipy
ot ®Y vgRw ¥ @ gyt e dar
& AT § S oF woftwaeft ¥ qre i
flt 755 =fi #1 g5 v 0k )
& g ¢, fewr g &, s smgar
& o o FY agw ¥ Tt Y g ey
o SR W 99 Wg sfer ¥ wfy
weft sgiafe witw w3 oy ek
g T, TG TAGAT IR ¢ 7 o &
o ag ¥z WY ¥, forw & oy 4y
Aot & v ¥ ) wfow g YA ®
afig % Ao WX & e wrw g frea
ot wT oY qefiaT faegr wite wr ey
o &Y T ot fear 1 wefed w fear
& awwhgT ¥ woar fmdy frlt wrr &
fordy ¥, fordr g e for gt g
Tdtfaw www a1, af w R
fefmm d ot § o wor sl ot
T o1, GHEAYT w foelt ¥ frarar
qT ! IAFTETAT AT iE srcd b
e WY TR ¥ armity aw o v
arft & 30 w1 w T W wwy o qw
Y TR WY ST qoqw ol T ar
AT | AW % I F ard ¥ afer
T® Wit vhew & of W it e
aferwr aw Y agw wowar o QY over
¥ W wLET WY T W wew | g
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T §Y grET Few F fol 9 "wgm
syfey wEE g9

37 &t fFm-fm wfearea) & sorear
Ter 337 ot AW A ST A ¥ AgA
o g1 o ¥ warwA & Afafar 7
geafr g, & wmaa £ foad sarad
TEF T A AL AT I ETIEER 7
aea & wfz &, AT AT A X, I A6
o FT F fe@e ¥ | uE TF Ty
safaq & faa forae1 @ S9T Y 979 37
FHE

SE AW 9 A TR q
¥ gats W2 9T 39 &1 FaT W1 F 99
FY AqTH 37 T 77 fIAT H0FAT, AT IR
a1 {7 @mrFY 79T & 9 7 97 gY6r
T e ? g waare 71 FOR &, & awr
§r9g A7t 41, AfHT 9= a7 TeT W@
AT a1 foeaait i @avr 2 q@T fawe
Z o T -9 FEIA a7 g faan
f 13 s, aafam 2 71 fawm & wagd
T T HUAT A FA 7 T ¢ s
TEY W WE AT, WIT FE AW AT T
q® ¥ Wi @ad w1 I S0 A
w1 3w 1 framan | oF 7 A e
FIATEI § GO T AT 7 97 Al
WA R GHT, A EAATE |

aga A arT @Er 97 ¥ T 2
7 37 fagm aer #71 & W [
TE FG T—TT AT A I IF BA Al
T FTAT fF AT WUA T & A %,
TSN | UFEAT A 3ZW FoaATe 7Aoo
qT—[T IT AW 4. BT F@r LQH
qqT ? Il q W WA STy
g g, wfew A as ft ? aE
gAw g @ v for w1 A
FaT g W qALAT AR G, IAN THAL
T A FY OW@E ALY TG F ) 0
AW W, TR FJATIOr ¥ 7 WA
MW ygIATFRAERTY, 62 q
a A I T A Y, TR G I AR
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T ARAT FA & A g W gy 4
O 9 &7 T AT 6 gOEAT g
Tifgd | S &1 At @ W qr—
forrm & wgFT 5w WA 9 sweer
Fo4 & o wod smon € wwefe &
w7 16 Wew w2z w4t form,
¥ mig ¥ AT a7 fafam 7 e <
&, qr oy 77 =2 72, 39 T wHAT & foy
auAT @A feam 1 FlaT & wrd ®Y gt
& Aty @17 9¥ 9a7 5 @, g 39 &
srnE oy wi S gTa d e
F AT ¥ ATET T 4 w1 G0 IEan
g W IR at faar

AT &g oA ara 1 ¢ % gare
&9 9T AT AT ., ATIA BT TR AT ATRY,
N F M I 41 g7 FIA #Y wifow
F9 7 UTOA q IR T AT T ETAA
7 s A 7 @ gratT ® 99 "eedt
FTegn A wArEEAT Oy, o & are &
a1 A & fa ag waga TORr A vy
a1 | e & &7 39 %1 P dw
foar, amw aref 7 g faar, 97 &t
i v w7, Wfaw #7205
TETEMAT E, 8W T qg TA Aifey fw
e fFa o av gz 1 EwTe fadit
Ira weT & gw wr wroniifa @ agr
qgaT gy A swwATag A ¢
f& 7y C g T wWYAT !‘w &7
@ faad, 9@, a7 g wgE § (s
T Zg 2 & 7 fagry e &
Fe1 2 5 wolt g & 7@ g,
% =1t sfe Qe v e 3w & fafaer
FETH, WTT WIN FTHTT Y 5 Frvrsys
& 7% AW HTEA KT A § ) gW Ag WA
¥ f& gverdr Fdw & wiw O T A
A FT WIAT FW T H 4T GHRNR
7 fagt ¥ ™ @ fear, TweQr A
Fr a@t faa, gfew wvd & woar s
& frar-ar ot feafr & w9 o
frerdasrad §° qorgramr &
g o fawroared aff o€ on
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(It is no use fighting our own shadow)

FEBRUARY 18, 1075

M
4 oﬁmfﬂ: 408
& e ¥ v v s & W
W E o3 o Fw SeTT @MW
S ST it vt 7Y wed v OR
T ACT AeTv FL | OF AR AW Arar
TN s R aET FA g at
T T & gy e ? o6a fagre @
& ¥, S A e & 0 e
Wﬂﬁﬂ@ﬁ,mmmuﬂﬁ“
I ARAY § | WY FIA JoEA  BW
AUFTIRIgNET gRATTasa |
ferem & wn & o3, wgfaa
& fo oY Twer gl & agerd
Ffdgn wafaasvamat 1@
gw #Y uFar WK faww # qa= g
g ®F I AT 7 foa gark gt
3 ufaw farenia fr swaws faes
FATHATI AFEFTH I q&FeqT oY
T gt fom ¥ fodt ag wiis g ?

I WeRl ¥ Arg & orgy fay o A
wgTRret ATy T g W I fawre
HET BT UG FATR

the harbinger of
the  development

the spring for
of the country

97T 4 WY FgAT g fe ag ot e
A fowd ¥ W R WA A g
uren-faa #y araa R g A )
AMFT@WARN T AT
T AR ST TR S | A ST ST T,
Tt 9= FT W A 20 FT 6N AR,
afer  writ ager wifgd o 9 war
afgd

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr, Chairman, Sir, it is
indeed a very happy feature of this
most tragic situation that there is
common ground between the
other side and on this side of the
House that utmost effort should be
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made {0 ascertain the truth in this
matter.

There is a common realisation on
the part of everybody that what
happened at Samastipur and, ulti-
mately, resulted in the death of Shri
L. N, Mishra was, one of the most
gruesome iragedies perpetrated in In-
dependent India, which has disligured
our country and the society,

Shri L. N. Mishra, Mr. Chairman,
fell on the second day of the New
Year. So, we can say that the New
Year has begun rather ominously for
all of us. The tragedy has been
universally condemned and felt, may
I also ask you whether you are pre-
pared—if you ask us to wear the Cross
for it, I would say that the enhlire
Indian eommunity has to wear the
Cross for it—to do the same, You
seem to be donning Buddhist monk’s
robes and today what a fine and
heart-warming spectacle did we
witness ! My hon'ble friends on the
other side are not only Gandhian in
spirit but they have gone a step
further They have turned Budhist
monks and are new apostles of truth
and non-violence! It dees not, how-
ever, fit at all in the Budhist mouth
to tell others that they are the very
incarnation of ¢vil and untruth.

That is what we have wilnessed
today. We have heard sermons from
the other side. We do not want fo
paint ourselves as angels but I only
want to ask you if S, N, Mishra turns
to be an upholder of the cult of
murder and violence or anybody eise
on this side, who will save the demo-
cracy in this country? If you alone
want to hear the burden of siving
the democracy in this country then,
i effet, jL hag come 1o this that only
one single individual is being askeq to
bear the burden for saving democracy
in this country and that is your
trump-card that you bring in, in any
seriour debate of this kind: That the
Prime Minister 1s in danger and,
therefore, Democracy is in danger.
That is what you have brought the
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whole thing to. You cannot go on
claiming that you alone are the
upholders of democracy, you alone are
the mainstay of democracy and piin-
ciples of truth and non-violance in
this country. You must speak with
a certain amount of humility if you

want to run this vast country of 600
milbion or so,

40

So, Sir, there 1s absolutely no doubt
in our mind that when my hon'ble
iriends on the other side accuse us of
character assassination, I want them
to tell us what exactly do they mean
by character assassination, Whether
they mean by character assassination
the exposure of corruption and if
character assassination can be equated
with exposure of corruption, would
they like that in a democracy nobody
should expose corruption? Can they
point out a single thing that we had
said in this House? I do not want to
speak about the dead. He was indeed
one of the most lovable and charming
persons that this House had. If you
feel wrench in your heart, many
on this side.of the House feel
no less wrench 1n their heart.
We have lived long together, We have
worked together. We had began our
political life almost together.. Our
families were living like memberg of
one family and you cannot imagine
the kind of anguish and pain that
many of us bear on this side of the
House. Those of you who have been
trying to give them false support,—
it is these people who have been res-
ponsible for much of the misky
atmospher that has been created in
this country—if you tell the truth to
the great lady, the Prime Minister,
that these do not conduce to the
growth, maintenance and development
of democracy and that they, in fact,
imperil and weaken democracv, then
alone democracy can be saved in this
country. Similarly, all of us are prone
to certain indiscretions. A1l of us can
commit some lapses or mistakes. But,
unless you tell them and stay their
hands that this is not done in the
interest of the country, everbody



411 Motion for
Adjournment

IShri Shyamnandan Mishraj
would be running amuck, and demo-
cracy would be in danger., So, [ have
been telling my frinds, please do not
raise those things. I ask you, if
criticism dies in a democracy, can you
save democracy?

Then, Sir, I was reminded of when
these people were talking about with
mostly Opposition in their mind, what
was said to some African people
about the Leader of the Opposition.
When it was mentioned 1o them that
there was some animal like Leader of
the Opposition, they asked ‘Whom do
you talk about? . You talk about the
greatest traitor?. That 1s the kind
of opinion that my hen, friends on
the other side have about the Opposi-
tion. If the Opposition is traitors and
worthless, I ask you, do you think
that you are the paragons of all
intelligence and of constructive spirit?
If the Opposition is worthless, it is
¥ou who have reduced everything to
worthlessness, and yet not the suh-
stance of the Opposition. You might
say anything. The substance of the
Opposition is kept Simon Bure and
cverybody, wherever you go in the
country, will tell you that it i« the
Opposition which has kept the flag of
democracy up. You must feel proud
about this. But, Sir, this is how we
arc being treated in this House

May I take this opportunity of
telling the House and all concernod
that in spite of our sharpest political
differences with the Prime Minister,
with the late Shri L, N. Mishra, we
have got the swcetest feelings for
them. No body could have any other
feeling for a lovable and a charming
person, like Shri L. N, Mishra. He
was the very picture of sweetness,
charm =and humility. That is what
impressed everbody and these qualities
proveq disarming fo opponents. Yet,
many of you talk as if you are great
friends of Shri L. N, Mishra and other
are not.

Now, Sir, we find that in regard to
wuch a person who happened to be m
Member of the House and who
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happened to be a Member of the
Cabinet, our esteemed President did
not think it fit to refer to his death
in his gracious speech yesterday, If
the President did not think it fit to -
do so on whom does the responsibility
lies? The responsibility squarely lies
on that corner of the House,

Now, the President makes a speech
made by the Cabinet. And yet this
speech does nol contain a single
reference to this most trag'e incident
that has token place. 1f you do not
make a mention of the assassination of
Shri Hemant Kumar Basu, we, ag a
House, rannct t1ke notice ¢ ¢ hecause
he did not belong to the House, But,
he was, indeed, a great figure, Shri
Hemant Kumar Basu, in his own
right, was @a great figure. Then, there
was the assassination of Shri Suraj
Narain Singh who was a levsndary
figure in Bihar politics. I lLad the
good fortunc of contfesting against him
in 1952 when there was a  thren
cornered fight between me, Maharaja
of Dharbanga and Shri Suraj Narain
Swngh and T must tell you that 1 have
not come across @ person  purer in
soirit and greater in courage than Shri
Suraj Narain Singh He had scaied
the walls of Hazari Bagh with Shri
Jayaprakash Narayan in 1942, If vou
do not make anv mention of the
assassination of such a great person
also. we cannot {ake any notice of it
hecause he did not belong to the
Houss But, in regard to a person who
did belong to the House and who did
belong to the Government no mention
is made and #t is this partv, the
sheepish lot, which has gwallowed,
hook, line and sinker, the speech of
the President—a Speech, to repeat,
without the slightest reference to this
most gruesome tregedy that has taken
place.

Yoy might probably say that the
President's speech customarily does
not make a mention of it,

SHRI S, M. BANERJEE (Kunpur):
They say the matter is sub judice,
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SHRI SHYAMNANDAN MISHRA:
Somebody might suggest and probably
you may take it because you are such
a gullible lot, that the President's
speech customarily does not make a
mention of it. But may I remind you
that only two years ago the death of
His Majesty the King of Bhutan was
referred to m the speech of the
President? Similarly on many occa-
sions the President had thought it fit
to refer to some of the deaths that
had occurred of important persons,

SHRI. MADHU LIMAYE: Not
ordinary mortals.

SHRI SHYAMNANDAN MISHRA:
?Ie gays not of ordinary mortals. That
1s given to His Majesty the King or
Her Majesty the Queen but not to an
ordinary mortal like L N. Mishra,

THE MINISTER OF PETROI.EUM
AND CHEMICALS (SHRI K. D,
MALAVIYA): What a great point you
have made?

SHR] SHYAMNANDAN MISHRA:
This great point would not got any
place in your great mind; particularly
after vou have been inducted into
office. vour mind has become much
greater, more capacious and much
wider. ... .

SHRI K. D. MALAVIYA: My creat
mmd cannot take care of small things

SHRI SHYAMNANDAN MISHRA-
We are being asked; why come up
with this kind of adjournment motion,
stopping the husiness of the House?
But-may I ask in turn what dig ths
Government do before we came up
with this adjournment motion? A
shameful lot this Government 1s.
While we have been smarting under
this tragedy, did this Government
think it necessary to share with us
any piece of information? We as
memberg of the House and even as
Mmembers of the public have been
contenting ourselves with the crumbs
of information that have fallen to us
from the newspapers. You blame
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the Motherland and you go by the
dictum of the fatherland,

SHRI ATAl HKIHARI VAJPAYELE:
Who 15 that fatherland?

SHRI SHYAMNANDAN MISHRA:
Whether the Motherland gives rood
dnformation or bad information,
whether the Hindustan Standard gives
reliuble information or urnreliahle
winformation, who 1s responsible for 1t?
Did anv person from the Goverrment
or official side come out with factual
details about this? They would try
to look very clever, very judicial
minded 1n claiming that 1t was not
necessary to share information with
the citizens of this country and the
MPs. about this. They would pretend
to be verv wise and very judicial.
Since the investigation is under way.
But may I ask you: does anvbody
have any reliable piece of informa-
tion given by Government about the
factua]l details of the incident? Could
not factual details have been given
abnut what hepnened at Samastipur?
Which 15 the report we must go by
and in whirh poper® Many things
are appearing in the newspavers.
You ask ug to go by newspaper
reports!

What happened when Mr, L. N
Muw-hra went there” There were many
persons accompanying the late Rail-
way Mimister. Was any statement
taken from any of these ladies or
gentlemen who were accompanying
him? What was their visual impres-
sion? If anybody gives a visual im-
pression, if S. N. Mishra gives a visual
impression, what would the Mathew
Commission do about it? I can give
my visual impression. It may be
right, it may be wrong. But they are
suspicious of sharing information with
the people. What did they have to
say? Did they come forward with
any statement about this? Did it not
cause concern to all of us and the
members of the family? What is it
that you want the member: of the
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family to go by? In this matter of
the death of Mr, L. N. Mishra, we
happen to be members of the same

family, But whal did you do about
this?

When he went there, there were
many persons with him, How did
the bomb explode? Was it thrown?
‘What is the impression of many people
who accompanied him? All of them
were not killed. Only a few were
killed, @ Whether statements were
taken from them? We could have
taken them on their face wvalue in
the first insiance and they could have
been examined and scrutinised later.
Are we not entitled to know about
this—was the bomb thrown? Or had il
been placed earlier in some corner and
it exploded at a particular time? We
really do not know anything about it.
After the incident who were the first
to arrive on the scene? Were some
-officers the first to arrive? What did
they find on the spot? We were told
about those things' earlier when Shri
Partap Singh Kairon fell to the bullet
of the assassin; we have been told
earher about factual details in some
other cases too where assassinations
had taken place Why is there a parti-
cular kind of silence about this matter?
Who went theie and registered the
case? Doeg the hon, Mover of the
motion know whether a case had been
registercd® If so, under what gectinn
and at which place” .. (An Hon.
Membher: it 1s under invesligation).
The repistration of the case is under
investigation? Where was it regis-
tered? Whon registered and when was
it registered” What did that officer
do in the matter? After all the case
was registered by him  After ihat,
who were the perrons who tnok care
of Shri L, N. Mishra” Why did the
officers there not take care of the
person of Shri L. N Mishra? Why
wag it left to the care of some other
gentleman naccompanying him? Did
sotne officere arrive there or not?
"They say that all of them ran helter
and skelter, This is all because of the

FEBRUARY 18, 1075

Motion for
Adjournment a6
total revolution that is being preached
by the Sarvodaya Leader Jayaprakash
Narayan that they mean to say ia that
JP is making them also go wrong?
That is the tota] revolution brought
about by JP that even this blessed .
Government is made to do wrong and
these blessed officials are made to do
wrong! Then 1 think greater credit
has to be given to the great Sarvodaya
leader and indeed the revolution is
total !

Those were certain things which
couid have been told.

Later on what kind of medical assis-
tance was provided to him? That had
been asked by many. No answer had
been given. 1s that going to prejudice
the investigation. Damn the investi-
gation if these pieces of information
are going to prejudice it, We require
these pieces of information. No
judge would say that these were going
to prejudice the proceedings before
him.

I ask my hon. friends on the other
side to consider those things very
seriously,

The condition of Shri L. N. Mishra
began deteriorating every moment and
it became criticul at 5 O'clock. Was
Delln informed about this? Dr, U. N.
Shahi says that when he arrwved at
Danapur around 5 O' clock, Doctors
were fighting o desperate and losing
battlle to save the hfe of L, N. Mishra.
Was Delhi informed about all this?
Was the Prime Mnister informed
ahout il? Was the Health Minister
juformed about it Was the HHome
Minister informed about il? When
was this information received by the
penple in Delhi, by the authorities in
Delhi? When condition became criti=
cal] at 5 O clock, was the Health
Ministry cansulted about this? What
medical mid was rushed by the Health
Ministry? What kind of consultation
took place between the representatives
of the Government of Bihar and the
wepresentativegs of Government in
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Delhi about this? My hon. friends
on the other side should know that
within one month of fhe assasination
of Shri Pratap Singh Kairon—if you
really feel sincere about it, if some-
thing has to be ascertained in this
matter earnestly—they must know that
7,000 persons had been interrogaied.
Nearly 5,000 vehicles had been rounded
up and thousands of bad characters
were also rounded up. Have you heard
any thing of that kind in this case?
What is the kind of serious =ffort that
is being made in this connection? I
have not heard =any thing about it,
Probably a dozen persons have been
arrested, but not even the Chief
Medical Officer who had first examined
Shr1 L N. Mishra has beep interrogat-
ed so far Here is Mr Hingorani of
the CBI who says so that that is the
mos! baffling thing that even the Chief
Medical Officer who had the oppor-
tunity tn examine Shri Mishra first of
all has not been interrogated so far.
Would vou not have a <rievance
agninst this Government for that?

Mr Hingorani said so or not, are
vou not entitled to say that the first
Medical Officer who did examine Shri
Mishra should have been interrogated
by now, and ask why he has not been
interrogated so far? These are things
which should have been mentioned hy
the Hon, Home Minister to the House
on the very first day If a statement
had been circulated, we would not
have gone in for even an adjournment
motion. ‘We would have studied the
statement and tried to think over it.

We do not want to make political
gain out of it like the hon’ble Prime
Minister and others I ask, please
hold the scales evenly in vour hands
When you are here before dharma
¢hakra  pravartanaya., please hold
the scales even. Who has turned
it into a political thing? 1Is it Shri
Java Prakash Narain and his move-
ment® T am fully identified with this
movement. They may call us Fascisty,
you may call me so to your heart's
content, you call this movement
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Fascist to yqur heart's content, but
what is happening. The tremms of
the movement have not yet reached
the borders of Madhya Pradesh, even
so all your political propoganda about
the death of Shri Mishra has fallen
fiat on the people of Madhya Pradesh.
Here is the eloquent reply to your
malixious and mendacious propoganda
agamnst the opposition, the most
cloquent reply. And if it is their
desire to make political capital cut of
this murder, I wonder why they did
not mummify the body of Shri Mishra
and carry 1t all over the place during
the course of the elections. But then,
that would be the thing before the
electorate, the thing before the
electorate would be the power behind.

SHRI M RAM GOPAL REDDY
(Nizamabad): It is unfair on your
part,

SHRI SHYAMNANDAN MISHRA:
Here is Mr. Jaya Prakash Narain who
iz being blamed by everyone on the
other side, but I ask you is there any-
one in this countrv who has mot the
guls and the courage to tell the wast
gathering at the Boat Cluh that it must
be turned into a mecting of mourning.
He turncd a political meeting into a
meeting of mourning, a meating of
condolence, and here is our Prime
Minister who turns a condolence
meating into a political meeting Just
see the contrast between the two, I
ask you fo judge Is not the contrast
very glaring?

My hon friend, Shri Limaye, adroit
as he is, has been pursuing certain
noints with great tenacity and. as vou
know, he goes into details. He asked
only by way of curiositv whether
the hon, Prime Minister had cgranted
an interview to the late Shri L. N,
Mishra on the 23rd December. If so,
during the course of her talk, did she
mention 1o him that he should now
guit the Cabinet? This was the.
<imple, curious auestion put. The
Prime Minister with pgreat alacrity
Jeant to her feet and said. there was
nothing of the kind. But here Is a
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small piece of information which I
would like to share with the House.

SHRI P. VENKATASUBBAIAH
(Nandyal): It is a deliberate insiaua-
tion,

Wt Ay fawd : WE Filww, w2
T Y To U0 tAR 5 aga
THEY & W A q@ A 1 fay o
wa agi W wwra Al f g2 a1
T w1 F A7)

SHRI P. VENKATASUBBAIAH-
Let him mention the names of the ~
people.

DR. KILAS (Bombay South), 1
never expected Mr Limaye t{o stoop
down so low.

SHRI MADHU LIMAYE: I only
gdve you the facts. You may behieve
them or not. I said, people close tu
Shri L, N. Mishra told me that.

SHRI SHYAMNANDAN MISHRA:
I completely believe the Prime Minister
when she said that she did not mention
it to Shri L. N. Mishra that he should
quit the Cabinet. However, herve 1s
something which your great Thorom
friends have said. Would you disbe-
lieve them also?” You may afford to
disbelieve Mr. Madhu Limave, Lut
would you afford to disbelieve such
a high dignitary as a membar of the
National Secretariat of the CPI? This
is for the kind consideration of the
Pirime Minister:

“Lucknow, Januury 17,

The late Mr, L. N. Mishra had
been persuaded hy the Prime Minis-
ter, Mrs. Indira Gandhi to replace
Mr, Ghafoor as Chief Minister of
Bihar lo deal with the situation aris-
ing out of the JPP movement., This
was Tevealed by Mr. Yogendra
Sharma, M.P., Member of the Na-
tional Secretariat of the CPI, while
eddcessing the 10th conferenee  of
the UP State CPI currently in ses-
gion herc. Briefing newsmen, a
party spokesman, Mr, R. K. Garg,
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M.L.A,, said that Mr, Mishra had
told Mr. Sharmga before he fell g
victim to the bomb blast about the
Prime Minister's offer.”

I am placing it before the House for
whatever it is worth, It is said that
this is anuther way of getting rid of
him. That is the inference one would
Iike to graw, But I would not like to
be that unchartable so fa1 as the re-
murks of the Piyme Minister are con-
cerned about the talk that took place
between her and Mr, Mishra, Even
now I would believe what she has
said in 1eply to Mr. Madhu Limaye,
but she must reckon with the stale-
ment made by no less a person than
a member of the Nalional Secrelariat
of the UPl. That is my humble sub-
misgsion 1n this mattoer,

Why arce these people so anxious
to execulpate the Prime Mimster in
this manner? Did any member of the
opposition ever turn his attack against
the Prime Minister, saying that she
was anvolved in this” Can he point
out a single instanee®

SHRI N. K P, SALVE: Did you
hear Shir Jyolirmoy Bosu and  the
allegations he¢ made that the Prime
Minister is responsible?

SHRT SHYAMNANDAN MISHRA:
I am roming to that, My hon, friend
must hear with me. How is it heing
brought to this focus? Who is  res-
ponsible for this, after the clean chit
that has been eiven by the preat lea-
der of Bihar, Dr. Jagannath Mishra,
that the Prime Minister was not in-
volved in this matter?

ot oy fow? : g7 4 e 9T &
T A wA v W g Ay
wams |

I was shocked by Shri Jagannath
Mishra's statement.

SHRI SHYAMNANDAN MISHRA:
However, on the Tth of January itself
the Prime Minister said that “there
is a whisper that I have bren responsi-
ble for {hese tragic incidents® ang al-
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though 1 will never call you Con-
gressmen, the Prime Minister went on
to say even the Congressmen are now
believing this blatant lie” At least
that is what the Hindustan Times
says. May be, the Hindustan Times,
which is under the Birlas, is known
to be the enemy of the Prime Minis-
ter just now! I would only say by
way of an example, that everybody
knows that it is not your party or the
Prime Minister who had suggested the
name of Shri K. K, Birla as a candi-
date from Lucknow!

The Prime Minister went to the
length of saying ‘“af I die, people
would say that I have killed myself”;
this wag on the Tth of January.
Therefore, there is no use of saying
that we have been telling something
about it, or we have been insinuating
about it. My hon. friends on the
other side must rcckon with this that
the credibility gap between you and
the people have increased so much
that people are prepared to swallow
anything about you and against you,
Don’t you reckon with this truth that
the wildest thing 1z being said against
the highest person in the government
and the country and the Prime Minis-
ter herself complains about 1his that
even Congressmen are believing these
blatant lies and so on.

So, these are the few things which
we wanteqd the other side of the House
particularly to reckon with and to tell
us something ahout them because our
minds are full of apprehensions about
the steps thal are being taken. Here,
there seems to be a curious amalgam.

Now the Government has come to
soe the reason behid the demand for
a commission of inquiry. When we
asked for a commission of inquiry,
when we voiced the demand for a
commission of inquiry, it was a reac-
tionary demand, it was a fascist de-
mand, But ultimately, this Govern-
ment comes down to this and the
demand is conceded.

Now, why has it been conceded so
late? There was only one element in
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this country which was opposed to the
appointment of the commission of in-
quiry, and that was the great party
which happens to be in alliance with
the ruling party, namely, the CPI. The
hon. Chairman of the CPI, the great
and esteemed person, Shri Dange, ex-
pressed himself completely against the
appointment of a commission of in-
quiry, and he said this step would add
confusion o the Indian politics, Con-
fusion against whom? Confusion to
Indian politics. What did he mean
thereby?

21 hrs.

But now il scems that they have
been able to convince their friends
that they would not be able to resist
the demand for the appointment of a
commission of inquiry. It is now
reflecting on their integrity and, there=
fore, they must concede it. So, pro-
bably that resistance has broken and
this commission of inquiry has been
set up now.

But what do you find even now?
I ask those friends who have got some
smattering of legal knowledge and
also of judicial proceedings—I would
not say anything which would pre-
judice the proceedings before the
Mathew Commission—but I ask you
whether you are sincere about the
impartiality of the proceedings that
should take place before the Mathew
Commission. If that is so, why are
you having this curious amalgam of
four or five streams of investigations
going on concurrently? Particularly
I would like to refer to two streams
of investigations which are going on
concurrently,. Whom do thcy want to
convince, I ask my hon. friends who
have got something to do with law
and judicial matters.

Here is the CBI investigation which
is going on in full force, and the CBI
investigation is under the aegis of the
executive puthority, The whole busi-
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ness of appointing a commission of in-
quiry is to take this matter out of the
hands of the executive and place it in
the impartial hands of the judiciary—
is that not the purpose of appointing
a judicial commission?—in order to
ingpire more confidence in the minds
of the peaple that the executive is not
dealing with it?

SHRI N, K. P. SALVE; It is » fact-
finding commission,

SHRI SHYAMNANDAN MISHRA:
I will go very logically about it. It
the two streams are going on concur-
rently, that is, the executive stream of
investigation and the judicial stream
of investigation under two auspices,

can there not be a conflict between the
two?

My hon, friend, Shri Salve, has
rightly asked me . question, which
needs to he answered, He <aid, that
the CBI only is the investigating
agency. Then put that investigating
agency under the guidance and  the
direction of Mr. Justicc Mathew. That
can be done Mr. Chairman, if you
appoint a committee of this House
with S. N, Mishra as the Chairman
of that committee to inquire into any
matter, with the authority of Parlia-
ment I will summon the services of
the investigating agency ang the Gov-
ernment will have to provide them.
Whose authority is  greater—the
authority of Parliament or of the exe-
cutive government? The investigat.
ing agency would be at my disposal
Have vou placed the CBI, gs the in-
vestigating agency, at the tota] dis-
posal for this purpose of the one-man
inquiry commission of Mr, Justice
Mathew? If vou have not done that,
then there is bound to be a conflict
brtween the two and one can be
suspecied of prejudicing the other

Then. this morning here is the news
that the new Railway Minister has
gaid to the hon Minister of Irriga-
tion in Rihar Dr Jagan Nath Mishra,
that another inauiry would be set up
by the Railway Department to gqo into
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the question of the gelay that occur-
red at Samastipur in transporting the
late Railway Minister to Patna or
Danapur. So, this is another inquiry
that is going to take place.

I have not gone into the law relat-
ing to the appointment of a commigs
sion of inquiry, But if does seem to
me that it is not in consonance with
the law that another inquiry should
be set up in this matter, It would
not be in keeping with the spirit of
the law on this subject. So, this is
another thing which must be consi-
dered by the House in all seriousness—
whether this Inquiry is indeed serious-
ly meant by the Government,

Now, the hon, Home Minister, Mr.
Brahmananda Reddy, had given every-
one a wholesome advice that one must
hold one's judgment in check; one
mus{ not make any observation or
remark about the findings of the In-
quiry. I ask the hon, Home Minister:
Who flouted this wholesome advice?
The first person to flout the advice of
the Home Minister was the Prime
Minister of India 'The Prime Minis-
ter in her very first utterance on the
Tth January said in so many words
that there was no need for an inquir‘y
because, she said, the reason was poli-
tical. That is what she saig in so
many words.

She had clearly laid the blame on
the shoulders of J P. That is what the
newspaper reportg say. If that is so,
there could be two inferences from
this. One inference could be that this
incident had a larger pcnumbra of
implications. There was a spectrum
of issues which had to be dealt with,
If it had larger political implications,
should not then g Commission of In-
quiry have been get up at that very
time?

It is a late realisation that it has
other dimensions, No lvss an autho-
rity than the Prime Minister of India
spelt out on the Tth January jtself—
I may or may not agree with her
view—the implications in much wider
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terms, If that is so, it wag not the
CBI which was the competent body
to go into the matter. The CBI can
only investigate crimes and offences.
That is precisely the function of the
CBIL. The CBI could not go into lar-
ger imphlications, psychological, politi-
cal or otherwise. The Prime Minister
had spelt out these implications, If
that was so, why was not the logic of
the Prime Minister followed in actual
terms? Why was not a Commission

of Inquiry appointed at that time
itself?

A whisper now goes round that the
CBI—may be, 1t s completely
wrong—was on the point of making
some startling revelations and here is
the check put upon it. That is also
a whisper going round. Maybe, 1t
is cumpletely wrong. But that 1s the
kind of atmosphere in which we live.
You can say, “You are also responsi-
ble for it.” But you have to share
the larger respounsibility for it, How-
ever, it 1s now being said that it is
because of this and that.

My humble submission is that the
Government has taken this step so
late when many ot the horses might
have bolted out of the sheds, The
Government cannot disabuse the pub-
Iic mind that the delay that has oc-
curred 1n this matter has been indeed
a cuipable delay on the part of the
Goveinment. This is the impression
that is carried in our mind. So, I
think, we ate quite justified to bring
this adjournment motion, It has been
our duty to society and country to
come up with a motion of this kind
before the House,

wnafe  wlew : ww agy
urer g waT A~ 3 WRE A
o fardely weew AR AN E L W
qia-qiw faqe § @ o A FW AT

axar & sy gidwd fag

st gfe fesite Te (T70)
qamty  wgw, O 0F WO 3uE
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SHRI P, G. MAVALANKAR (Ahme-
dabad): Mr. Chairman, Sir, I rise to
support the Motion moved by my friend
Shri Madhu Limaye, not because I
want to say anything in terms of party
political overtures, which perhaps in-
evitably have crept into the whole
argument. Moreover, Sir, we are not
turning thig debate into any king of
Obituary reference, Some friends of
the Congress Party have spent most of
their time ialking about the late Shri
L. N. Mishra. We on thig side say, and
eertainly I for myself can speak with-
out and diffidence, that as 1 person,
Shri L.N.Mishra was likeable and 1
have nothing against him. It was on
the basis of acute and unbridgeable
political differences that many cf uson
thig side had waged many a battle
against him, making lum a target ot
general attack, though not singling him
out alone, while criticising the Gov-
ernment headed by Mrs. Gandhi.

The whole point is that mysteries
after mysteries are gathering ground,
ang a kind of mystery could has ga-
thered on the political horizon of this
country of late. My friend, Shri Vaj.
payee and Shri Shyamnandan Mishra
and of course, Shri Limaye in the
beginning have, said enough to show
how several mysterious developments
have taken place or rather have not
taken place in this whole storry ond
sordid business. I had myself raised
not once but threg times during the
Iast session the question of Shri Anil
Chopra’s mysterious death. I wrote to
the Home Minister and the Lefence
Minister in detail. But to this day I
have got only an acknowledgement,
nothing further. I had requesied them
to look into the whole matter. After
I bad raised this issue, the young man’s
unfortuate family met me and narrat-
ed the whole incident to me. I was
more than convinced that it was all
clouded. The mystery of the death
of Anil Chopra or Lalit Babu or X, Y,
Z, whoever has gone—ihese are not
stray cases. They are cases in a whole
chain which make us all believe things
which we normally would not like to
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believe, [ would say, this aimosphere
of suspension and doubt hag been creat-
ed by the myslerious functioning of
the political wing of the Government
of India under the leadership of.the
Prime Minister, Mrs. Gandhi.

The Samastipur incident ig signifi-
cant not only for what things happen.
ed but more significant and disturbing
for many of the things that did not
happen. Several acts of commission
and omission that surround this entire
cpisode of the passing away of Shri
Lalit Mishra make it imperative for
this Parliameni and the country to
know the truth. And were it not for
the fact that we on this side, indeed
I hope all of us in this House, are
motivated by one sole factor, namely,
arnving at the truth, we woulgd not
have brought in this adjournment mo-
tion.

Many of my good [riend's opposite
are criticising us for bringing this up
in the form of an adjournmeni mo-
tion, In reply, I would say that if we
have brought an adjournment motion,
to adjourn the business of the Ilouse,
what the Government ang the Prime
Minisler are doing is to put a stop to
the democratic process in this country,
whirh is much worse, much more dan-
geroug and much more harmiul.

O lale, the results of the various
eleclions, bye-elections though they are
more than revealing. I can only
hope and pray that my friends on the
Congress benrhes, big in majority to-
tlay, will see in the coming months and
years when elecliong must inevitably
come again whether they have any
rapport left with the public at large.

This morning, my young new {riend,
Shri Sharad Yadav, took the oath and
after shaking hands with the Speaker
said: ‘Lok Nayak Jayaprakash Zinda-
bad’. The Speaker said that that would
not form part of the proceedings, but
what Jayaprakash Nearayan is doing is
forming part of the whole history of
this country! Therelore, there iz mo
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question of this or that individual Lk-
mg or not liking it. It is a question
of the historic role Jayaprakash is
playing. He 1s only the spokesman of
the afflictions and aspirations of the
vast millions of this country.

My fricnd Shri Ramaviar Shastri
says: no, no He has a right to hold
his views. I believe that il is no use
bringing in JP's fair name. As a mat-
ter of fact it must be said to the cre-
dit of Javaprakash Narayan that he
had kept the Bihar movement as non-
violent as any such mass movement
can be kept. Mahatma Gandhi was
the leader of the Independence move-
ment but even he had to say: I go
back and withdraw my movement be-
cause of violence. That situation hap-
pily has not taken place in Bihar. That
only shows that in the changed situa-
tion JP could do what even the father
of the nation could not do before Inde-
pendence; that is hecause JP is not
interested in the power he does not
want to replace Prime Mimster Indira
Gandhi He is for certamm values Mrs.
Gandhi ang her associates are twisting
all norms and values of public life as
they want to perpeluate themselves in
power. I ran understand remaining in
power but to gn on doing things any-
how and somehow in order to perpe-
tuate oneself in power is not by any
test a method of democracy or demo.
cratic behaviour

The Bihar Government is investigat-
ing: the CBI is investieatling: the Ma-
thew Commission is investigating, the
hospital authorities will investigale;
the railway authorities are investigat.
ing. With all these investigations go-
ing on, simultancously and separately,
are they not making a mockery of
the whole investigation® They had
shown sn much delay in announcing
investigations hut they showed no
delay not even the Prime Minister, in
rondemning the Opposition parties and
independent people who had been gup.
porting the pooular movemen{ against
corruption and misrule. The actions
and commentg from the establishment,
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from the Prime Minister downwards
make clear reading. One senses that
these are not spontaneous reactions to
Samastipur incident but they are cool
and calculated criticisms of JP and
opposition parties and independent eri-
tirs and dissenters i our democracy.
It only strengthens the suspicion of the
common man that there is something
wrong in the State of Denmark, in the
capital of the country. Even if they
use State machinery and propaganda
units of the All India Radio, they will
not make uys all believe—what they
want us to believe. After all some
people can be fooled sometimes, but
not all people all times. Shri Jagan.
nath Mishra, the brother of the late
lamented I.. N Mishra, fortunately
survived ang certain statements made
by him were announced if I mistake
not on the All India Radio on 11th
Fehruary, hoth in Hindi and English
news bulletins Neither before that
news bulletin, nor afte~ that bulletin
diq those statements appear in the
newspapers. That statement broadcast
on the All India Radio news bulletin
comes out from almost nothing as it
were and the piece whirh I recall hear.
ing sayg that the Prime Minister is not
involved I am not saying that the
Prime Minister is involved. The piece
of statement put out through Mr.
Jagannath Mishra says that the Prime
Minister is not involved. As I said,
1 am not saying that the Prime Minis.
fer is involved. Al T am saving
is that the Prime Minister and her as-
sociateg in the Congress Party are do-
ing things which are not onlv damaging
to our democracy but are damaging to
our public life. That is why I support
the adjournment motion so ably mov-
cd by my friend Shri Madhu Limaye.

THE MINISTER OF TIOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr Chairman, I wish to
express my profound sorrow at the un-
timely ang trapic death of our valued
eolleague, the late Mr. 1. N. Mishra.
I wish also to express my grief at the
death of other friends who were tie-
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tims in that incident I also express my
sorrow that the hon. Members of this
House Shri Y. P. Mandal and Shri R.
P. Paswan and some Members of the
Legislature of Bihar also got injured
on that occasion. 1 am happy that
these friends have recovered and I
hope that others will also recover com-
pletely.

The discussion has conlinued for al-
most six hours by now and I listened
with quitc sume attention to the re-
marks made by hon. Members, mainly
from the opposition. 7 wish to say
that a good pari of the discussion was
not particularly relevant to the motion
on hand and it went into some other
political questions which I do not want
to amswer to-day. B 1{ T wish to bring
some facts, many o 1hem nught be
known to you, to 3 u notice. Shri
Shyamnandan Babu alsu mentioned
that they had nol been mentioned

As you all know, on the 2nd January
Shri Lalit Narain Mishra had an enga-
gement for inaugurating the Samasti-
pur-Muzaffarpur Broad Gauge Rail-
way line and reached there by ahout
5.10 o.m, Therc was a farge gathering
Immediately after some introductory
remarks by some friends Shn L. N
Mishra spoke for quite some time, for
about half an hour At the end of his
speech, a huge explosion, a blast, took
place and there was a loud nowce
Twenty-eight persons were injured in.
clyding Shri L. N. Mishra, Dr Jagan.
nath Mishra, Members of Parhiament,
Members of the Assembly, Members of
the Counci' and un employee, Affer
immediate examination by the Chief
Medical Officer of the North Eastern
Rai'way, Shri . N Mishra and Dr.
Jagannath Mishra procceded by train
to Danapur, reacling there Ly abhout
midnight. At Danapur Shri Mishra
was examined hy promiment surgeons
of the Patna Medical College and ope-
rateq upon for his imwuries Shri
Mishra passed away in the morning on
3rd January, 1975.

hmng the other injured at Samasti-
puy wag Shri R, K, P. Kishore who died
on the night of 3rd January, 1975 at
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the Samastipur Railway Hospital and
Sbri Suraj Narain Jha who died on the
4th January at ithe Darbhanga Medical
College.

After the explosion at the Samastl.
pur Rallway Station, another explosion
took place at about 8 p.m. on the same
day, i.e., 2nd January, in the house of
one Shri Mahadev Sahu, Assistant
Accounts Officer, North Eastern Rail.
way, at Samastipur. In this connection
two cases were registered by the State
Police under sections 120B, 302 and
307 and sections 3 and 4 of the Explo-
sive Subslances act in respect of the
Raillway Station incident and another
under section 3 and 4 of the Explosive
Substances Act in respect of the incl-
dent 1n the House of Shri Mahadev
Sahu. In view of the importance of
this case. senior CBI officers were
deputed to ansist the local police.

SHRI SHYAMNANDAN MISHRA:
Would you give the time when the
cases were registered? You can find
out and tell the IHousc later?

SHRI K. BRAHMANANDA REDDY;
The first explosion which 1ook place
at the rallway station was registered.
The setond cxplosion occurred at about
8 pm and thercfore it was subsequent.
ly regisicred Subsequently on the re-
quest of the Bihar Government, the
CBI were askeq to take up the inves-
tigation on the 8th January 1975 and
the nvestigations are in progress.

Severa?! misgivings were expressed
in newspaper reporis about the delay
in providing medical attention to late
Shr1 T.. N. Mishra and its adequacy.
On 28th January 1975, the Govern.
ment of Bihar constiluted a committee
of medical experts tn enquire as to
whether prompt and adequate medical
aid has been given to Shri L. N. Mishra.
The enquiry by the medical committee
is in progress Several stories were
also published in the newspapers about
the nature of tha explosion and the
adequacy of the security arrangements
the persons involved. These storles
sought to arouse suspiciong in the pub.
lic mind and give rise to baseless insl-
nuationg and rumours about the tragic
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incident. Demands were made by seve~
ral quarters, including Members of
parliament and political parties, for an
enquiry into all aspecls of the mat.
ter. The Central Government, there-
iore, appointed on 10th February 1975
a commission of enquiry consisting of
justice K. K. Mathew of the Supieme
Court to enquire into the general back-
ground, the facts and circumstances
pertajning fo the two explosions, the
nature and adequacy of the measures
tor the protection and security of Shn
L. N. Mishra at the time of the inci-
dent, the nature and adequacy of med:.
cal attention given to him after the
explosion and such olher matlers as
may be relevani to. The CBL wil] con-
tinue 1ts investigations 1t will also
render such assistance as the commis-
sion may require m the course of
its wmquiry. Whle the object of
the CBI mvestigations 1s to bring
the accused before a court of law, the
scope of the commission of inquiry 18
wider and in its wider task the com-
mission will have the cooperation and
assistance of the CBI and the team of
medical expeits appuinted bv the (Gov.
vrnment of B:har  The conimes«im has
also commenced itz work and .. ex-
pected to complete its inquiry and
submut 1ts report to the Central Gov-
¢rnmeni{ within three months frum the
uate of 1t appminiment,

SHRI SHYAMNANDAN MISHRA
What is the difficulty in putting the
CBI under the énection of the vom-
mission?

SHRI K. BRAHMANANDA REDDY -
I will try to answer some of the points
that have bern ramsed If you have
other points, yout ean raie them later.

After hearing some of the apguments
mainly from the opposition leaders, I
ot a temptation to enler inte  argu-
ments angd expose the fallacy of those
arguments. But I do nol want to enter
into a discussion or argument, because
n my opinion that is nol going to be
helpful.  After alf, thig is a case of
Murder and assnssinalion and it should
bt the effort of this House—ihe Cong-
Tess as well ag the opposition—to see
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that eflorts are made to arrive at the
truth of thus matter. Accusations and
counter accusat:ong of a political cha-
racter by anybody, inciuding the op-
position, will not be contrihuting to
arnving at the truth in this matter.
It 1s most important to remember this.
Therefore, I woulg earnestly submit to
thig House, and specially to the oppo-
sition partieg that these accusations
and counter-accusations should stop in
the interest of justice and democracy.

22 hrs.

I am not gomng into all the points
raised. Yet. I am submitting some-
thing only to illustrate that some of
the things which some of the hon.
Member have been tryme to allege
do not stand scrutiny even for a
minute; I am not saying thi- to counter
any argument

It was allegeq thut there were no
security arrangements, While T will
not go into the detals, I will say that
ptoper security arrangements have
been there in the shapc of CRP per-
sonnel, Bihar Militsnv Police. RPF and
other officers, including the Commis-
sioners, apart from our officers. There
was g large gathering, As Shri Voj-
payvee said in his speech, 1n India
when we address meetinpgs of thou-
sands and thousands of people, while
arrangements can be made, it is just
not possible to guard cach move by
any dishonest person.

One of the arcusations made was
that no Minister of the Bihar Govern-
ment was present there. Ig it an im-
portant matter? After all, ag vyou
all know, the majority of members of
the Bihar Government are known to
be the friends of the late Shri L, N,
Mishra. I suppose you are not going
to insinuate, or cven suggest, that
these friends also knew that some-
thing is going to happen and, there-
fore, they were not present, Is it
proper to make such an allegation?
Several Ministers of the Central Gov-
ernment go in different directions and
attend several functions in the States

’
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SHRI K. BRAHMANANDA REDDY:

where the local Ministers may not be
present. So, that is not a valid charge.

Also, I wish to submit on this occa-
sion that when the Prime Minister
made that statement on the 7th of
February, as I have submitted in the
Consultative Committee meeting

SHRI SHYAMNANDAN MISHRA:

Please do not quote that; that is not
done.

SHRI K. BRAHMANANDA
REDDY: It is only against the vio-
lence and the cult of hatred that is
surcharging the atmosphere in  the
entire country that the Prime Minis-
ter made those remarks. She said
that it was our duty to take it in that
light, Is there anyone here to infer
that because you suspeet that the
Prime Minister made an accusation
against you, so all these stories, theses
and insinuations tecame current in
this country?

SHRI SYHAMNANDAN MISHRA:
So the atmosphere was politicalised.

SHRI K. BRAHMANANDA
REDDY: My only submission is that
we would not be helping anybody by
making such wild charges,

Regarding the appointment of the
commission of inquiry you would like
to say that it was appointed in a
delayed manner. Is there any country
in the world which has instituted an
impartial committee of inquiry when
the CBI’s investigations were in pro-
gress and the accused were not brought
to book? Should we not feel proud
of it?

SHRI SHYAMNANDAN MISHRA:
We really do not understand your
point,

SHRI MADHU LIMAYE: Rubbish.

SHRI K. BRAHMANANDA
REDDY: I am not going to be pro-
voked; you may call it whatever you
like But was it wise for anybody.
when the CBI's investigation was in
progress, to make statements? Shl
Shyamnandan Mishra wes saying why
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that man should not have made =&
statement, why this man should have
made a statement and why that man
should have made a statement. In one
breath you cannot say that the Prime
Minister was wrong in saying some-
thing on the 7th when the CBI's in-
vestigation was in progress and, at the
same time, also say that others should
have made a statement regarding the
death or the incident.

SHRI SHYAMNANDAN MISHRA:
The offictals, who had visited the scenc
of vccurrence, ought to have told us
what was their impression when they
visited the scene. These were the fac-
tual things which should have been
shared with the country. Where was

the question of prejudicing the in-
vesiigation there?

SHRI K. BRAHMANANDA
REDDY: I do not want to provoke
you into any further discussion, My
only submission was that when Shri
Shyamnandan Mishra today says that
the late Shri Lalit Narayan Mishra
was the most lovable and charming
personality in the entire House and
when all of us should have been shoc-
ked at the death of a valued colleague
of ours in a tragic way, is it not our
duty, “woth of the Opposition and of
the Gavernment, to see 1o it that a
prope investication and inquiry s
made, the truth i1s brought out and the
culprif* are brought to book?

SHRT SHYAMNANDA MISHRA:
We have made that point,

SHRI K BRAHMANANDA REDDY:
Therefore, in matters of this type there
18 no point in seeking shorteuts for
scoring a point over one another. It
is not. in mv opinion, conducive to pro-
ver investigation of crimes either in
this country or in any country for the
matter of that.

Therefore I would like to submit to
the entire House, let the CBI investi-
gation, which is in progress and which
we are actively pursuing, go on and
we should not say snvthing from the
floor of this House which will inhibit
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the progress of the prosecution, After
all, as many of you have tried to ex-
plain, there was a planneq murder, o
conspiracy, this and that. Waoen tLhat
is the circumstance, it should behove
us to pause a little and consider whe.
tber we ghould do anything tu inhibs.
our approach in the course of investi-
gations in that case,

SHRT SHYAMNANDAN MISHRA:
What ure the terms of refeience?

SHRI K. BRAHMANANDA
REDDY: 1t 1, true that durning i
course of discussion hon. friends in
the Oppusttion as weil as on the Con
gress sud” hdve expressed sume doubt.
ubout certain matters—whetner this
train ~taited in time or whether thace
was dilay. whetwer proper  nedicad
atlention was given, whether after b
icachea Iranapuyr statwon, immediately
medical aid was given or not, ‘Thes:
ure some of the matteors which may
be agntating your mind and other pen-
ple's minds, 1t s lor that purpos
1 do not want to go mnto that at ali—
that therc is a commission of inquiry
wu.iich, us I have submitted just now
has a wider outlonk. You have seen
clause {(a) whih says:—

“The Comnussion 1s requested 1o
go into the background and the
facts and cucumstances 'cading to
the blast, inta the adequacy o
otherwise of the socuntly ar.onee-
ments, the adequacy or otheiw: e of
the medical attention that was paid
to him” etc.

Thercfore, I would subnut to the Hous2
that if hon. Members here fiom any
side have any point to make, certainly,
in an appropriate manner, they can
put it before the Inquiry Commission.

Sir, I do not want to go intv many
detalls, Of course, a very feeable
attempt was made for having a parha-
mentary probe. As he has gald, three
different inquiries are going on, Why
have another inquiry, a parliamentary
probe? Would you think it would be
a better inquiry than a Commission of
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Inquiry headed by an impartial Sup-
reme Court Judge? Do you want to
bring 1n politics?

I would very much, carnestly, re-
quest you to help in the process and
0 pive your assistunce. If you have
any information, certainly, you have
a sight to place 1t befoig the Inquiry
Comrmussion 1n an appropriate manner.

My submussion 1s that we will have
to save democrucy. We will have to
discuss wvarious issues, You are in-
vited by the Prime Minister. It should
be your duly to extent your full sup-
port and give your advice, After all,
all of us are jnterested mn the future
of the couniry. It should be our co-
operative cffort to see that we over-
come many difficulties that we have
got and run this country in a proper
way.

1 do not want to take much time
because my cntering into several de-
tulls which hon, Members have ex-
pressed will mean in my opinion
iraversmyg te ground which the Com-
mission of Inquiry 1s going to do, I
do not want to purposely go inlo all
thesg matters or to say anything about
il. Let the Commssion of Inquirv
come to its own judgment on its own
cvidence. Any hon Member is at
hiberty to go and appear before it and
give whatever evidente he has got.

I wish to request the entire House,
including the Opposition, not to cast
any aspersion or have any suspicion
or make any insinuation or do any-
thing to vitiate the atmosphere and I
appeal to them to support the investi-
gations and contribute to the success
of the Commission of Inquiry headed
by a Supreme Court Judge.

ot vy fomy @ gwmfa Ag,
g oEn B iR A R gW agE §
gtam A {2 Ied Ay § gAwr aqfaa
Faw fadvn a6 6w g gd ;N
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[sr w1 T7)

487 T 9T 'FAT 917 W ORI
g ¥er vt @ for gerey ag gt
a9 fr gw g 1 g fady
G WY AGATH F7 1 % (1 FRar o s
afs &1 @R AR fAeAr S
AT T FrETvaTeT @ wafaA @
sy ar fafesa &7 1 §9 Faw @@
® favig gvwr 7 (5 91 390 39
geqrt 97 gfawey qTAW F 0T 9 A°r
AT 7 AT fear 9r)

aE AR TERF &I AT T
ot Ay faqd . "AReuAoNAO 2, WIT
wga & &ea0 g0 ag fom s
g ¥ P @ ar—ane woE
A & Sar sqrfaq @1 s W@
AAAT & AT H 4§ @38 F99 @1 ar4r
o o1r fAr v AR g At afest
®T § 99F FTTL g TRdq faonat
w79 FEET |

f F7 T AAWNT WA A0
WIBAT ~—¥T WAT 2 fa M 9 T
FIRTATO & FEH ¥ 47 T9H1 INT
gt & Hwni ¥ wew W@ g—
qTEOTT & W7 97 H A+AT TAfai
g afur @ wlyy aur a7 dady 2—
fdl =aT T qTT, BT FTH K7 Y AT
¢, iz g = wwd 7, 9 TEw
ywrvdrz o FRdT 8, 9% 47 9TAT v
¥ N Af § | A4 AW ur U

FEBRUARY 18, 1978

Motion Jor 452
Adjournment
gfaiforr o & &t w471 a7 o frwtew
& wg7 I FreT v §-a7 wree § fw far
wiferddt &, weam & qg S0 A g0
& 1w Y A g e & A e
w1 fewr § WX A Wi & @A
WY wrferddt &7 & a @& i §—
A fex w17 8 wed ¥ f 7z wiferdah
FT WA A

wafed ¥ for =a1 wgen g fw
SET WTT ATAMACT FT AT FEX —
ST FY THAAF FIX F NG T HY,
I TR WARL WM §, AIHT
WEH AT T AT FAY &7 7 IHE!
Axrfaar s ifggar,7f s
Al fwmr | "I WA Awa
& wfa grear ¢ 977 wrawr favm o
S S SHOT ATAO) A F FAT TG
g fw ag Jrwa= # 9 w7 AL FU
FTH FT 78 & AT X qradr T AEAT
—arFa-a T 9fq qudY srEan w) Aifaa
T ¥ fA oW g8 mANT FIwm
A ITA L

¥ W WA qEHT AEAr g—
wremafr st & afaqrem & oo @
ot & v wifesarT & Ara g gaEr
N AT FHIT AEEIY QAT EY 77
Z fyamqer 71 g &, A o fememw
1971 &t fa200r wFua *t T (o
STyIqwTHr frgfa 77 Smor 77 af 4y,
IHET | AET IR TG G F T
I HF 7 wrewe fegfe ®
WA WA TO AHHT wiawe fam
st #, wq 1947 vty & faere, @
FAA WY G ETHT qEn, wfes
afasT 1 WY T ATH FTAH, TAh
far @t "y gyrEEA fogle &
gy wiewr fuar wen - wlr wy
I T4 T E | wvRrwTer frafy
¥ WR G AN HUTT S ¥ o)



453 Motion for
Adjournment

qifes afawr g sz % fF aaea
¥ SFHET A7 AGEHETL F1 HAFTAT,
IAFT AT WY AW T FI THT 2, AT
F1 AT HIFAT FHAIT 91T @ IH 4T A
ATFHT FIT HT AEFIT ATGH T~
#1d1a feafa F sz foa siar 21

AFE T F AGET FIEAT FT
A Adl, gfz WIS WIT HAA 160
% Fgd fF 2w ¥ amas F ardraeor
I G917 @A *F fay, gaar F wifas
afgFI F omywgw @y & fag
qigaFA feafa #1 go @59 &%
R & | "rgr, St Mo WrTe ;ifE ST
C gAFd w2 s qg@ dFE
arn wt firewee fer s @ -3
- FH FAAL B GAT FT R E | AN
- FIT FIT W AT GT AAT FAT @
2 5 amma-a ¥ afg gurd gream =&
- gzl # ARy FFAr Ag@n g =
!‘ Alweed I UM FA T FH TG AT
i, gz L@ ¥
garefa warai, ¥ A5 & A7 HE0
Frgar g f& waw ware wA S oA
| ST AT AT A JA A AT
@q 487 & 37 & FiaEor FY
FHTE FTAT T2 2 a1 F4( 55 4T IART
HEl FraAr Fifgy 7 aTHET F I v
fg®r r st 3 S fgsr  F1 A mara
F FT TAMH 3140 Ti(ET | Fwar &
o fgEr giay &, IWEr gwA sy
d 7El fawur, Al a7 wra ey faer
fegmr gt &, afF s gt & 30U

MAGHA 29, 1896 (SAKA)

Motion for 454
Adjournment

st Farare fgar gy @—wr I 4T Y
TF 7 F.q4 afgx ?

safad, aumls wgiey, T4 Fgar
A& T AFa AL g, AfwT aga
AT & AT WL g AN ag A @i
o1E 2 & TET AT IHIT FT 9S4 9T,
7z B g | Hefaedl-dn @y A,
FLAT AT T HIT FAT HIRHT FIA FT
fegla ¥ @3 1 oT o157 waTEE AW
fewfega # feamdr zar 2 @ 391 0F
FITT 2—ATdced & qfq FAIKT ATeaT
e 53 o F afq saarsr 99 )
zA4 gfa war w1 favam 32 wr 2
AT ZROT F TAFIA ST ST ar
T gHIR FAT AZ d39 F AT F,
AlEm o €12 S A FHIT F J17
T uF frarT S 1 Ay g 1 A g
F J9d Ww gL fewfed v §
zafaT =8 g&ar7 #1 qivw a9 F1 H
gaiew w3 g | 3HH S I A 2w
FHIT faehles & @D F1 7@ 781 FT
TR T W 3EF wIm 0 A @
g g W FEE wEAT FArfgy 4,
T arg oAl Sg ST GATE | F FAET
qgedi F Fg 7 uiiEadzd ferpas
FT STTFE FLT FT TAT HE A, 4g I1T
SET AT | AT IS THT F 19 guIQ
F4r AT [T 7 H AN A=GT ag §
Srd T F fuE 59 F ATOTT 9T AT
zH &1 fa0y 330 1 TiwT S58F T,
TG AT g | ATFH FIH UFI GEGT
fSre HTTOMT &1 AHT T@T THT § HET Ty



455 Motion for
Adjournment

[=t 7z faaa]
g FIIOT JUAT T2 9T A1 & | 39-
fad & =@ usarg & TO" 7@ T gEwAr
g1 7MY st owaw Frw fEar g swE
frr & e Trgar f5 g @3 woEr
T F )

MR. CHAIRMAN: Now, I will put

the adjournment motion to the vote
of the House, '

Now, the question is:

“That the House do now adjourn.”

The motion was negatived

MGIPND—L—3344 LS—3-4-75—978.

FEBRUARY 18, 1975

Motion for
» Adjournment

22.22 hrs.
TOBACCO BOARD

MR. CHAIRMAN: Now, we will
resume the further consideration of
the Tobacco Board Bill, b

Sari P, N. Reddy to continue, 3
SHRI P. NARASIMHA REDDY:"

BILL—Contd.

Sir, as I was mentioning earlier...

MR. CHAIRMAN: You may conti-
nue your speech tomorrow. Now we
adjourn to meet tomorrow at 11 A.M,

22.23 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Wednesday, -
February 19, 1975/Magha 30, 1896
(Saka). :




